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LOK SABHA

Tussday, February 24, 1081/ Phalgna 5, 190:
uesday tmry?&k:‘?& guna 5, 1602

The Lok Sobha met at  Eleren of
the Clock

[MR. SPEAXER in the Chair]

SHR1 HARIKESH BAHADUR

(Gorakhpur) : S8ir, the Gujarat isue
should br discuped. We hava given
notice under rule 388.

{Inten eptions)

ot faere arer (gfige)
weaet o, fraw 388 F g W AWM
* Aifew fm €)1 om0 A F@YST wE
1 gedE Hifag 2 0y TEOE w
97 FIwd |

Wt TMY FwT W (9T ¢
AT, [T FT ATAAT qgq AL Y |
odt feafs & qom 1 a@ g
o T&d § 1 g e 4 fe
& WY AT B}

were W  §Fowo & faa
we faar &

st wit m ow (fgare)
Afeq 8 & a@ & W & FAW
# fmr ot § fie fraw 388 # wwrla
w N fewr wg | wEwEER AR
AT W WA K AT A
a4 & v &1t AW & g qARTRT AR

fafas ax &R & Uw URr
AT AT G, , . (sAmET), .

U@ wew Ao o, Wi
W wifew war O &@few Sfide e
R agw I @ § WswFam e
NITmEFA L1 ... (wewm), ..
Iq F WY W AW Y AR W aE e
am § dffw 39 & fac & | TN
o & &

wt vn fem qrerery s 7

e Egr g1 @ @ aw

Wt a wefla (qergeae) -
sz aw ® a9 09 A FAANER S
oo (owEm) L,

MR. SPEAKER : Question toi. Shei
* D. P. Yudav.
(Interruplions)**

MR. SPEAKER : Not allowed.
have not  allowed it

st ™ fewra qeww ¢ O
fom & wgER wER @ oadt ?

*aNot recosdsl
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... (owam) . ow g A ifa
fraw 388 § g fowr g & -

gy waer, W= WY gEAfa |,
TR® W oW & e

R HERT (R ORI At
{Interruptions)*®
MR. SPEAKER : “Any member may,

-with the cotent of the Spraker, move that
any rule may be suspended....”

It : “with the consent of the Speaker™,
8;:2:': consent i not given. Mr. Yadav,

(Frterruptions)us
MR. SPEAKER : Nothing is going on
record without my permission. That is
my manding order.
{Interruptions)
R wd - gz TeE A g,
g &

ORAL ANSWERS TO QUESTIONS

Conl m&m for Farakks

*101. SHRI D.P. YADAV : Will the
Minister of ENERGY be pleased to state :

for %l} Mmh::dthe coal c:téaction oject
arakka Kahslgaon Super Thermal
Power Station has started futr::liming in
Hurre, Lalmatia and other cosd bearing
aress  of Rajmahal hills;

(b) if »0, the salient fear thereof,
uﬂLmd‘M doumrn&r;

{c) whether the Minister for
has visited this site, recently to e the
progrems of work ; and /
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!
{d) what is the total area scquired for
“opeeation coal extraction” for Farakka

and Kahalgaon Super Thermal Power
Station ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN) : (a) and (b}. Raj-
mahal roal project work has started at
Lalmatia for supply of coal to Yarakka
Super Thermal Station. The pros-
pecting work for supply of coal to Kahal-
goan Super Thermal Power Staion b in
progreas.

Rajmahal project was sanctioned by
Government on 2nd August, rgfo for an
estimated cost of Rs, 87+ 49 crores to achieve
a tareet production of §-on million tonnes
by the vear rgily-88. Construction of mur-
face infrastructure like, electric s Yo
water supply, comstruction of ficld
ctc. is in progres and requisitc manpower
has also been posted.

() Yes, Sir.
A {d) _Under& thlgw goal B«;an::t’ Areas
cquisition opment 1957,
about 1932 acres of have been nn&igl,
for acquisition. Further area will be aequired
as and when required.

MR. SPEAKER : Nothing will go on
record without my permission.

{ Intarruptions)**
MR. SPEAKER : We have already

allowed it. Then the Discussion on the
President’s Address  is on.

(Interrapiians) o *

MR. SPEAKFER : Why are you trying
to wasie tle time of the House !

{Interruptions)®®
W WERT . WY T gTER
WA v T I § W ol

a® 8 T, L L
(vnerwoy)«*

waN WEh 0 ag a1 AR o
Wt g fRar

MR. SPEAKER : Nothing, nothing.
(verwery) o

PROF. MADHU DANDAVATE
You do not give your ruling.

MR. SPEAKER : Not allowed.

%Mot recorded.
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wsa WEwA : U wear Ad
ol
There i no_question. I have already
given my ruling
{Interruptions)**

MR. SPEAKER : When I am on my

@ not supposedeta speak, Please
ﬁ?a&'}:. “I nlm convinced that the

ints want to make can be hrought
g::n in Ytl?: discusvion here.

(Inderruptions)*®

woawt witew : ¥ w8 Wl R
o W § 9g WOET gew g, 49
woft @ v | i

(|mm)tt

WSIE WEG . WOET wRA
T/ 2

('"m) e

MR. SPEAKER : I am not going to
do it

{Interrupiions ) *%

MR. SPEAKER : Nothing will go on
cecord without my permission.

( Interruptiong)®®

DR. SUBRAMANIAM SWAMY :
On Friday, last week, the Minister of
Yarliamentary Affairs and the Minister
of Stave tor Home Affairs were very much
concerned  about this matier.

MR. SPEAKER : We had allowed ir.

DR. SBUBRAMANIAM SWAMY :
We would like to know whether he has
made any concrete proposal for holding
& discussion on this matter, Let us take
the sense of the House.

MR. SPEAKER :
had intervented.

I had allowed that thing.

(Interruptions)

PROF. MADHU DANDAVATE :
Den't give you Ruling on this now. We
lﬂ?tmmhnlm&equu&on}mx.
‘We do got want to disturb the quastion hour.

Even the Minister

PHALGUNA 5. 1802 (SAKA)

Oral Answers 6

fBui do rot give a final ruling that you will
not allow any discusslon at

(Inisrruptions)*®
MR. SPEAKER : I never say thac¥
debar anv discussion. [ had alrzady
allowed i
st wArerw w4t
MR. SPEAKER : Nothing will go on
record.
(Intervuptions)»®
WA wEE . W gEE S
difsn 4 ww 43 Ry | A9
av g m ) oww &3 oy | owfy
4@ Toag |
(vzawrR)**
MR. SPEAKER : I have not allowed.
This will not go on .
{Inter-uptions)**
oW AgAT : WY IEwG
g A F@ § 1 g @ W

sEz qdw qx Afae o
(vawwm)
wwA W 0§ i &
FWE! W9 A5 a@A, W
A T K| AGT T

s Wgwd . € qEr 388 A
aar ¥
(m).l
wmew wm . § oofron W
TR f W YT AT W e

og &5 wed |

“*Not recorded.
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()
wmR WEew : g G W
€3 argy |

Wt vw fgxa gi@aq ;oW
12 ¥ 9 9T T & !

wwmA wiw % owod qeE
W AT KT & | I willalktoyo .

(wwwam)

WG AY wAf AW @ § @ AN
W 93

SHRI GEORGE FERNANDES : You
remember the other day when there was

a mecting of the this matter
came up. You vml‘ cxpreassd  coneorn
and the Minister aiso oxpressed concern.

Will you please call a meeting of the party
lkaders and have this matter started out?

MR. SPEAKER. : Did not l_ allow it
that very day ? ﬁﬂ'mmﬂ'
st wrdfer & v & o

SHRI GEORGE FRENANDES : My
suggestion §. that you call a mecting of the
party leaders and then let us find some way
in which the entire House can cxpress it-
self on this matter. It is not a call atten-
tion imue or an issue on the President's
Address debate.

ot (AR Wt ;W9 T

@ wigg weaw o
SHRI GEORGE FRENANDES : You
call a meeting of the party leaders and get

this matter sorted out. If this House is not
concerned about Gujarat them who is ?

.« . (wuwaTR)
WEAN WEYEW : WY 93 %8

# foe & sgmm . 9T WW QU@
g ®aaw §egm 1 M oF oo
e ara ft aevfre wt R e §

¥ & Sfge 1 waz g
Wt et S faa A g g o ag
®  gaear w1 v fawde
afl fasdm O gw g o 33 §

2743
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frerfd | o9 W TE W FHSAT
¥ v g & fw far, oy e,

faz grfeer @ qear 3, 2w A
® ard gven famz s
g ¥ W, Igv wwd wBw X

Wt fomd =@ o3@ § amw /W,
TE 9% §V AT @ A, wmwr a7
T v o & w7 faomw deared
FAO O H I T gm A
We shall find 2 way out. &} &TY AT
g oAt 31 (WaEw) W T®
¥ RM FA AR i @ w ag
gd fgz a8 gmo) swEr
it 7 I @ won 3, fear
TE S R, I Ao v qw F
o @ ! (sAwEm)

ox wtadm @eem : {IRATE |

(eawrer)

weuw A@tew . wF wiga g 7
(wmaw) G Aw wfE, @R
fom & T e fawde, &
arl @i ghfy 1 (wreemA)

st T faaie oW ;. §ORTC
o o vl 7

wsq W - 99 fw five
anarar off 4, SN W fem
faar a1 1 (sawa™) Wy ¥ ww
#r Afer ¥
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SHRI HARIKESH BAHADUR : We
want so sdjournment motion because it is
& censure motion. That is why we want to

prem it.

waw W oww dfeq
(wwwm), % wgr g ww w0 A
) b Wi G g (vewawr)

g wrdt A fewreefla § 1 ¥AT
drae wHT g, T W@ AR e,
o ¥ fed ww N a@ wEAn, @
TaeT gaeA  faEra |

st T faqm  qwam . gAR
A B st sp o @ w
sifr  wimw Hifm

wsqe  wErAR : 377 foar g
(smaw)

st o fasrmarea @ 377 &7
¥ o g 2 7 (sgaew)

qeq WERG : 93 JEU0 W9
AR 9TE WIRT T HAC | (eAw—T)
¥ awm g o we w6 @ § 7
(=mza= )

! Wit Agy :  wEariE Ao
F qerae § Fifea wdwT #1 A9
woe

qeas AQNT . QEWTHAS AN
T B ogeaT &1 WM 9§ AR
6, W AY g T Y A o ol
T duar W, @ F A
wra off o < a3 § | afFr @
g faeme®,  sTe A 99 9T
W w7 /W 1 (=weqw)

TN QAT weew ;. IEH O Y
wmraw § ! (wmwEm)

R WER™ @ 99w @ gfe

L |

Oral Answers ot

QW WY WET ¢ A AT

o

waw W & (wawen)

st offy wgY : W O =W
frpa fiforg

weaW W WD ave & at
waT§ T WY S O wfgy,
@ @ fer W L (wrwwin)
dred agi 8, ey W T E A7

ot ok wAfie . W A W
e g A g A § 7

weay wERw ¢ W Wy A,
A FO AT TRy § TR FT ITIH
Jag zx Aifao, fec A&, w9
g AT HIA |

0% AAAT §NER 0 WA g
awwr  Afge TR FT )

TS ARAR ¢ Wy AT @ @
g wWi¥E wdE 9T 1 (sgEewr)
fFy Qar i Af @ ?

Wt A wAEw : IEST Ja%
ard §99 W F1CT, TTE HY |

WEQW WEYAT . WY aTS ®F AET
gFd, woft Wy & (wwawm)

Q% ATEm @O W TR
fifwd | (sawam)

st T fare qTea : srsaer
@, Fw Wgy § e frwn @i
goere & warw feaAg

WA T © WIS %Y JeH,
it @ A &
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oft vt we@ : W wdveT S
oy (v

MR. SPEAKER : Without my permis-
sion, nothing should go on record.

(Interruptions)
WEIW WETNT : WS WY e
for & oo a@ wEm |
{ e )

MR. SPEAKER : Why dont you do
something about this ? Why are you try-
ing to do like this ? All the time will be
wested like the  (Interrsptions). Now, no
question.

SHRI RATANSINH RAJDA : Mr.
Speaker, Sir, an extraordinarv situation has
arice1 in Guijarat. It is because of strained
relationship between Mr. Makwana and the
Chief Minister, they are at daggers’ drawn.
(Interruptions), The Government can bring
the situation under contral. I7 these two
Ministers, one at the Centre and the nther
the Chief Minister, are brought together
by the Prime Minisier to put an end to the
endre woubie, it wili be better. Every day
plenty of lives are being knocked out.
This is a very serious matter and you,
as the Speaker, can vse your good offices
and ask the Central Government Lo bring
the situation vnder control.

WeqR wEYEE . W9 §O e
ot FR e ) W oA
A e gg A F @w w1 0 &
Tigar § v o o aaenr w g
w1 T F wros wETaTA AT |
TIee A aXE ¥ w9 w9 famr
w1 owr oo w7 faw A
foar war § ?

SHRI RATANSINH RAJDA: Thidis a
very extraordinary situation. There young
people are dying every day.

(Interrufriions)
SHR1 GEORGE FERNANDES : My

int is that the situation in Gujarat calls
or some kind of unanimity in this House.

weaw  wWgew . § faegy ol
TTEAT E
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SHRI GEORGE FERNANDES : 8ir,
the President’s Address in an issue on which
there will be no unanimity. We are at dag-
gers' drawn.

MR. SPEAKER : On this point there
will be.

SHRI GEORGE FERNANDES : No,
Sir. Ax my hon, freind pointed out, the
issue is one of a fight between the Chief
Minister and the Minister of State
for Home Affairs. The government bas
got to take some initiative, '

SHRI RATANSINGH RAJDA : Be-
cause of that situation, there is conflagration
in Gujarat and people are dying and there
is a clas and castc war. /

MR. SPEAKER : Nothing.

SHRI RATANSINH RAJDA : It should
be nipped in the bud.

{Interruptions)

SHRI GEORGE FERNANDES : The
Government must take initiative in this,
CHE LI C o FA

SHRI GEORGE FERNANDES : There-

fore, you call a meeting of the leaders of
all the parties.

WS WEWG . &9 Hiem gy
@ R

st AW WSS . WIS
Wer awmew 1 &0 wwAr g fR

You call a mecting of all the parties and
get the tssue sorted oul.

( Intersuptions)

MR. SPEAKER : Nothing should be
vecorded without my permission.

{Interruptions)»*

womer AW T Ag & -
qwY & w0 TE TWMT )

DR. SUBRAMANIAM SWAMY : Itis
not at all that the Opposition are wying to
be uncooperative. In fact there is a rule
and if we use that rule, you will be forced
to give us time and it is the rule of moving
a No-confidence motion, Fifty Members
giving it to you, yuu have to give us time.

R I'ccn.'d.ﬂ..'l
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But we do not want the House to stcp work-
ing. We want the time fixed for it becunse
this is a0 isue on which the whole country
wants to know what the Parlizment i think-
ing and we arc the custodians as far as
the Harijans are concerned.  So, I want
you to give it a_prierity. I know you are
keen on discussion......

wsaw W ¢ & agy sy e
Y W 59X agw % st |
WX A Ag et §, & & sroey

s @AM

(Interruptions)

MR. Speaker : More than half-an-
hour bas passed.

{Interruptions)

PROF. MADHU DANDAVATE : Mr.
Speaker Sir, I would like to make one
suggestion.

He has made & very construclive sugges-
tion. He suggested that after 12 O'Clock
or now you can actually direct the govern-
ment to make a statcment. In (he President’s
Address there i no refercuct Lo the situation
in Gujarat at all. I would request you
that you can ask the Government to
make a statement. In the past you had done
that. I am quoting your own precedent.
You have sometimes direcied the Treasury
Benches to come out with the statement
on sensitive subjects so that tension can be
refieved.

{Interruptions)

ot REE T quE 45 4 T "iw
A FFmr @A’

PROF. MADHU DANDAVATE : Let
me complete my submission in half a
minute.

You yourself just now said it is a very
important issue. It concerns both sides of
the House. It concerns the entire country.
Therclore, you can ask the Treasury Bee
nches tocome out  with some statement
on the situation in Gujarat and what step

being taken to sec that the tension is relieved,

I think if that is done, after the opposition
Members,...... {Interruptions )
WA R : # HT § F
FIq FEAT WgaT O7 | W ST A%
w31 2 T ww ga fawaw Qe
" R A owT @
{ Interruptions)

PHALGUNA 5. 1902 (SAKA)

Oral Answers 7

wow Wt - el e wmar
LA

(Interruptions)

MR. SPEAKER : Why do you not come
and talk to me.

(Interruptions]

PROF. MADHU DANDAVATE =
Mr. Specaker, Sir, whencver there
is a seriows railway accident, sue moidu
staternent is made by the Railway Minjs-
ter . When even there i3 any important
development in  External affairs, suo
molu statement by the External Affairs
Ministers is made. This is a concern
of both the sides of the House. Let the
Home Minister make a statement clearify-
ing the position in Gujarat and whae
are being taken to sce that the
tension is relicved. I that is done, the
teavion can be relieved,  (Inierrplions)

THE MINISTER OF PARLIA-
MENTARY AFFAIRS & WORKS
AND HOUSING (SHRI BHISHMA-
NARAIN SINGH : ) Let me consult the
Home Minister, I will Iet you know in
zero hoyr.

21.40 hrs.

SHRI D.P. YADAV : The extraction
of goal s directly related to the supply
of coal to the Super ‘Thermal Power
Stationn.  at  Kakaigaon., last week,
the hon. Minister had said that the
techno-counomic  appraisal  for  the
Kahalgaon Super Thermal Power Station
has not heen completed even after four
months and, since the supply ol Cual
is linked with the techno-rconomic ap-
praisal, I would like 10 know specifi-
cally, the date by which the techno-eco-
nomic appraisal for the  Kahalgaon
Power Station is going 1o be completed,
so that the extraction of coal mey rum
according to schedyle.

SHRI VIKRAM MAHAJAN : We
are expecting thar the first unit of the
Kahalgaon Power Station will come into
commission and will s1art it operation
by 1586.87 and very shortly the work
is going to start. Only the C E.A has 10
to clear jt. Wth'n 1w or three months.
the whole exercise will be  over.

SHRI D.P. YADAV : It is a vague
answer. I want to kngw apecifically when
the technn-economic appraisal will be
completed.

SHRI VIKRAM MAHAJAN : I can
not giver an exact date, When I have
said, two or three months, it means, very

shortly.
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" SHRI D. P. YADAV : §ince the
Lalmatin area will be peeding a huge
quantity of water, not one or two cusecs
but thousands of cusces, what action
has the Government initiated for
procuring water, whethey it is river water
or underground water, and what {s the
systern of supply of water for this pro-
Jjeet ?

SHRI VIKRAM MAHAJAN : The
water problem is being examined and
that is the reason why there is a slight
delay., Otherwite, it would have been
cleared by now.

SHRI D.P. YADAV : The water
problem is a very important problem.

SHRI VIKRAM MAHAJAN : Il is
being examined.

SHRI D. P. YADAV : You have
already started  the work in  Lalmatin
area. Without solving the waler problem.
MHow have vou started the work ?

SHRT VIKRAM MAHAJAN 1 The
hon. Mcimber should be clear in his mind
that when we start a mine, the actual
mine cosmmissioning  starts three or foyr
years laler.  We are anrting out  the
problerna. There i3 a¢ such insurmount-
able problenr that we caanot sori out.
T only say that it is being examined and
iL i3 bring sorted out.

SRt woor A . wegey wENEA,
¥ wrAtg war ot & s e g
B T o gEsTE 99e T
V]vyA ¥ WHEA 4 £1947 g1 §AT
2@ vy AmA & ZRTE ¥ fag
T TRW W wamg # fEere

fomst fomr & fr fo oeg ¥ Y@ A

Hfayr wxra #¥ ayoft afs Fafzar
[ FEAMA WR T qEIREE H
NAX A FATE FY AT X 7 WA
qrg & ag sraar ey g fr fead
g Y weE O Oy 7 (swwae)
FOA quewTg & fEAy woy
ot @i s g@wd e ag fs gawr
ZHNEm £F F-— 785§ A
wElt £

SHRI VIKRAM MAHAJAN : 8o

Tar asthe Rajmahal mines are concerned,
bically, the Rajmahal mines are meant

TERRUARY 24, 1981
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for Farakka and Ksholgaon. So
far a» Barauni is conterned, if  the bon,
Member puts & sephrate question, I will
give the information.

Wt TR SEW UMW @ WOy
W, St ot & Saw ¥ dWT AT
2 fs s ww ¥ aodrer 7 I Wy
T8 2w ¥, wefeg IR
woqwe e faar § (ST A
W ar Y B, Afew yw & ow qE
Fpdntaasdr g § fradra &
g s aws afl fear § 1 ssam
W & o A A e agar § R
fagre & Py faorely Y swea @ ot
T A SN F AgT A g w3 fF
gasr  feaelt faoreft faer ot & 7
fagre oF Gar afrer w3w §, ot
X gfa-ssfer w7 & v fasel fuedr
€1 Fmr wl A oag oY R@T R agl
F S 9T MEEew £, T 9
fet & oo wiC SHSr 9 § ey
qa fear @mw 7

51 fem wgew . oene wgiEg,
WA AEER WERA X 5Er AW §
f& fege § fawed &1 g%z &, Sfww
wiww wFoWF Wt g fF fagw =
sarEr ¥ wmrar foorey @ o e
g s AT @ g 5 e e
wia AEl # fagre A o fawet Y
Se Sifadt §, =t gV-TrgEe SaTer
T|WET AT | qg I FAGIHE €, IAH
fagre &1 73 ¥ sy qedEwr faar
STOAT |

Wt THiEAR mel . wers o,
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lﬂfﬂ'ﬂlﬁﬁ“ Lo ARG E it
qu  wEAT o a% ®C & gl
3 ?

5t fae g . I 4%
wEOiE TIAT 20 &7 aTeE §, A
Wit Tty 1 gwEie aw TE ger
2 wE AN ANES & A FT QAN
g wg av oEdifxwe ww @ wav
3 o goere ) aifadr § fs IR
' wrie deg & oo R fa
g1 fEardt § g IET TFAITC WA,
Fiforw & sy f& IAET SIA-ATEA
¥ oAl W & ao
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_ THE MINISTER OF sTATE. IN
THE MINISTRY OF
' mwmmimwan tL'r.m

Statement

(SHRI
to (Q).
of the

Setting up & thermal  power  station  based
on Gn-“"hmd Energy

(a) : No, 8ir, The Government have
no information about the setting of a geo-
thermal project in Stavropol area of
Soviet Russia.

(b) & (). Keeping in view the pre-
sently assessed guo-theinal potential, two
pilot  investingation Pprojects in  the
Parbati and Puja Valieys to moakea
detailed assessment  of  geo-thermal
potential, are under implementation in
this country. Frum the present indica-
tions of geo-thermal potential in the
Parbati Va ley, there does nor seem 10
be potential for genereting electric pawer
because of the comparatively Iower tem-
prrature of the geo-thermal stegm. The
tnvestigation in the Puga Valley have not
reached the stage o assess the potential
in a reliable manner. The research and
development effores in geo-thermal pro-
specting and development are also being
dirccled to utitise the heal energy for other
purposes  Iike culd storage planis and
other industrial applications. Furiker,
investigations for gro-thermal enagy are
also being direcled to  locate promising
hydra-therm reservoirs which may  have
a [ytwre potential  for power generalion.
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SHRI  VIRBHADRA  SINGH
According to many experts, the hot water
springs in  the Manikaran area of Parvati
Valleyin Himachal holds good prospects
for praducrion of electricity by gro-thermal
power. I want to know whether Govern-
ment have taken sicps to investigatc this.

. SHRI VIKRAM MAHAJAN : T have ,
In my main answer, already said that, ip
the Parbati Valley, we arc doing the in-
vestigation ; we have already spent over
a crore of rupees, but 8o lar no evidence hap
come to show the polential for generating
electric power.

SHRI P. NAMGYAL :In the Puga
Vallcy where explurations for geo-thermal
power  were carried out a couple of years
back, according (o niy information those
investigations were completed and the
expert reports have said that onc Megawatt
from each hole is possible. But the hon.
Minister says that the investigation is gtill
Boing on. Which one is correct ?

SHRY VIKRAM MAHAJAN : So far
as the Puga Valley in Ladakh, Jammu
& Kashmir, is concermed, we have alrcgﬂ
spent about RS. 5lakhs, and the tol
amgount sanctioned so far is about Rx. 1
crote, Sufficient evidence has not come to
show that it can be commercially exploited
for power generation,
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Vislation of Lawy by
m-'_ kala Growp
*1049. SHRIHNGOWDA
K. LAKKAPPA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state.

(a) wheher it il lut that & number
e Vidaing Company >y Law tegulation
t W tiona

in the m.ltga‘r aof su ion of copmany
balance sheets within a statutory defined

period after the end of the financiallycar
and if so, particulars of such companies;

Oral Answers 22

{b) acuontakmbv(}ommentmmt

this group of
(c) if not, reasom therefor ?
THEMINISTER OF LAW, JUS'I‘IMGB

AND

MPANY
(SHRI P. sHrv SHANKAR) :

companies;

(a) A

ltatcmentill&idonthe’l‘l.bhofthe

House.

(b).and (c).

InthemeofM;‘lOrill

t Ltd., additional ,(compounding)
fec for the delay in submission of balance
sheet for the year ended g:-m-u was

Aining csses the de-

levied. In the rem

lays were marginal and hence emdoned

Stntement

t2 (smpanies belonging io the Dalmia group cemmitted defaults in ths maiter of submission af Baloncs

sheels within the statutory perind. Details are furnished as below 1—
8L Name of the Company Financial Due date  Date of Delay Action
No. year filing taken
1 Raghu Trading &  Investment
Company Pvt. Lid. . . . g0-6-74 tf-12-74 19-12-7¢4 3 days Condoned
2 Puneet Tradmg & Invmtmcnt
Co. Pvt. Lud. qo-6-74 1612-74 191274 3 days  Condoned
3 Awchana Trading & InvesLruent
Co, Pvi. Lad. . . . go-6-74  16-12.74 19-12-74 3 days Condoned
4 Abhishek Trading & Investment
Co. Pvt. Led. . . ‘ « 30-6-74  15-12-74 1g9-12-74 4 days Condoned
5 Abha Trading & Investment
Co, Py, Lad. . ) . . 80674 151274 19-12-74 4 days Condoned
6 Anuraga Trading & lnvelment
Co. Pyvt, Ltd. . . 30-6-74  15-12-74 19-12-73 4 days Condoned
7 Kavita Trading & Investment
Co. Pyt Lid, . ‘ ‘ . 306-74¢  15-12-74 191274 4 days Condoned
B (Orissa Cement Lid. 31-12-74 41-7-75  80-10-76  About 1 Addl&oml
- year
mon of Rs, 60 |
paid
9 Utakal Investment Ltd. . . 90675 ay1-96  i6-2-76 20 days Condoned
10 Cede Investment Lid. . . gl-1o-75 12-3-76  16-2-76 4 days Condoned
11 Shri Rangam Investment Co.
Lid, . . . 30-9-76  30-4-77 30-5-77 t month. Condoned
12  Chirawe Investments Ltd. . 3I-579 14-2-Bo 21280 7 daww Condone d
gi-5-80  25-1080 3-11-80 g days GCondonad




SRI H, N. GOWDA : Sir, » per the
satement, duch ome 4f the companics
hwy committed the & during only ane
ficancial years 1974. May ! take it that
after :374..:11«1:1: no t case in res-
pect each of the companies ?

There are other companies alan, namely,
Dalmia Jain Airways Edward Keventers
Lad. Dalmia t Factory. But,
in the statemnent there is no mention
Mmde. I wo!:l:l ke tohk:mw bWhIel?“

compantes ‘are regularly submitting
the balance sheets. [If not, what arc the
reatons for that ? What action do the
Goverament propose to take against them?

SHRI P. SHIV SHANKAR : Well,
Sir, the hon. Member wanted to know
if there were no defaults committed
after 1974, Asrevealed from the statement
if the hon. Member is pleased to look
at it, Secrial Numbers g to 12 are the
four cases where the violations had been
effected after ig74 also. The violation
isas late as in 1976, 1977 and 1g90.
Therefore, it is not corerect to say that the
violatians were omnly up to ig974 and
thereafter violations had been effected.
Here the question is with reference to the
filing of the balance shects after the due
date. Whichever companies have vio-
lated, I have given in the list the names of
the companies. The companies which are
not mentioned are the companies which
have not violated.

SHRI H. N. GOWDA ! Is it not a [act
that the companies which I have men-
tioned are under liguidation > They
have not cven paid the wages of the
workers and they have thrown out ail the
workers. Because of Lhe active connivance
of the officers and the government with
which they were floating the companies,
they were missing and misappropriating
the funds and because of thal, the values
of the assets of the companies were on the
decrease but the personal assets of the
Dalmias were on the increase. So, the
allegation is that because of miupﬂ'\u—
priation and misuse of funds, theve
companies vrent into liquidation.  Henee,
I would like to have a categorical reply
from the Minister. I want to know
whether he is going to institute an enquiry
to look into the entire affairs concerning
Dalimas ?

SHRI P. SHIV SHANKAR : No, Sir.
Actually, I may bring Lo the notice of this
honourable House that we had instituted
enquiries within the meaning of Section
sogA with refcrence to six companies
namely Dalmia Agencies (Private) Ltd.,
Hari Brotuers (Private) Ltd., Hind
Servioes Lid., Goan Brothers, (Kaupur)
Private Ltd., Dalmia Cement Bharat
Lid. and Orissa Cement Ltd These
were the ooly companies which came
within the purview of Section 20gA

‘Ovl’Anncers  “FEBRUARY M, 1081 Written Answers 24

7 vihere the Departraeat itelf” took "up ‘the
oW

Impection. , lome of the tompanics
to by him as haviog ione iato
liquidation. I must say that it is beyond
my knowledge. 1 do not know whether
they hl;e into ‘m:hemy liquida-
tion or they have gone into inding dp
proceedingy before  the Gmr‘tnql'hc
uestion s limited to the balance sheets.
be wants that I shoud give the details
about the liguidation of these companies,
he will have to give a separate qustion.

SHRI H. N. GOWDA : What is the
fun of getting the balance sheets if you
do nut see whether they reveal the liqui-
dation, their assets and liabilities and s0 on.

SHRI GHULAM RASOQOOL KOCHAK:
Sir, the hon. Minister has accepted the
position that at least onc default had been
committed. I would like to know what
actio;l followed on the default commit-
ted

SHRI P. SHIV SHANKAR : Which
companies ?

SHRI GHULAM RASDOI, KO-
CHAK : You were talking about the de-
fanlt committed by the Dalmia Compagies.
We arc of the opinioa that these companizs
are suffering from losses. But, since you
have taken the stand that one deafault
had been commitied, T want to know
what action fallowed after this.

SHRI . SHIV SHANKAR: [
am sorrv. [ have given Lhe statement.
In the statement it is clear that theie are
12 companics which have commilted the
default, in submitting the bhalance sheets
beyonsd  the requisite time under law.
I said that in 50 far as the eleven companies
are conccrued, the delay was marginal.
Therelove the Registrar of Compan'es
felt 1hat since the delay with reference
to these companies was marginal he con-
doned the delay.  In respect of a company
where the del y was more than a  year,
there was an additional penalty that was
levied to the extent of Rs. 6o/- This
is what T have said. ‘This iy the position
;\fhi(l:}l [ have explained in the aniwer
tself.

WRITTEN ANSWERS TO QUFSTIONS

Natlona! Energy Policy

*104. SHRI GIRIDHAR GOMANGO :
SHRI A.T. PATIL:

Willthe Minister of ENERGY be pleased
to lay a statemnent showing:

() what are main features of the Na-
frmiﬂmm“ Policy of the Government
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b) how far the policy kas been im,
mélmd the Stl:el?{hm Turitu:li:
and the or so far;

{c) the guidelines issued bry his Ministry
to the States in this regard; and

{d) keeping in view the growing demand
and shortage of energy. the schemes and
projects uncertaken by his Ministry and
and the Staies since the approval and
aceeptance of the Energy Policy?

THE MINISTER OF ENERGY
(SHRI A. B. A.© GHANI KHAN
CHAVIDHURY) : (a) to (d). The main
features of the National Energy Policy
of the Government of India are as
foldwp +—

{1) Accelerated development of indi-
fgenous  conventione!  sources of
enRCrgy,

(2) Development of new and Tencw-
able energy sources.

(3) Reatricting consumgption ol oil to the
extent pomible.

(4) Prometing the comservation of
epcrgy by increasing the efficiency
of its gtilisation.

The implementation of programmes
in line with the National Energy Policy
of the Government is being monitored
on a regular basis by a Cabinet Com-
mittee on Encrgy headed by the Prime
Minister and supported by a Committee
of Sreretaries.  Guide-lines have been
is_sued to the varioun departments/Mi-
nistries connected with the field of encrgy
for formulating snd implementing of
E;}ognmmcs in line with the Energy

icy.

* Spreific programmes and projects for
meeting the projected energy demand
and for development of new sources of
enefgy have been incorporated in the
Sixth Plan proposals which have becn
finalised. These opotals have been
drawn up in consultatzon with the various
concerned Departmenty/Ministries o” the
Ogvernment of Indin apd the State Go-
vernments and have beenn approved by
the National Development Council.

i
Tae out-put_of conventional cne
sourcts ¢ the end of the Bixth Plan peric

anficipased a3 campaced 1o the levels

rcached at the beginning of the Plan
arc given in the table below:i=-

1979-8c  1gB4-85
Electricity .
(billion kwh) . 112 191
Coal (Million tonnes) 104 165 °
Lignite
{Million Tonnes) . 3 B
Crude Petroleym
{Million Tonnes) 1.8 a2t.6

In order to meet thiz targetted ob-
jective, outlays in the Sixth Plan have
been provided for various sectors. In
the caxe of power development a major
portion of the outlay \ﬁlf'g:limplcmml(d
through the State Governments and Swmre
Electricity Boards. The outlays provided
for the various en related sectors are
as given in the tablei—

RS, in
crofes
*Power . . . . 19,265
New and Renewable sources :
of energy . . . 100
Petroleum . . . . 4,300"
Coal . . ) R . 2,870

*0Out of this outlay Rs. 14,204 crores
will be in the State sector and Rs. 247.00
crores will be for Union 'Territories.
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High powered Cxmmittee ts
trend of Power gemeration by D.VY.C.

*106. SHRI JANARDHANA

POOJARY : Will the Minister of ENER-

GY be pleased to starc:

{a) whether a high powered committee
to study the trend of power gencration
by DV was appointed by the Centre;

(b) whether the commi‘tec has sub-
mitted & report;

n(j} if 10, what are muin features thereof;

(d) stens

to be taken to e
ment the unp!

of the Committee 7

THE MINISTB.R QOF ENEIGY
(SHRI A. B. A. GHANTI
GH\UDHURY): (=) to (&A nullber
of tshms dtm from the
tricity Bhammt H
trienks Ummd. Mml m;z Power

Corporation and Consultanty including
those from the British Electricity Inver-
naticnal have been deputed o DVC
Power Stations from time to vime to study
the trend of power mfaﬁmf

most Yecent  teams comprised of experts
from Central Elrctncft?' Authority and
National Thermal Power Corporation
and another team of experts fvom the
British  Electricity Inicrpational both
sent in June, 1gdo.

All these teams have submited their
report', The main ressons for the un-
satiafactory performance of the DVC
Power Statiors have been categorised a3
{n) l.u:lunul and (b) problu-nl rchung

bour and industrial rela

the technical
nau-dunhsw o?' boilers nndmmbu
periud. water Chemimnry. luk-
qua.te instruraentation and

/]
i ilability of de-
m_n WM":..I h-znh. -
cilillu, exoess sir leakspe in the fufsaace
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regime, inoperation of HP Heaters leading
to poor thermal cfficiency, low condenter
vaoctin and pon-availability of spare
parp have been identified. In addition
it wa’ recognised that there is & need for
sugmenting of the WT (Warer Treat-

ment) Plant, sugmenting of coal handling

facilities, improvernent of cooling water
supplies and  improvement and up-
gradation of water treatment plant la-
borgtories apd other on-line instrumenta.

Amongst the nop-technical causes,
ers of industrial rclations and
indiscipline have heen  identified.
Aroongst the stepd proposcd 1o be taken
to implement the findings of the Com-
mittees, & time-bownd action pro-
. gramme for plant betterment of the ther-
mal units of DVC has been drawn up by
DVC and is now under implementation.
With these effors, which have already
started showing resulty, it is hoped to raise
generation from the thermal stations to
850 MW on a sstained basia in the near
future. Time bound action plans for
rehgbilitation  of plant and machinery
and vigorows monitoring of implemen-
tation, have been formulated. Steps
for improving discipline and enforcing
accountability, have been initiated. The
gricvances redressal machinery has been
activated and a pumber of welfare metures
have alto been introduced.
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fagvo—-]1
asa HAT IaqrEA F WAL, WF L0 WL 1080~81 1 HYA,
1980 & FAIT, 1981

FF o Tr5F [ToTraAY ITATEA F1 fFEq faga searaa*

(fafaa afae;
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Ruleing of price of ownl

s1p1. SHRI VIRBHADRA SINGH :
SHRI M. RAM GOPAL
REDDY :

Will the Minister of ENERGY be pleased
dostate

(=) Whether it is fact thata propoeal
is urder consjderation of the Government
%o raise the price of coal! in the country;
and

(b) ifso, the details thereol ?

THE MINISTER OF ENERGY (SHRI
A.B.A, GHANI KHAN CHOUDHURY)
{a) & (b) Average pit-head prices of
coal produced by Coal India Ltd.and
Singareni Collieries Cnmpan&i.td. have
wecently been fixed by the cenment
at Rs. 128.02 and Rs. 136.85 per toane
tespectively with effect from i4th Feb-
‘Turary, 1681,

Guidelines for functioning of Broad-
casting Media

wriz, SHRI RASHEED MASOOD :
SHRI RAJESH KUMAR
SINGH :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(n) whether it is 5 fact that at present
guidelines with regard to the functioning of
broadcasting mediz areissued from time to
time ;

{b) if 50, whether with the growth of
the broadcasting iz in the country,
Government have considered the question
of formulating a clear out natiopal commu-
nication policy to make its role more weful ;

(c) if s0, the decision, if any, taken by
nment in this regard ; and

Ed) il answer to (b) is in nrgative, whe-
ther Government would comider the
desirability of formulating fuch a policy ?

THE MINISTER OF INFORMA-
TION & BROADCASTING (SHRI
VASANT SATHE) 1 (a) Yes, Sir.

b), (¢} 8 (d) The Sixth Plan document
«mbodies the basic elements of our com-
munication policy and lays down the rela-
tive priprities amnd expansion targets for
various media units under the Govern-
sment. Besides, the Government have
wecently constituted an Advisory Committee

to advise this Ministry from time to dme
on various issuct relating to poticic and

programmes of the media units under its

admini{steative control.

Beif-sufficlency in Fertiligevs

_*1rg, SHRIG.Y. KRISHNAN :
SHRI SUBHASH
BOSE ALLURI ;

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state ;

(a) whether India is self-sufficient in
the production of fertilizers to meet its de-
mand in the countey ;

{b) ifnot, whether sny statcment was

made by him that India will be self-suff-
cient in the prouction of fertilizers during
this year ;

(c) ifs0, whatefforts are being made in
this regard ;

(d} what iz the plant-wise augmentation
programume ; and

{¢) what is the quantum of import of
fertilizers and how it is proposed to Le
reduced ?

THE MINISTER. OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P.C. SETHI) {a) No, 8ir, The ind:-
genous production of Nitrogenous and phos-
phatic fertilizersis at present inadequate to
meet the demand. Potastic fertilizeny are
not produced in the country.

{b) No, Sir.

{¢) Does not arise.

(d) Steps are being taken to optimmc
preduction in the plants in operation by
augmentation of supply of feedstock and
inputs removal of inbuilt constraints by
plant  improvement programmes  and
debotdenecking schemes, and instaila-
tion of captive power gencration facilities,

. (e) The import of fertlizersin 19B0-B1
is esvimated o be abouc 15, 17 lakh tonnes
of Nitrogen, 4.58 lakh tonnesof Pa Os
and 7.82 lakh tonnes of Potgsh  (K20Q),

The percentage gap between demand
and production of nitrogeneous and phos-
phatic fertilizera is expected to be ruLcc«I
significantly with the implmentation of the
projects already om fhand spd thosc to
be taken up during the Sixth Flve Year
Plan period,



*rrg. SHRIMATI SUSEELA COPA.
LAN ; Will the Minister of INFORMA-
‘TION AND BROADCASTING be pleazed
1o state

(a) whether permimion was not given to
the Chief Minlster of Kerala tospeak on
radio on the occation of anniversary of the
State Government ; and

{(b) if not, what are the rcasons that pro-
ed the Ministry for denying permission
to the Chief Minister ?

THE MINISTER 'OF INFORMATION
AND BROADCASTING {SHRI
VASANT SATHE) {a) & (b). The
question of permisdion having beenfrefused
does not arise as the Chiel Minister are
always welcome to broadcast.

The Kerala Chief Minister had reques-
ted the Station Director, Trivandrum,
through the Kerala State Director of Public
Relations that he would like to broud-
cast on the anniversary of his Gavern-
ment on 24th Janvary, 1081 to befollowed
by brondeasts by six Cabinet colleagues
during the week. Normally, such reqitests
are deal. with at thelevel of the Stations.
However in view of the request thataix
Cabinet collcagues of the Ghief Minister
would also broadcast en the anniversary,

the matter waa referred rtothe Headquarters.

While the generzl questions was sill
under condideration, D.G.. A.LR. was
asked to communicate to the Chicl Minis-
ter that hewas welcome tocomeand broad-
cast. Unfortunately, there was some delay

in doing s0.

Action bhas been taken to ensurc that
such delayr do not recur. DG, ALR,,
have alsp reiterated their earlier instruc-
tion 1o All India Radio stations that Chief
Ministers are always welcome to broad
carnt.

Re-organisation of Natianalised
Coal Industry
#115. SHRI CHITTA BASU

SHRI B.V. DESAI:

Will the Minister of ENERGY be
pleased fo state ;

(a) whether Government have under
connderation any for structural
reorganisation of pationlised coal
Industry

{b) if o, detnila of the proposal ; and
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{c) by when,itislikely tobeintroduced.

THE MINISTER OF ENERGY (SHRI
A.B.A. GHANI KHAN CHOUBDHURY)
(a) to(c). The question of recrgenisation
of the nationalised coal industry which
is under consideration of government is
likely to be finalised shortly.

Shortfall in Import of Newsprint

*116. SHRI K. MALLANNA :Will the .
Minister of INFORMATION AND
BROADCASTING be pleased to atate ¢

{a) whetherit is afact that therc have
been shortfalls in the newsprint arrivals
from abrod during April-November, last

year;

(b) whetherpriceof tome of the leading
newspapers has gone high and high of
them have drasically cut down the number
ol pages dur to shortage of newsprint in
the country ; and

{c} if s0, the reaction of Government
thercto ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
SHRI VASANT SATHE) :
u} Yes Sir, There was rome short-
tall in the actyal arrivals of newsprint
between April to November last year
breause of strikes in major mitlsand con-
sequent delaysinshipment. However, news-
papers have received their allocations.

(b} Some lcading newspapers have ra-
ized their prices recently but this is not be-
cause o] shortage of newsprint. No dras-
tic reduction in the npumber of pages bas
come to Government’s notice. During the
last three years, from 1976-77, the pumber
of newspapers receiving newsprint Las risen
ftom B65 to more than 2,000, The entitle-
ment of imported newsprint has riscn from
1.5 lakh mts. in t976-77 (Ra. 55 crores
approx.) to g.2 lakh mts.in 1 81
(ﬁ?f 155 crofed a .). State Trading
Corporation is confident to meet the news
print requirement of newspapers in full.

(c) As already stated, the rise in price
of newspapers is not due to shortage of
int but  becuase ncws-papers clai-

med that other production costs had gene
Tendoncy on the part of Radio and
TV to pick up only incomsequentin®
polms from the Spesches of the Mem-

bers of the Opposition.

#5117, SHRI STATISH AGARWAL :
Will the Minister of INFORMATION
AND BROATIGASTING be plessed to
Mage :

(a) Whether it is & fact that the Direct)
or General ofthe All India Radiohad de-
cried (Indian Fg Janusry, 1981



45

tendency on the part of the radio and the
TV. to pick | up @nly inconsequentiul
points "the  specches - of ' the

members of the apposition - parties add
fill the bilifar the purptses of broadcasting;
and

{b) whether both the Ministers of the
Minwstry and also the D.G. of AIR has
strewed upon the two news media to
work with objectivityand *‘with all hanesty,
integrity and accuracy ™ and give a faith.
ful coveragz of the oppositioms view
point ?

THE MINISTER OF INFOR-
MATION AND BROADCASTING
(SHRI VASANT SATHE) : (a)
No, Sir. The report  published,
aot only mis-quoted Director General,
All India Radio but also quoted him out
nf context, The correct position has since
been clarified by an official s
through a pres release dated jo-1-1981,

(b} Yes, Sir. It has been the Govemn-
ment's declared policy that coverage
of news by all India Radio and
Doordarshan should be fair, objective
and balanced, and contrasting pointa of
view, including those ol oppeition, should
be included in their  broadcastsftclecasts.

Supply and Production of Alcohol

*118. DR, VASANT KUMAR PAN-
DIT : Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state :

{a) whether therein inadequate supply
and insufficient preduction of alcohelin
the country ;

{b) if so, what in the total reguirement
of alohol for various usages in the country
for the year 1981-82 ;

{c) what is the total instalied capacity
of alcohol production and how much al-
cohgl will be produced in 1981-83 ; and

(d) what steps and production plans
have been drawn to attain self-sufficiency
in alcohal in the country

THE MINISTER OF PETROLEUM,
CHEMIOALS AND FERTILIZERS
(SHRI P.C. SETHI)

(a) & (b) . The Central Molagtes
Bon.rdlhu estimated that in the current
alechol year 1980-81 (December-Novem-
ber), the availability of alcahol is likely to
be 4000 lakhs litres as againts an esti-

It_nlted te demandof.r,',nsf.ygégkh
iiTes, wbc demand o 1.
lakh litres, @144.95 lakh litui'ﬂia f?-g

potable wse, 3349.83 lakh littes for in-
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dustrial wse and a2g lakh litres for othet

(c) The total installed capacity is of the
order of 719 lakh litres. The jont’
in the alcabol year 1g8o-B81 | -
November) is likely to be 4200 lakh
litres. Tt it too scon to make catima-
tion about the alcohol year 1981-82.

{d} Even now sufficient installed capa-
cityexiststo meet the demand. Utilisation
of the installed capacity mainly depends
onthe availability of molasses to custille-
rics which in turn depend on the produc--
tion and crushing of sugar cane. The State
Government have been requested (i) to
expedite creation, by the sugar factorics
ol adequate and proper storgae facilitics
for molasses, and (ii} to promote the use
o. khandsari molames for zlcohol produc-
tion.

Electrification. of villages in the
country

*115. SHRI P. K. KODIYAN : Will
the Miniscr of ENERGY be pleased
to lay a stalement showing :

{a) the number of villages clectrified so
far, Statewisc ;

{b) the total expenditure incurred by
the Centre in this reapect.

{¢) whetheranytime bound programme
had been prepared for bringing electricity
to the remaining vaillages in the
country ; and

(d) if 30, the detajls thereof ¥

THE MINISTER OF ENERGY (A.
B.A. GHANI KHAN CHAUDHURY):

(2) Accarding to latest progress Re-
t3 received [rom the State Electricity
g;:d.u etc., nearly 2.60 lakh villages have
been electrified up to 30-11-1680. The
State-wise details are given in Annuxure—1I.

(a) The Total expenditure incurred
on rural electrification from the commen-
cement of the Plan era up to the end of
197g-80 is of the order of Rs. 2,600 crores.
For financing the programme during
1 1, an outlay of Ra. 285.22 crores
hzs been provided.

(c) & (d) According to the tentative
ive & Plan proposmls so far re-

ceived from the various States and Usn-
ion Tetritories, all the - villages in  the
country are likely to get electrified by mid-
19908, for which an estimsted outlay of
Ri. 3,500 crores is required inm the inter-
vening period, The Siate-wise demails are



i II. The States of . The States of Jamy & Kashmir
i Aw.u._m’ and_the und Sikim and” tha Union, Torritortes oF
and Pondichorry bare. s Prudon, Misorum Labhavery ot
and Pondicherry have al electri- ‘Pradesh snd
fied all_their villages, The fstate of Dadra & Nagar are yet o send
Tamail Nadu hes attained 99% village %pgmvsmmh So:z
' - bave to revise their eariler proposals.

INHABITED VILLAGES ELECTRIFIED—I97T CENSUS

ﬁ; Sratea ym? el%Vill ason
go-11-1g90 go-t1-1980
H 2 3 4
t Andhra Pradesh v s s s« o+« 17350 (% 634
2 Assam . . . . . 4,658 212
3 Bihar . 20,628 (b) 305
4 Gujrat 11,709 641
5 Haryana 6,791 1000
6 Himachal Pradesh 9,582 56-6
7 Jammu & Keshmir . . 482 (M@ 00
8 Karnataka . 16,468 614
9 Kerala . . 1,268 100 0
to Madhya Pradesh . 23,623 33°3
11 Maharashtra . . . . ' . 26,422 73°8
ta Manipur 322 (b) 16-5
13 Meghalaya . 618 (d) 135
14 Nagaland 374
15 Orisa . . . 17°510 37'3
16 Punjab . . . . . . . . 12,126 (+) 100° 0
17 Rajmsthan . . . . .« s e+ 1441 (%) 43'3
18 Silddm . . . . . . . .. 75 (c) 39
19 Tamil Nadu. . . . . . . 715,575 99'0

‘ Foi“‘ mﬂ. .
)} z Villages have been declared uninhabitted.
g s e

As on 3161980

{d) As on gog-igho
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H s 3 4
go Tripura . . Bag 74
g1 Uttar Pradesh . 40,159 357
gz West Bengal. e 13,478 354
Total (Stltel) v . . [ " . iniﬂsSS'? e
Total {U. ‘l‘l) a . . . ' 1,449 a0 3
Toul (All-India) 2,59,800 451

Regurement of funds likdly ot of

AnNExurr—I1

of Cent Percent Elscirification of Villages at por broad Pershectios

Received from Siate Elsctricity Boards/Union Territories

SL STATE/U.T. Funds required  Likely vear
No. (Rs. in crores)  of attaining
100% vil-
lgg‘eﬁmelemi-
1 2 3 4
1 Andhra Pradesh 248 57 1985-86
2 Asmam 177 69 1988-89(f)
3 Bihar . 497- 00 1904-95
4 Gujarat . . 1a7° oo 1987-88(f )
5 Himachal Pradesh 46- g0 1g87-88
6 Karataka . 95° 55 1983-84(*}
7 Madhya Pradesh . 655° 43 1994-95(f)
8 Maharashtra i44 09 1984-85
9 Manipur 12* 76 1994-9%
10 Megbalaya v . . . . 46 22 1993-94(f)
171 Nagaland . . 27 14 1994-95(F)
12 Orisa ; 347 21 1994-95(f)
13 Rajasthan . . . ¢ . 966- 78 1988-tg
14 Tripura . . . . . . 35 26 198g~go(f)
15 Uttar Pradesh , . . . 641+ 80 1984-85(®)
16 West Bengal . ‘"1 v« .+ . 142°96 1992-93(f)
Urian  Tetritory \
17 Goa, Daman & Diu ; o 31 1589-B4
&ﬁ%ﬁrﬂm n?;‘io'fl&“&me revised plans at this stage.

oma}kwmeumyettobemdwd
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Agresmant with Normway for Prodac-
‘-_. ‘wmwll exploration of Ofl

*120. SHRY D.P, JADEJA : Will the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to lay

a satement showing :
{a) whether any ag'-rcemmt has been

made with Norway in regard to coliabora-
tion in the field of oil exploration and

production; and
(b) if so, the details thereof ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P.C. SETHI) (a) No, Sir.

{b} Docs not arise.
Iostalled Capacity of Power in
Gujarat

oor. SHRI AMARSINH? RATHA-
WA : Wil the Minister of ENERGY
be pleased to state :

FEBRUARY .24, 1081
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(a) whether the Gujrat Government
have submitred certain proposa’s to incresse
power generstion in the State ; .

g.] if 8o, the details of the proposals ;
&n

(c) what action has been taken by the
Centre on  them ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI]
VIKRAM MAHAJAN) (a) to (c} . The
present installed generating capacity in
Gujarat is 2221 MW, comsisting of 500MW
Hydro and 1921 MW Thermal. The
statc has also a 50% share in Tarapur
Atomic Power Plant with a total installa-
tion of 420 MW, A number of Projects with
an aggregate capacity of 1830 MW are
presently under execution in the State,

Government of Gujarat/Gujarar Electri-
city Board have submitted proposals on the
following projeets 1o Central Electricity
Authority for their approval. The pre-
sent position of thesc project propoaals
is indicated below 1—

SCHEME

PRESENT POSITION

has not yet been confirmed.

1. Gandhiszgar TPS Extn. grd Unit of 210 MW  The availability of Conl for these projects

%. Pethapur TPS One Unit of 110 MW

§. Sardar Sarovar Multipurpose Inter-State pro- This being a multi-parpose project has

ject Bx 75 MW 5x 150 MW

10 be cleared by the Technical Advisory
Commitice of the Planning Commission
firstt The comments of the Central
Electricity Autharity have been sent to
the Central Water Commision who
co-ordinate the technical examination.

Vacancy in Indla Cements Lid.,
Madras

1oo2. SHRI N. DENNIS : Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased Ao state :

{a) whether post of Chairman and
Maneaging Director of India Cements Ltd.
in Madres, has not yet been filied ;

{b) whether the Central Government
have waken initistive in this director ;
and

{c) i wo, the details thereol ?

‘THE MINISTER OF LAW, JUSTIGE
AND COMPANY AFFAIR SHRI
P. SHIVSHANKER) (a) Acco e
the informaticn furnished by the company,
a new Chairman was lppd'n‘te'd on

18 February 1981. Between April 80 and
17 February 1gB1, therc was no regular
Chairman. Approval of Government is
not needed for  appointement of a Chair-
man who is only a part.time Director,

The company has appointed Shri T.M.
Thomas as the Managing Director of
the compaay for a pericd of 5 years from
19 February 1981 subject to the approval
of the Government. The proposal for the
approval of the appointment of Shri
Thomas and his remuncration while acting
as Managing Director is currendy under the
conxiderarion of the Government.  Accord-
ing to tbe information fumished by the
compaay, there was no Managing Director
between 1 January 1980 and 18th of Feb.
ruary :98:!. .

(b) & &). No initiative is calied for
by the Cohtral Governnent in the mater.
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In fact, under the company Law, it is for
the conmipanies to take action in this regard
and to subznit proposals to the Government
for ap,

Unpianned Ooal Mining by Mine
Owners

1004. SHRIMATI MOHISNA KID-
WAI : Will the Minister of ENERGY
be pleased to state

{a) whether it is a fact that due to un-
planned and wrong coal mining by mine
owners the number of unsafe eolonies and
localities around Asansol has incressed
alarmingly ;

{b) _if s0, whether Director, General
of Mines safeiy has drawn his attention
to this facts ; and

{c) if 5o, his reaction in the matter and
steps taken to improve the conditions ?

THE MINISTER (OF STATE IN THE
MINISTRY OF ENERGY (SHRI VI-
KRAM MAHAJAN) : (a) Underground
workings below some 1owns near Asansol
have been taking place for more than
200 years, and the conditions of all abon-
doned mines are not known: Buildings,
structures etc., situated over the abondoned
mines are not considered safe. Despite
the knowledge of hazard of unexpected
Fubs:dcncc at such places and warning
issued by the Government of West Hengal
Director General Mines Safety and Coal
Company, surface construction is going on
unabaied. -

(b) Yes, Sir.

{c) The DGMS is aware of it and has
b'efm drawing attention of the local autho-
rities regarding dangers of subsidence since
1956. The Government of West Bengal
have set up an Asansol-Durgapur Deve-
lopment Authority and the Authority to
regulate  such construction. West Bengal
Government have also enacted the West
Bengal Ratriction on Construction in
Unsafe Areas Act 1979 for this purpose.
ECL i also increasing the sand stowing
operation to render places safe wherever

possible.

Reflection of Foreign Exchange Loans
in the Accoumta of 1‘.‘.-;.-].

Will the Miniater of LAW, STICE

AND COMPANY AFFAIRS be pleased

1008. SHRI CHINTAMANI a)]'ZNA :
to state :

{a) when a Com 1 i
cxchange loun to be regaid in equival:

rupees what is the procedure for sccounting
for the change in foreiga exchang: rate 3 .

{b) when the foreign curremcy rate
increases vis-s-vis Indian rupees, is it to be
reflected in the Balance Sheet and Profit.
& Lnes Statement every year, even though
the loan is to be repard at a later time ;
and

(¢) what is the penalty if the change in
the foreign exchange rate is not reflacted
in the Balance Sheet of a Public Limited
Company ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS : {SHRI1
P. SHIV SHANKER) : (a) & (b}. The

rocedure for accounting of changes in the
areign cxchange rate in respect of ‘fixed
asscts’ acquired from & country outside
India is contained in the instryctions
stated against the head “Fixed Assets”
in Part [ of Schedule VI to the Companies
Act, 1956. According to these instructions,
when there is a change in the rate of ex-
change at any time after the acquisition of
such assct, which results in an increase
or reduction in the liability of the company,
the amount by which the liability so
increased or reduced during the year,
shall be added to, or, as the case may be,
deducted from the cost, and the amount
arrived at after such addition or deduction
shall be taken to be the cost of the fixed
adzet.

(c) 1If the halance sheet of a company
does not show the cost of the fixed assets as
aforesaid, it would not be in conformity
with the provisions of section 211{1} of
the Act and hence would attract the penal
provisions contzined in sub-section (7)
thereof, which is imprisonment for a term
which may extend to six months, or with
fine which may extend to Rs. 1000/-,
or both.

Completion of Bass Production Unit
of Cutitnck Doordarshan

wob. SHRI K. PRADHANI : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

{2) whether Government had a proposal
to complete the base production unit of
Cuttack Doordarshan  during 1980;

(b) if so, the progress made so far ;

(c) whether the ahove base production
unit of Cuttack Doordarshan hes beem
augmented with procurcment and installa-
t.i:; of balance eguipment on orders ;

(dacthe details about the expected date
of the .completion of the Cuttack base
production unit ? :
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THE MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
KUMUDBEN M. JOSHI); (a) to ().
The Base Production Centre at Cuttack

Jin already functioning with full complement

of equipment.
(d) Deors not arise.

Muonfactare of Bulk Druge

1007. SHRI G. M. BANATWALLA :

SHRI SUBHASH CHANDRA
BOSE ALLURI :

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased tostate :

{a) whether Government are consider-
ing any proposal to manufacture a wide
range of bulk drugs including antibiotics,
vitamins and biological products ;

(b) if 5o, drugs so intended to be mann-

‘factured ;

() whether thee would be manufac-
tured through public sector and whether

ivate sector too would have svme role
in the manufacture ; and

(d) the approximate investmenl thai
nment would have 10 make ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
(SHRI DALBIR SINGH) (a} : There
is m continuows receipt of proposals from
the drug indusery for issue of industrial
approvals for various bulk drugs and for-
mulations and these are disposed ofin accor-
dance with a time bound grng'rlmme.
Government through the Public 8ector
are already manufacturing a wide ragne of
bulk drugs and they propuse to expand
the activity during the Sixth Plan.

(b) and (c). An illustrative list of bulk
drugs open fur licensing to (i) public
secror ; (ii) Indian Sector ; and &ini) Alt
aectors including foreign companies was
enclosed in Annexure-l to the statement
on drug policy Iaid on the Table of the
Lok Sabha on the agth March, 1978.

{d) For the public Sector, the Working
Group on Drugs and Pharmaceuticals
ba: estimated and investment of Rs. 160
crores during the »aid period.
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Applicationy for Accreditatien of
Oowmumn

1008. SHRI D. S.A. SIVAPRAKA-
SHAM : Will the Minister INFORMA-
TION AND BROADCASTING be
please 1o state ¢

(n) how many persons had applied for
grant of regular accreditation as corres-
pondent/cameraman to the Central press
accreditation committee during the year
1680-81 till date ; and

{b) how many applications were re-
commended and how many rejected and
the name of persons and the newspapers
they represent ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI) : (a) 136.

(b} 116applications were recommended
and only onc rejected. The remaining 19
cases did not conform to the rules of accredi-
tation and were not, therefore, processed
for CPAC's consideration. Detailed in-
formation containing name of applicans
recommended/rejected on  consideration
by CPAC and applications not processed
for CPAC's consideration on technical
grounds is given in statementa [ & IT laid
on the Table of the House.. [Placedin
Library See No. LT—1932/81.}

Number of Hydel leared
by Genteal Electeiciey ! hathacst

100g. SHRI RAMA CHANDRA RATH ;
SHRI HARIHAR SOREN :

‘Will the Minister of ENERGY be pleased
to state |

(a) the names of hydel projects which
have cleared by the Central Electricity
Authority during 1980-81 ;

(b} whether these projecis have been
thoroughly investigated ;

¢} if no, when these projects are goi
to(be implemented ; anpdr goes

(d) the details thereof  including
capacity and capital cut lay involved ?
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THE MINISTER OF STATE IN THE The Profect on hydro-electric
MINISTRY OF ENERGY (SHRI VI- schemes submitted by the various agencies
KRAM MAHAJAN) : {(a) o (d) . A are examined in the specialised directorates
statement giving the number of projects of Central Electricity Authority and Central
cleared by the Central Electricity Authority Water Commission. Before & project iz
during 1980-81 is enclosed. The statement accorded techno-economic clearance, de-
also the details of the installed capa- tailed surveys and investigations are
city, capital outlay and present status of carried out.
these project.

Statement

Hydvo Elsctriz Projscts Cloared by Coniral Electrisity Authwity During 1090-81

§l. Name of the Installed Estimated Date of
No.  Scheme/ Capacity cost approval Present Siatus
State {(MW) {Rs. lakhs} of CEA

1 2 3 4 5 &

Nav Schemes

1. Pala Manen X 47 5=142"5 12616 August, ‘80 The Project has been
{U.P.) recommended to Pla-

nning Commission and
investment sanction
of Planning Commi-
ssion is awaited.

2. Ghata Prabha 2x16 -32 1882 August, "8o Do.
{Karnaiaka)

9. Upper Kolab 1 X 8o=-80 1861.73 December, 80 Clearance of Depart-
Extension ment of Science and
{Orissa) Technology from

environmental  angls
is  awaited.

4. Hirakud 5¢. I1L 1X37 5=37"5 1506- 88 December, 8o Do.

{Orissa)

5 Dhansiri {Assamn) 15X 1°33=19"95 1053 39 December, "80 The schemu is  being
recommended to Plag-
ning Commision for
investment  decision.

6. Mukerian (Punjab) 6x 15+6 X 19.5=207 11538 December, "8v Techno-economically cle-
{Punjab) 6x15+6 x19 7 1I5% s by e CRA;

Howcver this scheme

has not been cleared

from inter-state angle

so  far. However,

the oonstrutct:.lmé of the

ject e Gowverns

et obePunjab is in

progress.
¥. Lower Metiur BX15=120 B36o May, '8 Scheme has been
(Tamil Nadu) cleared by the Plan-
ni Clorimission ’in
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X H 3 4 5 6 .
Revised Estimales
ili axso=150 1186528  August, 80 | Theses are i
1. K(Dplh llry NEEPCO 2 x 25+ 2 X 50=1§ 5 whemes and 2
8 A \ 8o of the GEA{ has been
Baira fo=1 12512 ugust, nccorded  for revised
"mlssiggrhcm‘ $x 5 . estimates of the cost.
{Himachal Pradesh)
9. Chakra Divession - 615 December, 8o
{Karnstaka) J
4 Koel Karo (Bihar} 1x20+6x 115=7t0 39*82-74  December, Bo  Cleared by the Public

Investment Board. Con

struction  work  will
start  on  receipt
cabinet appraval.

in reme
Labour cases pending Sap.

1010, PROF, MADHU DANDAVATE:
Will the Minister of LAW, JUSTICE %
COMPANY AFFAIRS be pleased to state:

{a) the number of laobur cases pending
in the Supreme Court; and

(b) the steps taken to ensure expeditivus
disposal of these pending cases?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKER) {a) According to infor-
mation furnished by the Supreme Court,
the number of labour cases pending in the
Supreme Court as on 2-1-1981 was 503

(b) The Supreme Court has intimated
that a Bench 1o hear appeals relating to
Industrial disputes is  constituted as and
when necessary.

‘Remuneration of Company Executives

1011. SHRI 8. M. KRISHNA: Will the
Miniater of LAW, JUSTICE AND COMP-
ANY AFFAIRS be pleased o state:

(a) whether Government bave by now
taken a decision about the remuneration
and perks of Company Executives ; if 8o,
what ; and

b) if not, the stage at which the matter
nlu(.lil at present ?

MINISTER OF LAW JUSTICE AND
COMEANY %F:MMRS SHRI P. SI-tli}:Yn

. SHANKER . remuBcTa)
payable to !.gc Managing Direciors/Whole-

time Dircctors/Managers of public limited
companies and private limited compani
which are subsidiaries of public limited com-
panics requires the approval of the Central
Government under Sections  148/309/387
and 637 AA of the Companies Act. How-
ever, the remuneration of the company
execulives as such does rot require the
approval of the Central Government
except where such executives fall within the
meaning of Section 314 {iB) of the Act
For suck exccutives falling under section
SI‘E;EIB} of the Act drawing a remuncration
of Rs. 3000{- per month or more, the app-
roval of the Government is necessary.

The question whether the Componies Act
should be amended to bring the remunera-
tion payable io the other executives also
within the ambit of Companies Act is still
under consideration of the Government.
Broadcast of Family Planning
Programme

o1z, SHRI HARTHAR SOREN : will
the Minister of INFORMATION AND
BROADCASTING be pleased to stale :

(a) whether there is any provision for
brondth Alcaltinglhmilyphmhg programme by
c i

(b) if so, the number of itemn broadcast
during 1979-80 and 19Bo-81

(c) whether these family welfare pro-
gramme have been broadcast from all the
radio stations of the country ; and

(d) the details in this regard ?

THE DEPUTY MINISTER IN THRE
M INFORMATION
AND  BROADCASTING gxuwmx
KUMUDBEN M. JOSHI) (a) Yos, Sirs

6o

of .
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(b) "The number of itema broadcast from
. AJR Stations during tm-nd 1980 ia given
below =

Year No. of programmes broadcast

igg gg,ggs

(c} Family welfare programmes have
been broadcast from all the Radio Stations
of the country.

(d) All Ah'l' .R. Snrﬂou“ hrolzm proé
grammes relating to Family pi an
welfare. There are 22 full-fledged Family
Woelfare Units {each comprising one Exten-
uon Officer, one Field Reporter and one

t Writer) operating at A.LR. Stations.

csthn 14 AIR Stations have one Field
chorter dealmg with Family welafarc
broadcasts,

The programmes broadcast take the form
of talks, discussions, symposia, dialogues,
interviews with opiaion leaders and benefi-
ciaries, question-answer menes, short-
stories, plays, skits, featres, family-serials,
povtry recitations, programmes  before
mvited audiences, news-reels, radio-reports,
slogans, spot jingles, snippets and traditional
folk forms.

Murshidabad Midaapore and Asansol
T.V. Relay Centren

to13. SHRI SUDHIR GIRI : will
the Minister of INFORMATION AND
AND BROADCASTING be pleased two
atate

{a) what is the fatce of Muishidabad,
Mumapore and Asansol T.V. Relay cent-

(6) tota' amount so far spent for the
purpose; station-wise and

(¢) when the work of these projects will
be completed, details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI ): (a) Asansol  and
Munhidnbnd are a projects for
'“dﬂ centres during the Plan
peri :9&-55 There is no proposal to
setup B centre at Midnapore during
this l'lm period. |

Site for setting up TV Relay Centre at
Asansol hms been taken over and order for
transmitting equipment hss been placed.
Action for procurement of ower, has boen
initiated and cstimases for civil construction
works have been sanctioned.
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sruerqmmq; TV Relay Ceéure
at Murshidabad been  mlecosl.
Projectlmchommmdezm

(b) Total amount :pentmﬁrluﬁm
is a3 follow ;=

{Amount ' in Rs. lakhs)

Asansol
8.03 197879
12.66 197980
11.83 198081
e
. 27.52
Murshidabaod Nil,

Asansol : Expecrea 1983-84
Mourshidabad :  1984-Bg

-

Damage to ofl establishments dae
to Assam Agitation

1014, SHRISONTOSH MOHAN DEV;
Will the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be pleased
to state:

(=) the extent of damagr to the oil refine-
ries, pipelines and other petroleum establish.
ments in Asmam due to agitation; and

(b} the steps taken by Government to
pttvm; further damage (o thess establish-
ments

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS SHRI
P. C. SETHI) (a) According to the in-
formation available, the position is as given
in the statement nitached.

(b) Adequate sccurity measures  have
been adopted to safeguard  all installations
in comulmion with the State Government.

Beatement

The Indian )il Corporation, Bongaigmon
Refineries & Petrochemicals Limited, Oil
& Natural Gas Commision and il India
Led. with which the Department of Petfol-
eum is concerned and a private eumplny
viz. Awam Oil Company are operating in

(i) fedien Ol : There has besn
no damage to the Gauhati and Barauni
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Refincries, Gauhati-Siliguri pipelic and
other pettolenm establishments &3 a result
of Amam Agitation.

{ii) Bomgaigoon Refineries qnd Pefrockemi-
cals Lid; No appreciable damage has been
incurred in the Dongaigaon Refinery in
Amarn. However, idle corrotion would have
occured due to non-usage of the system. To
quantify this is not possible.

(i) Oil & MNatural Gas Commission: No
ONGC pipeline or oil field instaliation has
been damaged as a reaylt of the agitation
in Amam. However, duc to prolonged clo-
sure of wells, some of the weils carlier flo-
wing with high percentage of water might
have ceased, tubings ofsome of the wells
mlghtl have got choked as a result of wax
depou‘tmn and these wells may not flow
of their own on re-opening. Actial number
of such affected wells can only be known
when the situation returns to normalcy and
weils are opened 1o measure Flow charac-
teristics. Due to this non.uniform drainage
of reservoirs is likely to take place which
may affect the ultimate recovery of oil.

{iv) Assam Oil Compamy: An exact assess-
ment  of damage to the refinery reyulting
from thermal shocks suffered during unp-
lanned shut-downs and oil installations is
not feasible in view of inherent constraints
in undertaking an excrcise in this regard.

(v) Ol Indin Limited: An adequate idea
of the extent ofthe quantum and value of
damage caused to reservoirs and flowing
wells can only be made after the fisids are
back on the rated praduction. However,
a suspected bomb-blast on the early hours of
rgth February, ioB1 resulted in rupture
of 3 metres of pipeline in the Nowgong
c!mﬂct. The crude flow through the pipe-
line was resumed in jum about r2 hour.
The secutity measures have been further

tightened,

Industries in Punjab Affected by
Acute Power Shortage

1o15. SHRI R. L. BHATTA: Will the
Minister of ENERGY be pleased to state:

. (a) whether he is aware that industries
in Punjub have heen hard hit by the acute
power shoriage;

(b_) whether the recent rains have resul-
ted in the rise of water-level in the Bhakra
Gobind-Sagar Dam; and

{¢) what steps Government  have
taken to enyure regulsr supply to the Indus-
tries in Punjab and prevent their cloaure or
shortfail in production ?

FEBRUARY 24, 1981
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THE MINISTER OF STATE IN THE

MINISTRY OF ENERGY (SHRI VIK.
RAM MAHAJAN) (a): There is shortage
of power in Punjab which have affected
industries to some extent. However, supply
of power to the cssential indmsiries like
sugar mills, vanaspati mills, distillarics
& breweries, milk plants and milk process-
ing plants has been given without any res-
wrietion, Supply of power to the continuous
process industries has zlso been given as
per their requirements so a3 to avoid any
damage (o the rAw material undar process
and the equipment installed by the indust-
rial units. The power supply to the general
industries has also been in a manner that
least one shift can be operated with the pre-
vailing power cutsfrestrictions. Eiforts have
always. been made to give more than 8
hours supply.

{t) No, Sir.

{c) Sicps taken tu increase the availa-
bility of power in the state include:

(i) Efforts are being made to increase
gencration from Bhatinda ther-
mal power station;

(ii) Expedite  the commimioning of
new  generating capacity.

Scarcity of life Saving drugs

1016. SHRI MANMOHAN TUDU,
SHRI R.L.BHATIA :
SHRI DHARAMEIR SINHA .
SHRI RAMA CHANDRA RATH.
Will  the . Minister of PETROLEUM,
CHEMICALS AND FERTILZERS be
pleased 1o state:

(a) whether itis a fact that there has been
a severe scarcity of life-saving drugs in the
country; .

(b) if 30, the steps Government proposcs
to take to increase the production of such
drugs; and >

{c} the detail programme of Government
to keep wufficient stack of such drugs?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (FHRI
DALBIR SINGH) (a) No, Sir. Shormges
of some ific brands have been reporied
periodically from different places. In several
of theze cases, however, a number of equi-

valent brands are reportedly available.

(b) In specific cases of constraints of pro-
duction brought to itsa notice, Government
takes remedial meagures to the extent possi-
ble. Government has also revised the prices
of same Lfe-saving  bulk duuga and formu-
Istions so that their production can increase.
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polications for t of industrial Hcen-
a ofmhmg:f'aury-On-Bunne- li-
cense nre alio cleared on expeditious basis
c. g this year g5 Industrial Licenses, 6
Jetters of intent and § COB licenses have
heen imued.

{c) Government arranges need imports
of capalised bulk drugs to supplement
isuligenous production.

Raguiarisation of employees in
Dandalknranys Project

1017, BHRI SAMAR MUKHER]JEE
Will the Minister of SUPPLY AND RE—
HABILITATION be pleased to state total
numher of such ad hoc employees in service
now in Dandakaranya Project {f) for I day
to 1 year (1) onc to two years (3) three to
four years (4) five to seven yean (5) more
than seven years and why their appoint-
ments arc not being regularised from the
date of their appointment when they are
otherwise temporary Government Serva-
nts and are govened by CCS (TS) Rules,
19657

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY & REHAEILI-

TATION (SHRI BHAGWAT JHA AZAD);

1ro a3 under:
(1) 14
(&) 26
{3) 8
{¢) Nil
(s) =2

Except in case of Go direct recruits, all
others arc holding regular posts in lower
grades.

Spot Parchase of crode oil

10518, SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to statc:

{a) whether India wil resort to spot
purchase of crude oil pending finalisation
of contract with oil producing countries:;

{b) if s0, whether the spot price of crude
oil was lower in January 1g8:; and

(e} if so, bow much was purchased on the
mpot by India during January 19817

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(S8HRI P. C. SETHI); (») We go in for

¥y 1S3

t purchases of crude oil only to cover
gponry short falls in  zvailability.

{b) Same market journais have reported
a weakening of spot prices of curde oil
during January, 1981.

(c) We hmve purchased some crude oil
but it would oot be in the public intereat
divuige full details.

Average dally Powe
uf b.v.a

1ot0. SHRI MUKUNDA MANDAL:
Will the Minister of ENERGY be pleased
to state:

{a) what was the average daily power
production capacity of DVC of thc last
year;

(b) what was the daily average power
generated in the DV last year;

{c; what was the daily average quota
for West Bengal State Electricity Board
last year from the DVC; and

{d) what was the daily average supply
of electricity to the WBSEB by the DVC
last year ? .

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN):(a) The installed
capacity in the Damodar Valley  Cor-
poration du.rmg 1979-80 was 1361- 5§ MW
consisting 257-5 MW of thermal
capacity and 104. MW of hydel capacity.

(b) The daily average produchon
frcu:(;‘l Apnl, 1979 to l\m
12

() The maximun contractual obliga-
tion of the DVC with the West Bengal
Siate Eleciricity Board is 87 NVA.

{d) The daily avern supply of power
to WBSEB by DVC from April, 1979 to
March, 1gBc was 1° o4 Mkwh.

Expansion pregramme of Madras
Ferdlixers

i090. SHRI MADHAVRAO
SCINDIA; Will the Minister of PETRO-
LEUM, CHEMICALS AND
FERTILIZERS be pleased to mtate:

(a) whether as reporied in the ‘Eco-
nomic Times' dated january 1, 1981,
the Rx. 300 crore e ion programme
of Madras Fenilizen Limited (MFL)
cntcrned into » phase of je opard'y mng
o the virtual veto e.nrmlcd by the
based oil mmh. minority shme
halder in



6y

®) if s0, what are the facts of the matter;
and

{¢) the stem since taken to resolve
isues?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
(SHR! DALBIR SINGH) ; (a) to {c).
There ia no amme of expansion of
Madras Ferti Limited. The news
report in the ‘Ecomomic Times® dated
the 1t January, 1981 refers to the
proposed osphatic  Fertilizer Project
at Parmdip in Orissa. A detailed project
report haz been prepared in this regard
by the Madras Fertilizers Limited and the
report is being procewed by Government
for an investment decision. Firm indica-
tions about the project scope, ity cost,
implementing agency, ctc. would be
available after the investment decision
in taken by Government.

of the Comtractor's Labour
octing power generstion from
Santaldih

1021, SHRI A. K. ROY : Will the
Minister of ENERGY be pleased to
state:

{a) whether he is aware of the agitation
of the Contractor’s labour continuing
gince January, 1981 affecting the power
generation from Santaldih;

{b} whether it is a fact that the agitation
was because of non-implementation of
an agreement dated 7th July, 1980 between
the Contractor Labour Yukta Sangram
Comnmittee and the management of the
Santaldih Thermal Power Suation, if so,
text of the agreement, facis in details?

{c) whether it is a fact that the agitation
, may disrupt the power supply; and

(d) il =0, steps taken on thar?

THE MINISTER OF STATE [N
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (d). The
information is being collected and will
be laid on the Table of the House,

Cancellation of shows arranged
doring Filin Festival

iogz. SHRIMATI KISHORI SINHA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
stte:

{a) whether it is a fact that most of
the shows for public and dele-

Festival at the Vigyan Bhewan and
other Cinema Theatres were abandoned;

Written Anstotry FEERUARY M, 18l

arranged
attending the Eighth International .
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(b} whether the Director of the ¥l
Fogtival threatensd to call for poliee o
dear the Cinema HallfVigynn Bhavan;

¢) whether the delegates attending
thtsuz showz protested to the Minister
prosent at show;

(@) if so, what arc the details; and

{e) what uction has been taken against
the Director of the Film Festival ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
KUMUDBEN M. JOSHI); (a) No, Sir.
Qnly three shows of a film at Shieda on
7-3-1gH1 and one show of a film at Archann
on g-1-1g81 had to be abandoned.

{b) No, Sir.

(c) and {d). The number of delegates
and the Press who wanted to sec the film
on 7-1-81 at 6.30 p.m. show in Vigyan
Bhavan was more than the number of
scats reserved for them. There was some
confusion. Some of the delegates pro-
tested againat this and the screeniog J’ the
film was disrupted for some time. It
was, therefore, decided to bave a special
screcning of the same film next morning.
This resolved the problem to the satis-
faction of everyone concerned. The
film was then screemed in full.

{e) Does not arise.

Pone Students turned out of shows at
Vigyan Bhavan

1023. SHRIMATI PRAMILA
DANDAVATE: Will the Minister of
INFORMATION AND BROADCAS-
TING be pleased to state:

{a) whether it is a fact that studenis
of the Film Institute, Pune were the special
invitees at Eighth International Film
Festival of India held in New Delbi;

{b) whether it is & fact that they weré
turned out of shows at Vigyan Bhavan;

{c} if s0, the reasons thercof; and

{d) what action has been taken agminst
the I)imwr of the Festival for the mis-

management ?

THE DEPUTY MINISTER IN THE
MINISTRY QOF INFORMATIQON .

KUMUDBEN M. JOSHI): (a) The
students and the stafl’ of the Film Institute,
extended faci

leewmtth dlhclliﬁmtq see Bims
Pestival of India.

31 T A
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and
Press were on & fret come firss
served bass On 9-181 at 630 p.m.
show, some of detn were not able to get
seats bocause more persons had turned up
to sce the fim than the seaws reserved for
the film delegates, film criticse and film
students. A apecial show of the same
film was held next morning in Vigyan-
Bhavan where the students along with the
delegates and the Press viewed the film.

{d) Does nat arise.

b) sad . Siz. The wats for
l.hl‘:e)mldmtzamwithddmm

Senting op of Super Thermal Power
Fiant st Chandrapur Mabarashtra

1024 SHRI CHINTAMANI PANI-
G I : Will the Minister of ENERGY
be pleased to state: -

(a) whether Government have cicared
S plan to set up a Super Thermal Power
Statlon at Chandrapur, Maharashtra;
and

. {b) if 50, the total expenditure involved,
its installed capacity and when the plant
will go into production?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKARAM MAHAJAN) : (a} & (b).
The Minister for Energy has accepted,
in principle, the need 1o set up a super
thermal  power station at Chandrapur
in Maharashtra in the Central sector,
subject to the coal being capable of Leing
developed, and being available for ach
a station. The study in respect of 1oal
availability is in progress.

Small Thermal Power Stations negr
Conal Pitheads

1025. BHRI K.L.P. VERMA:
SHRI KAMAL NATH :

Will the Miniser of ENERGY be
pleased to state:

(a) whether Government propose to
sct up small thermal power stations near
coal pitheads in the country; and

{b) if not, the reasoms therefor ?

THE MINISTER OF STATE IN
'THE MINISTRY OF ENERGY (SHRI
VIKARAM MAHAJAN) : (a) & (b).
While it is generally preferred to set up
large thermal power stations near the
coal pitheads in the interest  of economy,
the posibility of setting up small thermal
power stations in xreas of Joad densicy
snd in accordance with other technical
requirernents, such as  system  stahility,
canpot be ruled out.

Setting wp of Arvemstic Crmplex

1026, PROF, P. J- KURIEN ; Wi
the Minister of ROLELU CHE-
MICAILS AND FER e
pleased to states

(a) latest position of the proposed Are-
matic Complex and its estimaved cost;

(h) whether the location has been
finzlly decided, if so, where; and

{e) if not, the reasons for delay ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI P. C.SETHI) : (a) to {c). The
report of the Site Selection Committes
for metting up of plants for preduction
of Aromaticais awaited, after which cost
citimetes etc,, woud be prepared.

meplhﬁllqol’ﬂu;lmenlnt

o2y, SHRT BHOGENDRA  JHA:
Will the Minieter of ENERGY be pleased
o state 3

{a) whether it is a fact that serieus
allegations of illegal minjng of steel pragde
coal at Giridih in Bibar has been made
by the ALT.U.C. afliiated and other
unions;

{b) whether it is also alleged that the
above illegal mining takes Elnce with the
connivance and abetment by the officera
of the Coal India Ltd. and

{c} what is the character and extent

of illege] minjng in Bibar and othwer
ts of the country and what steps are
ing taken to stop the same ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRFT
VIKARAM MAHAJAN) : (2) & (b).
No allegation of illegal mining or illegal
mining with the connivance and aletment
of the officers of the Coal India Ltd. in
Giridih has been received from AL T.U.C.
affiliated and other Unions.

lléc:) The Supreme Court had in their
Jjudgement, dated 11-4-1980 and 7-5-19B0
has already upbeld the provistons of the
Coal Mines (Nationalisation) Amendment
Act, 1976 prohibiting any person, other
than the persons aothorised by  the Act,
to carry on coal mining operations in Indiz,
in any form and terminating all lcases
relating to winning or mining of cozl
gran in favour of private companies
except those engaged in the production
of iron and steel.  After these judgements,
the menance of illegal coal nﬂninﬁi:::
been curbed to a great extent.

ever, certain persons at times violate these
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provisions of law_and indulge in iflegal
coa] mining. The Cosl Companics
and ‘the State Governments arc taking

and punitive sction under the
aw a8 and when offenders are detected.

Appolnizasat of sgents for Peivel
ami Petrolewn perodocts

1088. SHRI G. NARASIMHA

REDDY: Will the Minister of PETRO-

CHEMICALS AND FERTI-
LIZERS be pleased to state:

{n) the total mumber of outlets of
ol, diesel and LPG recently advertised
;‘rl‘he four oil Corporations for ap-
pointment of agents;
{b) how many applications have
been recelved; a

(¢) whether  interviews have been
conducted, if 50, how many candidates
have been interviewed

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. ¢. SETHI) (
The number of retail  outlet dealershxps
(Petrolfdicscl pumps) and LPG agencies
advertised in the last few months by the
concerncd otl Companies is reported to
be 345 and 234 respectively.

{b) & (c). Interviews are yet to be
completed. Complete information
regarding the number of applications re-
caved and candidates interviewed is not
readily available.

FTEBRUARY 24, 1881
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Mnmmhmm
" 1ozg. SHRI R&JESH KUMAR

SWAMI [NDERV'ESH E]
SHRI RAM VILAS I’ASWAN z
SHRI JYOTIRMOY BOSU :

Will the Minister of LAW, JUSTIGE
AND COMPANY AFFAIRS be pleased
to state :

{a) whether a number of Lok Sabha
scats are lying vacant;

(b) if so, the names of the Lok Sabha
Constituencies seats which ave lying vacant
and since when and the reasons for not hold-
ing elections for the same ; and

{c} when do Government propose to fill
31{0;: vacancies and if so, the details there-

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS  (SHRI
P. SHIV SHANKER) : (a) and (b}). A
stateinent containing the requisite informa-
tion is laid on the Table of the House.

{c) The electoral rolls in  respect of the
Parlimentary Constitucncies where casuul
vacancies exist {except in case of the Stase
of Assamj arc under revision with reference
to the 1st January, ':3:8: as the qualifying
date, as required under sub-section {(2) of
section 21 of the Represenwation of the
People Act, 1950. Programme for holding
hyr,-electmns will be decided by the Elec-
tion Commiwion after the electoral rolls
have been finally published.

Statement
Number of Vacancies ta the House of the People

. Name of the No. No. & Name of Date and Remarks
No State of Constituency cause of
Vacan- vacancy.
cies
1 2 3 4 5 6
1 Assam 12 3-Autonomous 1o-1-1980  Election could not be
Distt. (ST held owing to non-
availability of suffi-
cient staft for poll
duties due to non-
cooperation of Govt
em .
6-Barpeta Do, All the walidly mnomi-

nated mnd:dam with-
drew their candida-
tures leaving no one
in the field.

3
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1 z 3 4 5 6
4-Dhubri Do. No npominstions were
5-Kokrajhar (8T) filed in  these coos-
7-Gauhati tituencies at the time
8-Mangaidoi of the General Elec-
g-Tejpur tions to the Lok Sabha
10-Nowgong held in Junuary, 1980.
11-Kaliabar
12-Jorhat
r3-Dibrugarh
14-Lakhimpur

2 Meghalaya . 1-Shillong De. All the validly nomi-

nated candidates with-
drcw their condidatures
aavmg none in
e field.
Cirissa . . . 1 6-Cuttack 2g-11-807  Commimion has alrcady

3 (%.agn.) ordered summary re-

- vision of rolls for

4 Rajasthan . 10-Bayana {SC) 3-12-8o these patliamentary

{Reagn) | constitucneics with
1-1-1981 as the quali-
fying date.

5 Uttar Pradesh 54-Mirzapur 30-4-80 ) Commission haz already

{Death) | ordered summary
| revision of rolis
2-Garhwal 19-5-B0 | these parllammtary
(Resgn.) | constituencies with
| 1~-1-1g8B1 a8 the gua-
25-Amethi 23-G-8o lifving date.
{Death}
56-Allahabad 28-7-8o
(Resgn.)
12-Bareilly 18-g-8o '
{Death)
G West Bengsl . 26-Scrampore 14-7-80
(Death) |
7 Gujeat . . g2t-Chota Udaipury  28-1-81
{Election
declared
void)

Imcrene in  Assets and Profits of Big
Buasiness Houses

togo. SHRI SUNIL MAITRA :
SHRI HANNAN MOLLAH :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS pleaaed
to lay a statement showing the assets and
profits of the big business houses in the
last ten years (year-wise; housc-wise)?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFA (SHRI
P. SHIV SHANKAR) : In terms of the

Industrial Licensing Policy announced
by the Govcmmmt in February 1973,
undertakings registered under Section
a6 of the MRTP Act 1969, which by
themnselves or together with their inter-
connected undertakings are having amets
of not less than Rs. 20 crores, are consi-
dered a3 Large Industrinl Howses pre-
sumahly referred to as hig business houses
in the question. The Statement shows
the figures of asscts and profit before tax
of these howses during cach of the year
1972, 1975, 1976, 1977 and 1978. s;-
information for 197‘; and 1374 is
not available, while that lor 1979 u yet
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to be com [Statement Inid on the
Table of the House. Placed in  Library.
Sat No. LT—1938/81]

USS.R.
ndmmbyu to repair

1931. SHRI P. M. SAYEED : Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS bhe
pleased to state:

(a) whether Soviet Union has agreed
w amist Indin in repairing and commis-
sioning drilled oil wells standing idk;

(b) if s0, how many such oil wells are
there and how much additional oil will
be produced;

{c} if 30, whether Indo-Soviet agreement
re: in December  last will help two
inerease the output of operating oilfields;
and

(d) if so, whether the agreement
rcached in December in this regard has
started being implemented ?

'THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P C. SETHI] : (a) Yo, Sir.

(b} A« on 1-4-1980 there were 422
ceased wells in the onshore arcas, Of
ihese 235 wells are expected to be brought
hack to production, At this stape it is
not  pouwsible to  accurately estimate
the gquantity of oil that can be produced
annually through thr commissioning of
the ceased weils.

{¢; In accordance with the agreement
oo Economic and Technical Cooperation
signed on toth Deccmber. 1980 the
Soviet Side would render cooperation
1o the Indian Side in execution of works
connected with increase of oil production
from shut down and low productivity
wells through repaits and introduction
of modern methods of production.

td) As a follow up of the Indo-Soviet
Agrecment reached in December  last
ear negotiations were ;;ld irll:el India
uri an 12—19, 1981 ween
the ngo\?’ietmdelentiom and  ONGC.
It was npeed that the oqlniunon! of
the two Sides would carry out negotiations
in the first quarter of 1981 to conclude
contracts to this effect.

Sapply of crude by Libya
toga. SHRI K. P. SINGH DEOQ ;
SHRI CHINTAMANI JENA .

Will the Minister of PETROLEUM,
GHEMICALS AND FERTILIZERS
be pleased two sate:

FEBRUARY 234, 1081
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(a) whether it is a fact that India has
rejected an offer for supply of crude
from Libya;

(b} if 50, on what grounds;

c) what & the peoreen of work
roSduuintheimporwdcnn;lugcﬁ-omothﬂ
countries (country-wise); and

(d) whether the rejection will create any
particular  difficuity for our couatry ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No, Sir.

(b) Does not arise.

{c) There is no such thing as work
residues in the curde oil. owever, if
the information required is in respect
of crude oil sediment or slu contents,
then ihe position is that such materials
are not gencrated from any of the impor-
td crude oils.

{d) Does not acise,

Production and Import of basic
Chemicals

1033. SHRI  GHUFRAN AZAM:

i the Minister of PETROLEUM.
CHEMICALS AND FERTILIZERS
e pleased to state:

(a) whether vur country is dependent
for basic chemicals mainly on other
countries;

(b} if so, the details of chemicals being
imported, the total amount and forei
cxchange involved and names of
comnpanies importing chemicals; and

{c) the measures his Ministry is taking
1o producce the above chemicals here to
meey the demand ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P. C. SETHI); (a
Except in l'l:g;l(!‘d to methanol, phenoﬂ
brnzenc and Xylenes, sufficient installed
capacitics exist to meet indigenous
demand. Imports of basic chomicals,
other than methanol, phenal, benzene
and Xylenes are necessary only when
there is a shortfall in production.

_ (b) The details of chemicals being
imported, the total amount and the
foreia:l exchange involved are published
by Director-General,, Commercial
Intclligence and  Swmtisties, Caleutta in
their monthly publication  entitled
“Monthly  Statistics of Foreign Trade
of India (Volume 1 for irrﬁu}”, a
copy of which is available in Parlin-
ment Librsry. The numbers of Com-
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oo i . hemicals &
andhnhumdﬂh;umhz:
::Tl:wiﬁmbewwitbthc

(c) Stepa are being taken to improve
the

t‘lllﬂ‘-.:i utilisation,  wherever
neces My, to  loemse adequate
‘citics, where installed capacity
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Production of Films for Illegal
Screening by Laborutories

o35, SHRI CHHANGUR RAM -
Will the Minister of INFORMATION
AND BROADCASTING be pleased 1o
stair

1743

%

{2) whether Gavernment are aware that
the extra stock of raw films given ta the
laboratories against wastag- is being used
to produge prints of flms for their illegal
screening ;

(b) if so, the stock of extra raw Rims
given tu the laboratories against wastage
during the last one yrar and the nature of
cheek being exercised by the authorilies
concrmmed to ensure that the stock of raw
films given to 1he laboratories  is
not msused ; and

{r) the steps taken by Government with
regard to part (a) above ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD
BEN M. JOSHD : fa) to (). The rawst-
ock is abtained by Produrers in accordance
with their requirements which include the
wastagr allowance. Prior to 1st October,
1974 the wastage allowance was allowed
at the rate of 59, in case of 35 mm and
t6mm Black and White, 10%, for colour
prints and 20%, {or preparing intermediate
films. The Public Accounts Committee
in its 18z2nd Report submitted in 1975- iﬁ
observed that the existing wastage allo-
wance wad abnormally high and lefi a
surplus cealisation to the Laboratories with
the result thae clandestine prints could be
made available by the laboratories from
out of the savings. The question of wastage
allowance was, therefore, reviewed and
wastage allowance was fixed at 39, for
colour as well as Black and White films
w.e.fL 1-10-74. This decision was not
accepled by the Laboratories and accord-
ingly it was decided to set up a Study
Team 10 undertake a scientific study of
the problem. Based on the recommenda-
tion of the Study Team the following rates
of wasiage allowance were fixed w.efl

1-4-1977 i—
{a) Black and White 2:5%
(b) For Colour
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(i) Colour Correct rush
and Firat copy or Anwwer
Print 20%,

(ii) Other copy work 5%

{c) First reduction copy of 16mm
Colour Print from 35 mm
Negative work 209,

The raw-stock is n-re isued according to
above rates. Since the above rates were
preacribed by an Expert Commitiee, the
chances of surplus raw-stock heing left
with the laboratories are minimal. How-
ever, there may be cases where the lzbora-
tories may be saving out of raw-stock given
to them.

2. This matter also engaged the atten-
tion of the Working Group on National
Film Policy who suggested in its Report
that the sector of labaratories needs to be
regulated inter-afia from the view point
of proper raw stock management. The
fixation of gquantum of wastage allowance
hat been under constant review of the
Government.

Criteria for allotment of Ruw Filme

1036, PROF. AJIT KUMAR
MEHTA : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

{a) whether Government is awarre of the
misuse of the ectra stock of raw films
given to the laboratories against wastage by
utilising it ta produce prints of films which
are then smuggled out fur illegal screening

(b} if so. what is the criteria il any,
Tor the altotment of raw films against
wastage :

{c) whether any procedurc has been laid
diown to ensure that the extra stock of raw
films is not misused by the laboratoriea if
a0, details thereof ; and

{(d) the steps contemplated by the
‘Government to remove the lacuna, if any,
with a view to cnforcing effective check
‘on the misuse of the extra stock of raw films
allotted to the laboratorics 2gainst
wastage and also to check the 1legal
acreening of films ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI) {a) 10 {(d). The
raw-atock is obtained by the Producers in
accordance with their requirements which
include the wastage allowance. Prior
10 1st October, 1074, the wastar allowance
was allowed at the rate of 5%, in case of

5 mm and 16 mm Bilack an” White, 102
?or colour prints and 20%, for preparing
intermediate films. The Pu fie Accounts
Committer, in its 1Hznd Report submitted

FEERUARY 24, 1981

Written Anmwers 8o

in 1975-76, obzerved that the then exiating
wastage allowance waa abnormully high
and left a surplus realisation to the
laboratories with the result that clandestine |

inta could be made available by the
E:‘mtorics. from out of the savings. The

uestion of wastage allowance was, ‘here-
ore, reviewed and wastage allowance
was fixed at 39 for colour as well s Black
and White films wef 1-10-74. Toi
decision was not accepted by the -
tories and accordingly it was decided to sct
up a Study Team to undertake a scientific
study of the problem. Based onm the
recommendations of the Study Team, the
following rates of wastage allowance were
fixed w.el 1-4-1977 :

{2) Black and White 2.5%
(b) For Colour

{1} Colour correct rush and
First copy or answer
Print 20%,

(ii) Other Copy Work 5%

{c} First reduction copy of 16mm
Colour Print from 35 mm
Negative Work 20%,

The raw-stack is issued according to
above rates. Since these rates were pres-
cribed by an Expert Committee, the
chances of surplus raw-stock being left
with the laboratories are minimal. How-
ever, there may be cases where the
laborataries may be saving out of raw-
stock given to them.

2. This matter also engaged the atten-
tian of the Working Group on National
Film Policy who in its Report suggested
that the: sector of laboratories needs to be
regulated inter-glia from the view point of
proper raw stock management. The
fixation of quantum of wastages allowance
has been under constant review of the
Government.

Steps Taken to Stabilise the “prodme-
tion of Fertilizer

1037. SHRI V. KISHORE CHANDRA
S. DEO: Will the Minister of PETROL-
EUM, CHEMICALS AND FERTILIZ-
ERS be pleased to state:

{a) the details of the steps taken by
cmnient to stabilise the production of
fertilizers at various units of Government-
controlied factories, where the production
is at low level; and

(b} the expeeted loss of production during
the current year from these uniss!

THE MINISTER OF STATE IN THE
MINISTRY OF PELTROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI



DALBIR SINGH) : (s) The requisite
are given below, unit-woe:—

Nangal (Expension) : Supplies of fuel oilf
ISH?Mmd coal have been augmented.

" Bhatinda: Supplies of foel oil/ISHS and
coal have been augmented.

Panipat: Supplics of fuel oil/ISHS and
coal have been augmented.

Gorakhpus: Sw of naphtha have
been augmented; measures are under
way to further increase the supplies of naph-

tha to enable the plant to run at optimum
levels,

Sindri (Mbd=rnisation): Supplies of fuel
0il{ISHS have been sugmented.

Sindri { Rationalisation): The problems fac-
ed in the adjustment of the plant to pyri-
tes based operations are being attroded to;
chan er of some of the facilities to the
use of sulphur ig likely to be completed soon,

Talcher and Romagundam : After  the lif
ting of the power cuts, the plants have gone
into commercial production in  November,

1g8o.

Barayni: Adequate supplies of naph-
tha have been arranged; the plant is opera-
ting at a staisfactory level, It is also pro-

ed Lo instal caplive power generation
acility to remove the canstraints faced by
the plant on account of instability in power
supply.

Durgapur: Modifications 1o remove the
equipment problems have already been
carried out. A captive power generation
plant is also under installation,

Namrup-I and IT: The plants arc expee-
ted to resume normal operation with the
normalisation of the Assam situation.

Cochin-I: As a result of the modificatinn
already carried out, the t has improved
ita operations subatanti=lly and is now ope-
rating at almost near its rated capacity,

Coclan-IT: Certain  modifications are

being carried out to stabilize production in
this plant, P '

Trombay-IV: The problems posed by
the under design in some sections of the
plant are being rectified and these are

f:: S’d to be completed by the end of
1-8a.

(b): The loss of production in public
sector ;ﬂllfr units with reference to the
target fi far 158081 is anticipated to
be about 5- 0 lakh 1onnes of Niu'o%ﬂcn and
05 lakh tonnes of Pz Os5 mainly on
acoount of the shortage of feedstock and
inputs, power problems and seme eguipment
problems faced by the plants.
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News Item ed “Corruptiom
in CL Appointmen:”.

1098, SHRI SUSHIL BHATTACH-
ARYA: Will the Minister of ENERGY
be pleased to state:

(a) whether the attention of Governmenc
har been drawn towards the news item
published in the “Paryabekshak Weekly”
?ublli:ad from Asansol dated 17-1-81 that
'Ourr}‘:’ption in ECL regarding the appoin-
tment” ;

by if so, reaction of the Government
thereto: and

{c) steps so far taken by Government
1o stop this practice ie ECL.

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) 1o {c). Inforima-
tion is being collected and will be lain on
the Table of the Houw.

Criteria for Allotment of fuel pomps;
Cooking Gaes Agencies

1039. SHRI G.5. NFHALSINGHWALA:
Will the Minjster of PETROLEUM, CH-
EMICALS AND FER'TTLIZERS be pleas-
ed to state:

{a) the criteria for allung fuel pumps
and cooking gas agencies: and

(b} the number of fuel pumps and cooking
gas agencies  allotied to the members of
Scheduled Castes and Scheduled Tribes!

THE MINISTER OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
(SHRI P. C. SETHI}):

{a) According to the policy for the year
1980-81, 25% of all 1vpes of agencies of
ublic sector oil companies are rescrved
]lE::r persons belonging to Scheduled Castes,
Scheduled Tribes, 25", for unempl

aduates/engincers, 104, for defence perso-
nnel disabled in war and war-widows, 109,
for physically handicapped and the remain-
ing 90% are to be awarded to ‘others’
caicgory on commercial consideration.

No purson shall be awarded a new age-
ncy if ne or his close relative like his spouse,
father, brother or son already holds an
agency with any oil company. All appoini-
ments are (o be made afier inviting applica-
tions by giving advertisements in newspa-

in circulation in the area concerned.
lection of candiduies has w made on the
recommendation  of a dulv  constituied
Selection Committer set up for the purpose
by the rexpective  oil companies.

{b; The number of retail vutlet dealer-
ships (petrol/diesel pumps) and cooking gas
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ageacies awarded (o Scheduled Castes and
Scheduled Tribea canditates since the in-
troduction of rescrvation policy till g1-12-
1980 & reporied to be s under:—

Retail Cooking
Outlet gas

FEBRUARY 24, 1981
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Logs suffered by Nadonnl Film Deve-
lopment Corporation

1040. SHRI K. LAKAPPA :
SHRLD.M. PUTTE GOWDA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state

{a) whetheritisaliacithat the National
Film D:velopment Corporation has been
running intohugelossessince itsformation;

(b) whether the Corporation proposcs
to set up its varjous offices abroad and it
s0, the considerations for that; and

(c) what steps his Ministry propose
to make the Corporation a profi-
table ope ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMILID-
BEN M. JOSHI} }(a) National Film Deve-

Written Answers 8¢

1975, but it did not undertake any activity
until 11-4-1980 when Film Finsnce Ger-
poration and Indian Motion Pictures Bx-
port Qorporation were amalgamated with
it. Prior toits energisation on 11-4-rglo.
it did not suffer any loss. Judging from its
operations after 11-4-1980, the Corporation
is expected to make a profit for the periad
ending 31-3-1981.

(b) ¥Yes. The Corporation have decided
to set up its oflices one cach in Londom,
New York and Hong-Kong to (i) monitor
vital market intelligence ; (ii) increase
export of Indian films ; (iii) check piracy
in Indian films including video casscttes of
Indian films and (iv} collect and cotlate
information and data relating to trade
policies and procedural  formalitics ol
farcign coyntries for the benefit of the
Indian film industry.

(c} Does not arise.

Transfer of Judges

1041. SHRI RAMJIBHAI MAVANI :
Will the Minister ol LAW, JUSTICE
AND COMPANY AFFAIRS be fpleased
to slale ¢ H

{a) whetheritisafactthat some judges
hav: been transferred from one State
to ianather ope, during 1975 to 1977 Fand
1577 to 1479 ; and

{4) il y2, the names and States of such
Judees ?
THE MINISTER OF LAW, JUSTICE

AND COMPANY  AFFAIRS (SHRI
P. SHIV SHANKAR) : (a) Yeu, Sir.

{2} The requisite information is given
in the attached Statements E and IT.

lopment Corporation was set up in  May
Statement 1
TRANSFER OF JUDGES
Ssatsment showing the names of Hligh Court Judges transforred during the poriod 19751977

Sl Name of the Judge High Court from and to which transferred
No.
1 2 3

Shri Justice Shri Shiv Narain Shankar . Frg Delhi High Court to the Orisa High
ure.

Transderred from the Delhi High Gourt to the

Sikkim High Court in May. 1975 and from

p the Sikkim High Court to the Rajasthan
High Court in May, 1976.

Transferred from Madhya Pradesh High Court
to the Rajasthan High Court.

2 Shri Justice Rajinder Sacchar

g Sbri Justice A.P. Sen
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1 2 3

4 Shbri Justice 5.1. Rangarajan . Transferred from the Delhi High Court to the
Gauhati High Court.

§ Shr Justice C. Kondaiah R . Transferred from the Andhra Pradesh High
Court o the Madhya Pradesh High Court,

G Shni Justice M. Sadanandaswamy . . Transferred from the Karnataka High Court to
the Ganhaii High Court.

7 8hri Justice Vimad Lal . R Transferred from the Bombay High Court to
the Andhra Pradesh High Court.

8 Shri Justice D.M. Chandrashekhar » Transferred from the Karnataka High Court
to the Allahabad Hizh Court.

9 Sbri Justice A.D. Kaushal . . . Transferred from the Punjab and Haryana
High Court 10 the Madras High Court.

1 Shri Justicr D.8. Lal Transferred from 1be Himachal Pradesh High
Court to the Karnaiaka High Court.

11 Shri Justice M.5. Gujral . . . Transferrad frem the  Punjab and Haryana
High Court 1 th: mikkim High Court

12 Shri Justice M.R.A. Ansari . . . Transferred from the Delbi High Court 1o the
Jammu awd Kashmir High Court.

13 Shri Justice ). Chinnappa Reddy . Transferred irom  the Andhra Pradesh High
Court to the Punjab and Haryana High Court.

14 Shri Justice .. Seth . . . Transferred from ibe Gujarat High Court to
the Andhra Pradesh High Couat.

i5 Shri Justice .5, Tewatia . . Tramsferred from the Punjab and Haryana
High Court to the Karnataka High Couri.

16 Shri Justice T.J. Mechta Transferred from the Gujarat High Court to
the Himachal Pradesh High Court.

17 Shri Justice C.M. Lodha . . . Transfisrred fromn the Rajasihan High Court
toe the Madhya Pradesih High Court.

18 Shri Justice §. Obul Reddy, Chief Justice Transferrred from the High Court of Audhra
Pradesh to the High Court of Gujarat.

19 Shri Justice B.J. Divan, Chief Justice . Transferred from the Gujarat High Court to
the Andhra Pradesh High Court as Chief
Justice of that High Court.

20 Bbri Justice Mufii Baha-ud-Din . . Transferred from the jammu and Kashmir
High Court to the Allahabad High Court.

21 Shri Justice P. Govindan Nair, Chiel Transferred from the Kerala High Court to

Justice.

the Madras High Court as gllx?d' Justice of
that High Court.

Notx :—Justice P. Govindan Nair st S.No. 21 was trandferred on 3-1-1977. All others were

wransferred before that date.



87  Written Anzwery

FEBRUARY 24, 1981

Weitten Anpwers B8

Statement I

TRANSFER OF JUDGES
Statenent shawing the nomes of High Court Judges transforned during the period 1977 to 1979

'} 8. Ko. Name of the Judge

High Court from and to which transferred

1 2

3

1 Shri Justice Rajinder Sacchar
2 Shri Justice 5.I. Rangarajan .
5 Shri Justice D.S. Tewatia . .

.

- -4 Shri Justice A.D. Kaushal
% Shri Justice 8. Obul Reddy, Chief Justice
6 Stri Justioe B. ). Divan Chief Justice
7 Shri Justice O. Chinnappa Reddy
& Shri Justice S.H. Sheth .

g 8hri Justice C. Kondaiah .

.

30 Shri Justice D.B. Lal

-

11 8hri Justice A.P. Sen

a2 Shri Justice D. M. Chandrashekhar ,
Chief Justice

ng Shri Justice C. Honniah

14 Shri Justice C.M. Lodha

15 Shri Justive M.L. Jain '

16 Shei Justioe .B. Lal

17 8Shri Justice Mufti Baha-ud-din

a8 fhri Justice O.M. Lodha, Chief Justice

19 Shri Justice V. D. Misra

Transferred from the Rajasthan High Court
to the Delhi High Court.

Transferred from the Gauhati High Court to
the Delhi High Court.

Transferred from the Karnataka High Court
to the Punjab and Haryana High .

Transferred from the Madras High to the Punjab
and Haryana High Court.

Transferred from the”Gujarat High Court to the
Andhrz Pradesh High Court.

“Fransferred from the Andhra Pradesh High
Court to the Gujarat High Court.

Transferred from the Punjab and Haryana High
Court ta the Andhra Pradesh High Courz,

Transferred from Andhra Pradesh High Court
to tiie Gujarat High Court.

Transferred from the Madhya Pradesh High
Court 10 the Andhra Pradeshi High Court.

Transferred from the Karnatoka High Court
to the Punjaly and Haiyana High Court, -

Transfoired from the Rajasiban Figh Cronrt
1u the Madhya Pradesh H gl Cowet.

Transferted from Allahabad High Ceourt to the
Karnataka High Court.

Transferred from the Xarnataka High Court
to the Rajasthan High Court.

Transferred from Madhya Pradesh High Coust
to the Gauhati High Court as Chief Justice of
that High Court. .

Transferred from the Rajasthan High Court
to the Delhi High Court.

Transferred from the Punjab and Haryana
g;gh Court to the Hlm:llhnl Pradesh High
urt,

Transferred from the Allshabad High Court
to the Jammu and Kashmir High Court.

Transferred from the Gauhati High Court to
the Rajasthan High Court as Clief Justice of

Tramsferred from the Delhi High Court to the
Himachal Pradesh High Court.

Nore :

All these tramsfres were made in or after July, 1977
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ros44. SHRI R. K. MHALGI : Will
the Minister of ENERGY be pleased to
Loy State:

{a) whether his Ministry has reeeived
representations regar ing non-availability
of coal being experienced by the new
cement units which are coming up in the
Chandrapur  district of Maharashtra;
and

(b) if so, what steps are being taken
by the Gavernment to speed up the coal
movement to these cement plants in
view of the utmost urgency to
incresse  coment production ? c

THE MINISTER OF STATE IN
'THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): {a) Yes, Sir.

(b) Of the three units coming up im
Chandrapur district coal linkage for one
has already been given; and for the re-
roaining two the matter is undor active
congideration in conmdtation with e

"~ Cemert Controller.
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Prims charged by Filllng Statioms

e 2 Kinaer o
G. :  Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government are aware
that filling stations in Delhi and elsewhere
charge arbitrary prices whenever there is
pomsibility  of increase in petroleum
“prices;

{b) If so, whether Government have
taken note of it and propose to adopt
some concrete measures to see that the
general public is not put into difficulty
in this regard ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SETHI;): (a) No
complaint has been received except from
North Bengal. The matter has been
taken up with the Government of West

| by the Department of Petroleum
and Indian Oil  Corporation.

(b) Does not arise.
‘Power Generuting Sets of BHEL

1047. SHRT ARVIND NETAM :
Will the Minister of ENERGY be pleased
to state:

(a) Whether it is afact that brand new
‘power generatings sets® o° BHEL Bhepal
are derated continuously, whereas on the
other hand imported G.E. (USA) sets
have been working at full capacity for
about last 17 years in Gujarat Electricity
Board, Renu Sagar Power Supply Co.,
U.P. etec.

(b) if s0, the reasons behind the failure
of BHEL sects; and

(c) the measures taken in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHR1 VIKRAM MAHAJAN): (a) A
numher of 120 and 110 MW  steam
gencrator and turbo sets supplied by indi-
genous manufacturers (both BHEL &
AVB) have not been giving their rated
.output continuously.

. (b) & (c). There are a number of de-
sign and manufacturing deficiencies in
various items of plant and equipment
as also thc associated auxiliaries. Re-
novation worz was undertaken in 25 units
to improve their performance. is
some improvement but still these uniw
, ‘have not come upto the mark. Various
deficiencies have again been identified
and it is g

vy, qwenm # wymE
wrfor JWYw  wTogT
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Amafgarmncion of Cestren Induetrisl
Alllance with Brecke Bend

!Z)!h}]j‘{\r GUPTA:

Armoomm AFFAIRS bepleued
to state:

(a) Whether Government have given
its a for the amalgaiiaion «of
with Centron

Industrial
Alliance Limited; and
(b) if so, details theeof ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
{SHRI P. SHIV SHANKAR) : (a)
Government has  not so far given its
approval for the amalgamation of Cen-
tron Industrial Alliance Limited with
Brooke Bond

{b) Does not arise:

Recommendations of High powered
Committee in respect of Soda Ash

1050. SHRI GEORGE FERNANDES:
Will  the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state :

(a) whether the High Powered Co-
mmittee constituted Bollowmg an ass-
urance in Parliament in August, 19y8
to look into the problem of soda ash in
the country has submitied its report;

(b) if 30, what are the main recommen-
of the Committee ; and

(c) what action has been taken thercon 7

THE MINISTER OF PETROLEUM,
OHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI) : (a) Yes Sir.

(b] The Committe: has recommended
following short-term and loug-term
menmta:

Shert-term Measures :

(i) To u'rme for adequate imports,

y through the State Chemicals

and Pharmaceuticals Clurporation of I[ndia
(GPC). in the next two years to augment
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(ltir‘u):l Eadoqm Impwo eoul\i. lot.
anmgcd and

(iv) Monitoring of coal and coke “move-
ment to ensure maximum production.

Leng-term Moanwe :

Encourage additional investment in
thgtmdmtrybylnindmmm

scheme. This would the new

mmm&emd%

and interest charges to bome by any
to galloping capital cost

new units due to
of the project.

(ii) Modernisation of New Central Jute
Mills, Varanasi;

il) Conversion of Viramgam/Mithapur
Ra(:lv!ay line to broad gauge ’to remove

handicap in expansion of capacities ;

{(iv) Encouragement for production of
soda ash through Modﬁrdp solvay Process
which will result in the co-production of
.’\.mlmommn Chloride, which isa fertilizer;
anc

(v) Duvilopment of salt works to encour-
age the disnersal of soda ash capacity.

{e) The Government have already
taken the following action in respect of
the recomiendations of the Comrnittee :

SHORT-TERM MEASURES:

(i) Import of Soda ash has baenflaced
under Open General Licence (OGL) for
actual usey thereby making it possible for
any actual wer lo import the material
direct in case he wishes to do so. About
20,000 tonnes of soda ash was imported ul
in the year :979—&; r State Gtemicak
Pharma, EU“GPCI distri-
buted through thc Sme agencies to
verlese m“'x"“&"“’ﬁ“’geo.s"‘"" ‘:?w’é“n?él
scale sector. In the year 1 1
has also finalised
of 20,000 MT. The has enlm'ed into a
long-term contract wuh Bulgarians for im-
port of soda ash :

(i) 'I'hereeomnmdanonregardmglevr
of some sort of cess, has been considered by
the Government and the view has bee
taken that there is no need to impose any
cess oo the indigenous production to sub-
sidize imports bocause of the
duty prevalent now on imports. |

(iii) Guidelines have been issued to
all the manufactures of soda ash which
ensure that all industrial  consumers
who were taking their material  direct
from tlll;“ manufactures, continue¢ to

at quantity t :
S‘t%.wdw he.x"renlt,
-ﬁm ofaodaaah ptodnwd
to
m u m' Pnce.
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iv} Monitoring of movernent of coke/
mililhe.ingmmnndydme.

LONG-TERM MEASURES 1

{i} Govt. have already approved creation
of additional capacity to the extent of 10.
lakhs tonnes, It is expected that by lg&lr‘g;
a tota! capacity of 10 lakhs tonnes is likely
to materialise which would suffice to meet
the anticipated 1984-85 demand. The Govt.
have taken the view that the need for and
the quantum of amistance that should be
granted for new units can be determined
when they come on stream and requisite
data arc available.

(ii) The New Central Jute Mills have
been taken over by Mjs. Orissa Cement
Lid. {Hari Fertilizers ) who are considering
modernisation of the plant.

(iii) The conversion of the railway line
from Viramgam to Mithapur has B.K':ady
been completed upto Hapa.

(iv) 'The choice of technology is deppen-
dent uﬁn various factors such as location,
availability of raw materials etc. At
locationa in close proximity to ime-stone
and salt, the Siandard solvay Process would
be more appropriate. Hence, the Govt.
have tl e view that the choice of technology
should be considered on the merits of indivi-
dual cases. However, among the new cap-
acities aEErwcd M/s. Tuticorin Alkalies and
Chemicals [td. and Mjfs. Punjab State
IDC arc seeting up their plants for the
manufacture of soda ash on  the basis of the
modified solvay process.

(v) The Government and State Gover-
ments are taking steps to develop new Salt
works, particularly along the East-Coast,

Lawy Struck down by Supreme Conrt

to51. SHRI KRISHNA PRATAP
S8INGH .

SHRI1 SUBHASH YADAYV :

Will the Minister of Law, Justice and
company affirs be pleased to state :

(a) Whether Government are awars
that quite a number of laws enacted
Parliament having representation of
from all parts of the country, have been
struck down by the Supreme Court of India ;

(b) if so, what arc the details in this
respect § and

(¢} what steps Government have taken
G propost to take to ensure that a law

rli i struck down
by tliﬁjuzlrcmyln mym
3773 L84
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THE MINISTER OF LAW, STICE
AND COMPANY AFFAIRS (SEHRI P.
SHIV SHANKER) : (a) & (b)
No, Sir. During the period 1980
to 1980, Parliament has pemed 1977
Acts excluding Constitutional amendments.
Of these laws the Supreme Court has in
approaimately a8 occasions invalidated s
legtalative provision passed by Parliament,

{c} Under the schemne of the Consttution
upreme Court is entitled to pronounce
upon the constiutional validity of an
Act of Parliament. No proposal ta alter this
position is under considertion. ;

Caprolnctam Plant in EKeruia

to52 Shri K. Kunhambu : will the
Minister of PETROLEUM, CHEMICALS
AND FERTILISERS be picased to state :
(a} whether Governmentare reconsider-
ing the opinien of the expert committes
in regard to the site for sctting up of the
Caprolactam plaat in Kerala ;

{b) if so, the new development which
warrants such reconsideration ;

(c) whether the proposed plant will
be set up in Cochin in Kerals ; and

(d) ifnot, the reasons thereof ?

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILESERS
{Shri P. C. Sethi): (a) No, Sir

(b) Does not arise

¢) The proposal is for having the plant
at Qdyag'manda.l, near Cochin,

{d) Does not arise.

Agree t with E for co-operation
:ntlu fial|:|"|':’ft Ensrgy

1053. SHRI NAVIN RAVANI :
will Minister of ENERGY be pleased
to state 3

{a) whether it is a fact that there were
some talks and agrecments of mutual
understanding, cooperation and help
betwren Egypt and India during a recent
Gooperationt Belegation Maion 1n which
o1 on in

concerned Ministers and officials had a
detailed talk on the subject matter ;

(b) if so, the outcome thereof ; and

{c what of [
pounk " Elebicy toblom of Las
will be solved during 1981 and 1g82 for
which India faces critis which has affected
toe much the, growth and production
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of variom indurtries mnd business of the
country and the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY

SHRI VIKRAM AN) ¢ (a
‘e, Sir. Discumions on matters of mut
wok place India and

interest
Egypt on 2Bth & aoth Jaouary, 198:.

{b) A pratocal was signed betwsen
the two oyntries on gist Ja vary 1981
Actording to the protocol .igned, India
wou'ld provide technical amistance 10
Egypt in the following ficlds;

{i) Training for six Egyptian enginecrs
im the variouz espects of power
supply industry including rural
electrafication ;

i untation of Indizan experts
@ S':l?; end Bio-masy energy.

utation of Indian ecxperts
(ﬂ!)inDc&c field of coal mining and

exploration.

{c} The 1total' installed generating
capacity in utiliies and non-utlities in
the country at the beginning of 1gfo-81
was 31025 MW. A capacity of about 2778
MW ia likely to be added during 1980-81
to bring the total installed generating
capacity in the country to 33803 MW by
close of the current financial year, A
number of projects are presently 1n
variouws stages of comstruction and these
will give bencfits in different time horizons.

Specia] measures have been initiated
during 1980-81 to draw up time bound
betterment programmes for each thermal
station and implement them effectively with
the active cooperation of the various manu.
facturers. The S:;a.te Electricity Boards have
been given detailed guidelines in improving
the w%rrvhingof SEBs. The effect of both
these rmeasuwses have started appearing
already, and the power supply position is
expected to improve further.

Power plants complained of shortage
of coal during lnwt Five years

1054 SHRI RAM VILAS PASWAN :
Will the Minister of ENERGY be pleased
to state

{a) how man

mmcdofthal
yeurs;

plants have com-
of coal during last

{d) what action has been takem to ro-
move this shortage ; and

{c) what are the comments of the

Depariment of coal on the stagnant supply
of coal wagons to the power sectar

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN : (a) As per
reports  received from time to time,
g1 major thermal power stations have.
at one tme or the other, complained
of shortage of coal during the last five
years 3

{b) and (c) Statement showing the ave-
rage number of reuired, oumber of
wagons reccived and shortfall in  receipt
of wagons, per month, by the thermal
power atations during the last five years,
namely, 1976-97 to  1980-B1 is enclosed as
Annexure-1.

(d) A pumber of asteps have been
taken by the Government to step ap coal
supplies to the power stations, these steps
include

(i) Railways have been asked to step
up supply of wagons for movement
of coal to thermal power stations.

(ii} Closc liaison ix being maintained
Hecthe Deptt. of Pawer, Central
tricity Authority and Ministry
of Railways for monitoring move-
ment of coal by rail to thermal
power stations. High level inter-
ministerial mectings are also held
periodically to review supply of
wagomnt to power stations and close
monitoring is  maintained,

{iii) Power stations have been advis-
cd to reduce the avoidable hold up
of wagons them so that turn
round time wagons is reduced
wlth conscquent increase in avail-
ability of wagons.

E‘gmlgy :hﬁi power homl;m
ting collieries su; i i
remedical action taken,
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pur manth B the thermal pomocr stations, during
the peruod 1978-77 o 198081
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Year Allocation Receipt  Shoryfall
(Average Number of Wagons per
month)
1976-77 . 88,118 71,193 16,925
1977-78 . 95,644 72,356 23,284
1978-79 . 108,827 73,117 35,710
193980 . 17897 83897 94,000

1g8o-81 ,  of6gy 65786 30,907

{from April,
to December)

January, 81, 141000 110272 30728
February,B1 145318
March,8: 145318 .5 .

»Inclwlessome prov sion for stock huild up

Percentageof coantry's mad population
cover ed hy broadcasting net work

1o55. SHRI CHANDRAJIT YADAV :
‘Will the Minister of INFORMATION
AND BROADCGASTING be pleased to

atate ¢

{3) the percentage of country's area
and of its population covered by the
the broadeasting network ;

{h] how far the development of the
media in India has kept pace with the
modernisation and international develop-
ments; and

(c) whether any asessment has been
made with regard to dificiencies, if any,
in Iodia's domestic coverage and inpde-
Quacy in its external servicen aficcting the
nations* views on maticrs of national and
international importance ; if 10, the resylt
thereof and the steps lated by
Government in this respect ;

THE DEPUTY MINISTER THE
MINISTRY OF mmmnclg AND

BROADGASTING (KUMARI KUMUD.

BEN M, JOSHI:"(a) The cxixting coverage
provided by ATR nzrmrk of the medium
wave service in the country is 7v.93%

by area and Bg. 40% by population.

(b} ALR. keeps pace with modern
developments and to the extent posible
modernises the aet up with newer versions

of the cquipment,

(c Awessment of netwark deficicncies
is a continuous process, It has been obser-
ved that the domestic MW coverage ia
shrinking as night time due to interfe ence
from the high power transmitters in the
neighbouring countries, External services
alw have been afiected becuase of over-
crowding of shortwave bands and wse of
higher power trapsmitters by other coun-
tries. To counter the crosion on mediom
wave services, provision has been made
in the Sixth Plan (1980-85) 'or the up-
gradation of the power some of the
medium wave transmitters, Likewise, there
1t also provision for the augmentation of
External Services transmitters,

Thermal power Stadon
nt Knhalguon

1056, SHRI R.P. YADAV : Will the
Minister of ENERGY be pleased to
state |

{2) the total megawatt to be gencrated
by the first phase programme of the Super
Thermal Power Project at Kahalgaon .

{b) the relationship of this project with
:hned Farakka STP and the singrauli 5TF;

(c} whather any draft propasal h s been
made for Gnancing this project with the
World Bank or IDA of IBRD as has beesn
done in the case of Farakka 7

THE MINISTER OF STATE IN THE
MINISTRY OIZS}NER( FYTI(:HfEsi:fK-
RAM MAHAJAN) : (a) : ity
report for setting up of a super thermal

station at Kahalgaon prepared
E; the National Thermal Power Corpora-
tion cnvisagea the installation of 800 MW
(4xa00 MW) of generating capacity it
the first phase development of the project.

(b) : Farakka, Kahalgaon and Singh-
gruali projects are all envisaged a% re-
gional projects in the Centre Sector to be
execured by the Nationa] Thermal Power

tion.

{c) : No Sir.
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Increase in prices of emsentinl drugs

1058. SHRI PIUS TIRKEY :
SHRI R.L.P. VERMA :
SHRI R.L. BHATIA :

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state :

(a) whether it isa fact that prices of
:edmialdrugnhavebcmincreased heavily;

{b) if so, details therco! and the consi.
derations weighing with Government fur
such a stecp rise in the essential drugs ?

THE MINISTER OF STATE ;N
THE MINISTRY OF PETROLEUM
CHEMICALS & FERTILIZERS (SHRI
DALBIR SINGH) : (a) & {b) The
prices of drugs and formulations which
were frozen in March, 1998 for one year
on the bash of the New Drug Policy, were
not adjusted upto August, 1980, though

FEBRUARY 24, 1881
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there as substantial increase in the cost
of inputs particularly, after the hikes in
the Petroleum prices. The procedure for
adjusting the prices was approved in
August, 1980 and thereafter, prices of some
bulk drugs and formulations have ailready
been revised. These adjustments involved
both increascs and decreases and are on
the basis of rcports from the Bureau of
Industrial Costs and prices, and as per
Drugs (Prices Control) Order, 197g.

W Tww T aw faqud & wark
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wiqg I¢ ¥x  weafret  fread
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Sopply of Coal to Faraiks and Kehalgaon
Saper Thermal Power Stations

robo. SHRIMATI KRISHNA SAHI,
Will the Minister of ENERGY be pleased
to atate

(2} whether the project feasjbility report
for M.G.R. system for carrying coal to
Farakka and Kahalgaon STPS has been
completed ; and

(b) if mo, the details thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) : (a) : The
Feas'bility Report for the MGR fystem
for Farakka Super Thermal Power Station
has been prepared by the National Thee.
mal Power Corporation. Work on the
preparation of the feasbility report for the
MGR system for proposed thermal power
station at Kahalgaon has yct to be taken
up.

{b) : The Farakka MGR Coal Trang-
Portation systemn i3 to transport coal from
the Hurra block of mines of Raimahal
coalficlds to the power station over
a single line rajlway system of 87 kms.

length. The MGR system is expected to
be commissioned in 1984-85, at an esti-
mated capital cost of Ra. 99-45 crores.

|ARTATE-TA FANT WIT Usq s
frm ® = ey

(T g7 IJWT W T =|EIT
forg & ftw e garrm W #
fagear #t W feaar @ §;
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(a) w @® cfommerss ga1-
T 9w W W § @ wglear
! w ¥ @ owr g

(w) afy &, v awEswET QU
=T OfT g R

(w) afe #&f, & w77 @ w7
quTATE 99 S & w@ardr Ty
4 @ goard s = A g7

gRAT WX A HOW AT I
Wt (qEICY @ERw quo  whet) -
(¥) gararegw SUFT B wEES
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frme grer fear orar &, ® faerey
F freEst F X ¥ gararegdl
¥ B gREAR & % 3| § )

(@) o gi, swaEt F oww-
ATt FT A AEAEFIIAT KT I
T ¥ fau qu waw e amar
g

(w) wew =adre famw & wg-
A FAS F gend A A9 @2
A ¥ sqFeqT ¥ TIH IIW E |

() oft, 7&¥ 1
ferraa won | fganw wm

1062. &t T 7@ Fearid -
FqT qgHNGw, AN G JHAE Hef
g @@ 1 FO w3 fE

(%) fewrasr w3w & ofoaw
gl & famior & gwraAr #
aw ¥ foyr few-fem affon &t
gawor foar W W@y E;

(@) ¥ vy, EEER
qfs ¥ &% &7 qar @AY % fog
forw & wreew feqr o o7 WX
gfg g, @t agi feawr saq fiear v
qIX war agt wEAET & fad o
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qq are a9T rEdr ®1 A w6
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wiaw ufe f g 19 § oo
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foar T g7 =@ 700. 74 W i9Y
ay | TR wER 8T ¥ 265.13 9
Wy ¥ AFm g afgs far wam
TT A 557.52 WG I 4T |

veTHEY § qfearew & osaw
wor ¥ fafre wwft Y & o®
sfgwifat w @Y fogr mr 30

() a=f w1 X IW §F W
fw § ¥ of sEs e aww
TN ag T O, F gy ¥ Wy
fvx faar aT 4T

(v) 7o &a ¥ fod oy a1¥y
weifaa I adE @0 e
Fawt & s afmst & wER
9T I9GE HIAATHI FT wTcaT I
@ g€ ¥ g oarow fram oamr
frddx wtm

Gou’s development suffers due to power
dependence of other states

1065. SHRI EDUARDO FALEIRO :
Will the Minister of ENERGY be pleased
o siate -

{a) whether Government are aware
that the people of Goa are suffering en-
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ormoualy in their overall ecomomic develo.
ment becauss the torritory s almost
entirely dependent on power supply from
the neighbouring States and these States
very often fail to honour their commit.
ments.

{b) what steps do Government centem-
plale to improve this state of affairs ; and

(c) whether Government propose taking
measures to make that territory self-
sufficent in power generation ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) {a) to (c).
The requirements of power of the Union
Territory of Goa are met through supplies
from the neighbouring Stateslike Karmna-
taka, Maharashira and Gujarat. On
present indications, there is likely to be
aslight shortage till 1982-83. The Central
Electricity Authority 1z constantly moni-
toring the position, and every effort is
being made to secure assistance from the
neighbowing States, with a view to
meeting this shortage. From  1g83-84
onwards, the requirements of the Union
Territory of Goa will be met.

Inclusion of Thermal Power Simtion
of Bishrampur Barguja District in the
Bixth Five Year Plan

1064, SHR1 CHAKARDHARI SINGH
Will the Minister of EKERGY be pleased

to staile @

(a) whether the proposed thermal po-
wer station of Bishrampur, Sarguja Dis-
trict (Madhyz Pradesh) has been included
in the Bixth Five Ycar Plan ; and

(b) if so, when the work for setting up
the same will be undertaken ?

THE MINISTER OF STATE IN 'THE,
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) (a) & (b),
The project for installation of 2 units of
210 MW cach at Bishrampur situsted in
Sarguja District of Madhya Pradesk,
fubmitted by the Madhya Pradesh Elec-
tricity Board to the Ceatral Eicetricity
Authority has not yet been cleared,

The project had been framed envisaging
utjlisation ohl; coal available in the Bishram-
pur arca which is of superior quality and
which should not be used for power gen-
cration. The Depariment of Coal have
been asked to study whether some in'erior
gradc scams of coal are available in the
vicinity to be able 1o sustain & power.
taticn in that area.
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fray o7 F@IART FIAT  FT HIET
fear war ar?

AT AT AT Harew W SW
wat (Fwrt  FHIWA  THo
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9 AT qAT THRTAT €T oEfeq wrET
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1w, ey ifa, faemage 44.57
2 #fFam, femdr ararfes, @nfaax 11.34
3 Tt ferdy ararfe® | 3= 28.79
4 TTTUTE IT, AU, ATATIEH, HIAT 29.97
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6 FOF 1T, fgear arartEE, O . 28.02
7 Premage zvEws, feedt &, faameR 21. 46
8 FEAT FTLAT, {g=al ATATiEF, TFaIC 2.40
9 Ta7, fewr 3faw |, maee 119. 80
10 Efqw srafwrT, fer &faer, Sooiq 42.47
11 S Seam, gy &, mfaa 3.63
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42 v feddy, gl mfes, 3arg

43 wgwe dad, e S, wehi

44 T, fgdr aranfes, fozarer
45 2w, Teq w2, it e, vl

46 #faF, gy gwra, f s, ware

47 farreT, fi &fiw, W

48 TR qarare. fr 3w,
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50 #9aw, fgdr 2w, WX
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55 qaaq, fgd &¥a, TR

56 Taared, fgdr &6, WX,
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T
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. . . 20. 95
. . 0,37
. . . 42.68
. . . 19. 71
. . . 65. 68
.. . . 156.59
, . 155. 37
. . 180.87
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. 125.16
. - . 70,40
. 82.5¢0
. 193,55
. 187.16
2840.15

Criticlsm of drax policy

1095, SHRI SURYA NARAYAN
SINGY : Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS bc pleased to state :

(a) whether it is a fact that Govern-
ment policy in rclation to drugs was cri-
ticised by the President of an awociation
of the multinational drug companies in
the country at the UNIDO sponsored
consultation mesting on Pharmaceuticals
Industry in Lishon ; and

(b} if 80, the details and Government's
reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH): () and (b). iIn the
First Consultation meetinq on the Phar-
maceatical Industry, organmed by UNIDO

amendments in the study was presented
by the International Federation of Phar-
maccutical  Manufacturers  (IFPMA).
These amendment proposals submitted
by the Western countries contained re-
ferences to India,  The leader of the
Indian Delegation, therefore, presented
a paper meeting thesc points. At the
Plenary Sawion, the Premdent of one of
the Pharmaceutical Organisations from
India, who attended the Consuliation as
a member of the IFPMA, raised these

ints. These were suitably replied to
by the Indian Delegation.

Oll Research in Xerala

1067. SHRI V. 5. VIJAYARAGHA-
VAN : Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to statc :

{n) whether Government of India have
taken any decision to conduct 0il research
in Kerala ;

{h) whether any foreign country’s mmis-
tance has been sought for the same ; and
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{c) if 10, the details thereol?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI P.C. SETHI). (x) to (c). The
ONGC has done exploration work in
Kerala in the t but without any dis-
covery of hydrocarbons. In order to
supplement the efforts of the ONGCG,
Government has recently decided to in-
vite offers from competent foreign parties
for exploration in 32 blocks i.nciu(ring 3
blocks in the K offshore area.

Issue of letter of intent for seiting oy
Potrochemical complex st Haldia

1068. SHRI JYOTIRMOY BOSU :
SHRI SATYAGOPAL MISRA:

Will the Minister of PETROLEUM,,
CHEMICALS AND FERTILIZERS he

pleased to  state;

(a) when a letter of intent was granted
to the West Bengal Induswial Develop-
ment Corporation for setting up a Petro-
Chemical Complex at Haidia, West

Bengal;

(b) whether it is a fact that the State
Government has fulfilled all the condi-
tions laid down in the letter of intent
including © provision for infrastructural
facilities;

(c} if so, whether Government have
3 to grant industrial licence and
if »o, when; and

(d) the reasons for o much delay in
granting industrial lieence?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR1 P. C. SETHI) : (a) A letter of
intent for setting up a Petro-chemical
complex atd Hu:lﬂ'mw:lnoiuued alp\:fut
Bengal Industri pment ra-
tion on the 11th November, 1977. It wan
modified on the 1gth December, 1980 to
provide for increased capecities for the
manufacture of various petrochemicals as
indicated in the Derailed Project Report.

(h), {c) and (d). Several other steps
for implementing the project c.g. financing
armangements, incorporation of a new
company, aclection of conswitantsy/colla-
borators and equipment etc.  have yet
tobe fmalised. The question of convernon
of the letter of intent into an industrial
licence can bc considered at the appro-

priatwe stage.
Ratic batween news and advertice-
mmts in Dewspapers

106g. FHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister
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Written Answers nse

of INFORMATION AND BROAD-
CASTING be pleased to state:

{a) whether Government have taken
a decision to enforce a ratio between
news and advertisement space in  ail
REwSRAREN

{b) if &0, give dewails of 1the decision;

(¢) whether the decision had already
been implemented, if so, how it had bern
implemented ;

(d) if not, what i3 reason for not im-
pletnenting it so far; and

(¢) how Government of India propose
to implement it and whether it has got any
legal sanciion to implement it, if so, the
details?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI) : (a) No Sir. The
Supreme Court had declared the News-
paper {Price and Page) Act, 1956 and the
Daily Newspapers  (Price and Page)
O::gcr 1960 as  un-constitutional and
void.

For the growth of a healthy press, it
is necemary 1o have reascnable 1avio
between the news and the advertisementy.
Though the object is laudable, its attain-
ment is not free from legal/constitutional
doubts. The matter will be further
puvsued on receipt of the views of the Press
Commisaion.

(b) o {e). Do not arise.

Setdng op of small Hydro Elsctric
Generating Stations on Chinese pattern

1o070. SHRI K. RAMAMURTHY :
Will the Minister of ENERGY be | pleased
to atatec

{a) whether the Chinese patiern of
Ecwa generation by setting up  small
ydro-clectric gencrating stations produc-
g 1 MW to 10 MW of power from
local water resources would help us in
mcctini quickly the current scute power
crigis throughout the country ; and

{b) il 30, the steps that Government
propose to take to implement thin scheme
throughout the country on a war-footing ?

THE MINISTER OF STATE IN THE
MINISTRY OF .EIE{)ERGEY (gﬂ(lé)l V'l!%;
RAM MA]'!A.I ! (a .
idea of installing the migm, and mini
hytde) stations is not a new one.
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i an activity that will have to be under-
taken by the respective States. The Mini-
stry of Energy has advised the States to
pay specigl attention to such schemes,
and has alss offered to make available
the services of experts, or render any
technical amjstance that may be required
by them,

Incr eane in the trammiseion power of
Calcutta station of A.LR.

t07:. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of INFOR-
MATION AND BROADGCASTING be
pleazed (o state :

(a) whether Government ase thinking
to increase the transmission power of
Calenita centre of All India Radio at
par with Delhi Station of All Imdia
Radio, 3o that programmens from Calcuta
ezn be heard at any time from Bombay,
Madras, Srinagar, Dethi and other parts
of our counfry; and

. {b) if so, when the transmission power
13 expected to be jrereased ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD.
BEN M, JOSH1) : (a) & (b) . There is
no such proposal at present. AIR stations
arc set up primerily for providirg a re-
gional service, though during night time
the programmes from these siations may be
heard beyond the concerned regions also,
Incidentally, AIR Galcutta feeds the 1000
KW. MW  tranmitter at Mogra
with Bengali programmes intended for
Bangladesh, These programmes are widely
heard in NE India,

Loan hy World Bank for Development
of Bombay High

. 1oy2, SHRI LAKSHMAN MALLICK:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
Pleased to stzte

(a) whether it is a fact that the World

Bank hes recently sanctioned a loan of

million dollars to India for the deve-
orment of Bombey High ; and

(b) if a0, what are the details in this
regard @

THE MINISTER. OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI) : (a) Yes, Sir,

_(b‘) The World Bank loan of US § 400
mullion is for part financing of the Phase
IV and Phose V (Advance Action) deve-
lopmeat programmes of Bombay High.
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The loan amount is to be utilised for pro-
curcment and instaliation of platforms
and connecting sub-sea pipelines,

The loan carries interest at the rate of
9 1{4% per annum on amounts drawn and
2 commitment charge of three-fourths of
one per cent ¢n amounts undrawn; and
the interest and commtment charges are
payable semi-annualy cach year. The
entire loan is to be drawn before gimt
March, 1984 and is re-payable overa
period of not more than 20 years including-
a grace period of 5 years,

Production of Life Saving Drags

1073, SHRI DHARAMVIR SINHA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be

pleased to state :

(a) the deeails of wvarious life-saving
drugy, whose production has considerably
fallen during the current year ; and

(b) the reasons for the short-fall in the
praduction  ?

THE MINISTER OF STATE IN THE.
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH) : (a) ard {b) . On
the basis of actual production during
April-November, 1980 and estimated pro-
duction during December, 1590-March,
1981, there is cxpected to be an overall
increase in the production of most of the
essential drugs during 1g80-81 as com-
pared to 1p579-Bo.

Drilling of idle oil wells

1074. SHRI K. T. KOSALRAM :
Will the Minister of PETROLEUM,
CHEMIGALS AND FERTILIZERS be
pleased to state 3

(a} the number and location of drilled
oil wells standing idle for certain technical
and gcological reasons

(b) whether the percentage of oil ex-
traction on Indian oil fields is lcw for
natural geological reasons ; and

(c) if s, the steps proposed to be taken
to repeir and to commimion the drilled
oil wells standing idie and also to raise
oil well productivity?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P.G. SETHI) : (s) The infor-
mation is being coflected and will be laid.
oo the Table of the HSabha.

s
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(k) - Yes Sir.
(¢) The following ¢teps are being
taken:
(i) Strengthening of departmental
well servicing teams,

(ii) Purchase of additional work over
rigs for repair of wells,

(iii) Obtaining foreign teams on con-
tract basis for cepair of wells,
m ¢ 3o Wio watercl
wat fefmil & wia & fad
Lapced

1075. St KW wwT : =1
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¥ wrAt W wgw vy ¥ fafe
fa & ST serdr o frdtwaa,

T v Y wraedwar, Wifg Sy
|l ® O H @ AT §)

(@) ¥ (7). & &y
fiemas s §fr & g ¥ oagar

1076, SHRI CHATURBHU]J 3
Will the Minister of ENERGY be pleased
to state:

(a) details of the work done at the
Regim[ Rescarch Laboratory (Hydera-
bad) and Gentral Fuel Rescarch Institute

hanbad) to produce fuel briguettes
rom coal-dust, rice husk, agricultural
residues and civi | garbage; and

_ (b) proposal to experiment the produc-
:;.ln t;l' such briquettes on commercial
e

THE MINISTER OF STATE IN
VIKRAM MABAJAN) + () Regional
: (a) Regional

Reasearch Labora (Hyderabad) has
studied briquettin coke breeze, char
coal fines and coal . The Central Fuel
p ) Institute (Dhanbad) also lg

a to produce smoke]

domestic fuei (Pellet G‘:;rc) util.llin‘flw
grade coking coals or by-products from
coking coal washeries like middlings,
sinks, -lm-rienr cte. Studies on  direct
briquetting of rice hutk, agricultural
residues and civil gar! have not yet
been done either at jonal Research
Lab derabad or at Central

y Hy
Fuel Research  Institute,
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{b) The task of commercialitation of
the process developted by Regionel Re-
aearh  Laboratory-Hyderabad has been
smigned to National Ressarch Davelop-
ment Corporation Ltd. an undertaking

ment of Scienceand Tehnology.
The Sngareni Collieries Go. Ltd. 18 also
putting up a plant for briquetting coke
fromm char fines. Based on the proces
developed. by Central Fuel Rescarch
{mstitute a pe'iet plant at Khas Kusunda
withan installed capacity of 100 tonnes
per day has been commissioned and the
plent it now under commercial production.

Ofl supply by O.P.ELC. contries at
Reasnnable rates

1037. SHRIMATI MADHURI
SINGH : Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZEES be pleased fo state the results of
the efforts with the OPEC countries to
secure guaranteed off supplies at prices
considerad fair and reasonable for develop-
ing countries Jike India ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
{(SHRI P.C. SETHI) ; The OPEC referved
these question tnger afia, to  the long-
term stralegy commitice. The commities
metin May, 1980 in Taif (Saudi Arabia}
and discussed, among other things, that
part  of the report which  deals with
OPEC’: relations with other  developing
countries. However, no final decizxions
on these questions could be reached.
There were further inconclusive discusions
at the Vienna meeting of OPEC Ministers
for Petroleumn, Finance and  Foreign
Affaira in September 1980, The guestion
was to have been further considered at
a subsequent OFEC meseting and remitted
for final decision to the Baghdad Summit
of OPEC. The Iran—lrag war led to the
indefinite postponment of the QOFPEQ
Summit meeting and comideration of
the jmue has alse been deferred.

Sapply of coal to various States and
establishments during 1g80

1098. SHRI D. L. BAITEA :
Wilt the Minister of ENERGY be
Pleased 1o stare

{a) whether it is & fact that supply
of coal to variows Statcs has been  scarce
and availability of the same has been
badly affected ; if a0, the 1otal quantity of
coal produced and moved to the various
States and establishments from 1-1-1g80
o g1-1z-1gBo  State-wise/Eatablishment-
wise; and

(b) whether it is a fact that the
movemeni of Railways , production and
running of various industries, have boen
badly affected owing ta short mplgly aod
ton-availability of coal, and if so0, thc ’E
Government propose to take far

2 ion of the production and su
of coal in the country ? pely

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) : (&} Supply
of coal to the variows States was affected
due ta shortage of transport capacity. The
coal produced during the year 1980 was
tog- 12 million tomnes. A statement
indicating the state-wise despatches during
1980 along with the despatches to the major
consuming scctors is enclased.

(b} Although there is no shortage of
coal, the requir of o s are
sometimes not met {ully on account of
transportation  bottlenecks, or  shortage
of particular grades of coal. Ooal come
panics are inconstant touch with Railwa
at all levels to improve the availabifity
of wagons for movement of coal.

The steps being taken to augment coal
production, faler-aliz, are :—

(i) Improvemient in power supply.
(i) Expediting land scquisition,

{iii) Improvement in the [aw and
Order situation through closc Laison

with the State Government.
(iv) Modernisation of mining tech-

nology.
Statement
Eeimt S R

{in million tanoes)
Bihar . . . 20- 33
West Bengal . . ' 13- 4%
U.P . . . G- 01
Oriusa . . . 4-of
Madhya Pradesh . . 11-18
Maharashira ' . . 761
Gujarat . . . 6- 69-
Rajasthan B - - o
Delhi . - . . z 57
Punjab . . . 149
Haryana . . . a-Bg
Tamil Nadu . . . 30" 58-
Andhra Pradesh . . 0%
Kamataka . . . o0 95.
Other-smaller States . . o 56
Railways . . B 18- a3
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Estimated aupply of coal to various consuming
sectons in 1gBo

({million tonnes)

Powcr : A . g6- 6o
Steel - . ’ 21-Bg
Loen . . v 1201
“Cernent . . . 434

"Fextllizers B . - 2'0%
Others . . i 23 0q
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Capaed Vdlizstion of Indian
?eﬂﬂhu Flants

weg. SHRI SOMNATH
CHA RIEE : Will the Minister of
PETROLRUM, CHEMICALS AND
FERTILIZERS be pleased to state :

{a} whether Government are aware
that the eapacity utilization of Indian
Fertilizers Plants it less than 50 per  cent
resulting into shortfall necessitating import
of fertilizers to the tune of Ry iooo
crores §

(b} whether one of the reasons behind
such shortfall is poor supply of power,
coal and feedstock to the plaots ;

{¢) whether an inter-Ministerial group
has re-emphasised  that the reported
-cut-tack in the_outlay for fertilizer industry
in the Sixth Plan will further widen the
demand e¢ap nules eforts are made to
improve ‘he capacity uti ization of existing
plants | and

{d} if so, steps taken by the Govern-
t thereof ?

ol

‘THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEL
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH) : (a) and (b) .
The capacity utifisation of Indian Fertili-
zet Plants, particularly those producing
nitregenous  fectilizers, was  71-2% in
tgy8-79 and 66-2% in 1970-Ba. During
the fist  to months of 1980-81 (Apdl,

€ o January, 1981}, it was . .
'lffda:fine waa due to serious cnnsstl‘raaj.n%tu
on availability of power, coal and fecdstock.
Tt may, however, be pointed out that there
thise always beon import of fertilizers since
the production of fertilizers has aiways
‘been zhort of demand.

{c) and {d}). uate visian
has been made for theAdeqi‘u-h!!:u Pro am-
me vnlmgtd during the Sut:h ﬁive ¥
Flan order to improve the capacit:
utilisation of fertilizer plants lpu:hleﬁrlz
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wre being made to arrange for adequmte
supplics of fesdatock and inputs to the
plants.  Besides, measures such ax plant
operston impe prog
stalation of tive power gencration
facility, ch.mgec:futdy:t, addition of
balancing equipment, etc. are already on
band to rvemove other  comatraints on
production.

Holding of Fllm Festivals

10Bo. SHRI N_E. HOERO : Will the
Minister of INFORMATION AND
BROADCASTING be pleascd 1o fliie 2

{a} whether it is a fact thet the Infer-
national Film Festival is a verue for a
nult ral exchenge of rich tastes and
there is a stampede by the public to
watch the uncensored filmw of critical
acclaim sent in by countries all over  1he
world

{b) whcther it is alasc a fact that the
tickets for these films are abnorrmnally
high priced which anly the affluent afioid

{c) whether it iz also a Tact that the
Gensor chops such flms mercilossly when
they are released for sereenisng for general
public ; aod

{d) if so, reasont for adopling such
standards by Goverrament ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATICON AND
BROADCASTING (SHRI KUMUDBEN
M. JOSHI) : {2) One of the aims of bold-
ing International Film Festival is 1o provide
a %Iimmn into Jiflcrent cine-gultures as
well as present the hemt i the world
einema, Cher 1he years the festival has
helped in moulding the audivnce for
good cinema ard mede the waeks of out-
standing film-makeis familizr to Indian
sudience,

{b) The value of tickets for these films
has gradually been reduced. In 1575 the
highest ticket was for Rs, asf-. Tt was
reduced 10 Ra. 20/- in 1979 and to Rs.
15~ in gy,

{c) & (d). Filems screened during the
International Film Festival are exempted
from the censorship provision, zs requited
under the Festival Regulatiore and in
kecping with the practice foliowed ap
othur Intergational Film Festivals. How-
ever, all films intended for public exhibi-
tion,, other than festival sereenings, are
cergored by the Board of Filin Censors
i.n_ acrordante with the provisiew of

Act 1952 and the guide.
Yines imued ﬁm:m\d?rs Portions com;-
dered objectionzsble  in terma of the
puidelines are deleted by the Board
before issue of crpor cotificates,
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enalisacion compasies for
R mq-:-:;'- < apacity

o8, SHRI NIREN GHOSE
Will the Minister of FETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to mate @

(s} whether drug companien ever been
penalised for building ilfegal excess tapa-
city 3 and
{b) if not, reason: therelar P

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLE
CHEMICALS  AND FERTILIZER
{SHRI DALBIR SINFH) : (a) N2, 8ir,

(b}, 'The phen of production
exceeding the licersed capacities is not
confined to drug industry, In the case of
drug industry it wis d=cided in March,
1978 to regulaiss excess production of bulk
drugs and formulations as per criteria and
coaditions indicated in paragraphs 27.3
to 35 of the §:ateme nt laid on the Table
of the Lok Sabha on 29-3-1978. It was
also decided that if' the companies bad
cxpanded beyond licensed capacity or
done any other acts  in violation of the
conditions attached to the specific Indus-
trial Licences or other authority granteq
to  chem or of any other laws during
the period 1974-77 or p rior to that, actioy
might be taken against them on the same
lincs as applicable to all companies in
other sectors of industry which might
have committed similar voilations,

While datz war collected to impleyment
the abave mentioned decisions ﬂ;.’;:d di.
cusions and agemments were being done
Government announceed its policy in Augus:
1580 to recognise installed capacities a5 on
4-9-1080 wher e these are in tXcess of esn-
8ed capacities subject to certain conditions
In respect of certain selected industries of
importance to the naticoal economy and
those engaged in the production of arti.
cles of mass ion (whick includ
drugs and pharmaceuticals industry),

. The question of implications of both
tee policiet is being examined in con.
tultation with the concerned departments,

Bet up of two large sixe furtilizer
projects in Guojars:

1oBa. SHRI R.P. GAIRWAD : Will
the Minister of PETROLEUM, CIHEMI-
gu:;mm FERTILIZERS be pleased

a) qu!uﬂtllmithafmthnmluge
sized i be
u?n octs arcia sct ap

(b) if s0. whether they will be in Public
Beetor or in Joint Seclo: “;" -

{c) whether there are any foreign von-
tultants  engaged in the implementation
of these two projects ; and

{d) if s, names of chese foreign consul-
tants and remuneration 10 be paid to each
them

THE MINISTER OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
{SHRI P.C. SETHI) : fa) A large-sized
fertilizer project with two apimonia plants
and four urea plants is being %t up at
Hagzirz, near Syrat in Gujarat,

(b) the project is in the ccoperative
sector,

{c) & (d). Mjs Sram tti of Iealy
bave becs led the reBs Y

Y can
tract for the urea plants for n total fees
(netr) of about § ey million. Mjs
Keliogy India I1d. (KIL) and Mfs Kall-
% Internationn]l Service Corporation

ISCO) are the consultants Jor the
ammonia plants. The total fees {net1)
payable 0 Kellogs is about § 15.400
million.

Consnltutions with State Govertumenta
to proyide Legal Aid 10 the Poor

1083, SHRI RAM SWARUP RAM 1
Will the Minister of LAW, JUSTICE
AND GOMPANY AFFAIRS bc pleased
10 atate =

(a) whether Government in consultstion
with State Governments are trying to
czeate 8 pool or lawyers on district levely
to  provide legal aid and help the
poor people in the dimif i Dh’;thc mul
pending against them ; if 60, the proposals
thereaf. ;

{b) whether any State Government
have taken so far any scheme for helping
and siding poor pevple in their States
and 1f s0, the facts thezreof ang names of
Statea?

THE MINISTER OF LAW, JUSTICE
AND CGOMPANY AFFAIRS : (SHRI
P. BHIV SHANKER ) : (a) No, Sir, It
is for the State Governments and Union
Tervitory Administrations operating Legal
Aid Schenes to make ne arrEnge-
ments for Appointments of counsel for legal
aid either by drawing up a parel for the
purpase  or otherwise,

{b) Details of the Legal Aid Schemes
opersting in various Swstes and Union
Tercitories available with the Government
are placed on the Table of the House.
[Placed 1n Lisrary Sm. No. LT-1334,180)
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(@) w7 wul & freg v Wt
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{e) will Government propose  absorbing
auch landlem paople ia the industries that
are coming up in the region on top priority
basis?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN) (a) & (b). Oniy a
part of the Durg dlage was notified
under Section g ; the Coal Bearing Areas
(Acquisition & Dev ] Act, 1957
for acquisition for Durgapur Project this
includes some lands which are not coal bea-
ring. These lands have been arquired for
devreloping infrastructures Bke workshop,
Coal E.la.ndling lant, colony and far du-
mping of overburden of Lurgapur opencast
mine.

After the lands had vested absolute in

the Cengral Government free from all
brances, some rep ation have

becn received secking cuemption  from
wcquisition for certain lands including lands
which have no coal deposita underncath,
These 1 entations are being rxamined
from various angles including the legal one.

(c) The rate of compensation payable
ta the land losers ranges from Rs.  1500.00
to Rs. 3750.00 acre of land acquired
depending upen the class of land.

{d) & {c). Employment is given o a
land loser or ane of hiy dependents depend-
ing on the area of land acquired fram him.
Implementation o schemes for rehahili-
tation of land lasers are in the purview of the
State Gowvernment : However the coal
company would render if required assis-
tance in impl ing such a sch

Erection of Endogmlfan Project in
Hinjostan Insecticides Limited,
Udyogamandal, Kersla,

1088. SHRI E. BALANANDAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased o state !

{al when will be the  erecuom of
Endoaulfan project in the Hindustan Ensee-
ticides Limx Udyogamand, Kamala
be campleted and when will the plant start
production ;

{b) is it a fact that due to lack of
knowledge in the crection of this plant nore
than Ra. 50 lakhs has already been lost

(€} isit also a fact that a large quant;ity
of imported raw materials thionyl chloride
has been tost due to carcless storage causing
health hazards to the workers and Lhe
public ;

{d} ifso, what is the estimaatex] lowm: and

(e} what are the steps Government are
going to take agninst the guilty #

THE MINISTER OF PETROLEUM,
CHEMICLAS AND FERTILIZERS
(EEIRI P. C. SETHI) :
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{a) The arection of thr plant withis
- i cormpib-

lionits han slready been
ted and it Is d to be iminried
during February 1981 and to soart initésl

production in February/March 1981,
tb) No, Sir.

te) and {d), Thionyl Chloride is highly
corrosive. Because of prolonged storage, the
packing started giving way. Comaegquently
a part of the material stored, amounting
to about Fs. 7 lakhs in value, was lost by
leakage. The quantity stored was adegua-
tely insured and  claims  have been  pre.
ferred. All safety precautions were 1aken in
msfvaging the leaking  drums. The
managernent have reported that
there was no emvironmental hazard a1 a
result of the leakage.

(¢} In view of the positicn stated under
{c) {d} above does not arise.

Refungess Settled in  Rajasthan and
Asgistance Provided to Them

10Bg. SHRI JAI NARAIN ROAT:
Wil the Minister of SUPPLY AND
REHABILITATION be pleased ta stale
the number of refugees so far sewled in
Rajasthan State and assistance provided to
them ?
THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY & REHABILI-
TATION {SHRI BHAGWAT JHA
AZAD]

The pumber of vanous calegorics of
ﬁlaced persons roseitled in Rajasthan s
indicated below @,

Chategory of Displaced Persors Number
1. Displaced Persons from
former West Pakistan 2.99,000
Persons
2. Old migrant [rom former
East Pakistan 00
farnila:ea
3. New migrants  Small
Trade families from
former East Pakistan 15
familica
4. New migrants agricullusist
farnilies from Tormer East
Pakistan 573
5. Thsplaced  Persons  of funilien
Indo-Pak Conflict, 1973 4,900
families
N e ——p— i ——— — - [
These displaced persons have been

ided pimistance fer  eonstruction  of

, purchase of Bullocks. Bullock carts

ard Tool and equipmm!. weeds and ferd-
Heers reclamation of land aad soil conserva-
tion, developmemt ol homestead
plamn, constructicn of  shop-cum-
residence for running samil  trade bui-
nes, in the form of grant  and loan
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at the scales prescribed by the Government
of India. In additioc sgriculturist famities
have also been  allotied cultivable agticul-
tural land.

The displaced persons from Wesi
Pakistan who came immediately after par.
tition of the country were alw given com-

ion for the properties left hehind
ﬁ; them.

RECs Plan for Electrification of
Whvh‘l:-mpnp-hﬂnd

100, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
ENERGY be pleased to state:

(a} whether RE.C. has deawn up
any plan for the clectrification of the
vil}’age having a large population of
5.C.8T. and other weaker scctiona of
the society ;

(b} if xo, the nalient (catures of this
plan;

(e) the likely date of which the
total electrification of all such wvillages
would be achicved:; and

(di il not, the reason therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI1
VIKRAM MAHAJAN) 1 (a) Rural Elec-
trification Corporation has been providing
financial assi on ional terma
for rural electrification schemes in Harijan
Bastis and othcr backward, underdevelop-
ed and hilly areas, including those predo-
minenily inhabited by tribals.

(b) The salient features of the erihal
area clectrification schemes and Harijan
Baati eloctrification schemes are given in
the Statement.

() and {d). On the basis of the tentative
Perspeciive Plan propoanls received from
the various Statet, ernt per cent electrifi-
cation of villages in the country might
be possible by mid-19908, for which an
eatimated cutlay of Ra. g500 croves is re-
quired. By that time all the villages in-
habited by the tribal alation and Hari-
jan Bastis might alsa electeified.

Statemeant

A wheme i comidered a8 a  tribal
area scheme by Ruml  Electrification
Corporation, if in the scheme ares, more
than 0% of it populstion is tribal or the
area has h:ﬁ: included in the Tribal Sub-
Plan or in the Tribal Development
a8 motificd by the Ministry orHomemcl{

FEERUARY 24, 1881
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Normatly, at least 15% of the total
annual outlay for REC* snormal programme
and the Revised Minimum Needs Programme
(RMNP) in earmarked for schemes in tribal
arcas. The wrihal area schemes are cligibie
for fir ial i e oh 1a!
terms apghu‘ ble to Specially Under-deve-
loped (517} Arean and the Minimum
Needs Programme/Beevised Minimunn Needs

amme {MNPF/RMNP). Thess con-
crssiond include lower rates of  interest,
longer periods for repayment and  liberlised
norma of viability as compared o other
hackward as well as n.dvamlsad arrps.  The
period of repayment of the loan is g0 years
with 2 rate of interest from 69 o B,
as compared with 25 years with 75,  to g%,
interest rate in the case of Backward Areas
and 20 years with 78%, to od9%, interest
rate in the case of Advanced Areas. In
regard to the wviability criteria  also, the
breakeven fevel i to be achieved al the
15th year as compared with the ioth year
int the case of Backward Arcas and 7th year
in thr casr of Advanerd Arveas. The preseei-
bed rate of return is to be achieved at the
end of 2s1h year ascomparrd with  2oth
year in the case of Backward Areas and 15th
year in the case of Advanced Arcas. Besides,
the sclwemes of exeeptionally  diffieult
areas are considered on individual merits for
1hre purpuse of bring accorded snch  furtlier
concessions in the criteria of  viability as
may 1w necessary.

Ir. the case of Harijan  Hastis, in the rurak
elevisification  projecis approved by  the
Caorporanon for financial amistance, wher-
ever providion is made for steeet  lights in
the main villages, it is provided (hat the
adjoining Harijan Bastix will alo be
coversil. Benidles, the uratiun has beew
providing  financial assistance for  eleciri-
ficatieny of the Harijan Bastis adjoining the
villages which bad carlier been left-cut
while clectrifying (he main villagrs.

In the case of Harian Basti lsans, the
period of repyament is 15 years, with a
rate of intercst  of 574,

Agreement with USSR ta set wp m
Thermal Power Plant in UP.

wgi. RSHRI N, K. SHEJWALKAR:
Will the Minister of ENERGY he pleased
toslate:

{a) whether it is a fact that the Govern-
ment of India have entered into an  agree-
ment with the Government of USSR for
the setting up of Thermal Power Plant
in U. P.; and

{bb} if so, the demils of the ment
in connection with the nppl equip-
ment, know-how, aw ma and guan-

tum of power 1o he generated ?
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THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM  MAHAJAN}:
(a) In the Agreement on Econromic
and Technical Co-operation
concluded between India and the U.S.S.R.
the construction of an  integrated
Thermal Power Plant of the Capacity of
1000 MW [with posaibility of acpnmicn
up to 3000 MW) together with matching
tranamission facilities and  coal develop-
ment has been included sa one of the pro-
jects for which Sovict assistance will be
made available. The Government have
decided that the Sovict asistance would be
used for the first atage development of 1000
MW capacity of the super thermal praject
to be located at Waidhan in  Madhya
Pradesh.

{b) The Super Thermal Power Project
at Waidhan :s envisaged to have an ultimate
capacity of gooo MW. Prujuct details, such
as those relating to supply of equipment
eic. have nat yet heen Analised.’

Fartlizers Production and Imports

1oz, SHR1  BALASAHEB VIKHE
PATIL: Will the Minister of PETROI.-
EUM, CHEMICALS AND FERTILIZ-
ERS be pleased o siate !

[a) whether therr ix any increase in the
production of fertilizers during the Jaat
three moenths;

() what would be Lthe expected produc-
tion ol fertilizers upta end of March. 19813

{c) whether the country®s demand for
feriilizers  will be met during the Sixth
Plan period; and

td} the extent  upio which the import
of fertilizers will be minimised by the end
of Sixth Flan?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) The production of ferilizers is
catimated to be about 22 lakh tonnes of
Mitrogen and 8- lakh tonnes of F 20O 5
in 108081,

(c) The production of fertilizers by the
end of the Sixth Plan will not be adeguate
10 meet the full demand.

{d} Asa result of the efforts being made
to augment Indigenous ferilizer production,
the percmta?t of isaported nitrogenous and
phosphatic fentilizers to their total consu-
mption is expecled  to come down  from
sbaut 35%, at the begininng of the Gih
Plan 1o 20% by the ~nd of the Plan.
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Cemtral toam pent to DVC to go ot
the gri of i

1094 SHRI CHANDRADEC PRA-
VERMA
SHR1 MANGAL RAM PREMI:

Will the Minister of ENERGY be
pleased to state :

(a) whether it i a fact that Central
team had recently visited the Damodar
Valley Corporation (DVQ) to into the
grievancer of the workers which has been
causing  strained relations  between the
manggerueni and the workers hampering
;hn:lmmm functioning of the Carporation;
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ndi if 30, the smalent features of the

mng-ot‘thaﬁmmdthe ™0
plated by the Government to

the situation ¥

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
TIKRAM MAHAJAN): {a) (& (b' . No
Central team has becn aemt te DVC
recently, to go specifically into the grie-
wvanees of workers.  Secretary, Department
of Power, Government of India, under-
1ook an inspection tour of the DVC ther-
mnal power statins between g8th 1o goth
December, 1680. As part of his tour,
which wmn ale concerned with identi-
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into the gricvances of workers and arrange
for u&'::vam experditioualy.

St up of Doordarshan Comumnercial
Corporatien

m;s. SHR1 JANARDHANA FOO-
JARY : Will the Mininter of INFORMA-
TION AND BROADCASTING  be
Pleased to state ;

wheiher there is a propasal und
thr[a}mnidemtion of Gmpr;rnem t: s:
up Deordarshan Commercial Corporation;

{b) if so, the details thereof ; and

fying the causes of Jow genceation and
suggeating  improvements, Secretary (P
had discusions with certain or ment during the last three years from
DVC unions oo the matter of industrial the commercial scrvice of Doordamhan
relations. He found that there had been State-wise ?

& tremendews  improvement in all the
planis in the maitcr of discipline. Consi- THE DEPUTY MINISTER IN THE
erable  auention had abo been paid MINISTRY OF INFORMATION AND
during the last g months for improving LROADCASTING (KUMARI KUMUD
the working conditiots in  the varipus BEN M. JOSHI) : (a) Yes, Sir

er plants. Action to improve housing
taciiies, imptovements in the township (b) It is premature to give the details
areas awd rerreation frilities have been at this stage.
undertaken, The DVC will also be appoin-
ting Welfare Inspectors shortly 10 Juok

(e} the iotal revenue earned by Govern-

{c] The information is given below:—

S.No. Name of State

Tutal gross revenue camned during  the year

1977-78 1978-79 1970-80

(7Rl-) (}h-) (Hs)
1. I!)jcri‘ll:o? Territory of Delhi (DDK, . 94,05400 1.43.78,500 1,81,42,875 .50

i

2. Mahamashtra {DDK, Bombay) - By,19280 1,53,49,125 1,8g,90,900.00
3. Punjab (DDK, Jullundur} , . 1164250 28,64,500 58,85,850. 00
4 West Bengal (DDK, Calcuita) . 20,7%,500 50,72,200 83,35,790.45
5. Tamil Madu {DDK, Madras). . 11,437,250 qe,71,250 56,456,900, 00
6. Uttar Pradaah (DDE, Luckmow) . 8,22,000 20,80,000 32,168,850 .00
2. Jamm, & Ksshmir (DDK, Srinagar)  3,75.500 9,52,250 14,25,174.00

Setting up of (il refinery at Mangalore if so, the e

(c) timated exponditure
SHRI JANARDHANA o coietion el e e o
1 . 1 1On AL sl 13
T Byt ”
ZERS 'be pleased 10 slate “m‘yln%!?! s;egonf!ﬁ

CHEMICALS AND FERTILIZERS

{a) wheitber it has been decided 1o set (SHRI DALBIR SINGH) : (a) There

up an ofl refinery at Mangalore 3 is a proposal to set up a refinery in the West
Coast region around Mangalore,

(b) if 50, whether the site where it will
located has been identified and the
has berma conducted j and

g

(b) A decision of the exset location
of the refinery will be taken after reosipt

i
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d’lharepnﬂn!‘tha&iﬂ&decﬁmﬂmmx—
ttee - comtineod by Government.

{c) The extent of expenditure will be
known only afier - on of l.h.ﬁ
foambility  report. Te oject  wi
B about four a.nd n £ i

halt '
*I?:! completion from date m

Rooll reﬁnenu thc :mtalled capacity
of the refinery will be of 6 million tonnes
pe anoum.

Purpose and amount spest on foreign
W{dwﬁmﬂuhomo_eﬂ of Direc-

10g8. SHRI D.5.A, SIVAPRAKASAM:
Will the Minister of INFORMATION
AND BROADCASTING be pleased o
wtate @

{a) whether officers samg in the Diree-
torate of Doordarshap, New Delhi were
sent on foreign mur,'dapuuuon dunng
the year 19y9-80, 198081 till date ;

(b) if so, the purpose for which they were
wni and the amount spent on  their
foreign tour/deputation ; and
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(¢) whether Doordarshan has got any
&i‘mn;it from nuch tour, if wo, what are
ey

DEPUTY MINISTER IN THR
MINISTR.Y OF INFORMATION AND
BROADCASTT G{KUMARI KUMUD.
BEN M. JOSHID (a) Yes, Sir.

{b} * A statement is attached.

(¢} : Officers of Doordarshan are sent
abroad to attend various seminars, train-
ing courses, Workshops, etc. or to cover
the visita of the President or the Prime
Minister. The benefits derived bv Dioor-
darshan from such visits are (i) Doordar-
shan’s  point of view on variows pro-
blems  ia effectvely presented at internas
tonal forums and Doordarshan’s invelves
ment in the field of international broad-
casting  development iy ensured ; {if)
Doordarshan et essential feed-back o

programme devel latest ¥
nnd the latest l'.echruques used in lfm
preduction of programmes and fresh in-

is about the way TV is being used in
different countries ; and (u.l) TV pro-
fessionals get an opportunity to see for
themselves the different TV systerns ab-
road, utlisation of the latest technology
and the different concepts of software
plaoning. On their retum these officers
contribute to the enrichment of TV pros

grammes.




Written Answers 144

FEBRUARY 24, 1981

143 “priften Answerg

N ©0 - 05Z'9

Bumresy, AY W Ul QEIV P ISIEE O,
urgy weRg o
Ansmy oq payedrput

uq J0U SEY JUNOWE Y ISIA SN 39400 OF,

‘(ndum]  weny ‘q@ly sndumy epeny
o 4q pw amipusdxjy) e Jeonuds Sutures] @ SunewIPIc-0d JOF

(pURIRZIMG) XnEn
00 .g€g‘o1 oo .gh¥11 -uopy e ummodwiig A [euomenInGl YPII

‘Ayred SBupuopy  sod
[ T oS .gg1'61 oy jo Suneewr @i I uy oumn_uwuhwﬁh.
o

_\ S m..»uuﬁhvnu .s.gw um_n:mwm
_n.uvo pey Ueulan) u
S.osw.! S.mmh.m« M . . Zaﬁ

6L-g-zx yorm
sqpuow ¥ andumg epEny AL dD‘wenpueq) ref wny oL
010 elavposng
6L-g-15 eREAORORRZD
o1 6i-g-01 WSSN AL O MPENCEHUS 9
6L-9-Cz (erekepeyy)
0} 6L-9-1 andany e[ERY DU BEEMSHERRA N 4SS
6L-9-1 (puenonme)
oy 6L-G-Lz XTIeIIUOIA qOQ wuuery NN 9S P
6L-6-6 (prejezman) (®aa
o) 6L6-L uopSuneM  usyl) OQ ‘Pyues g us 6
g ‘od O-ul-g B WSy W US 5

6£61-G-51

4 vl
omzed d g3 uo a 0} 64-6-3 Auemuan) jo oyqndayf [epay Uy D) npeiey ‘Q'V'A ‘YS I
0g-6L6x
(w3) (=)
L 9 1) ¥ € z 1
Aovaumd fouazmd>
ulnaog uerpaj
HBEA
pazmout aamytpusdry A jo ssodmg Jo pousg paIsIa 2B(g/Anunoy YO  Jo dweN °ON'S

33 ~§m-
‘og-6L61 wead Fmmp uonEIndsp/moy} uSRI0) IO UO jueds junowe S pue uogendap/inoy UBIC] UO WA WEYNIEPIOO(] JO WRYO ..omw..ﬁ

TRy



146

Written Answers PHALGUNA 5, 1802 (SAKA) Written Annoers

145

oo19g'g

i 1%y’

[

N

oo 8515k

CL-LEx

000558

oo G596

oo -Sgi's

‘sBupaant Apred
Burpiosm ﬂowa_m_uoﬂu a1 pue
nav RPW  Smnmorn)
!.ﬂolﬂﬂ m edtared  of

SRna0m PRSIy S pE
ngy jo Bumswm  Aqoesy  [m
sy it s w sedomed oy

00°9L6'E

Sz 15g°¥
doye
-3s0p  vomonpordo  euonen
) am w ucHedposed sog
rg-ogbin

‘dogeiopg oap
A dwnn  qem uo Buuredy,

oorarlfo

oo'ihg

no'SpEet e RPAUWeD Y PUNIE oL
EMQUROT) oSy -uok]
Jo EARST AL ®1 9@ @ ajedngaed of,

_. og
oo -Ghzial b 28 AL poue o
| mdwmrvy =y 1E QEIV @ wonendsg

oo Sgg‘Er

6261 easmen) 03 YYVM ©F uepeSeop el

ol
-013 AL frucnenmia] ap o yedppred oy,

OG0Ty
¥ wReg dJumiom 9 pae gy jo
smumery 38wy Butpums o jo MBunsop

00 -nog'gl

00 . PGT 00

o5 616"

og-gts
o} og-g-at

. oggSe
o og-g-L1

og-gril
o OG0T

og-b-rt
o} og-b-Fa

6L-11-go
oy Gé-re-11

Bzt
o BL-pr-§

o0

&i-t1-oz
o Glor-1

6i-r1-0E
o Gi-6-Fe

GL-11-#1
o GLG-z1

6L-6-g
0] 6i-6-5

(emrey ug)
O[Oy FD eamsmang ] g4 98 E
{oquiojepy) ]
U] ug (oalspnys yvys T

(Auenzey Jsape
HL.L O ey g Yy L

{mur ug) oqmopy sy -EBug g wuaryy NEYS T

awdelwg pue
ewenef reg “houeg (O v o s Sys B

{baa

eiagjRolin g O STUEIS ¢ gs £
‘o] ds 2=y g ug T
(e1ekeiwpy}
mdumy sy ord Y mEmEN N W OYS 11
EAMDT) 40a Tourgy N N 9§ o1
oBunpEm 20ad Mg ¥ vV ys 6
(equw] %)

oquepey 0g TGy NN 9S8 B



48

FEBRUARY 24, 1981 Written Answers

Written Answers

147

.

'sowrer) uelsy oy
Jo s1ySu 05819400 A J, INOJOD
9y} JOj Ssunlly AT, Jeroxout 18-1-81
00°'€16°G 00°LgSh1  -wod I suniv) Sunenodou 0] 03 18-1-01 Suox3uory dso Aypnweuystiy] 'S ‘YS  °g
INojod
uj 's810Q uSPI0y 01 28e10A0D
AL pue sjyss A J,jo SuruSisse
o) oxo[dxo 01 5gbr sowren)
uBISY  JOJ 2PIWWON [ .
) R uonedsnpy  -odg oYy Aq patosuods danpny)
Jo "UIN 9yl Aq pajedIpur ) uonEONpy jO ‘Ul Jo uon 19-1-G1 (uedef)
us3q j0U sey AIMIpuadxy -eS9PpP USW-OI JO JIQUIIA B Sy 0} 18-1-6 ohyo], O Byueys 'S ‘ys L
og-o1-L1 (puepaeziimg)
o¥'5g8is1 00'00%G1 Sungeaw YD) puenje 0], 01 0g-01-9 BAIUID) qD UeMeypepA IS ‘YS9
"UOTIBIOOSSY Sunsed (g yIeom
-UOWIWOY) Y} JO OIUIIJUO)) 0g-6-G5 (errensny)
00°308‘g 00°60161 [eueny oy ur ojedionzed oy, o3 0g-6-91 Asupdg Oaaepuys "Y'V 'ys S
‘(mdwny eleny ‘qgIdv ]
Aq 1our sem 030 Jurpieoq ‘gunsed g
ofessed o amypuadxy) Sumsseooad oxijy pue sonbru og-g-11 (esherejn)
N 00'0gL =033 [enSIip wo vsanoy) Sururer], 03 0g-L-61 mdum ejenyy qS ueqieurwems ‘A'y 'ys b
L 9 G 4 ¢ (4




149

Blecirifioation Bechema for Chilika
Puslked Arena m Ovrisea

109, SHRI RAMA  CHANDRA
RA'I’H Will the Minister of ENERGY
be plessed 10 state:

{n} whether the Rural Fleetrification
Corporation has received any schems
from the Orins Government for the
electrification of Chilika Parikud areas;

{h) if s0, whether such scheme has been
cleared by the REC; and

(¢) the details of this scheme ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SilRI
VIKRAM MAHAJAN) . {(a) & (h).
Rural Flocmﬁcation Corporation  has
sanctioned, in  February, 1975, a rural
electrification scheme submitied by the
Orissa State Flectricty Board covering
QGarh  Krishna Prasad Block ia the Chi-
lika Parikud Area in Puri District.

(c) The details of the scheme referred
o in rep}" to parts (a) and (b} of the
Q

are  as

(i) Cost of 1the scheme: §-ga2g lakhs

{ii) Loan amount sanctioned : Rs. 5-
500 lakha

(iii} Vlllagr:s covcted 16
All the 10 villages have since been
electrlﬁod

Proposal ¢to set up afl Terminal at
Parandeep

100, SHRI RAMA CHANDRA
RATH : Will the Minfster of PETRO-
LEUM. CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether Government have 2 pro-
posal to set up &n 6il terminel at Paradesp;

(b) ¥ so, the progress made 1o far in the
implementation of this proposal; and

{c) the detalis thereof ?

'I'H.E MINISTER OF PETRO-
UM, CHEMICALS AND FERTI-
L]ZEB (SHRI P. C. SETHI) : (a)

(b) and (c}. The detailed project
report  regarding the pro for the
;xt‘l:l.mng up of an oil terminal st Paradeep
is et finalisation by Hindustan Petro-
leum Corpormtmn Limited. It &1 not
pomible to give details in this regard at
this state.
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Irregularities in

ly of comking
s -

11oa. SHRT RAMA CHANDRA
RATH : Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to atate:s

{a] whether it is a fact thae there are
a lot of irregularities in the supply of
cooking gasn  cylinders;

(b) whether it iz also a fact that the
period of supply of gas cylinder to the
austomer bas even extended to more than
one monih;

(¢} if 20, the reasons of the irregularitics
in the supply of gas cylinders; and

(d} what specific steps his Ministry has
takern ar pro w take to maintein
regularity in this regard 7

THE MINISTER OF PETROQLEUM,
CHEMICAIS AND  FERTILIZERS
(SHRI P. . SLTH1). (a) o {c];
There had hecn termporary
dizruptiona in the <upply of cooking gas
in the different part~ of the country due
to various reasans like the closure of
Barauni refinery, reduced availabiiity of
the product from the other refineries,
industrial relations probleme and trans-

muon botﬂencch resulting in de-

supplies 10 the customers.

{d) The Barauni refinery has already
re-gtarted. Bezides, the availability of
aupplies at Bomnbay has improved conai-
derably and the product is bang moved
to variows desunations. With the mvail-
akality of additicnsi LPG expected from
Bombay High from March, this year,
the supply pnsition is expectad to fucther
imprave.

Luosa of imnpaert of oil dos to Dran-Trasy
War

1oz, FROF, MADHU DANDA-
VATE: Will the Minister of FETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to sate:

(a) ta what extent hat the import of
oil suffered as a result of Iran-Irag war;
and

(b} what steps have been taken to make
up for this los of import of oil ?

THE MINISTER OF PETROLEUM,
CHEMICAIS AND FERTILIZERS
{SHR1 P.C. SETHI}: (a) and (b}. There
were some shortfalls in the supplim of
crude oil as a result of Iran-Irsqy war.
These &hmﬁh were  however m::;
good partly imports from existing
Dew sources aod partly by spot purchsses,



181 Written Answerg
amd
Esxpenditure om Delegasens

t10g. SHR1  CHIRANH  LAL
SHARMA + WIIl the Minister of PE-
TROLEUM, OHEMIOALS AND
FERTILIZERS be pieased to state:

{a} the expenditure incureed under hie
Minmtry oo the delegation and tours sent
abroad for purpose of import of crude
oil from  abroad;

Lh) the names of the countries visited;
an

{¢) the result thereof ?

THE MINISTER OF PETRO-
LEIUM, CHEMICALS AND FER-
TILIZERS (SHRI P. C. SETHI): (s}
ta (¢). The information is being collec-
ted and will be laid on the Table of the
Houne.

Betting up of » Fertillser Factory in
Poblic Bector in Haryana

11a4. SHRI CHIRAN]I LAL SHA-
RMA: Will the Minister of PETROLELIM,
CHEMICALS AND FERTILIZERS be
pleased o state:

{a) whether any fertiliser factory is <o
be set up in public sector during Sixth
Five Year Plan; and

(b} if so. i1 location ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
(SHRI P. C. SETHID); (a) and (b, The
Feriilizer programme for the Sixth Five
Year Flan envisa%cs sctting up of fertilizer
plants in the public secror.

Cne gas-based fertilizer complex at
Thal-Vanshet in Maharashtta comprising
2 plants and one gas-based lenilizer plant
al Namrup in Asxam have already bheesn
taken up for implemenation in the public
sector. Desalils  of the proposed public
sector fertilizer plant at Paradeep in Oriysa
are expected to be seiiled soon. Lacations
aof ather public sectot fertilizer plant 10 be
taken up during the Sixth Five Year Plan
can be decided only after necessary studies
ha.e hevn completed.

Amocat for Ofl Esploration

1105, SHRI CHIRANJI LAL SHA-

RMA: Will the Minister of PETROLEUM,

CHEMICALS AND FERTILIZERS be
pleaned  to state:

(a} total amount ecarmarked for oil
exploration during fith Five Year Plan; and

b} detsils of the programme?

FERRUARY 24, 1981
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRIP. C. SETHI): (a} According
to the Sieth Five Year Plan
document mpproved recently, financial
outlny for exploration and uction
during the Sixth Five Plan will be of the
order of Ra. 2873 5B crores which include
Ra. 20 craves for R & D programme of
DNGC

(b} In om-shore, exploration work is to
be intenmified in Assam-Arakan, Krishna-
Godavarl and Cauvety hasins. The pace
of explotaton in Cambay Hasin will be
maintained. Exploration in West Bengal,
Ganga Valley, Himalayan foot-hills, Raj-
asthpn, Orissa Const and other arcas is
pragmod 0 be suitablv srepped 1up. Some
of the promie’ng areas, like Shoals a d
esturies, which could nit be  taken 1 p
hitherto, dueto logistic problems, will
alen be explored by engaging, whercwer
necessary spec alised contracting agencies.
‘The tatal exploratory drilling, cnvisagad
by the ONGC and OiLin the «n-land
basing is 0 "the vrder 0 300 wei’s comps
rising 882,900 mcires.

2. In respect of afl-shore, il India ia
expected to continue  cheir  exploratary
programme in the Mahanadi Dela  asea,
QONGC will continue exploration in Bombay
of ihore Basin, extending the  limits 10
deeper waters. They alse propase to explore
the structures of fshore of Saurasthura in
Gulf of Kutch, Andaman & Nicohar Shelf
as well as the East Goast Basins, like Palk
Bay and Krishna-Godavari Basins. ONGC
plan (o increase the number ol off-shore
rigs deployed a0 as 1w daill alouwl gy
exploratory wells in clifiirony ol Ishoc areas
during the Plan perical,

3. Besides  the full developnoent of
Bombay Hgh Fiekl, developmeni of other
structures, namely, R-i1z, Scuth Dawmcn
and North Bamein {iclds, -3y, B-38
srurtures, would ailsa be carrivd out during
the Plan period.

4. In order to supplement the clfora of
ONGC and OIL, selected blocks are pro-
posed to he leased out 10 reputed 'urvign
cil companirt on  participalinn  collracts
or joint venturca.

Gas Agencies in Haryana

1106. SHR1 CHIRANJI LAL SHA-
RMALA: Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

{a) the rumber and name of g
ageneies 10 Haryana;

{h) upto date number of applicants
registered with each of the agencies (agency-
wise); and

{c) the time by which all applicants
registered with the agencies will be sanciion-
ed gas connection?
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THE MINISTER OF FETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P.C. SETHD : {2) and
(b). There  are 17  cooking gas
agencics operating in the State of Haryana,
Their names and the number of wait-
listed customers for gas connections regis-

Written Answers PHALGUNA §, 1902 (SAKA) Written Ansters

154

tered with each of them are given in
the enckwed smtement.

{¢} The waiting s of customers mre
expected to be cleared in & phased manner
beginning  from next months  and the
current lists in the countey are expected to
be fully cleared by 1983-84.

Btatement
S.No. Name of distribulor Location Number of wait-
tisted custorners
as on qr-12-1580
1. Ambala Gas Service . . . Ambala Boon

2. Aviar Gas Service : . .

9. Amarjyold Gas Agency .

4. Anand CGas Service . . .
5 Fatidabad Gas Centee | . .
6. Rapghu Gas Service b5 i .

7. Hisear Gas Service . ; .
8. K.D. Entcrpriscs . . :

g- Karnal Gas Service . . .
10, Jama Gas Service . . .

11. Marwah Gas Service . . .
12, Nagyoli Gas Service |,

1q. Buohtak Gas Service i ¥ .
14. Sainik Gas Service . 5 .
15. Sumant Entcrprises . . .
16, Allied Agencies . . .
17. Raj Autoways . . . .

Bahadurgarh ok
Karna! ]
Rohtak 4725
Faridahad 125345
Gurgaon Geylsly
Rismar 2H00
Faridabad © 15000
Karnai 4300
Panipat 10600
Sancpat 74093
Hissar 1400
Rohtak 5406
Ambala FO0D
Yamunanagar 12800
Faridabad 1200
Gurgaon 000

Issur of Licences for Man-made
Fibres

11o7. SHRI 8. M. KRISHNA, Will
the Minister of PETROLELUM, CHE-
MICA LS AND FERTILISERS be
pleased 1o statc:

{a) the particulars of the applications
received in  hin Ministey from various
induatrial houses for expansion or etting
wp of pew units for variouws cypes of man-
made fibres during the current year;

{:) the names of the industeial houses
granted  such licences for  expansion
or setting np of new vnits and the capacity
so sanclioned;

e} the particulars of the app'ications
rejected; and

(d) whether he licemsing has been
sanctioned for the full @apacity cavisaged
in the 6th ¥ive Year Plan for wvarious

types  of man-made fibrea ?

THE MINISTER OF PETROLEUM
CHEMICALS AND  FERTILISERE
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{SHRT P. C. SETHI) : (a) to (c}). The
information asked for covers a number
of applicatiore on which a  fina} decision
is yet fo be taken, Details of applications
pending before Government  For
cansideration are not published until after
Government has taken a  view therean,

{d) No. Sir,

oot X H It w1 SmvEA
wTR ¥ g
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@ & Wt S & Iwmrew & forir fesht
g qr AT FT N Y

(=) ot g, @ =@ I GO
rq dw doe FT A af §

(w) afz g, o acgadT =TT F
g oA

(=) afz aff, A1 =7 AT A
wa &% wirw w7 T faur e WY R
forfeas w faar i 7

i dmmn ¥ Toa s (=0
fawew =Eyvaer) ((F) o, TEN AT
forger st w7 Ay &, wgwror oF 0
F %71 9orEd w1 & fAu &1 A
g ¥ faarada a8 §

(=) & (7). oo 7 9= |

Electrificaton of Villages in Assam

ueg. SHRI SONTOSH — MOHAN
DEV : Will 1he Minimer of ENERGY
be pleased 1o atate @

a) the 10tal number of villages elec-
trified in Assam; and

{b) by what time all the villagea of
Asmam are Ulkely to be eleetrified?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
VI JAN) 1 {w)

According to the latest Progrem Repnrs:
received g-o'rn the Asam State Elcetricity

FEBRUARY 24, 1081
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Board, 4,858 villages in che State were
electrified up to the end of Névember,
108o,

{b) The perspeetive Plan  propomls
recently received from the Amam  State
Elcciricity Board reveal  that subjoct
to avajlability of funds (o the extent of
Ra. 197.6q crores, it mighe be ponible 1o
electrify all the villages in Amsam towards
the end of the Seventh Plan.

Interest free Loan by OPEC for
Becond Bomhbay High Project

11:0. SHRE R. L. RHATIA : Will
the Minister of PETROLEUM, (HE-
MICALS AND FERTILIZERS be
pleased 10 state:

{a) whether OPEC have agrerd to
give an inlctest-free loan of 8 30 million
to India for sccond Bonrbay High Pro-
ject;

{b} if 50, the steps which Government
propose 1o take to stepoup oil cxploration
and drilling in 1his project;

{e) whelker  any  time-bound pro-
gramme has been  chatked out; if so, the
broad dJetails thereof; and

{d) whethee this yob will be assinged
1w the 04 and Natural Gas Gommis-
dion or to any private sector Company—
Indian or foreign ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI.
LIZERS (SHRI P.G.SETHI) ; (a) The
OPEC Fund for International Develop-
ment have allocated a joan of US & 3o
million for Phase TV and Phasc V [Ad-
vance Action) of the Bombay High de-
velopment programme. The erms aod
conditions of the loan are yri to be indi-
cated by the Fund,

(b} and {¢). Phas 1V and Phase V¥
{Advance Agtion) of the Bombay High De-
velopment programme have a'ready been
approved and are onder implermeniation.
On compietion of Phase TV of the de-
velopment  programme, the ¢rude pro-
duction rate wiil be stepped up from the
prescnt 7 million tonnes per  annum to
12 million wnnes per annum by the end
of 1g8z.

{d) ONGGC ia alrrady implt-mrmini
this project. They will, however, avaf
of the services of Indian and fozei
companiey to carry out ¢criain  sepci
joln on competitive basis,
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mer e dw drew ¥ P frevat

(&) =ar g ¥ amafwes &
wur vt W fow i 9w
=afwq e fer § W afe g, ot o
% ATy, feler ww Y W  ; al
afe aff, ot Fuk wT wROU § ; Wi

(w) w1 o w frare gfe ¥
gfrmesr & qfommast FOER
tu oft % =wedt w7 99 Fe-www
wrEaw ¥ yminwar & smare 9
aFfoi @ wr & dar e aeg ol §
wfga Ft 7§ =T TETe WY s
* T § frar &

fean, vama Wit adon AEt
(sft e = ¥@Y): (F) W @Tw
YT wiEAEEn 1 fAmir & Tw @
§ | whE & o g o 9T IEe Hwre
W WRET & ¥ FT TIRT 1550
= WY wawrsm gof 1 31-1-81
wr qurfenfor # 731 st &, fareds
sy freoor & fair o §

i

() whonfe & fafoe
# ww wn I ke b @A A
312 anfawrd] vy frprr fiear ot
k) ¥ fied o =T & e

144

¥ 146 9 wiff vt Tome A W
arsrw A € A o

e

E I 10
T 9 aff ey
{=nii i) g enfedt

o dwwr
450—877 . . 12
355—756 . , 25
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275-—453 ) 23

146
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& fag ooy wraw Wi aRer
w9y wTH IE @ )



159 Wriitten Answers FEBRUARY 24, 1881 Written Anmoers 160
farwrow New'T.V. B wnad I dwction of
C ohomr T, V. !
Sy rrrg. SHRI AMARSINH RATHA-
ew-arer feufr # WA : Willthe Minister of INFORMA.
. TION AND BROADCASTING be
(et *) Lo oL b pleased to state:
Lo {a) the detnila of actting up new T.V.
Statien in the country during the yemr
1g8o-01;
ufawr 2500—3000 1 {b) the progress achieved uptil now in
this regard;
22502750 1
it (c) the target fixed by when thoy wilk
200 2500 4 start funttioning;
18502350 9
{d} whether the provision for intro-
1600==2120 11 ducing colour televisinn Telecast 1y being
made in the new TV, Stations; and
1450—1550 30 {e) if 50, the deti details therofl?
1050—1750 &1
THE DEPUTY MINISTER IN THE
750—1550 1149 MINISTRY OF INFORMATION
AND  BROADUASTING (KUMARI
KUMUDBEN M. JOSHI) . (a) 10 {c) De-
266 tails of the prajects included in the Sixih
Plan (1g80—B5) and the progress achieved
on the implementation of these projects
arc indicated in the note attached.
855 27-825- (@) and (¢} No decision has been 1aken
33-957-40— su far regarding the introduction of calour
1239 11 television in the country,
»
495—-20-695
Note
261033 419
The approved Sixth Five Year Plan
385-14-535- includes the following projects @
17—-7586 .
105 (i) Full-fladged TV, Grnirer
45017637 r. Ahmedabad
20877 . 133 2, Bangalore
9. Trivandrum
360—11—-481~ 4. Gauhati
13824 127 {ii} Ralay Tramimitiers
330-10-440— {. Ausansol
11-561 . 16 z. Cutinck
4. Panaji
2B5—B—365— 4. Kodaikanal
5, Kasanli
10—48B5 24 B, %[urahid.nbnd
g . Vijayawada
275—8—363— 5 Vn]ray:zsi
8—453
' {iii} Programmg Production Cemtry
t, Gulbarga
485 4. Raj

pur
8. Muzaffarpur
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{iv} Permanent Studies at Hyderabad. —— -
No. af
18 Nam
(v} Shifting of Base Production Gentre, No. e of the State peroas
Delhi to }nipur. m the
waiting
list
Sites for TV Centres at Ahmedabad, =¥ T T
Trivandrum, Awmnsol,  Jaipur, Raipur, 1 Andhra Pradesh, 7, . 1,91,608
Rangalore and Panaii, have already  been
acquited. Sites for Gulbarga, Kadaikaral, 2 Asam . . . . 11982
Murshidahad, Varanasi, Vijayawada, .
Cuttack and  Kasauli have been identi- 3 Bihar . . . 48,535
fird and ncgnisition proceedings have .
aleeady been initiated, 4 Gujarat C . s6p6oy
5 Himachal Pradesh . s 050
Canenditure Finanee Gummittee (EFC) 6 Karnataka - ' . 1,468,936
sanctions  [or  Ahmedabad, Banmalore,
Trivandrum. Hyderabad, .TI'H'P‘I!{- (Iila!\%:;llr.l 7 Keala - . . 48,910
Gulbarga, Panaji, Asansal, Kodaikana
and Kasauli have bren rr’criw‘d: The 8 Madhya Pradesh - 203,375
transmitters  and  associated  equipment
have heen ordered on M/ BEL in March 9 Maharashtra . . . 1090840

1580 for the TV Crntres at Ahmedabad, .
Bangalore, Trivandrum, Panaji, Asansol 1o Manipur - . 1,080
and Kadaikanal. Endents for supply and
erectiom of tower At Ahmedsybad, Tri-
vandrum, Asanse], Panajiand Koda kanal 12 Goa

i1 Rajasthan . . . 61,401

e S o e
Action far ordering the  Stidio Video 13 TemilNadu .. . 241,930
fﬁ.‘-“é’::}'é'.::::;?fgfs:?ﬁ il 14 Craodigarh . ., 55996
mentation. 5 Dethi B . . 4,”,4‘32
16 Jamwnu & Kashmie . 8,314

Rel of D tic gan o 17 Punjab . . . 1,08r02
PG ARG, Ra T o
LEUM, CHEMICALS AND  FER- § Orsma T - ER002
TILIZERS Le pleased tu slate: 20 Wist Bengal . ! . 68,304
{a) the number of  applications for 21 Meghalaya . . - 1340

domestic gas  connections  tegistersd, .
State-wise as on giat  Docember, 198o; 2z Mizoram M ' - 530

23 Nagaland . . . 2,170
th} the number of pne  eonnections

released, Siate-wise during the month of 24 Sikkim ' ' . 165
January, 1981 as anpounced by him; and as Tripura . . . Boo
{¢) the approximate number of eon- 26 Uttar Pradesh . .« 2,808,507
nections 1o be relemsed every month .
State-w se ? 27 Pondichery . ., 9,572
THE MINISTER  OF  PETRO. Tarae - 96:09,088
LEUM, CHEMICALS AND FERTIL- L am .
LIZERS  (SHRI P. C. SETHI); (a) - -
Smemmnhewin‘the number of appplica- {b) and {ch In line with the plana of
tions for domestic gua connections regis- this Ministry to release gas connections
tered, State-wise as on gist  December, on a large scale from the beginning of this
1980, year, it has been deci to sanction

3773 LS8, iy
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connections in the month of Febru-
1 lakh connections from March
for the country as & whole. No
large scale release of LPG wun  possible
the month of January. The details of
jtate-wise and month-wise number of
connectinos to be given are not available.

ays
iet

Ui'

Shortage of Kerosgne in QOrisss

1114. SHRI K. PRADHANI : Wil
the Mininer of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether Government are aware
that there {n an agute shortage of kero-
sene oil in the State of Orisa; and

{h) if so, the detail rcgarding the
supply of kerosene to that State duting
the last four months 7

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SETHI) : (a}
No, Siz. The monthly allocations of
kerosene ta all the States, including
Orissa, nre based on a 5% increase over
the actual sales of this product during
the corvesponding months of  :gBo.
Dring the last four months, the sales of
kercsent in Orissa have been more than
the allocations. The distribution  of
keroscne within the Siate is the respon-
sibility of State Government and they
have been  advised to emsure equitable
distribution of the product 5o as ta mert
ali the essential necds of the consumers
within the level of allocation.

Thermai  Power  Projects from which henefits are envisaged during the period

Written Answers 15

(h) The details of sllocation and maje
of kercsene in Orima between Octoher
1980 and January, 1981, are as under:—

(Figures in matric tonmes)

Month

Allocation  Snles

Oretober, 1980
November, 1980
Diecember, 1980
Jaouary, 1981

6560 Bty

5850 Gogh

5950 6159
% 6467
{Provisional)

Setting ap of Thermal Fower Placts

1115 SHRI  JANARDHANA POO-
JARY : Will the Minister of ENERGY

be pleased o state:

fa) whether Government have a plan
to sct up more thermal power plants in
ithe cobntry 1o meet the growing demand

of power; and

(b} if sn, the number and names of
the places where these will be set up
duoring the Sixth Plan P

THBE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI

VIERAM MAHAJAN) :

fa) Yes, Sir.

{b) Thermal power projecs  from
which the benclits are envisaged during
the 19%0—~Bn are shown in the Statement

atiached.

Statement

1o—35

Region State

Name of the Project

NORTHERN REGION :
Haryana

Punjab
. Rajasthan
T.P

Faridabad Fan. Unit IIT
Panipat Stage 11

Ropar

Kota

Obra Eximn.

a2o

219

W0
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H a -] 4

Paricha 220

Anpara "A’ B30

Tanda o

Central Sectar Badarpur Extension a10

Singrauli Phase I fiza

Singrauli Phase I 430

WESTERN REGION . Gujarat Ukai 5th Unit 2t0
Wanakberi G30

‘Wanakbori Extension 210

Madhya Pradesh  Satpura Bth & gth unio 420

Korba East 120

Korba West 420

Korba West Exin. 430

Maharashiera Nasik Unit 4th & kKth 218

Bbhusawal Unit 3 210

Chandrapur 428

Parli Unit g 210

Trombay "0

Koradi Stage 111 420

Uran Gas 240

Chandrapur Extn a9

Central Sector Korba STP3 630

SOUTHERN REGION  Andhra Pradesh Vijayawada 210
Tamil Nadu Tuticorin Unit 3 210

Karnataka Raichur Unit I & II 420

Central Sector Ramagundam Unit I te IV B30

Neyveli Second mine eur ) 40

EASTERN REGION Bihar Patratu gth & 1oth Unit Extn, IV az Q@
Barauni Exin. Unit VI & VII 220

Muzaffarpur Thermasl EE )

D.v.Q Durgapur Thermal Station IV 210

Bakaro 'B’ 210

Grima Taleber Extn. 290
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1 a 3 4
Weat Bengal Santaldih 1Tnic TV 120
Bandel Extn. 210
Caolaghat B30
K.P.L. Extn. 110
CES.C. 240
Central Sector Farakka STPS 2i0
NORTH EASTERN Azam Bongaigann 190
REGION Namrup Wasts a2
Lakwa Gax 45
Mohile Gas 21
Bongaigaon Exin. 120
Chandrapur Exin.z it

Setting vp of a base office of Nadonal
Thermal! Fower Corporation st Kahal-

fgaon

11:6. SHRI D, P. YADAV  Will
the Minisier of ENERGY be pleascd to
state

(a) whether the National Thermal
Pewer Project Corporation of India has
fet up any bawe ofice at Kahalgaon in
conneetion with 1he scitin of a Super
Thermal Power Station of W

{l} if 2o, the total nwnber of technical
and nonstechnical officers pousted at  the
aite and  the details of their  assigned
duty and the performance of the said
nucleus  atafl;

{c) whether the site plan has been
finally prepared and approved by Central
Electricity  Authovity ; and

 {d) if ko, the szalient features of the
gie plan

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) ¢ (a) No, Sir.

(b) Does not arise.

(c) The feasibility of the Kahalgaon
8TPS E‘:parud by the National Thermal
Power Corporation is under techno-ceo-
nomic appraisal in the Central Electricity
Authority. The  approval of the site
plan would be a part of the techno-econo-
mic clearance to be mceorded by the

for the project.
{d) As the feasibili ste
for the lllli:.le capacity t:l' 't MW

power project com iy likely to cover

an approximale area of 2925 acres not
including land required for ash disposal.

Ofthis about %o acres would be the land
necded for maimn plant, 945 acres for the
MGR railway systtm, 550 acres for the
project calony and 50 acres for other
purposes, such  as roads, railway siding,
etc.

TrT B &ad) a FtewH T

1117. st ds@o® gvewm @ 4T
FAl #ell ag T@ A FAT w4 fE

(F) mragsw & &5 g &

ST § AT 120 IHEET @R
@ E;

(=) afs gf, N T «anE
w1 o4 oW § @ oad® 1F A
gTar fesh oo o% Swawr fea
T ;

() wor oy oy g § f& &
TEEHRT WME WA % A
aw el & @ 7@ aw & waEfw
¥ T & ow T Wk wroty
ok ¥ & wiw o g oY,
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o T ww v iy oudw far
o @ favw W wiw ey
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awd fe P gro Fraifer #r
wogh g @

Increase of '‘Expori pasa fee' on in-
dowtrial  Alrahcl

1120, SHRI ANARADHANA
POOJARY : Will the Minister of FETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased fo state

(a) whether UP Government has in-
ctcansd  the “Ewxport Pass Fee” on in-
dustrial aleobol to.Ra. 2 s litre ;

b) whether the affected industries and

i States !ﬁa;ee:ﬂrgbd the Gmu:r to
prevail upon ernment to bring
down the ‘export pau fee’  to its former
level of a5 paiss per litre ;

{c) if sn, whether the Ceentre has written
to UP Gowernment in this regard : and

(d) i !I;, what are the details in this

THE MINISTER OF PETROLEUM.
CHEMICALS AND  FERTILIZERS
(SHRI P.C. SETHI) : (a) Yes Sir.

{h) to (d). The Central Government
have received representations from the
West al Government as alsa from
the All Indin Aleohol Based Indusiries
Asmnciation pointing out 1he adverse effect
this increase would have on the economic
viphility of Alechol Based Industries,
The matter has besn taken up with the
Uttsr Pradesh Government for considera-
tiom of these representations and Furfneces-
mary metion in the rmatter.

Ceneration of Energy from Tidal
wWare

t1z1. SHRIMATI GEETA MUKHER-
JEE :

EHRI INDEAJIT GUPTA !

Will the Minister of ENERGY be pleased
to mtate

(a} whether Government have any
plan for exploration of Lhe possibiitics
of generation of energy from tidal waves
ant

{b) whether such sieps include the
possibility of loration of tidal waves
near the Sundarbane in West Bengal 7

THE MINISTER OF STATE IN
THE MINiSTRY OF ENERGY (SHRI
VIKRAM  MAHAJAN) r (a) Ye,
8ir . Government  approved a proposal

for “hmﬂ up investugations and studies
in the Gu nfxutcb, Guinrat 10 establish

the femability for penerating energy Fom
tidal waves.

(b) Ne, Sir.

dee fird o iy fawmoefi x fees

1122. W WOTR KW ;39T
ywT Wit gEN HHt ag a@d

Speedy Implemeniztion of Roral
Electrification Schemea by States

tizg. SHRI VIRRHADRA SINGH :
SHRI K.P. SINGH DEO :
SHRE SUBHASH CHANDRA
BOSE AILURI :

Wili the Minister of ENERGY be
pleased 1o state :

{a} whether Union GCovernment have
urged the State Governments to  {inalise
and implement with speed scheme for
rural electrification so that they can offer
better prospects for small industriea and
irrigation, and

{b) if s0, the asistance given by the
Union Government to State , Stale-wise
for this purpese ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY {SHRI

VIERAM MAHAJAN) : (a) Yes Sir.
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{b} Rural electrification achemes are
formulsted #nd implemented by the State
Electricity Boards, Rural Electric Co-
operative Societies and, where there are
no electricity Boards, by the State Gov-
ernments.  Funds for the programme are
allocated by the Planning Comrnission
through Rural Electrification Corpera -
tion and directly to the State  under
their Normal Ilevelopment Programme.
The financial assistance Banctioned and
disbursed by the Rural Eleetrification

Statement

Statens: ition of loan ioned and dish
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Corporation to the different states up to
g1-1-1981 in given in the statement.

To make the programme effective, all
the state Governments have been addressed
the higheat level to endurce adequate power
lu]p;p]y to the rural areas. The problems
relating to shrotage of tonstruction material
such as aluminium and steel are being
sorted out and even imports are being
resorted to, wherever, necessary.

d upto 315t January, 98K by the Rural
Elecivificatian Corporation 7

{R3. in crores)

Loan Loan
amount  amount
sancitioned disburse™

sl. State
Mo.
1 @
t. Andhra Pradssh - . .
2. Astam . . . ' . .
3. Bihar . - - . .
4. Gujarat . . ‘ i .
5 Haryana . . . .

6. Himachal Pradesh . 3 .

7. Jammn & Kashmlr i . R
8. Karnataka . . . . .
4. Kerala . . . . "

10, Madhya Pradesh i H )

11. Maharashtra . B . .
12. .'\‘I‘a‘nip\ t . . . . .
13. Megphalaya | . . . .
54. Nagaland . . . . .
14, Orissa . . . B .

10, Punjab . : . . .
17, Rajasthan . . . H .
14, Tamil Nadu . . - . .

1g. Tripura . 4 . . -

. . . . o, 29 6g.88

. . . P 38, 14 22,08
R . . 116.34 94.20

- 57.92 40,14
. . o, 24 22,18

. . . . 28.73 18.30
. . . . 29, 50 22,64
. - . . 43-45 30.36

. i . 15.93 12.08
. . . . 18,49 Iz7.22

. . . [04.79 75.91
. o ae 6.55 2,62
. . . . 15.04 g.07

. . . G.a35 3.27
f . : . 94. 66 6o.03
. . P . 54. 16 qa.38
. . . . 111,11 79.08
. . . . 55.79 37.64
LT T 7.95 3.74
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1 2 3 4
g0. Unar Pradesh . ; $ ’ : - s ’ 150,88 86. 33
2=t. West Bengal . . f B . . » . . gb.y6 6o._27

Toran . o i ¥ . . 1384.553 893. 34

MNorr 1 Besides loan i wtalments amaunting to Re. 893,34 ccores, the Corporation has  also sane.
tioned Rs. 6,10 crores for project-linked RE Debentures flaated by State Electricity Boards

Coul Wagherten

1124. SHRT VIRBHADRA SINGH :
SHRI SUBHASH CHANDRA
BOSE ALIITRY :

Will the Minister of ENERGY be

pleased to stale

{a) the nuniber of coal washeries wotking
in the country ;

{b) whether it i5 a fact that Government
propose to set up a number of coal washeries
10 meet the growing demand of coal in the
<country ; and

{c) If 30, what formulation have been
made for the Sixth plan period ?

THE MINISTER OF 5TATE I'¥ THE
MINISTRY OF ENERGY (SHRI
VIKKAM MAHAJAN {a! to
{c) . At praent 16 washeries arr
under opertion. During the 6th plan period
Coal India Ltd. proposes to «ct up 11 ncw
washeries, including twa washeries for
beneficiation of nob coking coal.

Sharing of The in Dagn Power and
Water by Rajasthan ard Punjsb

r1z5. SHEI RASHID MASOOD -
SHRI MOOL CHAND  1MAGA;
ACHARYA BHAGWAN DEV:

Will the Minister of ENERGY be
pleased to state ;

{a) whether it is afact that the Attorney
General to whom the question regarding
sharing of The in Dlam power awl water
betwern Rajasthan and Punjab was refeered
has submitted his report to the  Govern-
ment 3

{b) if so, when was the report expressing
his opinion was submitted by 1he Attorney
General ; and

(¢} the opinion expressed by  the
Attorney  Goueral and the decision if any,
taken by the Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY {SHRI
VIKRAM BMAHAJAN} : (a} to (¢} ,
In a meeting 1aken by the Pritne Mioister
on 14-2-1979, with the Chief Ministers of
the conperned States, the Prime Minister
feit that since the isaues are to be decided
on the basis of legal rights, he would take

the opinicn of the Attorney General of
India regarding the entitlement  of
Rajasthan and Haryana for a share in
Lthe power benefits fram the Thein Dam
Project. The Attorney General gave his
nFininn on 2-5-15%9. which has analysed
all aspects of the  istues involved. The
matter i1 still under eomsidera.don of
t.

Pasting of Judges for disposal of
Pending Cases

nz6. BHRI G.Y. KRISIINAN:
SHRI K. MAKANNA:
SHRICHHITTURHAI GAMIT:

SHRI KERISHNA PRATAP
SINGH :

SHRI SUBHASH YADAV:
SHRT RAM SWARUP RAM:

Will the Minister of LAW. JUSTIOR
AND COMPANY AFFAIRS be pleased
la state @

{x) the names of High Courts in which
theve is a need of  judges 1o be posted |

(b) the names of the States in which
there is a large number of pending cases
and since when ;

(e] the number of cares pending fur
nll.:i‘ﬂ than ten years High Court-wisc;
&I

{d) themeawres of Government have
taken or propese {o take for their speedy
disposal ?

THE MINISTER OF LAW, JUSTICE
ANL COMPANY AFFATRS (SHRT
P. SHIV  SHANKER ] : (a)

The following are the 'High Courts
in which vacancies of Judper exist :—-

Allahabad, Andhra Pradesh, Bombay,
Calcutta, Delhi, Gauhati, Gujarat,
Himachal Pradesh, Jammu & Ka-
shimir, Karpataka, Kerala, Madthya
Pradmh, Medras Orisa, Patna,
Punjab & Haryana and Raijmsthan.
(b} & {c). Inturmatjon, as Turnished
by the High Gousrts, is givenin the
statement at  Anpnexure 1.
{d) Mecasures taken by the Govern-

ment or the speedy diﬂimu! of the cases
i3 g ven in Annexure IR
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The following steps  have been taken for
speedy dispesal of cases in Courts —

{1] 'The Code of Civil Procedure was
amended in 1976 to abolish the
avision of second appeal to the

igh Court ride section Ioo A.

{a) 'The Code of Criminal Procedure
bazed on the recommendations
of the Law Comimnission was tnac-
ted In 1973 and amended in 1978.

(3) The states and the Chicf Justices
have been requested 1o adhere to
specified time schedule for send-
ing their proposals for filling up
the vacancies of the Judges posts.

{4) 'The sauctioned strength of the
Judges has been increased.

{5) Cases involving common question
are being gronped together by
several High Courts.

{6} Apart from the above, rertain
High Courts are taking the follow-
ing steps for ensuring better dis-
pasal of cases;

(a) Fixng matters for hearing
by . giving short returnable
dates.

b} Dispensing with printing.

{t) Expediting and giving pri-
ority to matters under cer-
tain Acts.

{d) Grouping of matters arising
from Land Acquisition  cases
[_{:8

Loss Inrurred by il Industry

r127. SHR1 G. Y. KRISHNAN; Will
the Minister of PETROLEUM. CHEMI-
GALS AND FERTILIZERS be pleased
to state :

{a) whether some loss has bren incurred
by the industry during the last six months
due to incremse in the prices of petro-
products ;

{b) if %0, to what extent ;
{¢) whether an increase in the prices of
petro-products is atill incscapable ; and

(d) if 20, what are the items on which
Government had to undetgn heavy loss
during the last six months?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS

(SHRI P. C. SETHI}:
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{a) Yes, Sir. There was a reduction in the
profitability of the public sector oil refining
and marketing companiea together during
the last six montha i.e. from June 1980 to
end December, 1g80.

(b} Rough estimates  indicate that
the gross profits came down from Rs. 82.48
crores in June-December, 1979 to Ra. g6.58
crores in June-Dec. 1g80. The short fall
works out to Rs. 25.90 crored of nearly
gt. 4% for the six monthly period.

?]:) The prices can  be expected to be
stahjlited only when increases in on-shore
and offshore production of crude oil with-
in the coumtry exceed the growth in de-
mang for petroleum products.

(d) The factors leading ta the losses/
reduction in the profits of the Public Sec-
tor €31 refining and marketing companies
during June-Deceraber, 1080 are listed
below —

{i} Mon-recovery of unavoidable ex-
penditure on  maintenance,  de-
preciation, wage bilis of permanent
cmployees and other  infrastruc-
tural costs in the Eastern Sector
due to Assam il Blockade.

(i} TIncreased expenditure on finane-
ing the import of crude il and
petroleum  products  at higher
prices.

{iii) Increased opcrational cests due to
escalations 1m the wages, electri-
city tariffs, maintenance and re-
pair  oxpenses, costlier  purchase
of chemicals and  wtilities, higher
war risk insurancc expenses  and
additional expenses on transporta-
tian of Bombay High rrude due to
new pipelines,

HYDRO-Electric Project on
the Narmmdn

irefl. SHRI CHTTTA RASU @ Will
the Minister of ENERGY be pleascd to
state ¢

[a) whether Government have decided
to set up a Hvdro-lileetric Troject on the
MNarmada ; and

(b} if s, the stage at which the project
TEStY now

THE MINISTER OF STATFE. IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN)

(2} & (b) The Ministry of Energy ©
anxions that the hydel projects on the
Narmada be expedited. Discussions hawe
been held in this regard with the Chief
Ministers concerned. Further discissions
ure alio propoaed to be held shortiy.
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Prodoetld I I r_‘m

11299, SHRI CHITTA BASU
Wil the Minister of FETROLELM,
CHEMICALS AND FERTILIZERS be
pleased o state

{n) what iy the quantity of annual
productiom in the Bombay High region
Bt present ;

(b) whether there it any posaibiliey
to increase this rate of production ;

fe) if so, whether such posibilities
have since been explored ; and

(d} if so, the resnlts cbtained ¥

THE MINISTER OF PETROLEUM,
CHEMICAIS AND  FERTILIZERS
(SHRI P. C. SETHI) : {a} The crude
production target for  1g8o.B1 i 5.2
miliion tonnes.

(b) Yes, Sir.
fc) Yes, Sir

(d) FPhase IV and Phase V' [Advance
Action)  devtlopment  programmes  of
Bombay High have already been approved
and are under implementation. It s
planned to raisc the crude production
fromn Bombay High and other offshore
ficlds from 5.2 millivn tonnes in  1980-B1
to 13.2 million tonnes in  1984-85.

s from Election C Tnal
regarding Disposal of Election
" Petitions

1130. SHRI K. MALLANNA :
SHRI CHINTAMANI JENA :
SHARI N.E. HORO =

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state

{a) whether any suggestion was made
by the Eloctdon Commission regarding
the disposal of election  peditiona to  the
effect that appeals against the decision
on such election petitions on  points of
law only may be taken to the Supreme
Court

(b whett the i itsi has
suggested that an independent body such
as the Commsdon itselfl ; may be entruated
with the disposal of election  petitions ;
and

(c) if 80, the reaction of Government
thereto 2

THE MINISTER OF LAW, JUSTICE

AND OOMPANY AFFAIRS (SHRI
P. FHIV SHANKER) : (@) to (o).

Yen, Sir. Thex muggeations as well as
other proposals for  electore] reforma are
under comsideration.

Fall in power Geoeration in D.V.C,

_11gr, SHRI SATISH AGARWAL :
Will the Minister of ENERCY be pleased
to state :

. f{a) whetheritisa face that the produc.
tion of electricity im D.V.C. has suddenly
fallen ;

{b) whether Government have taken
any step to find out the reason foc the
sudden fall in production particularly
when  the project was recording signs of
gradual improvement ;

{c) if so, the details thereof ; and

(d) whether he has  iovited  the
President of the D.V.C. worken® union
ta Delhi to hold 1alks to find out ways and
means to bring about harmonious relations
30 that the production iz D.V.C. s oot
hampered and if to, what was the out-
come of the talk ?

THE MINISTER OF STATE IN
THE MIKISTRY OF ENERCY (SHRI
VIKRAM MAHAJAN) : (a) to (c).
The average daily generation of power
in DVC during the last 7 months may be
seen in the annesxure. It will be secn  that
due 1o the measures taken by  Government
there has been an improvement in geners-
tion, over the last four months,

(d) There are several Workers'
Unions in the Damodar Valley Corpora-
tion, of which moat are registered though
not all of them are recognised.  While
some of the Union officials have met the
Minister for Energy, no formal talks have
been held with any official of these Unions
s this is primarily a function of the D.V.LL
Managemoent.

ANNEXURE

Damodar Valley Corporation

h Average
hont Daily
Generation
{MEWh)

July 1980 . . . 12.29
11,68

11,37
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1
October 1980 . : 11,48
November 1980 + ' 11.57
Decen.ber 1980 - . 15.1%
January 1962 . . 11.39
February 1981 3 13.10
(1—20)

Visit 10 Foreipn Countries for Colla.
boration for Petro-Chemical units

11gz. SHRI SATISH AGCARWAL:
Will the Minster of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to aale

{2) whrthrr itis a fact that he had

ne 10 d'firirnt for ign countrirs for a

ort.ight 10 ( scusa with (hemthe prospeets

of collzboration ard setting up of prtro-
chemical uiis in India;

(b} if s0, the namrs of the countiics
that he had visited ; and

{c} the nzture of proposals made by
our Government 10 cach one of them  and
their reaction in 1rgaird to theg P

THE MINIST LR OF 1L1FOLLUM,
CHEMICALS AMD TERTILIZERS
(SHRIP, (. SETHI} ¢ (a)to(c). The
Minister of Petiohrim, Chrmicals and
Fertilizrys 1cently visited France, UK
Romania ard ltaly. The visitwas pop
wilk the specific Objeet of soeking any
cuntiy’s collaberation in s 1HEE up of
prue-ch nicalunitsin India. No proposals
were,  therefore,  mad: o any of these
counitics in ihis  regard.

Howtver,  our interest in foreign
cullaboration was indicated  when the
nubject came wup for discussion. Berth
France and Italy have expressed interest
0 asisting  us in acitisg up of the petro-
<hemical complexes,

Supply of petraleum oil by
USSR

1133. SHRI SATISH AGARWAL :
Will the  Minister of PETROLEUM,
CHEMICALS AND FERTILIZEKS be

pleased o state :

(a) whether it {iz a (gct that the [ petro-
cun il that the country will get from

the Soviet Union will be low in octane
content and will contin excessive

>

(b} whether thin will cause seriou
damage to the internal  combustion
1nachines and the formation of carbon
will be too bigh; and

{e} whrther Government proposc devi-
sing methods for futering it and _not
supply the same to the Dalence as it i
lik_‘ly to aff=ct the tae-off speed of the
venicles and air-crafes?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS :
(SHRI P, C. SETHI) : (a) No Sir.

{b} Des not arise,

{c) Does not arire.

Report submitted by Election
Commission on Election Procedure

r134 DR. VASANT RKUMAR
PANDI'L ¢

SHRI HARINATH MISHRA:

Will the dunster of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased

to lay a statcmsnt showing :

ta) whother the Electiom Cowmnuniaion
has submitled 2 Report  to Government
during Drcember 1980 and given its
recommendations ;

{b} il so, what are the specific recom-
mendsations (i) 1o check multiplicity  of
independent candidates, (ii) 10 ensure
frec and fair poll, {iii) 10 check booth-
capturing, (iv) creation ol clection
fund, (v) preparation ol electoral roll
{vi) =iloe ten of aunport [und (o
revisien of e'ectoral ¢ )1ls (vii) provision of
photographed  klutity cards to the
voters; and

¢} what action have Government taken
on theae recopunendations ?

THE MINISTER OF LAW, TUSTICR
AND COMPANY AFFAIRS. (SHRI
z. S%I:RE:I;ANKER Jlaf l(1.1) R.-Yu'

Sir. sport in question is the Report

on the General Elections to the Houme

of the Praple and the Legislative Amsem-

bliex  1g7g9Bo  ad Ve Piesidential

Election 1979 Volume. 1 {Narrative) which

wan laid on the Table of the House on

29rd Decemnber, 1680.

{b' A statement showing the list of
same  important liona  made
by the Elecrion Comumimion in the Report

s laid on the Tahle of the House,

1L{;r‘l"ttevn Answers 184
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{c) Tat recommendations of the Ele-
ction Cloramission are under considera-
tion along with the other proposals fof
electaral reforms.

Siatement

Same imbortan! recommendations specifically
made by the Election Commission in ils Repori
an Ceneral Elactions to the House of the People

and the Lrgisdatipe  dsiemblics

1979-80 and

Viee-Presidentil  Election 1079, Volume {
{Narrative) .
1. To check  medtiplicity of independent can-

()

(i)

(i)

(iv)

(i

(i)

{iii)

difaless

The amount ol scourity depasit
should be doubled.

There should be at least 10 pro-
posers and 10 Seconders for  each
independent candidate.

Tihe minimum number of votes
requited for the refund of security
deposit should be inereased [rom
1/oth ta  tfgth of the total valid
votes palled in the comstituency.

A canlidate securing lrss than a
snecifisd percentage of voles, say
109%, of the total wvalid votes pol-
led, may b= disgualified for a period
of 1% years.

To ensure frec and fair poll

A law should be made by Parlia-
mrnt providing for, among other
things, compalwnry registration of
pyitical pirties, regylating  their
mlernal (wactioning, the manner
and maiz of clection of their
offi :» bearers and other comuminees
at varions levels at stated  inter-
vals =and the like. Such law
should provide for periedic  ins-
pction and publication of  their
accounts.

Tae expenditure  of  political
partics, at least that part of it
which is spent in the furtherance
o the proip=cts of a particular can-
didate, should be deemed to have
been incurred or awthorised by
that candidate.

Tae period of disqualification far
failure to lodge the account of
election expensez should also  be
extended from three yeam an ac
Present ta fve years as in the case of
som> other disqualifications which
wauld keep such  disqualified per-
sons out ol the electoral hactle at
least for one general election.

{tv) The procedure laid down under the

{1

e

(2

(3

(4)

{

(ii)

law (lor the examination of cases
of candidates who make defaultin

comblying  with the  statutory
Tequitements  regarding filing
accounls  of  election  expenses

should be changed as follows'—

The candidetc who  has not  Fled
his account  of election expensea
should automatically  incur the dis-
qualification for contesting elections
far five years from the datc on
which the  account  of  election

expenaes to be filed;

In the case of elected candidates,
such  disqualification should not
take effeet 6l after the expiry
of thret months from the date of
his election and if, for renanps to
bie recorded by the Commission, the
Clomemission rermoves the disqualifi-
cation «of such persin on h s appli-
cat’' 01 and later filing of the return
of his election expenaea, the dis-
qualification should e dremed to
have been not incurred by such
candidate.

The Cammistion should  have the
Power as at Dresent  to remove or
reduce the period ol disqualifica-
tion incurred for nop-fling of
election return,

The Commission  should have
power to scrulinise the returns of
election exprnses to sece that they
have been correctly rendered and
il not the persons enncerned  should
incur  disquslification.

To check booth rapluring :

Tixe Commistion i3 examining the
[easibility of introducing a simple
electronje voting  machine  and
exnerimeats like ficld trial ete. in
this regard are underway.

‘The Commission  Lias evelved gui-
delinrs  which the District  Ele-
ction Officers/ Returning  Officers
are required to bear in mind.
The main points of guidelinea
are 1—

(1) The averzge number of vetrts to

be alloiied to each polling statien
should be 750 and Lﬁ: maximum
number is 1,000 volers mve in
excrprional cases.

{2) No voter should crdinarily be requi-

red to travel more then a2 Kms.
for reaching his poling staticn.
Iz sparsely populated hilly of
forcst  arcas. a relaxation ol the

condition upto 3—5 Kmi. is allowed.

186
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{8) The fpolling stations should asfar
as practicable  have at least an area
of 20 sq.m. 3o that it may not
he too cramped or congested making
it difficult to take the poll.

(4) To the extent practicable polling
stations in rural areas should be
at the same place as for Panchayay
eloctions, so that voters could po
end cast theit votes always at the
sam: place and not at diffe-
rent places for different clections.

{5) As far as posible polling stations
should be located in  schools

{Government  or aided] or
other Government or Semi-Gov-
ernment institutiona. The

location of polling  stations in a
private hugginzs or prernises
should be avoided. But where thia
becomes unavoidable the buildings
should be properly requisitioned
andfor consent of the owner
should be obtained in writing.

{6) No polling station shou!d be loca-
ted in police  stalions, hospitals,
temples or places having religious
significance.

{bi) With a wview to piotecting
the weaker  sections of society
from intimidation and to allow
them tn  freelv  exercise their
franchise the Commiszion  issued
directions that as far as practicable
polling stations should be  set up
in areas predominantly  inhabit-
ed by such sections even thourh
the number of voters in such
areas may e less than g50.

4. Creation of The Commission
Flection fund : has recommend-
&  Allocation of tup- ed creation of an
5. porl fund for vei - elect,on fund ‘ar
sion of electoral rofl  the [ollowing
PUrPoses i —

(i) Revision of electaral ralls

(i} Conduct of elections

(ili) The storage of eleclian material
and records;

{ivj lssue of photograph identity cards
to voters; and

(v) Payment of subvention of politi-
cal parties.

6. Preparation of elactoral roll 1 ;
In view of the proposed annual

Tevision of electural rolls with relerence
o 1t January as the qualifying date,

FEBRUARY 24, 1981
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there ia no need for specifying four

%u:.l.ifying dates, as  proposed in

mmission’s comptchensive pro-
s for amendment of the electoral
aw to the Government sent earlier.

On the Other band, there should be
freezing of the electoral roll after a revi-
gion in an area withaut giving any
scope for further inclusion of deleiion of
names in the cvent of a general election
of a byc-elccdon,  Suitable amend-
ment in the Representation of the People
Act, 1930 is necessary for this purpose.

7. Progaion of pholograph identity cards io
volers &

The Cormission has drawn: up a scheme
for covering the entire country with the
issue of Identity Card-cum-photograph
to volers.  All the States have been ins-
tructed to take up the scheme for imple-
mentation in three phases leaving the
delails regarding actual implementation
to the Chief electoral Officers of the States

The Broad outlines of the scheme are
indicated below —

(1} Each adult citizen should be
issued an identity card with his photo-
graph. The cost of Photograph may
Le fully borne by the Siate or shared
between the State and the individual
adult cilizen on 50:50 basis, The ageney
for preparing these Photographs should
I waclely decentralised in 5 ¢h a manner
as to entrust each amrney with the work
in respect of only § to 10 polling booths
covering abuouw! 5,000 to 10,000 adult
citizens.,

{2) The agency should be asked to
prepace the FPhotographs  in duplicate
and these copics o plotographs with the
negalive should be handed over to the
Registralinn  CHFcer appointed  for
each assernbly  constiturncy  and the
payment should be made to the photo-
grapher on the productinn of the copies
of the photograph= to the Registration
Officer.

{3) The identity card of each voter
should carry only the basic particulars
of the voter like name, father’s name,
place of registration of the birth of that
person, if it is available, rmanent
address. Each State should have a
code number and the distriet. constis
tuency and polling booth sub-code
nurobers to identify a person in the case
of migration to another place afier regis-
tration and eflecting proper transfer
of the records o the place of his migra=
tion.
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The photographer may be asked to
fill these particulars on the identity
card in the printed form-at as designed
above and supplied to him for that
purpose.

(4) The Identity Card-cum-photo-
graph will serve as a “Social Security’
card so as to induce the adult citizen
to possess the card by highlighting the
advantages of such possession.

(5) TFor the above purpose, the posse-
ssion of the identity card should be
made compulsory for all purposes like
(1) issue of ration cards; (ii) admission
in colleges ; (iii) employment ; (iv)
land registration and transfer of imove-
able property; (v) admission of children
of such citizens in schools and colleges;

(vi) other social welfare measures like
grant of loans from cooperative banks
etc. and membership of thesc institu-
tions.

Monthly requirement of Coal
[of each State

1135. SHRI D. P. JADEJA :* Will the
Minister of ENERGY be pleased to state :

(a) whatis the monthly need of coal
o"each State ;

(b) the quantity supplied against their
requirement; and

(c) what arc the measures being taken

by Government to improve the supply of
coal to each State according to their
requirement ?

"HE MINISTER QF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) : (a) & (b) : A
statement indicating the State-wise mon-
thly coal demand and supply in 1979-80
is enclosed.

(c) To improve the coal supplies to the
States steps are being taken in consulta-
tion with the Railways to increase avail-
ability of wagons for coal loading. Be-
sides, the coal companies are releasing coal
by road agiinst shortfall in rail movement
to idustrial consumers. Coal from a
number of identifiel mines is also keing
released on free sale to consumers.

Statesxent

(Figures in lakh lonnes)

State Average  Average
monthly  monthly
demand  supply

in in
197980 1979-80
2 3
1. Andhra Pradesh 4.4
2, Bihar .20.5 14.7
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2 3
3. Delhi 2.8 2.3
4. Gujarat 5.7 4.9
5. Haryana 2.2 0.8
6. Madhya Pradesh 7.3 9.8
7. Maharashtra 5.8 5.8
8. Orissa 2.5 3.5
9- Punjab 3.9 1.2
10. Rajasthan 2.0 0.8
11. Tamil Nadu 3.2 2°2
12. Uttar Pradesh . 12.0 8.6
13. West Benal 14.5 I1.0
14. Others 1.6 1.0

Note :—These figures exclude despatches
to Railways and for export.

Closure of Badarpur Thermal
Power Plant

1136. SHRI K. P. SINGH DEO :
SHR1 SUBHASH CHANDRA
BOSE ALLURI

Will the Minister of ENERGY be
pleased to state :

(a) whether itisa fact that recently the
Badarpur Plant was shut down to have a
thorough overhaul ;

(b) whether it is a fact that this had be-
come necessary because the percentage of
stone in the coal supplied to the plant was
very high ;

(c) if so, whether any enquiry into the
matter was conducted and if so,the findings
thereof ; and

(d) what steps are being taken to ensure
that coal of required quality was supplied
as any inferior supply causes damage to
machines ?

THIL MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) : (a) There was
noshut down of Badarpur Thermal Power
Plant in the recent past for thorough over-
haul. However, Unit No. IV of 210 MW
was shutdown from 7th  January, 1981
to 21st January, 1981, to attend to the
damage to the coal re-heat line of the
turbine.

(b) No, Sir.
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{c) Does not arise.

.

(d) Tae matter has been takea up with
the concerne.l authorities for supplying coal
of the appropriate quality. R presen-
tatives of the power station have also
been stationed at the lcading points to
cnsure supply ol coal o’ the requisite
quality.

Manufacture of Modern Mining
Egquipment

1137. SHRI K. P. SI>~GH DEO :
Will the Minister o 'E. ERGY  be plcased
to state :

(a) whether it is very essential that the
mining cquipment in our country is up-
dated and brought at par with those being
uscd in foreign counirics ;

(b) ifso, what plans have been cnvisaged
to manufacture modern machinery for
the mines within the country ; and

(c) how much of such ejuipineat is
currently being imported ?

THE MIYISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRA! I NMAHAJAN) : (a) Yes, Sir.

(b) Mt of the mininz  machinery
being used in coal mines is manufactured
in the country. T guin sclf-sufficiency
anl to indigenise imported  equipment.
prozcessivzly  discussions have been held
bztwz:1 .\15ziating of Indian Eagineering
Inclastry and the Coal Industry.

(c) Impo:ts are bziny m imi
number of items suzh as (;;l,:,?f a~lmlnted
capcity shovels and 10,1,,"“1?0'" ,aree
equipment. In respect Or,.vat ?’UT;;H‘I
Itzms Manufacture is pa: nmm ol these
indigenised. 1S progressively

Production of Mathura Refinery

1138. SHRT K P. §
: I K. P. SINGHT DEO -
Will the MINISTER OF PETROLE[?.\-‘I.

CHEMICALS A -
pleased 1o stn, D FERTILIZERS be

the Mathora Refinery

e XCCP up its schednle of
§0Ing 11110 production this year ;
bl

(b) if so, ths quantum of il that will

be refined per vear
" er and other bye-products
that will be available : and ~  ° o

(c) what  progress has been i
« gress cen made in
laying Mathura-Cambay add  Mathura-
Haryana/Punjab pipeline ?

THE MI) ISTER OF STATE IN THE
MINISTRY OF PETROLEU;\A{, ‘IHI :
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MICALS AND FERTILIZERS (S HRI
DALBIE SI>'GH) : (a) Yes, Sir.

(b) Tae Nithura Refinery is designed
to process six million tonnes per annum o’
crude oil. During the year 1981-82 it is
expected to process 3 million tonnes of
crude. Tae Refinery would be produc-
‘ng standard petroleum products  which
include Liquefied Petio eun gas, Naphtha,
Mbotor-spirit, Aviation Turbine Fuel,
Suaperior kerosene, High Speed Diesel,
Light Diescl Oil, Furnace Oil, Bitumen
etc.

(c) Tt is prosunal  that the  question
refers  to Salaya-Viramgzam-Mathura
Crude Pipeline and D:lhi-.\'n»ala-Jullun-
dur pvadcts Pipelin:.  Accordingly the
information is given below

(i) Salwz.Virangam-Mathura Pipeline

The Salaya-Viramgam-Koyali Section
has already been commissioned in  Sep-
tember 1978 and is transporting crude to
Gujarat Recfinery. Pre-commissioning
jobs of Viiramgam-Mathura Scction are
in progiess and this scction is expected to
be filled with crude oil by end o” March,
1981.

(11) Mathura-Delhi-Ambala-Fullundur  Pipe-
line :

The construction work has already
commenced and about 20 Kms. of pipe
has been welded from  Mathura end.
The work on  construction of
stations at Mathura, Ambala and
Julundur has also started.

Programmes Telecast by Delhi
Doordarshan

1136. SHRI GHUFRAN AZAM :

Will the MINISTER OF INFORMA-
TION AND  BRO.ADTASTING  be
pleased to state :

(a) whether Delhi T.V. is short of good
programmecs : -

(b) if not, the rcasont why useless
foreign made fillers are used to bridge the
gap between the major programmes ;

(¢) whethr Dordarshar is prepar-
ing any Indian serial (like Shakespeare
serial) for tzlecast regularly ; and

(d) ifso, the details thereof ?

THE DEPUTY .II ISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI) : (a) No, Sir.
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(b} As far a1 possible, unforeseen gaps
occurring between major programmes are
hridged by using Doordarshan's  own
productions. But sometimes  such gaps
are alio filled by using foreign iterns
especially when the preceding or the follow-
ing item is in English or in a foreign
roduction. The selection of “fillers™
is generally done in accordance with the
programme  exigencies and the type of
programme falling short.

{c) and (d). Dordarshan is no! preparing
any serials like the serial on Shakeszpeare's
wark for telerast regularly. However,
Donrdarshan s making efforts to get
some T. V. films produced by eminent
film makers bised on short stories wr tten
by famous authors. Dwrdarshan  also
prop-ses to get a serics of ilmy produced
on States of Inda and another on humo-
rous themes,

Praigrees Regarding Telecasting
Aniad in Colour

1140. SHRI GHUFRAN A7ZAM : Will
the Minister of INFORMATION AND
DBROADCASTING be pleased to state

{a) whether the preparations for tele-
casting Asiad in colour are in progress ;
and

{b) if 5o, the n=rress so far in details
including cost of 1 1:tailing  colour equip-
ments for telecasting ?

THE DEPUTY MINISTER INTHE
MINISTRY OF INFORMATION AND
BROADCASTING {KUMARI KU-
MUDBEN M. JOSHI) : {a} and (h}.
The damestic coverage of the Asian
Gares will be in black and white. How-
ever, the feasibility of providing colour
coverage for external use is under study.
No final decision has been taken so far,

Deficiency of Energy in many States

t141. SHRI GHUFRAN AZAM
Will the Minister of ENERGY be pleased
io sate @

{a) whether several Siates are deficit
of energy ; and

{h) if =0, what are the preparations
in progress to meet the demand in summer ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY {SHRI
VIKRAM MAHAJAN) : (a) Some of
the States like Punjab, Rajasthan and
LUlttar Pradesh in th:e Northern Region,
Madhya Pradesh and Maharashtra in
the Western Region, Kamataka and
Tarmil Nadu ig the Southem Region,
Bibar amd West Bengol in the Eastern
Region are facing Encrgy shortages.
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{b) A number of shart term measures
have beenfare being taken to increase the
power availability in the country, These
meatures include better load  manage-
ment, improvement of capacity utilisation
af‘tt!c existing capacity, expediting com-
misioning of new generating capahity and
arrangements for supply of adequate
quantities of coal for thermal power ata-
tions. As a result of these measures,
iherc.has been increase in grneration by
20%, in November, 80, 16%, in December,
8o and 9.5% in January, 81 a1 compared
the generation in the corresponding period
in the previous year and overall power
shortage in the country has also decreased
compared to the corresponding period
last year.
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Crosamption of Bynthetic based Oils

1143. SHRI HARINATH MISRA :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state :

{a) whether Government proj to
organise more research and development
efforts for the deovelopment of synthetic
based ojls in the country during the current
Plan period ;

{b) the total consumption of lube oils
and greases during the last one year ;

(c) whether India’'s consumption is
considerably high compared to industrially
advanced countrics ;

{d} whether itis 2 fact that consumption
of products like Jubricants and & host of
petroleum apecialities has a growth rate
of B to 10 per cent in the country ; and

(e} if no, whether Government propose
to take steps to utilise them more ef%imemly
and recycle them whenever possible ?

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS*
(SHRI P. C. SETHI) : {s) Yes, Sir
Our rescarch ofganisations viz. IPC,
IIP, CFRI are already engaged on the
production of synthetic oils and are
expected to continue their activities in
this regard during the current plan peried.

T .

{b) The total consumption of lube oils
and greases in the country during 1979-80
wa of the order of 5.7 lakhs -MTs"

(€] The level of consumption of automo-
tive engine Yubrieants in Indiz is relntivety
higher compared to usage levels in advan-
ced western countries based on certain
published information.

{d) The compound growth rate of con-
sumption during the period 1975-76 ta
1979-80 in 99,

(¢) The Govt. has examined in depth
and has introduced a voluntary registra-
tion scheme for re-refiners for ensuring
quality of such recycled oils, 1.S.1. has =bo
imucd quality stamdard for re-refiued
engine ails.
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Suggestions ma ﬁ:z Election

1144 SHRI HARINATH MISRA :
Will the Minister of LAW, &JST[GE
AND COMPANY AFFAIRS be pleased
to state whether Government have taken
any final decision in rd to the sugges-
tions made by the Chief Election Cammis-
sioner regarding periodic audit of accounts
of political parties ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKER) : No, Sir.

Power shoctage in North Bibar

. mhs'. SHRI HARINATH MISRA :
Will the Minister of ENERGY be pleased
to state :

(a) whether itis a fact that there is
acute pawer shortage in North Bihar ;

(b) the quantum of power supplied to
North Bihar region during the period from
January 1980 to January 1981 ; and

{c) the quantum of power supplied .to
North Bihar region in comparison to the
demand of the area ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) : (a) Yes, Sjr.
North Bihar Region is expericacing shor-
tage of power.

b) and (c). About .50 million
ungu of energzy was suppli:gswsgomurrm
in North Bihar ag the estimated
requirement of about 8¢y million unita
d;aring the period January 1980 to January,
1981.

T. V. Station at Tirupat, A. P.

1146. SHRI V., KISHORE CHANDRA

S. DEO : Will the Migister,of INFORMA-

.AND BROADCASTING be
pleased to smate :

(a) whether Government are consider-
ing a proposal ta set up a T.V, Station at
Tirupati in Andhra Pradesh ;

(b) whether Govcm?mt bave r_Foeived.
any proposals from Tirumala Tirupati
Devasthanams in this regard ; and

e if_lq,thelctiona.t:&rbei;gulen
n matier ?

THE DEPUTY MINISTER IN THE
MINISTRY OF  INFORMATION
AND  BROADCASTING (KUMARI
KUMUD BEN M. JOSHI) ; (a) No, Sir.
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(b) and {c). There have been mu
tios fro-n various quarters for settiog
up a TV Centre at Tirupati. However, due
to constraints on resources. it has not been
posible to provide a TV Centre there.

Hogenakal Project, Karnataks
/43

1147. SHRI B. V. DESAI : Wil the
Minister of ENERGY be pleased to
state :

. . » Y

{a) whether efforts are under way to

allow the National Hydro Electric Power

Carporation to, take up the Hogenakal
Project in Karnataka ;

(b) what arc the other prajects likely
ta be undertaken ? !

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) : (a) With the
approval of the concerned States, the
Centre is willing ta take up the execution
of Hogenakal and other hydel projects
on river Cauvery.

(b) The National Hydroelectric Power
Corporation is engaged currently in the
following new projects :—

Execution :—

(1) Dul-Hasti—J&K State—3g0 MW

(2) Koel Karo—Bihar—710 MW

1

Investigation :~—

(1) Chanera—Himachal Pradesh—g00
MW (estimated).

The following #c'r :mes have also been
entrusted to the NG, and preparatary
action is _being taken :—

Execution :~—

(1) Uri—J&K State—4Ba MW.
!;a;iﬁgalﬂwmmm
1. Parvati H.P. — 1goo MW
2. Kol Dam H.P — Goo MW
3. Dhanliganga u.p.
4. Ramganga U.P.
5 Q.Ei}'lnga u.p,
6. Tankapur U.P.
7. Konkan Range — Mabharashtra

Schemes

Agreement with Soviet Unlon for

setting up power plants and to increases
nPcoal production

1148. SHRI B.V. DESAI : Will the
Minister of ENERGY be pleased 10 state:

” 1

(a)- whether it is a fact that Saviet

Usnioa have agreed 10 help India in fucl
power plant ;
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(b) if so, whether this is in follow-up of
the agreement signed on 10th December
last year during President Brezhnev's visit;

(c) if so, what are the fcatures of the
1oth December agreement in  regard to
Sovict Amistance for increasing coal output
and in erecting a 3000 MW super thermal
power plant in the Singrauali coal belt to-
gether - with transmission lines;

(d) whether in the month of January
1981 a Sovict team had visited India and
reached an agreement as to how to imple.
ment the decision arrived at in this regard;

(c) by what time the implementation of
this plan will be started; and

(f) what kind of asistance USSR will
provide; and

(g) to what extent the power position

will be lmprovcd after completion of this
scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) : (a) Yes Sir.

(b) Yes, Sir.

(c) As per the Agreement on Eco-
nomic & Technical Cooperation con«
cluded between the two countrics in
Deeember, 1980, Sovict amistance is to be
provided for the construction of an inte-
grated thermal power plant of 1000
MW capacity (with possibility of expzn-
sion up to 3000 MW) together with asso-
clated  transmimion lincs of about goo
kms length and stage wisc conatruction
of the Nigahi coal minc in the Singrauli
region. Besides the integrated power
project, Sovict assistance is also being made
available for the construction of Jhan-
jhra coal mine and the integrated develo-
pment of the first stage of the Mukunda
open cast minc.

(d) Yes, Sir. Soviet tcams of experts
in the fields of power and coal development
visited India in January, 1981. During
their vint, discunions were held between
them and Indian experts on issues relating
to the implementauon of the various
power and coal projects indicated in the
December Agrcement.

(c) Although  follow-up discussions
between  experts from both the countries
have already been held the time schedule
for the exccution of the projects has not
yet been finalised.

(f) The exact swope of the amistance
that the Soviet Union will be providing
for the power pro)ccl and the coal pro.
jects has not yet been finalised. However,
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Sovict Assistance shall be in arcas such as
survey work supply of equipment, machi-
nery, and materials as also exchange of
technical know-how.

(g) With the completion of the first
phase of the power project, 1000 MW
of power gencrating capacity would be
added in the Western region of the country.

Constitutional Provisions regarding
Legal Aid

1149. SHRI HARIHAR SOREN
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to stalc

(a) whether it is a fact that there is
a Constitutional provision to provide
legal aid to the Scheduled Caste and
Scheduled Tribes people;

(b) if so, the amount provided to the
S.C. and S.T. people of Orissa during
1979-80 and 198081 as legal aid;

(c) the number of people from various
districts of the State bencfited under this
financial benefit provided o S.C. and

S.T.; and

(d) the dctails thercof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKER) (a) There ia
no special provision under the Constitu-
tion of India for providing legal aid to
the Scheduled Castes & S cheduled Tri-
bes. Article 39A of the Constitution pro-
vides that *“The State shall securc that
the opcration of the legal system promotes
justice, on a basis of equal opportunity
and shall, in particular, provide frec
legal aid, by suitable legislation or sche-
mcs or in any other way, to cosurc that
opportunities for sccuring justice arc not
denied to any citizen by reason of econo-
mic or other disabilities. It applies to
all citzens who are handicapped by
reason «f cconomic and other disabilitics.

(b) to (d) The State Government of
Orissa is being requested to supply the
information on the points and it will be
laid on the Table of the Housc after it
has been received.

Colour Television compromise for-
mula with Doordarsban commercial
Corporution

ri50. SHRI B.V. DESAI :
SHRI ARJUN SETHI

Will the Minister of INFORMATION
AND BROADCASTING bc pleased to
statc:

(a) whether it has been reported that
Government will go ahead with the colour
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television F||>|-nje¢:t under the compromise
formula with the Doordarshan Commercial
Corporation taking up colour transmi-

ssion and Doordanhan__minglg bl_ac_k_ B

and white; ———— —
(b) if so, how far this is possible;

(c} whether any final decision in this
has been taken; and

(d) if so, when it is likely to be started ?

THE DEPUTY . MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING ( KUMARI
KUMUD BEN M. JOSHI) : (a) to (d).
No decision has been taken so far on the in-
troduction of colour television in the
country.

Setting up of a Thermal Power Station
in Saurashtra region on Gujarat

1151. SHRI RAMJIBHAI MAVANI :
Will the Minister of ENERGY be pleased
to state

(a) whether 1t 13a fact that Gujarat
Government has made somec recommen-
dations for the establishment of a Thermal
Power Station in Saurashira Region of
Gujaral; - —— —= = e

(b) if so, the details of the recommen-
dations and when the same was received ;

(c) the action taken by the Centre on
the same;

(d) when the same is likely to be sane-
tioned;

(c) the location of the plant and when
it is likely to start functioning ; and

(f) the anticipated expenditure of the
same with details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) : (a) to (f) : A
statement  showing present position of
examination/action taken on the proposals
for sctting up of thermal schemes in the
Saurashtra region of Gujarat is attached.

STATEMENT
DETAILS OF THERMAL SCHEMES IN SAURASHTRA REGION OF GUJARAT

SL Name of the Capacity ~ Datc of  Estimated cost
Na.  scheme with Proposed  receipt of  (Rs. lakhs) Present status
tentative project
programme of report
commissioning
1 2 3 4 3 6
1 Lignite Based 2x60 MW January, 127°0 The scheme has been
TPS at Kutch 1978, as sanctioned sanctioned by the
1-3984-83% Planning Planning  Commission
EII-|935- ) mission, on 28-g-79 at an esti-
mated cost of Rs. 7127
lakhs. The wunits are
sc@:o_dul:g dto be ogsm-
mission uring 1984~
85 & 1985-86
2 Sikka TPS X120 MW 13-3-79 5478 (as sanc- The scheme has been
(1984-85) tioned by sanctioned by the Plann-
Planning ing  Commission on
Commission) 8-1-81 at an cstima-
ted com of Ras 5478
lakhs, The wunit is
scheduled o be com-
p missioned in 198485:
3 Kandla TPS

X 60 MW  22-t0-79 2815 (as sub- (i) The Department of
mitted by Coal  while ivi
GEB) clearance. of lin-

kage to Sikka TPS had
indicated that they
waould be able to give
only o-ay MT of coal
as being supplied to the
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¢ Gas baied TPSat

Mehuva

2X 40

8-8-79

13200 (as per
project report)

qutmg smaller thermal
power stations at -
pur Sikka and Kandla
and. no.. further. coal
eould be .made availa-
ble over and above this
quantity,

(i) n\ vigw, ol the diffi-

G ,mrhu: aboum.lti’c
transportation of lignite
t9 Kandla  to supples
ment to the coal reguire-
ments, GEB had agrecd
to examine the feasibi-
lity of uutalhng one
mﬂs\c unjf, , at_, Kutch
where already two units
are under installation.
be . proposal will be
examined further in
CSA after the receipt
of the proposal from
GEB about burning the
ligoke ar Kutch.. TPS
(rather than at Kandla,
where other lignite
handling facilities have
been created.
project report for further
expansion at Kutch is
still awaited in CEA,

(iii) Not  withstanding
the above facts, the
Chairman, CEA in a
D.O. letter has reques-
ted the - Chairman of
SLC for supply of addi-
tional quantity of coal
requlreg for Kandll
TPS and their repl

still awaited. Also, é
has been requested to
give a fresh look for
the feasibility of trans.
portation ignite by
trucksfsea _to.- Kandla
and examjne the feasibi-
lity of burnin both
lignite and eoaT in the
same boiler. Their reply
is atill awaited.

() The,

Ministry of Petroleum
Chemicals and Fati-
lizen. The Ministry
of Petroleum had int-
mated that the Tapti
fields have to be stll
fully explored and the
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Drugs under generic names

1158. SHRT R. K. MHALGI : Wwill
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to refer to the reply given 1o Unstarred
Question No. g52 on 17th June, 1480
regarding demand by Maharashtra Phar-
maceutical Manufacturers Amociation Pune
Maharashtra and to state

{a] whether any progress has been made
in last six months regarding the review
of the list of products for which the trade
names are abolished and to include maore
itemms ta be marketed under generic
['Ilﬂ'\n"

(b} if %0, the nature and details of pro-
gress made so far ; and

ic) il no progress made, the reasons
therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI DALBIR SINGH) : (a) to (c) .
Government have issurd necessary Gazetie
Notification in January, 1681 amending
the Drugs & OCosmnetic Rules, 1045 to
give the needed statutory effect to the
decition  concerning abolition  of brand
names in respect of  single  ingredient
formulations  of five drugs, The aboli-
tion of brand names of these drugs will be
eflective from 1-8-1981. Oniy after aome
experience it gained through implemen-
tation of the decision already taken, any
such review would be worthwhile,

New Conl Projects sanctiened during
198:-81

1159, SHRI MANMOHAN TUDU :
Will the Minister of ENERGY be pleased
to state

(a) the numbtr and names of the new
coal prajects that have been sanctioned
in 1gBo-8y;

{b) whether Government have a pro-
pasal for raising coal production during
the Sixth Plan period;

(c) if 80, the number of new coal
jcts prop sed to be taken up during the
year 1981-82; and

id) the detailed stepe  his Ministry
propesc to take 1o increase coal production ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENEROY (SHRI
VIKRAM  MAHAIJAN) : {a) A stale-
ment giving the information i attached,



iig
(b) A target for production of 165
moillicn tonnes of coal per annum has

been fixed for the terminal vear {1084-B5)
of the Sixth Plan.

(c) Presendy 94 project proposais recei-
ved from coal companies are under
examination. It ia proposed to take up
as many coal projecis as pomible,

d) For increming coal preduction
different seps are being taken like quickly
developing opencast mines, introduction
of advanced 1iechnology, and modern
equipment, ensuring better availahility of
inputs like power, eic. and conatant moni-
toring of projects implementation.

Coal Projects sanctioned by Government s far
during 1980-Ht

Eastern Coalfields  Lid.
1. Rajmahal Opencast
Central  Coalficlds  Lid.
2. Ara Reorganisation
3. Gobindpur Phase-I
4. Kakri Opencast.
Wastarn  Coalfields  Lid,
5. Pipla Collicry
6 Inder Colliery
7. Hindustan  Lalpzth {Reorganis tioog
8. Satpura Mine I and 11
9. Chhinda Colliery

1o Inroduction of Powered Support Face of
Pathakhera-I Mine.

Bharat Coking Coalfields Lid,

1. Keshalpur Opencast

12. Nichitpur-Tutulmari Opencast
13. Bhalgora

14. Kharkharee-Dharmaband

15, North Amiabad

Stngareni  Collieries Company Lid.
16, Ramagundam Qpencast

17. Manug.uru, Opencast No.1
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18. Ravindra Khani No. & Incline

19. Godavari Khani Na 11-4

National policy to exploit Hydess
Electric potential

1160. SHRI CHINTAMAN] PANi-
GRAHI 1 Will the Minister of ENERGY
be pleased 10 swate

{8} whether Government have formu-
lated a national policy for expivitations
of countrys vast Hydro-electric potential ;
and

(b) if so, the details thercol?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) ; (a) and (b).
Recognizing the immense hydel potential
available, Government has decided 10 lay
great sirms on its  exploitation.  With
the objective in view it is proposed to
insial additionally 4768 MW of hydel
capacity in the VIth Plan period, and
15000 MW of hydel capacity in the VIlth
Plan period, which will bring the propot-
tion of hydel to thermal capacity on par
with  rach other.

It has also heen decided that large
hydro projects be taken up for execution
in the Ceniral Sector, with a view to
expediting their commisioning. For the
first time invesigation of hydro prujecws
has been entrusted te the Natonal Hydro-
electric Power Corporation, with a  view
ta keeping ready a shelf of projects that
would be availible for execution.

Prop%sals by USSR For Exploration
snd Prodoction of Odl

t161. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state

{a) whether USSR hax offered
many pro la for collaboration in the
field uiPoii exploration and on increasing
the production of onshore wells ; ancd

{b) if so, the details thercof and re-
action of Government thereon?

THE MINISTER OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
HRI P.C. SETHI) : (a) and (b).
n accordance with the agreement on
leonomic and Technical Cooperation
signed on 10th December, 1980 the Soviet
Sule would render cooperation w ihe
Indian Side in execulion, in onc of ihe
|toniising onshore  areas in India, of
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integrated work for oil end gas including
Reophysical  exploration mnd  drilling
works, e'laboralinn of bawc technical
coneepts of development of the deposit
andc:hpz immlial.icu:‘li..“t:rl production facit?t?:s.
The area will be chosen by muiual agree-
ment between Indian and Soviet Sides.
Further, the Soviet Side would render
cooperation to the Indian Side in execu-
tinn of works connected with increase of
ail production from shut dewa and low
pmxucr.iviu wells, It was agreed that
the organitations of the two Sides would
carTy out negotialions in the first quarter
of 1981 to conclude contracis to this effect.

Egypt s wught Indian Technlcal
Experts in Power development

1162, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of ENERGY
be pleased 1o state

(a) whether Egypt has sought Indian
technical expertise in its massive power
development programine ; and

{h if 30, what are the details thereof
and reaction of the Government to it ?

THE MINISTER OF STATE IN TIE
MINISTRY OF ENERGY (SHRI VIK-
RaM MAHAJAN) : (a) and (b). The
cooperation between the  Government
of Egypt and Government of India in the
field of energy are covered by the protocol
signed bhetween the Ministers for Energy
of both ihe Governmenis. The  first
protucol was signed in 1978 and this has
been followed by anuther protocol in 1979
and January 1g8:. Some of the arcas of
technical cooperation sought for  and
extended to the Government of Egypt are
as follows

(i} 'F'wo experis of rural elecirifcation
visited Egypt and prepared rural electri-
fication programunc fer specific arcas,

(i) 12 Fgyptian engincers have been
trained in Indw in various aspects of
power system development, design, Lesting
and commissioning of power siations and
rural eleciriticarion.

{ili} Expers have been sent to Lgype
Lo survery Lhe puwer slatons to workout
a rehabilitaion programme  and 1o over-
sec the rural elecirificanon  programme
implemented in their country,

According 10 the latest protocol sigued
the following assistance have been sought
for by 1he Lgyptian Government :

(1) Visit of three Indian experts in the
fields of Solar Energy, Bio-Mass and
Bio-Gas rosearch and development, for
a pericd of 15 days.
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{2) Experts in the ficld of coal mining
and exploration for coal development in

Egypt.

{3} It has been "agreed also Tthat
India and Egypt will exchange information
and expertise in the field of Renewable
Enecrgy (including Solar water healer and
crops  dryers, Solar Ponds).

{4) It has also een agreed Lhat a
tcam «of Indian experts would visit Egypt
for establishing joint ventures for manu-
facturing of 1

(a} Transmision  Towers,
{b] High Voltagr Switch Gears.

{c) Insulators.

The Government of India have agreed
to provide the above assistance to Egypt.

g feem fawrs frme & At
® W W gATAY
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Proiect allowance to employees of
Dandakaranya FProject

1164. SHRIINDERAJIT GUPTA:
Will the Minister of SUPPLY AND
REHABILITATION be plezscd tostate @

(a) whether itisa fact thatemployces
of the Dandakaranya Projcct vho hLave
joined service after APiil, 1979 arc not
being paid any Project Allowerce

.(a) whether such allwance is beaing
paid to deputationists wlho joincd after
April 1979 ;

(c) if so, whether this discrimination
will be removed : and

(d) whether sanction for Proicct all-
wance 1S due tocxpire f om st Ai)r” 1681
and representations have been roceived
for its further rencwal?

THE MINISTER OF STATE in  the
Ministry of SUPPLY & REHABILITA -
TION (SHRI BHAGWAT JHA AZAD).
(a) & (b). Yes, Sir. '

(c) The Project Allowarce wis
origipally sanctioncd in 1958 for luck of
amenjtics ¢.g housing, schools, markets,
dispepsaries cte.  Since the position 1e-
garding availability of amcnitics hasimpro-
ved, Governmenthave boen  considering
for sometime whether the Project allow-
ance should b¢ withdia vnyrcduced in
the casc of existing employces. It was
not copsidered neccssary to provide the
Project Allowance t0 fresh recruits after

April, 1979 to whom it was made clear in
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the offers of appOintment that no Project
Allowance woyld be admissible.

(d) Yes, Sir. The grant of Project
Allo wance to different categorics of stefl
1s under copsideration.

Recommendations of Standing
Commiitee Pertaining to Soda Ash

1165, SIIRIG EORGE FERNAN-
DES : Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether Government had appoin-
ted a Stendirg Compiitice 1o go into
the matters of production, distribudion @xd
other refated marners peraaining 10 soda
ash in 1978 foilowing a decision taken to
that effcet on July 24, 1978 3

(b) if so, vhat arc the act al terms
of reference of the Commitice

(c) how often has the CGommittee
it

%l) what are the recommendations
of th'e Committec ; and

(¢y whether these recommendations
have been implemented?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
L1ZERS (SHRI P.C. SETHI) (2} to ().
A Standing Commuitice von soda Ash was
constituted on 7th August 1978 with @
vicw Lo assisting the Govanmentin sortidg
out problens eopcerning production, dis-
Liibuytion (he  copsumpeion of Soca ;.5h.
The Gompittee mects p(-xiodicall) G
so far ithas metsix tines. The Gominttive
reviews production and distribution
gencryl and suggests Ways and mtaus
for improvement in the situation. The
suggcstiuns an( viey s are copsiderced and
appropriate action has been taken where-
ver necessary.  Lhus steps  wete taken
to monitor the supply of coal and coke to
sodt ash manufacturers, o arrange for
imports  of suda ash to mccet the gap bet-
ween demand and supply, and to mcease
the supplics to houscholds and dhobics
through the National Consunuts’  Co-
operative Yederation Limiwed.

Increase in Price of Soda Ash

1166. SHRI GEORGE FRENAN-
LES : Will the Ministar of PETROLEUM,
CHEMICALS AXND  FERTILIZERS
be pleascd to state :

(a) what has been the incrcase in the
price of soda ash in the country duting the
last three ytaas
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{b) whether Government consider
that this is fair and reeasonable increase ;

{c} if s0, on what basis ;

{d) whether Government wo ild
take steps ta rc@ulate the price of soda
ash ; and

{¢) il not, reatwons therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHR] P.C. SETHI): (). The mainufac-
turers' ex-worka selling priced of Seda
Ash, as on 1-1-78, 1-1-%g, 1-1-80, and
1-12-80, are indicated in the Statement.

The open market prive of soda ash
which was as high as Rs. 3600 per tonne

Statement
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in 1978 and which was ruling at about
Ra. gooo per tonne for more than a year
has now declined to Rs. 2200 to Rs. 2400
per tonne.

(b) & (e). The increase in manyfac-
turets' ex-works price is mostly due to
increases in the cost of raw materials,
utilitiea apd trapsport. The present
manufactyrers’ price is more aor less an
a par with the landed cost of imported
soda ash, calculated on the basiz of the
concessiopal import duty in foree.

{d} &(e}). Thereisnostatutory control
over the price 0fdodn ash at prearnt. The
Govi. do not Proposc at present to change
the existing policy of informal control
and regulation as the availability has
improved and the open market Pprice
has fallen.

EX-WORKS SELLING PRICE ON F.Q.R. OF SODA ASH

{Price 1n Rs. [tonnes)

Quality Name of the Manufacturer

As on

1-1-78 1-1-79 1-1-8o 1-12-8a

LIGHT M/s. Tata Chemicals Ltd.
M/s. Saurashtra Chemicals
M/s. Dhrangadhra Chemicals

M/s. Orissa Cement Lid. (Mfs.

New Central Jute Mills}
MEDIUM  M/s. Tata Chemicals Ltd.
LENSE M/s. Tata Chemicals Ltd.
M/s. Saurashira Chemicals

1032- 64  1124°44 171824 mb7-02
1025 02 1149 20 oHig-24  a437 70
1101-25 1248 88 (92825 2149 50

Not avail- Not ava- Notava- 2100 co
able. ilable. ilable,

1067-64 1160 12 1963-02 =324 75
1119-86  1200-51  1816-39 =3By 20
1117°69 123500  1Bgg 04 252708

Study on cost of Soda Ash by B.1.C.P.

1167. SHRI GEORGE FERNANDES :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased o state

(a) whether BICP has conducted a
study of the cost structure of soda ash ;

{b) il 8o, when was the study completed ;

{c} what are the findings of the Burenu;
and;

{d) what steps have been taken o
implement the report of the Committee ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P.C. SETHI}. (a) : Yes Sir.

(b} The study was completed in August,
1979,

{c) and {d). Thd study revealed that
the coat of production had gone up mainly
due to the increase in prices of raw materi-
als, utilities, packing and other expenses.
A'ter careful consideration of the BICP
study as well ag of the recommendations of
the High Powered Committer headed by
Prof. Gapal Tripathi, it was decided nat
to resort to statutory price and distribution
control  but imteurntn depend on the
twin mechanism of adequate imports on
the one hand and informal minitoring and

regulation of production and distribution.
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Break down at Indraprastha and
Badarpur Power Plants

1168. SHRI KRISHNA  PRATAFP
SINGH : Will the Minister of ENERGY
be pleased to state @

(a) whether it ia a fact that the inci-
dents of power hreakdown at Indraprastha
Power Stativn and Badarpur Thermal
Pawer Plant have increased

{b) if 8o, the main reason therefar .

{c) whether it is alsa a fact that the
plants at Indraprastha Power Siations
have hecome obsalete and therefor fre-
quent breakdown is there ; and

{d) il sa, the steps taken ta replace
the obsolets  plants 30 as to enaure un-
interrupted power supply ta the peolple ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) {a) & (b}.
The break-downs af the units at Badarpur
Thermal Power Station  have reduced.
There has been some increaae in the break-
down of generating units at  Indrapras
tha Power Stotion mainly due to the
gradual ageing of the machines.

(e} Thouhg the machincs are «ald, it
would not be carrect ta say that they are
ohsolete.

(d) Special attention ia  paid to the
maintenance of these machines, and every
effort ia made to bring them back into
operation after an  outage.

Street lights in Pliampura D.D.A.
Colony

16g. SHRI KRISHNA PRATAP
SINGH : Will the Minister of ENERGY
be pleased to state

_{a) whether it is a fact that the street
lights on master plan raod, zonal roads
and other main roads in Pitampura
Residential Scheme, a DDA colony of
Delbi have not so far been provided
rucept a  few lights here or there though
poles have been put at most of the places
quite a long time back ; and

(b} the reasons for siopping the work
and when it is pral)c-rd to provide street
light on master plan road, zonal roads
and other main roads

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY {SHRI
VIKRAM MAHAJAN) : {(a) & (b}.
Delbi Electric Supply Undertaking pro-
vides street lighting on zonal roads ad
and other main roads in Pitampura Reu-
dential Bcheme on the apecific requests
received from the Delhi Levelopment

Authsrity, which is developing this
Colony. Delhi  Electric Supply Un-
deraiaking has 30 far released ordem
for providing about 700 street lighting
points on the Zonal and other main roads,
About 150 poles have already been erected
and 40 street lightings points have also
been  energised. The work of providing
the remaining street lights is expected 1o
be completed by DESU within 5 montha.

As regards  master plan roads being
developted in and around Pitampura
by the PW.D. Delhi Administration,
Delhi Electric Supply Undertaking has
prepared  schemes  for  providing  streed
lighting an thesc roads, e work would
be taken up on receipt of the estimated
cost from the Dethi Administration. The
Delby Administration is being advised to
expedite the payment of DESU.

Threstened to Blockade crude in

Assam

t150. SHRI S.M. KRISHNA :
SHRI HARINATH MISHRA :
SHRI R.L. BHATIA :

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state

(a) whether the agitators have again
threatened to blockade  crude and the
employers in the Upper Assam Oilficlds
are not giving the management whale-
hearied  cooprration forcing them to seck
the paramilitary forces help ; and

(b} if sa, the stcps which Government
have taken to ensure unhindered full-
scale pumping of crude from Upper
Assam  oilfields 7

THE MINISTER OF PETROLEUM,
CHEMIGCALS AND FERTILIZERS
{(SHRI P. C. SETHI) (a) and (h).
Government have no knowledge of any
fresh  threat by agitators 1o blockade
crude despatches. Government has, how-
cver, taken precautionary  steps to meet
any threat. For the present, employees
are giving full cooperation to the mana-
gement.

Pumping of crude to Barauni has been
contintous  tince 28-1-1981 except for a
brief  petiod of 12 hours due to the
damage caused 10 the pipelines on 15-2-81
and the oil fields are gradually increating
their production  rate.

Visit by Minister to foreign countries
for oil exploradon

117, SHRI 5. M. KRISHNA : Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to mate.

{a) whether he recently visited some
foreign countriet in search of oil supplics
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and asistance for oil exploration and
drilling at Bombay IHigh ;

(b) if so, which were the experts who
accompanied hirm and the countries
visited by him ; and

{¢) the outcome of hix visit

THE MIKISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHR1 P.C, SETHI1) : (a) 1o (bh). I
had visited France, England, Romania
and Ttaly during the period 25th January-
7th February, 1081. During my visit
to France 1 was asisted by Shei PP
Khanna, Joimt Secretary (Exploration)
in the Ministry of Petroleurn and Shri
B Venngopal, Chairman, ONGC.
Shri Khanna accompanied me ta London
alsa,

1 availed of the occasion  to discuss
cooperation in the field of oil exploration
51::;*&5 supply of equipment with the
concerned overnments.  During my
stay in France 1 had discussions with
CEP (who are already collaborating with
ONMGC in the Bombay High) regarding
furiher development of Bombay High
including the satcllite structures.  Detailed
proposals from the company are awaited.

Anseis and liabilities of monopoly
houses

1192. SHRT BHOGENDRA  JHA
Will the Mimiste of LAW, JUSTICT,
AND COMPANY AFFAIRS be pleased
to refer to the replv given 1o Unsiarred
Question No. 2188 on und December,
1gfo regarding growth of Monepoly Houses
and  state

{a) what is the rcomparative number
and names of the Monopoly Houses in
the yrar 1956, 1969 and 1981 the total
assets asnd liablities of each of them ; and

{b} what ia the otal amount advanced
to each of them by the public financial
institutions and total assets of each of them
as compared to the total assets of the
firms or concerns controlled by them ?

THE MINISTER OF LLAW, JUSTICE
AND  COMPANY AFFAIRS (SHRI
P. SHIV SHANKER] : {a) and (b).
The M.R.T.P. Act came into force with
effect from 1-6-1570. In pursuance of
tie Industriai Licencing Policy announced
in Feb. 1973, all the undertakings
which by themselves or along  with
theit jnterconnected underiakings have
amsets of nat less than Rs. 20 cores and
are regisicred under section 26 of the
MRTP Act, 1969, are considered as
large industrial houscs or  Monopoly
bouses as referred 10 in the guestion.
The figures of asets of the Monopoly
houses with references 1o regisirations as
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on 20-6-1978 for the year 1972 and as on
31-12-197H for 1the year 1978 are given in
Staternent 1 laid on the Table of the
House. [Placed in Library. See Mo, LT-
1356/8n]. Similar information for 1999
is not yet available and in respect of
the year 1980, the annual accounts of all
the companies conerned have not yet
become statutorily due,  The information
sought for with reference to specific years
mentiored is nat available, Information
regarding direct Industrial Assistance to
M.R.T.P. Companies by the main finan-
cial institutions viz. LD.B.1, 1.F.C.1. and
ICICY as on goth June, 1980 as furnished
by the Ministry of Finance iz given in
statemnent 11 laid  on the Table of the
House. [Plared in Eibrary. See. No. LT-
1936:8c].  Inlurmation in respect of
other Public Financial Institutions fa
not readily available and compilation
thereof would alse involve considerable
time and labour.

Capacity of Darbhanga Sttion

1173. SHRI BHOGENDRA JHA .
Will the MMinister of INFORMATION
AND RROADCASTING  be pleased 10
refer to the reply given to the Unstarred
Question No. 1200 on  25th Navember,
1680, regarding transmitter for Darbhanga
Station and  statc

{a' how many radio stations have been
opened and  transmitting  capacity  of
old nnes increased since 7th  January,
176 when the statement about Darbhanga
stativn of the ALR. was made ; and

(L) whether it is praposed even now
to imcrease transmission  capacity to
100 kw at Darbhanga and allol more time
for Maithili language, and if not, the
reasons thercof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND  BROADCASTING (KUMARI
RUMUD BEN M. JOSHI) : (a) Twelve
new radio stations have been opened and
power of four trnasmitters increased since
7th January, ig96.

(L) According to the medium wave
frequencies coordinated under the acgies
of I'T'L in 1975, there is no frequency for
day and night operation of 2 100 kw mw
transmitter at Darbhanga, The frequency
permitted is only to increase the power
from 10 kw to 20 kw. Due to constraints
on resaurces, however, there is no praposal
to increase the power of the Darbhanga
Station for the present.

Darbhanga Station of AIR itself lies
well within the serviee area of the 20 kw
tw transnitter at  Patna. Even then it
was set up to meet the aspirations of the
Maithili  :pesking population. The
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existing _ duration allotted to the progra-
mmres of Maithili  language is considered
adeguate, and there is no  proposal to
increase the time allotied to that language.

Transfer of Generaton cader
Engineers to Genersation side

1174. SHRI BHOGEKDRA JHA
Will the Minister of ENERGY be pleased
to refer 10 the reply given to Unstarred
Question No. 2178 on 2-12-1080 regarding
Statr-wise actual  generation, installed
generaling  capacity and  per capila
consumption of power and state :

(a} whether the 18 forei trained
generation cadre  Engineers T:wf' since
becn transferred to the generation side
and removed the distribution side ;

(b} if not, reasons therefor and actinn
taken thereon ;

{c} whether Sakri and other diesel
based power plants  have been or arc
propased to Bv brought in operation and
whether Darbhanga Raj Power House and
Darbhanga Electricity Go.  power houges
are fully in operation ; and

{d} if so, actual generation thereforn ?

THI MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHR1 VIKRAM MAHAJAN)
fa; & (bj. The 18 forcigm rained
engineers who are borne on the generat
cadre of electrical engineers are still posted
on the distribution side, Bihar  Staic
Eleciricity Board have informed that the
generation cadre was  formed in the
1972 with (he enginerrs who npted for this
cadre. The generation-cum-lransmission
cadre was formed in the year 1996 but
the 18 engineers contined to remain on
the generation cadre. The question
of reorganisation of the engineering cadre
with a view 10 developing 'prafessional

rtise 8 under  consideration of the
Bihar Suate Electricity Board. The question
of encadring the engineering personnet
trained  in generation will  be  kept in
veiw while taking a final decision in (he
malier,

(¢) & (d), Sukri and ather diesel
power stations are very old and have
almost cutlived their  useful lives.  Sinee
the machines have become ohsolrte, it is
difficult 10 procure spare parts for them.
Attempus have however, been made to
utilize thern to the extent feasible 10 sui)ply
power in cmergencyfduring  peak  load
hours ta important  loads like hospitals,
waler aupply, railways etc.

9773 L5—8

Nambar of conl Wagaas loaded during
last five years

1175. SHRERAM VILAS PASWAN.
Will the Minister of ENERGY be pleased
ta stale :

{a} what is the averagr number of
coal wagons loaded per month during the
iast five years {also the monthly artoal
figures) ;

(k) out of the wagons mentioned at
{al what are the details of the eoal wagons
supplied to the  power sector per month
during the last five years ; amjn

() details of conl wagons received
by the railways for its own use during
the abave pericd  (monthly) ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) : (a) to (¢} .
The dewails regarding the average number
of coal wagons luaded between Coal Fadia
& Singareni collieries during the last §
years including those for the power secior
and the railways own consumplion is
indicated in the  statemenn below @

Average loading during the last § years

{four whevier wagona:day)

Year Total  Powrr  Railways
1976-77 .+ guty 2353 1575
1977-75 : Gz 234 154
197870 . B4z 2479 gt
197080 . Hoyqts 2625 1468
1giic-B1 7O52 941 1416

{April-January)

Effect of Chance in the Course of
river Ganga on Farakka Super Thermal
Power Station

1176, SHRI R. P, YADAV @ Will

the Minister of ENERGY be pleased
o state !
(a) whether there has been a proos

report  that river Ganga is changing it
course in Murshidabad District and there
is a probability of Ganga going to iu old
channct Bhagirathi

(b1 that this swinging of river wwards
Bhagirathi canal will causs immense
damage to propased Farakka STPS ; and

{c}) whether this reported threat is
being immediately taken up for xr.udg by
experts  body of the Union and State
Governments

agb
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN {a) ra {c).
The river Ganga in Mrushidabad District
of West Bengal, dov nstream of Farakka
Barrage has been cavsing erosion aleng its
right bank. Protective measurces have been
undertaken by the $tate Government and
the Authorities of Farakka Barrage from
where  the Farrakka Super Thermal
Power Station is to get ita water supplv
to safeguard those works of the Barrage
complex likely to be affected by this erosion.
These protective measures are likely to
stabilise river regime conditions. A
comprehensive atudy on erosional problems
due to shifiing courses of Ganga has been
taken up hv the Genlogical Survey of
India.

Pro>osal to set up a Pool of Thermal
Plants

uyy SHRI M. RAM GOPAL
REDDY : Will the Minister of ENERGY
be pleased to state 3
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{a) whether Government ac consider-
ing a prosal for setting up a pool
af thermal plants in the country § and

(b} if so, the deta]ls thereol ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY {SHRI
VIKRAM MAHAJAN) : (a) & (b} .
No Sir, There i3 no proposal to set up a
pool of thermal plants. However, to
augment the generating capacity in  the
country in the most optimal mancer,
Government have a programme for sctiing
up Super Tiwrmal Power Stations at the
pit heads of coal to ensure  bhulk genera-
tion of power withowt recourse to extens
sive coal movement. Apart from the
super thrmal statiomy some  other planix
are also heing  set up keeping in
view load  depsities and other technical
criteria.  The names of thermal prajects
fram wiich benefits are envisaged Auring
the period 1980-85 are given in the attach-
rd statement.

Statement—1
Therma!  Porwr Projects from which henefils are shrisaged during  the period 10Bo-Hs,.

Region State Name of the Project Benefits
during
ioHo-By

{MwW)
1 2 3 4

NORTHERN REGION Haryana Faridahad Extn. Unit [I1 Ba

Panipat Stage 11 220

Punjals Ropar 210
Rajasthan Kota 220
UP Obra Fxtn. 400
Paricha 230

Anpara A’ B0

‘Tantta 440

Central Sretor Badarpur Extension 210
Singrauli Phase 1 G30

Singrauli Phase 11 420

WLSTELN REGION Gujarat Ukai 5th Unit 210
Wanakbori 630

Wanakbori Extension 210

Madhya Peadesh Satpura Bth & gth units 420

Korba East 120
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t F3 2 g 4
I - Knrha West 420
Frrla West Exta. 420
Maharashira Nasik Unit 4th & sth 210
Bhusawal Unit g 210
Chandrapur 430
Parli Unit g 210
Trombay K00
Koradi Stage 111 420
U (Gas 240
Chandrapur Extn. 210
Lentral Sector Korha STPS Gq0
SOUTHERN REGION Andhra Pradesh Vijavawarla 210
Tamil Nadu Tuticorin Unii g 210
Karnataka Raichur Unit I & IIL 420
{ientral Sector Kamagundam Unit [ to 1V o
Neyveli Second mine cut 420
EASTERN REGION Bihar Patra!lu. gth & 1oth Unit Exto. -
z
Barauni Extn. Unit 1V & VI{ 110
Muzaffarpur Thermal 240
DV.G Durgapur Thermal Station 1V 210
Bokarn <B* 250
Orissa Talcher Exto. 220
West Bengal Santaldih Unit IV ~ L2
Landel Exin. 210
Dolaghat 630
K. P. L. Exun, 1o
C.ESC 240
Ceniral Sector Farakka STPS 210
MNORTH EASTERN REGION Asam Bengaigaon 120
Namrup Waste 2
Lakwe Gas 45
Mobile Gas i 1)
Bongaigacn Bxin. o
Changdra Pur Exta. 30
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Utlllsation Of Ssmall Scale Micrn
Hydel Generating Units

1178. PROF. P. |. KURIEN : Will the
Minister of ENERGY be pleased to state ¢

(a] whether Gowernment have consi-
dered the  installation  of small scale
micro-hyde! generating units : and

{b) what are the rxact plans of the

roment to instal such  units where

calans and natural rivalets could be uti-
lized for power generations ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN] : (a) and (b).
Government  attach great imporiance to
the instzllation of micre hvdel units. This
is an  acitivity that weuld have to  be
undertaken by the respective  Srates in
which the potential exista. The Ministry
of Energy has offered to make available
ta the States, the services of cxperts, and
any other technical assistance that may be
required by them.

Increasing Coal Production

1179. PROF. P. J. KURIEN :
SHRI K. PRADHANI @
Will the Minister of ENERGY be pleased
to state ¢

{a) what are the specific steps taken by
Gove rnment to ralse coal produclion

{b) What is the investment planned for
Coal Induostry in the Sixth Plan ; and

(c) the measures taken to curb the grow-
ing indiscipline in the cozl industry ?

THE MINISTER OF STATE 1IN THE
MINISTRY OF ENERGY tSHRI
VIKRAM MAHAJAN) : {(a) The steps
taken to improve the coal  producton
includes dnter afio ;

{ij Supply of power ta the coal-mines
has been acrorded a higher priority and
the distribution system in the cvalficlds
is being streamlined to  improve its
reliability. A decision has  been taken
to inatal Gas Turbines in mining areas
suffering {rom achronic power shortage
and proposal o instal captive chermal
stations of small capacity in the coal-
fields is presently under consideration.
Aparl fromi this gencration of power
from the existing capative diesel seis is
being  maximised and commissioning
of the scts under  insiallation is being

" expedited.

{ii) The acquisition of land for min-

ing purposcs is being expedited in cun-

uiation with and the assistance of

. concerged State Governmeat  and in
partic :tar jo Bihar and Bengal.
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{1ii) Maintaining a close liaison with
the State Governmeni  concerned to
improve the law and order and industriall
relatiovn situation in the coalfelds
areas,

{tv] Collaboration from forrign
cauntrics i3 obtained 10 improve the
mining technology in the mines with a
view to improve the production, pro-
ductivity and canservation of coal.

(b} As per the Draft Sixth Plan Docu-
ment the investment during 1680— 85 would
be of the order of Rs. 2573 ctores in Coal
India and Singareni Collieries.

(€} Number of steps have beren taken toe
curb growing indiscipline in thr cca
industry which include ;

{a) Maintaining elose liaisun with the
concerned State Govermanent with a view to-
improve ‘aw and order situation in the-
coalfields.

{b) Gradual departmimtalisation of the
transpurtation of coal. coke and sand in a
phased manner,

{¢) Strengthening the seeurity arrange-
ments in the collieres.

{d) Increasing the numher nf police
stations and police out pusts in the Dhan-
bad area and making the police foree more
mobile.

fz) A drive against the money lenders
has also been launched by the State Go—
vermment of Bibar.

Committee On  Judicial Heforms

1180, SHRIMATI MOHSINA KID-
WAL : will the  Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased 10 state -

{a} whether the terms of reference for the
Committee on  Judicial Reflorms in the
couniry have since been fualised ;

{b) if 10, the main features thereof 3
and

{c) when it is likely to start its work

THE MINISTER OF LAW, ]JUS-
THCE AND CGOMPANY AFFAIRS
{SHRI P. SHIV SHANKER) : (a) 1a {c).
The matter ia  s1isl under considerstion.
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Interviews for A:pnintment of LPG
Dienel and Petral dealess

11fle. SHRI PIUS TIRKEY

SHRI D. M. PUTTEE GOWDA

SHR!IJ SANAT KUMAR MAN-

Will the Ministrr  of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether interview for the appoint-
ment of about Bo LPG dealers and 140
dicsel and petrol dealers were held in Octo-
ber and November, 1980 and persons were
selected on the hasis of guidelines frarmed by
the previous Cong. (I) Minister in charge;

(b) the tolal number of advertisements
given in the prem or other media for this
purpose, the amount spent thereon and the
amount spent in cailing the candidates and
ay honorarium and allowances 1o candidates
if any, and to members of the intcrview
commitiees;

{c) whether in January, rof1 inatruce
tions were issued cancelling all the inter-
wiews, if 80, reanons therefor;

{d) whether it is proposed to select new
dealers on adhoc hans from amongst persons
who were even not candidates for dealer-
ship and who had never applied for the
same; and

(¢} whether unemployed educated, une
employed engineers, war widows, physicall
harndicapped and Scheduled Castes Mg
Scheduled Tribes candidates have alswo
been ignored after interview?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C SETHY) ¢ {a} Inlerviews
in respret of  some of the deaiers
shipsjagencies planned  for  1g80-B1
were held by the 0il Companies during
October and November, 1980 also butfinal
decision thereon was not taken. Complete
drtaily in this regared are not readily availa-
ble.

(b} Records regarding such day-in-day
affairs of the companies are not maintained
by  Government, Moteover, collectionf
compilation of drtails in this regard ia a
costly and time consuming process.

(e} It was decided that instrad of short-
listing 40 candidates for ineerview by il
Companirs for selection of dealers for couk-
ing gas agenciea, peirol{diese] pumps eic.,
all those who qualified should he called for
interview. It does not necessari'y mean
that those who were interviewed earlier
weree excluded from  comsideration.  How-
ever, the (3l Companics thought it Th a®
interview all eligilile candidates  afresh
3o as to bring uniformity of standards in
Selection  procedure.

() & (e) No, Sir.

Supply of Gas by Bangladesh

11fig. SHRI SONTOSH MOHAN
DEV: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS . be pleased to. state;

(a) whether any agreement had been
signed with the Government of Bandgla~
desh for supply of gas to India;

{b) if not, the present stagr of negotia-
tions and when the agreemen: is expected
to [inally come into operatian; and =
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(;Z the areas in India which are going
to be benefited from the Bangladesh gas ?

THE MINISTER OF PETROLEUM,
CHEMICAL A D  FERTILIZERS
(SHRI P.C. ETHI) :{a) o. ir

() Daes not arise.

(c) Does not arise.
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Iasue of licence for production of
Patato Based Alcohol in Himachal

Pradesh

1187. SHR1 KRISIINA DATT SUL-
TANPURIL: Will the Minister of FETRO-
LEUM, CHEMICALS AND FERTILIZ-
ERS be pleased ta state whether the question
of jssuing a licence for production of piatos
based alcohol in Himachal Pradesh is being
considered and if 30, by what time it 13
likely to be given P

THE MINISTER OF PETROLLEUM,
CHEMICALS  AND FERTILIZERS
[(SHRI P. . SETHI} 1 In tays,
M/s Mohan Meakins Breweries
Limited, had applicd for the issur afa Carry
on-Business  Industrial  Licence for the
manufaciure of one lakh litres of Voudka,
Gin, Brandy and Whisky at Solan in
Himachal Pradesh making use of poa-
toes, fruits, peaches and plums and barley.
They were sued a Letier of Intent for the
manufacture  of Aleohol with a provisional
capacity of (100 hulk kil litres subject to
a number of conditions.

Subsequently  the party requsted for
permission to 4o io for foreign collaboralion
which was alsa agreed to in priociple sub-
ject to the party undertaking expart of yu
of their production on a perpetual basts,
There has been no other application
for producuon  of paato-based alcohol in
Himachal Pradesh and if such an applics.
tion is received it will be considered on i
merils.
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(@) o
v () % T8 Iz
'Self-Sll.ﬁdenqr in Oil Pr.Jluctiow

1rgo. SHRT V. 5. VIJAYARAGHAY
. i Will. the Minister of PETRO
‘ILEUM, CHEMICAL AND FERTILL.
{ZERS ~be pleased tostae ¢

! Ip) What'is the total il produttion
in the country at present ;

-+ .Ib} what steps are being taken to maxi-
mige’ production of ¢il from  indigeno us
y%0urces 1and

{c) by what time the coyntry will be.
come sell-sufficient or nearly self

sufficient ?

THE MINISTER OF PETROLEUM
OMEMICALS AND  FERTILIZERS
(SHRI P.C. SETHI) : (a) During
1gBo-81, the indigenous production is esti-
mated at 10.2 million lonnes.

(b) An ambitidys programme lor

- exploration and producton involving a
finarcial outlay ol Rg! 287358 crores has
.:#een-includrd-m the Sixth Five Year P lan.
‘o . supplement the maximum possible

i ¥fforts ol the ONGC and OIL and further
, increase the oil exploration activity in the
- country. Government has™decided to invite
. offers from svlected .competent pariies
lor oil exploration in 32 blocks in the coun*

=, 1y ¢ 1.

F1- (c) Government's strategy is t0" try .
‘and discover the maximum possible ol
in the shortest possible time and plans are-
drawn to achieve these objeclives. There
is also the need to conscrve this noh-re-
t newable © sourge ©of  ene on the -
;» basis.ol establisted reserves knewnso [z,
it is difficult 1o hold out any premise of
. sell-st fliciency in the vory nean Tuivre,
Rty -
VAgreement ' with: U.AE for Estab. '
P lishmene of a Refijnery :

rigr. SHRI V.S, VIJAYARAGHA-
VAN
SHRI LAKSHMAN MALLIC:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
;be pleased to state :

(a) whether Government ol India
have made any agreement with U.A.E. to
establish a refinery in Western India ;
rand

‘.'..fo)) il so, the location. add detagls | therp-;
of ?
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THE MINISTER OF “TATL IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALRIR SINGH) : (a) and (b). Prelimi-
nary discusions have taken p'lacr with
U AE. on the esta listhment of a joint
fefinary op the Wast Chast of India
Tar Inde-U.AE. Joint Commission in

sir m-ctmg on. 20-12-1980 directed
that the project should be taken up at the
earliest  for a joint discussion at the
‘Goverrunental [evel.

Petro-Chemicals Company at Haldia

g2, HRT JYOTIRMOQY BOSU
Will the Minister of PETROLEUM,
CHEMICALS & FERTILIZERS be
pleased to state

(a) salient fratures of the proposed
Petro-Chemicals Complex proposal to be
set up by the West BBengal Industrial Deve-
lopment Corporation at Haldia, West
Bengal ;

1

= {b) what is direct and indireet employ-
ment potential of the proposed complex ;
and

(c) when work is expected to be started ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(sHRI P. C. SETHI) : (a) The letter of

nt  issued - to West- Bengal Industrial
T}relopment Corporationfor setting up a
Petro-chemical Complex at Haldia, envi-
sages the manufacture  of -certain Petro-
chemicals as indicated in the attached
statement.

(b) According to the Detailed Project
Report prepared by the Corporation,
the proposed complex will providé direct

ployment 10 2000 persons. In addi-
tion, manpower at site for contracted jobs
13 estimated at 425.

?(c) The Corporation is in the process
of taking steps to implement the project.
Mctiral- construction - may start after the
letier of iAtént is convérted into an indust-
trial licence.

STATEMENT

Tiems of manufacture in the Petro-
chemicals Complex at Haldia

§.No. Item of Annual capacity
% . manufacture - (tonnes)
.

k]
P Ethylene 1043,000 °
"Propylene 59,500

2 3

4 Butadiene 16,500
4 B-enzene 24,000
Toluene 14,000

&  Acctylene 1,200

7 Pyrolysis gasolene 52,000

8 Heavy Fuel oil 14,000
(CB
g C-4 raflinates 15,000

1o - High Density
Polyethylene 40,000

11 HDPE compound 6,000
12 Polyv-inyl chloride 45,000

17 Vinyl Chloride

Monomer 46,000 (for
PVC)
14 PVC compound 4,000

15  Mono ethylene glycol 25,000
16 Ethylene Oxide 213,500 (Incl,
MEG

‘Manufacture)

17 Polyglycols 3,000
18 z-ethyl Hexanol 21,000
19 Butanols 9,500

Represerntation by Employees of
Delhi Gas Company

*1193. SHRI R. L. P. VERMA :
Will th  Minister of* PETROLEUM,
GHEMIL ALS AND FERTILIZERS  be
fleased 1o wiate '

“(a) whether Government have received

resentation dated 1g-12-80, from the
employees of Delhi Gas Company through
the Prime Minisler during December,

¥

(b) if s0, the details.of the demands of
the employees of Delhi Gas Company,
and the clarification about the position
if services after completing the taking over
of Company ;

' (c) Governments rencuon to represen-
tation, demand-wisc
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{d) the reasons for not clarfying the
pasition about the scrvices of the em-
ployees  while 1aking over the Delhi
Ga! Company ; and

{¢] the details of the final decizton being
taken/taken in the matter and whether
they will be absarbed by the Hindu!u_m
Petroleum Cornration, if 8o, the details
theteaf ; and if nat, the reasons thercfor
because the employees of Kasangas have
been absorbed by H. P.C., or alicrna-
tively they (employees uf_D, G.q.) may be
given an agency [o run in Delhi ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS (SHRI P.C. SETHI) 1 (a) Yes,
Sir.

{b} The emplayces of Delhi Gas Com-
pany have requested for the clanfication
abont their scrviee  position.  Thewr
demands are—

(i) that with thc upgradation of
deaters of De hi Gas Company,
their employer (Delhi Gas
Company) will be out of business
and will not be able to maintain
the organisation and thus employ-

will face uncmploymenil.
Therefore, all o" them should be
absorbed by Hindustan Fernleum
Corporation {HPC), as it
has been done in the case of
Kosangas Company’s  cmplo-
yres o

(i) that they should also be given a
chance of having a gas agency
individually which are bring
advertisedd for  thc  common
public.

(c) to (e}, Kosangas Company  waas
aken over by the Government alung with
the employees of the Company. There
is no proposal to lake over che Delhi Gas
Company and the question of absorption
of these emplovers in HPC does not arise.
The employers of Delhi Gas Company
cannot alsa be conudered for award of gas
agencies in individual capacity. 1f such
employcey apply in responsc o advertme-
ments for new agencie, their casrs will be
considered along with  others provided
they are cligible for such consideration.
If, however the employees form a Coopera-
tive Socicty and the same is found to be
viable, HPC may consider award of
agencies to such a Society.

Asalatance to Ofl Companies for
Delicit N

1194. SHRI P. M. SAYFFD @ Will
the Minister of PETROLEUM, CHEMI-

FEBRUARY 24, 1881
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CALS AND FERTILIZERS be pleased 10
state 1

(a) whether latest hike in price of
petreleum products, the oil companies have
io Dear a defiet of nearly Rs. 2y crores ;

(b} if so, what are the atrps being
considered 10 help the oil companies for
their huge deficit ;

{¢) whether ail companies have expressed
their view that the increass in the prices
allowed by Government is not going to
solve their problem ; and

(d) if 30, what are the reasons pul for-
ward by them ?

THE MINISTER OF PETRULEUM,
CHEMICALS AND FERTILIZERS
1SHRI P. C. SETHI) : {a) to (d). Cash
deficit of Rs. 896 crores on 1-1-1981, mainly
due to borrowings from banks, will be
clearrd by 31-5-1082.  Thr losses incurred
by the oil companies due to ascalation in
refining and marketing costs and working
capital of about Ra. 60 crores per annum
are alsa being made good through provi-
sions in the recent price increase.

Colour T. V.

11g5. PROF, MADHU DANDAVATE:
will  the Minister of INFORMA-
TION  AND  BROADCASTING be
plrased 1o state :

{a) whether it is true that the Ministry
has been advised by the Prime Minisker
te go slow with the scheme of coloured
television ; and

() if s0, what is the revised attitude of
the Mimsiry 1uwards introduction of
celoured Television ?

THE DEPUTY MINISTER IN THE
MINISTRY QF INFORMATION AND
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI) : (a) No, Sir.

{b} No decision has been taken so far
on the iniroduction of colour Television
in thr country.

Effect of shortage of Power on
Industries in Rajasthan

v1gh. SHRI SATISH AGARWAL :
Will the Mipister of ENERGY be pleased

ta statc

{a) whether due 1o acute thertage of
power the industrial unin in Rajasthan
both big and small are  facing acute diffi-
culty ;



{b) whether small  industriz!  units
arnund Jaipur and Jodhpue have been so
badly hit that many have pulled down
their shutters till such time as power is
made available to them j

1c; whether this hus rendered lakhs of
workers johless and has subjected the
Statc to huge indusirial loss at a time when
the State is suffering from acute drought
condition ; and

{d) if so, whether Central Govern-
ment have analysed the reasans for drastic
cut in the supply of electricity ta Rajasthan
and what steps are contemplated by the
Centre 1o come that zid of State Govern-
ment by releasing more power and if so,
by what time a situation of normalcy in
resprct of power will be introduced in
Rajasthan ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) : (a) In view of
the reduced inflows of water into the
Gobindsagar and Chambal reservair, the
lower generation from Bhakra-Beas com-
plex and Chambal complesx has resulted
in lower availability of power in Rajasthan,
The position was aggravated with the
forced outtage of RAFPP Unit No. 1 at date
from 181h December, 1980 to 28th January,
1081, As a result of inadequate availa-
bility of power in Rajasthan, the Govern-
meat have imposed  certain restrictions
on usc of power any cortain categories of
consumers including industries.

{b) There is no power cut on small
industrics Joad up to 25 H.P.

{¢) Does nol arise in view of the reply
against part {b) above.

(d) In order to meet present power
shoriage condilions in Rajasthan, assis-
tance from the Central Sector Bada r
Thermal Power Station is being given to
the extent poessible. based on day to day
availability of power in DESLU/BTPS
systemns. Assistance of 192 lakh  units
was given from BIPS to Rajasthan during
ﬂ;:gmonths of December, 1980 to January,
1981,

In addition, steps have been and are
being taken fo expedite the commissioning
of new gencrating capacity to augment the
power availability in the Staie.  Aboul
466 MW of additional capacity is scheduled
to be comenisioned during the period
1680-8r.  Besides, Rajasthan will also
benefit fram some of the Central Sector
Power projects under execution in ihe
Northern Region.
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Exploitation of Hydro-Electric
Resources

rrg8. SHRI - M. V. CHANDRA-
SHEKARA MURTHY : Will the Minister
of ENERGY be pleased to state :

(a) whether Union Government have
-decided to play a big role in the exploita-
tion of hydro-electric resources ; and

(b) if so, whether construction of cen-
trally owned and operated National Power
‘Grid is also proposed by the Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) : (a) Government
has decided to lay great stress on the
exploitation of the country’s hydel re-
sources.

(b) The proposal is under the active
consideration of the Government.

fgams 5w A WEW
P ICEC
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Steps to improve: the Working
of Ministry

1200. SHRI P. M. SAYEED :
SHRI B. V. DESAI :

Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state :

(a) whether he had taken certain steps
to improve the working of the Ministry ;

(b) whether the improvemet and
changes have been introduced in the
Directorate General of Supplies and Dis-
posals ;

(c) if so, what are the details of the
changes made ; and

(d) to what extent, they have been
helpful.

THE MINISTER OF STATE IN
THE MINISTRY OF SUPPLY AND
REHABILITATION (SHRI BHAGWAT
JHA AZAD) : (a) Yes, Sir.

(b) Yes, Sir.
(c) Orders passed include :

1. The powers delegated to officers
at all levels for purchase and dis-
posal of stores have been enhanc-
ed by about 509, and such
restriants, imposed on the exer-
cise of these powers, as are
now cons:dered unnecessary
have been removed.

2. With a view to expending p r-
chase decis.ons, tender committee
system has been introduced as
an experimental measure in 4
of the 12 Directorates of DGS&D.

3. Late/delayed tenders and post
tender revisions not to be consi-
dered.

4. In order to ensure timely supplies,
progress of supplies is to be spe-
cially monitored.

5. Registration to be completed with
in a period of 6o days
from the date of receipt of appli-
cation.

6. Direct purchase and disposal
powers of the various ministries/
Departments have been enhan-
ced.
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(d) The measures taken are expected
fo improve the performance but it is too
carly to assess the impact.

12 hrs.
RE. SITUATION IN GUJARAT, ETC.

MR. SPEAKER : The Home Minister
will make a statement on the Gujarat
situation at .30 p.m.

SHRI GEORGE  FERNANDES
(M zaffapur) And you will per-
mit discussion under Rule 183.

MR. SPEAKER : We will sce that.

SHRI GEORGE FERNANDES : We
have given a not.ce_for discussion under
Rule 193.

S 9t amaE o (qE)
HeAA AZ134, A9 AIU-AAT T FD
1A 0

WeqN AgAQ ;. LA 7§
ARG i

At 9V AW qH AT E 4

WE i REIIT : AT 43 T30 |

THE MINISTER OF PARLIAMEXN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR1 BHISHMANARAIN
SINGH) : Sir, certainly the government is
very much concerned about  what is
happening in Gujarat, Government will
make a statement at 3.30 p.m. today on
the situation in Gujarat.

SHRI GEORGE FERNANDES :
Thank you, Sir. I want to make just one
point and that pertains to the situation in
Manipur. The situation is very grave.
It is a sensitive area. 1 want the govern-
ment to give an assurance that they wiil
not do anything which will prevent the
setting up of a non-Congress (I} govern-
ment there,

ql UAEAT Qe (92AT)
QETET ST WA [ F USAAHZ qiAd fear
g1 A9 &2 2T gfEa 11 aaE §
g3ATH 9T (=wIUTA)

PHALGUNA 5, 1902 (SAKA) in Gujerat, etc. 250
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MR. SPEAKER :This is a State subject.

st alo AR @ FET 9T FTEATC
Ereardie B c i1 S

MR. SPEAKER : No. XNo. Not re-
enrded.

SHRI P. NAMGYAL : *#*

wtus WERW - afsu | mT @
FCIRAN
(em=erer)

SHRI SATISH AGARWAL (JAIPUR):
Sir, the Minister has  just now  said
that the Home Minister will make a state-
ment at 3.30 p.m. over the Gujarat situa-
tion. Don’t yon fee that had the govern-
ment announced it carlier  then forty-
five minutes of the question Hour could
have heen saved.

SHRI BHISHMA NARAIN SINGH
During the Question Hour no announce-
ment is made,

ot ®A W anrer (fgame)
sTeael WIS, AT UvT HUET F AT A
91 g1 AR | 0F At 76 £ F=aT FT
™ FT & 93T FT famm

RETA WRITG - TF IJE AT @I 2 b
Zm fafaet #1 fewizq ox @0 @™
AT

DR. KARAN SINGH (UDHAMPURj:
Sir, Jammu and Kashmir is a very sensitive
state. There has been great turmoil
yesterday in Jammu. There have been
lathi charges.

MR. SPEAKER : You come under
some Rule.

DR. KARAN SINGH : Some statement
should be made by the government with

regard to the situation in Jammu and
Kashmir.

"Not recorded.
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12.03 hrs.
PAPERS LAID ©ON THE  TABLE

Reviews aND ANNUAL REBURAT OF FILM

FINANCE CORPORATION LTB. Bowaay, Na-

TIONAL FILM DEVELOPMENT CQRPORAOTIN

v1b., Bomssy, Ispan Morox Picrures

Exrontr CorpoRaTion LTD., BoMpay ror

197980 WITH THREE STATEMENTS FOR
DELAY

THE MINISTER OF INFORMATION
AND BROADCASTING {SHRI
WASANT SATHE) : 1 beg to lay on
-the Table:—

{1} A copy each of the following papers
{Hindi and English versions)  under
sub-sectionn (1) of section GanA of the
-Companics Act, 1956:—

{aifi}) Statement regarding Review
by the Government on the working of
the Film Finance Corporation Limited,
Bombay, for the period from st April.
1990 to 1oth April, 1gfo.

(il Annual Report of the Film
Finance Corporation Limited, Bombay
for the period from 18t April. 1979, to
10th April, 3980 along with the Audited
Accounts and the comments of the
Comptroller and Auditor  General
thereon.

1Placed in Library. Sec. No. LT-1Bug/81]

{b}{i) Stalement regarding Renview
by the Government on the working of
the National Film Development Corpora-
tion Limited, Bombay, far thr  year
“1g75-8a.

{ii) Annual Report of the Nalianal
Film Development  -Corporation Limi-
ted, Hombay, for the yrar 1979-80 along
with the Audited Accounis and the
comments of the Comptroller and Auodi-
tor General  thereon.

[Placed in Library. Sec. Na. LT-18g5/H1]

(c)(i) Statement regarding Review
by the Government on the working of
the Indian Motion Pirtures Export
Corporation Limited, Brmbay. for  the
-period  from 1st April. 1970 to
1ath  April, 5B,

{i1) Annual Report uof the Indian
Motion Pictures port  Corporation
Limited, Bombay for 'the period from
19t April. 1979 to 10th April, igho
along with the Aundited Accounts and
the comments of the Comptroller and
Auditor General theeeon,

(0 Three staternerdn  (Hindli  and
“fnglish versions] showing reasoms for
-delay in laying the papers menticned
-at (1) above.

[Pluced in Library. Ssa. No. LT-1856/81]

REAtoNs POR NOT 1AYING IN TIME THE
ANNUAL REpORT AND ACCOUNTS OF
BonoatoaoN  REFINERY  AND PrTRO-
CHEMICALS LTD. FOR 1979-Ba, NOTIFtcATION
KE. PARF1L INVESTMENTS AND PRIFATE
TRADING  LTD. AND DOMESTIC G4% FRIVATE
T ANNITAL HREPORT AND REVIEW OF
THE OGO, AND 1TSS SUBSIDIARY
CoupARY  FOR 197980 -

THE MINISTER OF PETROLET'M,
CHEMICALS AND  FERTILIZERS
{SHRI P.C. SETHI) : I beg 1o lay on
the Tahle:—

{1) A statement (Hindi and English
versions] explaining  reasons for nnt
laying the Annual Report and the
Accounts of the Bongaigaon Refinery
and Petrochemicals  Limited for the
year 1979-B0  within  the preseribed
period’of nine months after the close of
of the Arcounting.yrar.

[Pluced in Lilrary. Sec. No.LT-18ge/8c)

{2] A copy of Natification Ne. 8.0).
091 (E) (Hindi and English versions)
published in Gazette of India dated
the joth December, 1g80 regarding
exceptions, restrictions and limitations
subject 1o which the Companies Aet,
1956 shall eontinue  to apply to the
Parcl Investments and Trading Private
Limited and the Dnrrnestic Gas Private
Limited, TUnder sub-section  (2)
of section 16 of  the Farel
Investments and Trading Private Limi-
ted and Domestic Gas Privale Limited
{Taking Over o Management) Acl,
1979.

[Plaed in Library, See. No.LT-18g8j61]

(33{1} A copy of the Annual Report
together with the Audited Accounts
(Hindi and English versicns) of the Oil
and Natural Gas Commission for Ihe
year 1976-B0 and of itr  subsidiary
company Hydrocarbony  India  Limi-
ted, New Delhi, for the year 1979,
under sub-section (3 of section 29
read with subsection (4) of section
22 of the (il and Natural Gas Comeni-
ssion Act, 1g50.

{ii) A copy of the Review (Hindi and
Engish versions) by the Government
on the working of the 04l and Natural
Gas Commissinn for the year 1979-80
and of its subsidiary eompany Hydro-
carbona India Limited, New 13rlhi,
for the year 1979.

[Placed 1n Library Ses, No.LT-1806/81]
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Nomimcations vnnen Mowororirs  ano

APATRICTIVE TRADE PRACT.CES AcT, 196)

AND ANNUAL REPORT GOF CENTRAL VAEF
COUNGIL.  FOR 1979-Ho

THY 37"N753TLR OF LAW- JUSTICE,
AND COMPANY AFFAIRS (SHRI P,
;‘}HI]\' SHANKAR) : I beg to lay on the

‘able;—

{1} A copy each of the following Noetifica-
tions (Hindi and English versiora) under
subsection {3) of section 67 of the Mono-
polies and  Restrictive Trade Practices
Act, 1ghg—

(i) G.S.R. 1289 published in Gazete
of India dated the 20th December,
1980 camtaining  Corrigendum
Nalification No. (L.8.H. 448(E) dated
the 25th July, 1o8o.

{ii) The Monopolies and Restric-
tive Trade Practices Commission (Re-
eruitment of Members  and  Staff)
Third Amendment Rules, 1980, pub-
lished in Notification No. GER. 3,
irt:}BGazt'.rle of Tndia dated grd January,
108t-

[Placed in Librarv. See No. L'T-1990/81]

{2) A copy of thc Annual Report
{Hindi and English versioms) of the Central
‘Wakl Council for the year 1979-B0  along
with Audited  Accounts.

[Placed in Library S-. No. 1,T-1980/81]

12-05 hra.
MATTERS UNDER RULE 377

{i) Asaroamition o¥ CHITTARANJAN
Narionar Cawger  Rzsmarcu CENTRE
AND CHITTARAN]AS  Gawcer  Hospital,
CALCUTTA.

DR, SARADIEH ROY (BOLFPUR)
Sir, a propmal for the merger of
Chittaranjan  National Cancer Research
Ceatre and Chittaranjan Cancer Howital,
Calcutta with a view 1o setup a Regional
Cancer  Centre for Eastern Indio, bas
heen  accopted in principle long before
but not implemented so  far. Several
meetings were held between the  Staie
Governmet of West Bengal and Central
Ministry of Health on this propnsal.
Amalgamation o the Research Centre
and the Hospital for Research and Treats
ment of Canceer in Fastern  India s
necesyary and this isue hould be settled
expeditioualy,

Under there circumstance, I orge upon
the Government to give directions 10 the
Minisiry for fnelising the amalgamation
of the twe institutions tmmediately.

I also demand that the Minibter make
& saten.nt  1bereon.

Rule 377 254

{i) DopureseTwren U.P, axp BiuAR
R . ALLEGED HacUParioN of CerTAIN Braanr
LANDS BE UI.P. PARMERS.

PROF. K.K. TEWARY (Buxar) 1
Mr, Spraker, Sir, with your permission,
1 wish to raise the following matier of
urgent public importance under Rule g77 ¢

Sir, there is a long-standing boundary
disputr between 1P, and Bihar due 10 the
conatantly changing mid-stream of the
river Ganga affecting large areas in Ballia
and Bhojpur districts of the respective
States. Affected farmers of these districts
have taken this dispute to Courts and
there have been a series of  Litigations.
The dispute has also led to violent clashes
and claimed many lives in the recent
years. The entiee region is in the grip
of unprecedented tension fullowing luceible
occupation of thousands of acres of Diara
land of Bihar farmcrs by U.P. farmers
supported by the autharities of U.P.
Eeprcially in view of the onset of harvrsting
of thr Rabi crops, the prevailing tension 12
bound to iead ta large scale vinlence and
bloodshed.

I request the Central Government to
intervene and resore thrse lands 1o the
Bihar farmers to whom it really belongs.

{iriy Deveropsent of Colncnre  Pam
N Tamie Napt.

SHRI N. DENNIS (Nagercoil) @
Mr. Speaker, with your permimion,
wiah to raise the following manter of urgent
public importace under Rule 377, Calat-
chel harbour, which is in the West Coast
of Tamil Nadu, has to be developed at
jeast as a Minot Port. This is the ouly
Harbour for Tainil Nadu in the West
Coast. Thiy is an historical ancient har-
baur which had regualr trade \._wth the
neighbouring countries, such as Sri Lanka,
Middle-East and alsa Caontinental countried
il recently, But it has =n far not deve
loprd and ita  previows importance ia
vanishing. If this harbour is develaped,
iradr and commerce there wnyld be re=
vived. Marinr faod-stuffs, mineral rare-
carths, fikre, coir products and other
produrts of this area could be exported
conveniently, As the ather Parw from this
area are situated far away, now the rxport
potentiality is retarcded and the prople of
this area suffer economically. o,
requesl that Govemment may he pleased to
take carly steps for the development of
Colochel Port at least as a Minor Port.
Thank you.

{iv) DEVELOPMENT OF CERTAIN CANTING
MENT AREAS 18 HiMacual Prapesa.

st yomm gewagd (s
wew & Famr &ea, fowen
qar e ® gk, et
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(v] ENHAKCEMERT OF RATES AND INADEQU-

ATE BUPPLY OF WATER AND ELECTRICITY TO
FARMFERE

w5 omeitvw mag  (fgme)
a7 waw § safw femwl .
o ®E W OWIT weTEl s 3T
qzat & aife e waw o o§@15
afgA A q9ga | gl wie wew
Tl X TE A TEHT W AIE TEAmT
T #r O F g@wr gfF @
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22.10 Hrs.

MOTION OF THANKS ON I|HE
PRESIDENT’S ADDRESS——contd.

MR. SPEAKER: The House will now
take up further consideration of the
following motion moved by Shri V. N.
Gadgil on the 19th February, 1981 and
seconded by Shri Nawal Kishore Sharma
on the 20th February, 1981, namely:—

““Chat an Address be presented to the
President in the following terms :—

*That the Members of Lok Sabha
assembled in this Session are
deeply grateful to the President
for the Address which he has
been pleased to deliver to
both Houses of Parliament
assembled together on the 16th
February, 1981."

SHRI SATYASADHAN CHAKRA-
BORTY (Galcutta-South) : Mr. Speaker,
Sir, with your kind permission I continue
my speech. Sir, in this Address. as I
said yesterday, we find that the Govern-
ment has painted a rosy picture about
the future of the country.

At Tm faxig qagia (Frarge):
:aq A, g fafrery adr ¥ o

RTA WAVIT - AT AAr I3 g
g1
Q

st v faa@ qEam o forg
FIT FI?

weTe WA [T AT fgaar
HAH AW @A § HIAT § AT AT
fra o ?

SHRI SATYASADHAN CHAKRA.
BORTY: Sir, we draw lessions from the

experience of the past and from those
lessions, we plan our programme and

3773 LS.—9
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policies for the future. Now, what are
the lessions of the past ? I was quotung
from the Report of the Planning Commis-
sion that in India, during all these years
of planning, the rich have become richer
and the poor poorer. Only the other
day, the Minister mentioned on the floor
of the House about the Fair Price Shops.
Now, the point is that the persistent
refusal of the Central Government to take
over the wholesale trade in the country
will make a mokery of the existence of the
Fair Price Shops. Until and unless you
control the whole-sale trade, you cannot
make available the essential commodities
to the common people at reasonable prices.
This Government is doing exactly the
opposite. It is planning to withdraw_the
exisung subsidies. In the Sixth Plan
document, it is said that to have more
investible surplus subsidies which are
given for foodgrains should be reduced.
Then what will happen to the prices of the
commodities which are most essential
for the common  pcople ? Our
friends are eloquent about the per-
formance of Shrimati Indira Gandhi.
This time she has been in power for more
than thirteen months, but she was in power
for more than 11 years earlier. What was
her performance during that dynamic
decade, during that golden era of our
history, Well, I will rely on the statis-
tics supplied by the governmental agencies
to judge the performance during the whole
period of Shrimati Gandhi. The wholes le
price index saw an increase of 134.4 per cent
between March 1966 and March 1977.
That was the golden era, the dynamic
decade. The rise in prices was 134.4
per cent. Then, the consumer price for
industrial workers increased by 117.8 per
cent, What an example of Government
that works ! Some hon. Members from
the treasury benches would ask from where
I am quoting these figures. For their
information, I would like to mention that
I am quoting from the Reserve Bank
bulletin.

Then, according to the statistics supplied
by the Planning Commision, in 1966 the
index of real income—I want to emphasise
the words ‘real income’—of workers with
less than Rs. 400 of income per month
was g5, and within a period of ten years,
that is in 1975, it was reduced to 66.
What an improvement § It came down
from g5 to 66 during that dynamic decade
of Shrimati Gandhi.

Now, let us sce the condition of the
agricultural workers. There was a massive
peasant rally in Delhi recently. Well,
the ruling party has a right to do it, but
it has no right to bluff the people. They
are shedding crocodile tears for the rural
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masses, for the poor and for the down-
trodden peuple.  Bue, what are they doing
actually for the rural niaz.e ? Again
I quote the figures that I have. The
eaming of agricultural labour based on
1g60-61 prices in 1g63-64 was Rs. 282.5
and in 1974-75. i1 was Rs. 185.10. This
ia the annual income. There is a reduction
in the annual income of the agricultural
labourers. Acrording to thc National
Sample Sutvey, the number of landless
howeholds has increased from 6.1 millions
in 1954 10 21.4 millions in 1971-72. More
of thr village mamses are losing land and
there is a eoncentration of land holdings in
the hands of a few persons. As apainst
this, the assets o the top twenty monopoly
houses incrrased by abaut 36 per eent
between March, 1972 and March 1977,
Whom are you serving ? Whose interrsts
are you pratecting ? The Preamble of
the Constitution says @

“We, the people of India, having
solemnly resolved o Constituta
India into a Sovereign..Demo-
cratic Republic. ,**

It means, the people of India are the real
rulers. But can you show mc any rxamples
where the rulers are impoverished ; where
the rulers become unemployed and poar?
Or, is it the fact that it iz not the people
of India who are, in fact, ruling, it is the
microscopic m nority of the people of
India who are ruling India ? Otherwise,
how is it that alter so manv vears of plan-
ning, after so many years of dynamic leader-
thip, accending to your own statistics
the rural masses are losing land, their
income is reduced and there is a 769 rise
in the awsets of the 2o monopoly houses ?

The Task Force of the Planning Com-
mission came out openly and stated
that the Government had not got the
pelitical will, and that the Administration
is bound up with landlords by hundreds
of threads. That is your own document
1 am gquoting from-=—1.e. that you are not
gerious about land reforms, and that the
Administration is bound up with huadreds
of threads with the landlords. You don®
bave that political wili. You may have
some laws in the statute Book ; but, as you
know, by simply passing an Act, you
cannot change the Int of the rurml masses.

in the Constitution of the United
States of America, there is equality in the
cyes of law. All men are equal ; but it
took Americans nearly aoo years to realize
thai the Blacks were nut treated as equals.
You may have some laws, but i you lack
the political will to implement those |aws.
they will adorn your statute Book, hut
thry are not going to change the ecomomic
atructute.

FEBRUARY 24, 1881 Address (M) abo

SHRI ANANDA GOPAL MUKHO-
PADHYAY (Asansol) : It in a clear case
of indigestion. He neels Digene.

SHRI SATYASADHAN CHAKRA-
BORTY : I have a good stomach. I
don't need tablets. he needs them.

Now, as againt this, what does the
6th Plan say ? They have produced a
massive document helding out promises
to the Indian people. I quote from the
6th Plan document for the bepefit of
Members like Mr. Ananda Gopal Mukher-
jee, who arc suffering from intellectual
constipation and indigestion. In the 6th
Plan it i said :

“After three decades of planied deve-
lopment, large segmrats of popu-
latinn have yrt to share the bene-
fits of progress or participation in
the process of development.”

I am sure hon. Member Mr. Ananda
Gopal Mukherjee understands English ; and
il he really dues so, he al:zo understands
the meaning of these lines. To hon.
Members on the Treasury benche who
are loud abwut their achievemenis, I would
say

“This iz the quolation from the Gtk
Plan document.”

Threr decades of planning ; and whom
have you served, and served sowell 7 Data
on ownership of atsets, consumption and
employment as given in the plan document
present a dismal picture about the economy
as it exists to-day. A dismal picture;
but in the Address, it i$ a rogy picture.
The same Government presenting the
Plan dacument, and the same Government
presenting an Addrems to the House, to
create a wrong impression in, and mis-
guide the people.

MR SPEAKER : You have 5 minutes
more.

S5HRT SATYASADHAN CHAKRA-
BORTY : No, Sir, many more minutes.

According to the statistics, the lowest
q0% of the rural population owns only
29/ of the tatal asscts while the top 10
per cent owns more than 50 per cent.

As regards household  consumiption,
the bottom 30 ]’?cr cent of the rural napula-
tion accounts for 15 per cent of L total
expenditure which was the same centage
15 yaars ago. The share of the top s0
per eent of the rural papulation is 53 per
cent which is higher tﬁan the share 15
years age.
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Whal is the position in the field of
uncmployment?  We have H.z per cent
of the labour Torce completely unemployed
i.e. 21 million. They are now unemployed.
In the 6th Plan document, it doet not deal
scriously rither with this unemployment
problem or the land reform question.
The question of industrial development
is in=xtricably mixed up with
the  question of the radical land
relorm.  This plan docuement in silent on
it. As a rewlt of this we find that in
India today the social contradictions are
sharpening and accentuating. Why is it
that today we find peasant uprise, mass
siruggle, struggle of the wnrkers and
employees agitation? In it the work
of the oppssition or is it the manifestation
of the sacial contradictions? Along with
this in India we find that parochial, Cnom-
munal and secessionist elements are get-
ing an of the upper hand. This is becase
stagnating conditions of our economy; this
it because of the refusal of the Ruling Party
to unde: take drastic economic reflurms.

Even in Guijarat, as you know, some
people are fighting for reservalion. The
slogan of the sons of the soil is raised.
Due to paucity of employment opportuni-
tirz, a section of our people is trying to
bar another section. Tt is a manifestation
of the lack of apportunitics and hence
this slogan.  This is  the result of our
economic stagoatiom ¢ this is the resuels
of our insgualities in the society which is
the result of the Congress rule for so many
years. Out of this decp economic crisis,
what is the capitalist way out more tax
concessions to the rich; removal «f restri-
ctions ; withdrawal of subsidy; more
itnport  and more burden on the common
people.  That is why they are attacking
the working class ; that is why they are
attacking the peasantry ; thal is why they
are atilacking the white colour labour.
When the people fight and protest, they
wse NSA. is Governmoent  and the
Clongress Government since independence
have failed to rule our country without a
law like Preventive Delcntion or the Defen-
ce of India Rule or the NSA. Why?
They are now exporting essential commeo-
dities at the behest of the World Bank.
Why is it that 1here is 2 trade gap? You
are talking of imported  inflation.  All
right. But is it not a fact that the imperia-
liv1 countries on whom we deprnd so much
are increasing the price of their product ?
Is it not a fact that we get less price far
what we export? [e it nat a fact that
the Western imperialist countries are also
plundering us by paying less tu what we
export and by compelling us to pay mare
for their product 3 and the Government
of Indiza withwt trying to fight those
imperial foreet are irying to appease
those forees ; and a1 the behest of the
World Bank in the 6th Plan, they are
going to reduce the subsidy on esseniial
foodigraing ?

FHALGUNA 5, 1802 (SAKA)
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What is happening recently ? As against
this, they have bern attacking the Stace
Governments. We, in this House, talk
of cooperation. They sermonise on the
rale of the opposition. What is hap‘rcnig
in Kashmir? What type of Gandhian
nen-violent mavement s there? What
type of cooperation the Congress (R{ is
doing? What are they doing in West
Bengal? They are hurning Tramcam
and buses. {fntermpiions) So, you have a
double standard where you are in the
opposition.  You have a differeni standard
for the opposition working in the Parlia-
ment. With  this double standard, you
have been moving.

I am winding up.

Whalt is the democratic way out ? What
is the alternative path ? The alternative
path is 10 impose more burdem on the
broadest shoulders. And we have to
ahsorh the surpluset from where there are
surpluses.  In India today we find there
is conspicuous consumption.  When there
iy mass peverty in India today we fnd calen-
tations living ugly rcompetition of show-
ing of wealth. It is the nch which should
be taxerd. The alternative way out is
land reforms. The altercative i the na-
tionalisation of foreign assels. The alter-
native way out ix the nationalisation of
monopoly  houses, Instead of fighting
against the State Governments  the
Central Government should  recognise
that ours is a country which is multi-
lingual and here the Stale autonomy must
be preserved.  Instrad of actacking the
States you should help the States so that we
can maintain the unity and integrity of
our country.

To conclude, you have been thriving on
Blufls. But 1 car quote from the Mazha-
bharata. The Pandavas went to Bhishma
to learn a lesson abowt the preservation of
the State. Bhishma told them that a king
should wurk for the people and for the
welfare of the people, 10 preserve 1he State,
Then they asked hir what to do, if a king
could not do it. Then Bhishma said by
terrorising the people, hv showing might
to the people by showing wealth to the
people a king can stay. Then the Pandavas
asked what should be done il the people
still did not obey. Then Bhishma said,
a king can create fndrofal 1 And he said
that a king could stay by bluffing the
people.  When the Pandavas were going
away, Bhishma told them that even Indra-
jal could not 1ake 2 king .Jong. Like that
you are also depending on your Indrajal
and you are going on bluffing the peuple.
In spite of your maierity you have no
thiﬁty and you have to gu. You ara
dormed.

it T P qram (BT ¢
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[ Intervuptions)

SHRI RAM VILAS PASWAN :
The procecdings on reservation, from
11-02 10 11-37 have been expunged. .....

{Interruptions)

MR. SPEAKER. : What is the point of
order ?

{ Interrugions)

MR. SPEAKER : I am not going into
this question.

(Inderruptions)

MR. SPEAKER : Whatever is with my
permission, that will be en record. Whai-
ever it without my permission, that will
not be on record.

{ Interrupitons)

SHRI GEORGE FERNANDES
{(Muzaffarpwr) : 1 Want to raise a point
of order, under Rule gBo. (Ieizrrupiions)
There is no wasie of ime. We are cohcern-
ed about the proceedings of the House.
{futerruptions)  Rule 980 of the Rules of
Procedure and Conduct of Business in
Lok Sabha says @

“1[ the Speaker is of opinion that
words have been used in debate which
are defamatory or indecent of unparlia-
mentary of undignified, he may, in his
discretinn, order that such words be
expunged from the proceedings of the

House.”

MR. SPEAKER : No, ne. Don't
refer to it.

Whercver it i without my permision,
whatever inay be aaid, that cannot go inta
it.
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SHRI GEORGE FERNANDES : We
want to make a statement. {Interrup-
tianr)

MR. SPEAKER : Not always. Only
with my permission whatever i5.,..4040

(Interruptions)

PROF. MADHU DANDAVATE
(Rajagur) : Even the Parliamentary
reportee is going on record.

{Interruptinns)

MR. SPEAKER : That is with my per-
mission. 1t is going on.  Anybody might
stand up in the House and say “I am saying
this”...... Finst the Member has to seck
my permission. If I give permiwion, then
it s all right.

SHRI GEQRGE FERNANDES : Let
us he fair alsa. It took us 40 minutes ta
persuade the Congress Party to agree to
make a statcment on the Gujarat situation.
I it took us 40 minutes, is it our fault ?
Is it our fault that we had to use our lung
power to persuade them to make a simple
statement on the fact that Gujarat is burn-

ing ?

MR. SPEAKER : Whatever is with my
permission, that will remain on recoed,

SHRI GEORGE FERMANDES H
Now there is a blanket order. It has
already gone. The Secrctariat has put
un the notice board a blanket order.

PROF. MADHU DANDAVATE : {
would only request, let it not be over.
riding.

MR. SPEAKER : It is not over-riding.
Isay that whatever is with my permission,
that will remain on the record.

SHRI GEORGE FERNANDES : 1
hope that whatever we have said is with
your permission.

1w fawm qrEaw o gwr
g frgamge fear smar & o
MR. SPEAKER : Please do not inti-

midate me  Picase don’t imsinuate me.
I am not to be misguided.

wt Tw fawm qmaw : sE
fawr wee four amr & w9 oW
Afega® o 2w B, I§W 9

MR. 5PEAKER : I am not going ta be
cowed down like this.
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Present’s

SHRI RAM VILAS PASWAN : It
says, “Inlerruptions regarding anti-reser-
vatian from 1102 ta 1137 will not be ve-
corded.™

MR. SPEAKER : What I have said
emphatically is, whatever is with my per.
mision, that will remain on record. I
will book into it

sit T famm gmam o #fE
At Afew € e AWM g L.

qeaw AERY . Y 5@ oA F
#F T |

=t I fastra qrEAm o 043
e H Agr &, 59w afew

Mr, SPEAKER : I will see toit.  You
kave brought it to my notice.

{ Interruptions)

MR. SPEAKER : Don’t try to overawe
the chair.

SHRI GEORGE FERNANDES H
There i= no overaweing,. With  great
respect, there is already a blanket order.

MR. SPEAKER : I have said I will
look into it

SHRI GEORGE FERNANDES 1
In the meanwhile, what is the press sup-
posed 10 do ¥

MR. SPEAKFR : I will see. What-
cver 1 with mv permisvion, that will re-
main on the record.

SHRI GEORGE FERNANDES :
All that we spoke was with your permis-
o1, We spoke with your permission.

st wm faeme QAW o S oFT
woit, 4 wwr w feeer T

weaw wgnm : TF a% 4 oy
T o, g aw § A w6

H ™ faEmaEsEm o 0T 957
fifm 5 oF @ a0 ot wifwamie
It 32z faet oy o

MR. SPEAKER : No, no. I cannot.
The rules do nol_alluw it. Whatever ia

said with my per ion, that will remain on
the record. Otherwise not.
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st R fgam oA @ WM
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SHRI RATANSINH RAJDA (Bow-
bay Soath): This discumion was with
YOUr permision,

MR. SPEAKER : Whatever wat with
my permission, that will remain on the
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record ; I hope !
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ME. SPEAKER : [ say with authority
that I will stick to my word that whatever
has been said with my permission, that will
remain on record, But what has been said
without my permission will not remain

on the record.  That is what I said. I will
see.

SHRI RAMAVATAR SHASTRI
{Patna) : You please sec that all the
proceedings should not be expunged.

MR. SPEAKER : [ cannot let things
to go on record without my permission.
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SHRI SATYASADHAN CHAKRA-
BORTY: I also accept that the hon.
Member has the liberty to criticise us,
but can he utilise this Presidential
Address to attack a State Government ?

MR. DEPUTY-SPEAKER: He can.

SHRI SATYASADHAN CHAKRA‘
BORTY: No.

MR. DEPUTY-SPEAKER: He can.
Heé' can usé it.

AN HON. MEMBER: Can an hon.
Member speak nonsense’

MR. DEPUTY-SPEAKER : But
‘norisense’ is a parliamentary ' word.

(Interruptions)

MR. DEPUTY-SPEAKER: Mr.
Ramavatar Shastri you are a sufficiently
gentlcman ‘How are you interested
in these things?

SHRI A. K. SEN: Both Education
and’ Culture happen to be Concurrent
subjects and they are not the monopoly
of any State Government. We are concer-
ned with the entire nation’s education
and culture and if it is threatened in any
part of India, this House has the duty to
rise up and stop it. (Interruptions).

MR. DEPUTY-SPEAKER: Thisis
not the way, I am very sorry. (Interrup-
tions). I expect your complete silence.
You hear him and then oppose him if
you don’t like this. What is this procedure?
1 am very sorry.

SHRI A. K. SEN: I do not speak every
day on every subject.

SHRI RAMAVATAR SHASTRI:
Because you are not here. (Interruptions).

MR. DEPUTY-SPEAKER: What is
this personal remark? These are personal
remarks. It is not correct. (Interruptions).

AN HON. MEMBER: If this is the
way, it is too much for them. We will
also not allow them to speak.

SHRI A. K. SEN: That is not my fault
that I have other duties. I have got the
duties beside this House and [ am not
ashamed of it either.
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Now, Sir, it is my duty to rise today to
draw the attention again of this House and
the Government to this grave situation.
What has happened, as was saying a mom-
ent ago? The entire University Couacils
have been superseded. All the seven Uhiver-
sity Councils are not Congress (I)..

(Interruptions)

MR.DEPUTY-SPEAKER: Please listen
to it.

SHRI A. K. SEN: They must listcﬂ.

MR. DEPUTY-SPEAKER: You must
be toterant of Oppositiofi. You are 4 Ruimg
Pacty there. (Interruptions). ...and * oppo-
se it if it i3 not correct, whcn you speak.
(Interruptions). No, mo. It is not correct.

SHRI A. K. SEN: I did not utter a
single word when ‘Prof. Chakraborty was
speaking.

MR. DEPUTY-SPEAKER: Let him
speak. I will not allow this obstruction.

SHRI A. K. SEN: This does not matter
because our voice cannot be hushed either
here or outside. (Interruptions)

DR. SUBRAMANIAM SWAMY (Bom-
bay North East): If they are like this in this
House, what can they be in Bengal?

SHRI A. K. SEN: The attempt is to
hush, the attempt is to stifle. It cannot be
stifled because I give you an example from
history. When Bishop Redley and Bishop
Thomas were put on stack on fire—this
reminds me because of this attempt to
throttle—when the fire was on, Bishop
Redley became very nervous. So brother
Thomas said to brother Redley, <The fire
that we shall light today will not be
extinguished by the entire Thames.’

This is the answer to this. It can be sti-
fled here, but not outside. The entire
people of Bengal today are on their feet
today to protest against this.

(Interruptions)

SHRI DARUR PULLAIAH: (Ananta-
pur): It is too much. We will not allow this.

AN HON. MEMBER: We shall not
allow them to speak.

(Interruptions)

MR. DEPUTY-SPEAKER: This will
not go an record.

(Interruptions) . **

MR. DEPUTY-SPEAKER: Whatever
you speak will go on record. Other things
will not go on record.

(Interruptions) . **

*#% Not recorded.
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MR. DEPUTY-SPEAKER: Whatever
interruptions may come shall nor go on-
record.

SHRI A. K. SEN: Let ws not forgee
that this is a game which both parties can

plav.

Let us not, therefore, enter into a «pree
where everybody can play the game.
{nterruptions), Now, what are the facey?
Advisary Hoards of all the schools have been
abolished. What have they done? {Intervup-
fions). West Bengal Madrasa Board has been
dissaived. What have they done? Hundreds
of Secondary Schools Councils have betn
sbolished. (fnierruptions}. 1T have appeared
in dozens of cases where the school Board.
have come up on the ground of maia fide
action. {Interruptions). I am not bothrred
about other States. 1 represent Bengal,
not for any of you. {feteruptions). Parlia-
ment is supreme, Parliament's law has to
prevail over the West Bengal law,

MR. DEPUTY-SPEAKER : Other
things will not go on, record.

SHR1 A. K. SEN: What have they
done? Why was therc supersession ? It was
because all the tcachers have 10 bear a

articular hue. They have 10 bear a particu-
Er flag They have to hold a particular card.
‘Therefore, they have to be got into the
school, university and colleges o that the
entire nation may be indoctrinated.
(Intervuptions).

MR, DEPUTY-SPEAKER : You
should also niot do this,

(Interrupiions).

SHRI1 A. K. 8EN: Let us be quite quiet
on this side at least. Why has this been done ?
A leader maid, ¢*We have to recover the lost
ground and, therefore, the entire mind of
the house has 10 be slaughiered. Therefore,
intelicctual liberty has to be valuated.”
Their thought and action have to be orien-
ted arcording 1o party standard so that the
mind and soul of the entire nation is in
peril to-day. This is the peril which has
called into action hundreds and thousands
of ineliectuals and best minds of Bengal
are not oriented yet. Let us be quite convin-
ced that we are not allowing ourselves to
be criented according to any party stan-
dard. When they found that these intellec-
1uais on their own have come inta the field,
they stepped English in the primary stage,
(Interrupions).

‘Thirty years later when in this House the
children of Shri Satyasadhan Chakraborty
come, they will not  be able to make any
speech in Fnglish. (Inferruptions)

MR. DEPUTY-SFEAKER: Only your
speech will be recorded. Every time, every
minute, 1 am very sorry.. .. {Jhisrruptions}
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No, no, it ia not correct. I am very sorry, No.
It is not correct. You please carry on.

(Interruptions)

SHRI A. K. SEN: Guru Tagore’s Sehf
Path, the text-book for decades rom the time
this country became independent has been
thrown into the gutter because Tagore's
hook is not to be read any more by our
people. They can throw Tagore's book inte
the gutter by their foree, but they cannat
throw his influence and teachings into the *
gutter because the whole generation has
been brought up by his influence. { fnterrip-
tions) Swami Vivekanada's book is not to
bt read any more so that the. atreamy
of Culture and civilisation
which has made fertile the plains of
India will have ta be blocked, will have to
be swopped flowing any more and their
sustenance it not to be drawn from the
valleys of India and the mountaing of
India but they have to bring it from some
part of the world where, according to them,
the revolution was born. The revolution
was born in this country. (frigrrapiions)
Afier the Batile of Plassy, those who came
te raise the standard of revolt against the
British were not people who were trained
in the countriex from which my learned
friends want to draw inspiration but they
were trained under the inspiration of India’s
age-old civilisation, culturs 2nd philosophy,
The waters that have Howed into this
country have flowed for centuries and
thousands of years, drawing the waters of
India, not the waters of any other part of
the warld. The fienwers that have blossomed
have blossomed from the sustenance of our
soil not from the soil of a foreign land.
{Inierruptions) They do not take sustenance
from their own soil.

Now, therefore, what is the decree of

this wonderful system of education which
we have found in West Beugal today?

(Interruptions)

MR. DEPUTY-SPEAKER : You con.
tinue after lunch,

13 hrs.

Ths Lok Sabha adjourned for Lunch il
Fourteen of the Clock,

The Lok Sobha reassembled after  Lunch
af five minutes past Fourteen of the Clock.

[MR. DrrpuTy-Speaxer in e Chair]

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—Contd.

MR. DEPUTY-SPEAKER: Mr. A.K.

SHRI A. K. SEN: As I was pointing
out before the recess, the situation is rather
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critical. Let us take each stage—the primary
stage, the s=condary stagre, the eollege stage
and the University stage. In the primary
stage, those who had sponsored the school
and had it recognised. should aordinarily
have at least one teacher of their choiee
in the school. But in none of these primary
schoals which have been sponsored the
sponsors have any choice now. About 1400
feachers have been appointed, all hawving
a particular party affiliation, and the teac-
hers appointed include sometimes even the
relations of MLAs belonging to the ruling
Party. I can mention only ane. In the cons-
tituency of Mr. Anand Mukheriee, the
daughter of ane®*

has been appointed a teacher in the primary
school . ..... (Inierruptions). ®e

SHRI A. K. SEN : I am sorrv, it is #¥
he ixee having the same
surname®*
are top Brahmins in West Bengal.

SHR! SOMNATH CHATTERJEE:
{Jadavpuri: Do not get misled by Mr.
Anand Mukherjee who is an ignoramus,
(dnierruptions)

SHRI A. K. SEN: I will not allow my-
self to be misled by either Mr. Somnath
Chatterjee  or Mr. Anand Mukherjee.
In Bengal, fortvnately, we have no caste
problem.

AN HON. MEMBER: For once you are
right.

SHRI A.K. SEN : But we have the
Party problem, so that, unless you belong
to a particular party, you do not get the
post of Teacher. That is the difficulty.

SHRI SOMNATH CHATTER]JEE
Mr. S8en is  an  eminent lawyer ; he
is a brilliant lawyer, but becauvse he is
handling a bad case, he is going to get into
difficulties. . (Interruptions) Therefore, 1
request Mr. Sen to use his eminence for
real things and mnot for imaginary
things.

SHRI A. K. SEN: This is a very real
thing. .

SHR1 KRISHNA CHANDRA HAIL-
DER : 1 can say that what Mr. Sen
has said is not in the constituency of Mr.
Mukherjee. . (Inigrruptions).

SHRI AK. SEN : I did not give
the names deliberately originally, but
since I was challenged that these were
without any particulars, I gave at
least one name. I can give a hundred
names. It is not my habut to be personal.
But 1t is & much larger problem, namely,
the whole educational and cultural life
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of the entire State is sought io be sub-
verted and  explaited for  nartv ends.
This is a threat which this House must
take notice of herause the subject is in
the Concurreat List. And thix
Parliament is supreme in this field. We
demand that at least it should find out
what is happening. The Government
should appoint a judicial officer to
enquire into the whole mateer and repore
to this House. (Irterruptions).

_SHRI SOMNATH CHATTER]JEE :
Sir, speaking an the President’s Address,
can an hon. Member. ... {Interruptions).

SHRI A. K. SEN : He has already

given his ruling.

MR. DEPUTY-SPEAKER : I say
he can eriticise the Covernment of West
Bengal.

SHRI SOMNATH CHATTEYER
Of course, his criticihim about West Bengal
Government does not  mean anything
ar all.

MR. DEPUTY-SPEAKER : Bat,
he has got the right to criticise.

SHRI SOMNATH CHATTERJEE :
That we know. The people understand it,
We have no doubt about it. On the basis
of the generalisations, can he make a
vague charge apainst the West Bengal
Government 7 On  the Hoor of
this House, he misuilises ki  opportu-
nity  just to malign the  State
Government, can he do that without
any basis 7

MR. DEPUTY-SPEAKER : There is
no point of order.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
{SHRI P. VENKATASUBBAIAH) : On
a point of arder.

SHRI KRISHNA CHANDRA HAL-
DER : ! am on apoint of order.

MR. DEPUTY-SPEAKER : You are
on a peint of order. Mr. Venkatasubbaiah
had raiscd first his point of order. What

is your point of order ?

w*Expunged as ordered by the Chair.
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SHRI P. VENKATASI BBAIAH
Sir, yesterday, Shri  Fernandes soughe
your protection and he zaid that he was
not  allowed to speak  and  there
werr Inlrrrupnom and interjections. Sa.

ht your protection. Then, I said
thz! in arl:lmcmary Dcmocral:y. interru-
ptions and intetjections wees part of
the game. But the C.P.Ms did not like
the harsh 1ruths.  They thought that
iheir members were being  interrupled
nor intervened by our members and
not to make a speech.  ( Inierruptions) Sir, 1
would appeal to the Opposition Parties
that this is 2 game that can be played
by both. I would only request them not
to interrupt us when some things are said
which are not palatable to them
and they should not prevent the members
from speaking.

SHRI KRISHNA CHANDRA HAL-
DER : Oa a point of order.

AN HON. MEMBER : No point of
arder.

MR. DEPUTY-SPEAKER : Mo, no.
He has got a right, 11 is for me to decide
that. What s your point of order ?

SHRI KRISHNA CHANDRA HAL-
ER : He spoke about a member
wha it not a Member of this House. **

Can he make a charge aganst him ?

MR. DEPUTY-SPEAKER : I will
go thiough the proceedings and il I find
some name, I will take cognisance of it.
Mr. Sen, you go abead.

SHRI A. K. SEN : 1 deliberatel
tcfrained from mentioning the name. {
always fccl that it iy very unpleasent to be
personal in  these matters particularly
when anyone speaks ahout an honourable/
class. It does not require any personality
being dragged into  the picture. But,
when 1 was  repeatedly challenged that
1 was going into gencralimations and mak-
ing vague charges, I had to mention
an instanee. ] do  not  mention
the neme. Now i400 teachers are on
strike for a full year,

MR. DEPUTY-SPEAKER : 1 want
to make one point very clear. Mo hon.
Mermber can interrupt a speaker unies he
yiclds. But, you can raisc a point of
order You cannot interrups hirn unless

Emkcr yiclds. T would very much
hkc t! these rules are adhered to  very
strictly. Mr. Chatterjee, you are also on
the panel of Chairman. You know our
difficulues. You must protect us. When-
ever anpooc gets up for  interrupSon,
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he can do so when the spraksr yislds, |
will not allaw any interruptinas  unlew
the speaket yields.

SHRI A. K SEN : The spsnsored
teachers, 1400 in aumbers, are on hunger
steike for one year im 24-Parganas.
{ Imierruplions).

DR. SUBRAMANIAM SWAMY
Sir, he said that the teachers are om a
hunger strike for the [ast one yrar. How
can a person be on a hunger strike for Tall
one year ? -

SHRIA.K. S8EN : They are on relay
hunger sinke. [ never mid one man
s on hunger strike for one  yowr -
[ Interruptions)

Sie, it it the problem of culture and
education of our entice State  being sub-
wverted and destroyed for party ends and
that is why we demand from the Govern-
meni-—while thanking the government
for President’s Address—-that there should
be a commission of enquiry headed by at
least 2 judge of the High Court. This
commisiun of enquiry should be set-up
immediatelv to  enquire intn the serious
matiers and repert ta the House which
is the supreme gnardian of education and
culture of the natirm and let not the threat
of disintegradion of the cultural life of
India be executed. Even Swami Viveka-
nand's books are mnet preseribed as
text books. Ewven D, Tagore®s *Sahapath’
is not prescribed as 2 text book. We do
not kaow whar text books are heing
prepared.  Further, Sir, there are two
headmasters in so many schools. In vespect
of many schools  this matter has been 1aken
to the High Court- - - (fnierrupiions)

Sir, I listened without any single i interrup-
tion when Praf. Chakraborty was eni-
ticising the government for nearly hall
an bour- -« ([nterrapian)

MR. DEPUTY-SPEAKER : Because
you arc interrupting him  wvery often
an impression will be created thal these
things are actually taking place.  So,
don't interrupt,

SHR1 SOMNATH CHATTER]JEE :
Sir, you bave made certain observations
which are iikely to be misundermiood.
The hon’ble Member has even cast as-

jons on the judge: of West Bengal
gf:::sh an observation from the Chair
will mean that such  allegations are
correct.

MR. DEPUTY-SFEAKER : I wil
make it clear. I zaid thar if you are interrup-
ting him very often people will carry an
impression that certain thiogs have actually

#¢Expunged as ordered by the Chair.
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taken place in West Bengal as Mr. Sen
was not allowed to speak. That impression
shiould not be allowed to be created.
3o, let him speak.

SHR1 SOMNATH CHATTERJEE :
But it is not true.

MR. DEPUTY-SPEAKER : I said
that int tions will be misundersteod
by the peaple—whether it is wue or not
true.

SHRI CHITTA BASU (Baraat) :
1 think that it is your view that what he
45 saying is correct.

MR. DEPUTY-SPEAKER : 1 said
that people will misunderstand that he
. ‘was not permitted 1o speak.

SHRI AK. SEN : Let a commision
of enquiry find  the truth.  Let
a commision of Inguiry be appoio-
ted. Let the Judge be not from West
Bengal, but from autside the State.  Why
shuuld my friends object to it ? What
is the inference ? The inference is that they
are not courdgecus cnough to face a2 Com-
mismion of Inguiry. to go iaoto all these
rmatiers.  (fmterruptons)

PROF. RUP CHAND PAL "Hooghly):
Is the hon. Member not casting aspersion
.on the whole Judicial system P Is he
ool casting aspersion on the whole Judi-
ciary and the Judges of Went Bengal ?

MR. DEPUTY-SPEAKER : There
is no point of order, Supposc he saye,
the Judge shouid come from some other
State, it I8 not casing aspersion against
any Judge. He can ank : he has got cvery
right to ask. It is not a point of order,

SHRI A.K. S8EN : Let a Commixsion
- of Inguiry be appoinled. Any matter
relating to public service can be enquired
into by the Central Government. Setup a
Commision of Ioquiry particularly to
go into the field of Education and Cul-
ture, We will alwo place our charges
before  this Commision of Inguiry.
Let them go into the circumastances. As
1 said, it cannot be stifled by shouting on
- the floor of the House. I have scen certain
news et in the newspapers and [ am
entitled to go into these points. 1400
teachers are on hunger-strike.  All thoe
news are sppeariug in  the  newspapers
every day. Many of them have been
asmaulted; they have bren murdersd.
{An hen. Member 1+ No.) Unless the tea-
chers toe the kne of their local party boss,
they have 10 face asault. This is the position,
} 5000 schools are being unaffiliated. These
are facs. T again repeat it ; 5000 schools
have been unaffiliated. Let it be enquired
into.
(Interruptions)
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ME. DEPUTY-SPEAKER : Orde,
order,

SHRI SATYASADAN CHAKRA-
BORTY : If the Presidential Addees
debate is dragged on to this level, then
we will utiline all the occasions that we
get 10 apeak against Congress ([} gangs-
teristn in West  Bengal.  (feterespiions)
We will utilise every opportunity for dhat
purpose  (Interruptions). [t is a national
Debate.  (fmierruptions)

MR. DEPUTY-SPEAKER : Order,
order.

BHRI SATYASADAN CHAKRA-
BORTY : We will utilise every oGocasion
for this purpose. He has shown us the way.
We will uiilise every occasion for the same
purpose. This is the nature of the national
debate | (fnisrraptione

MR DEPUTY-SPEAKER : Order,
Order No side-talk. Order pleasc.

SHRI A K. SEN : The Howe is
entitled o know what 8 happening in
the field of Education and Cultuce in any
part of India. As I said, we aze entitled to
bave a Commimion of Iaquiry to he set
up to give us the facts, Let them get at
the truth. We are not afraid of it. We
shall put all cur facts before the Commission.
Let the House not judge them at this stage ;
let the Commission of Ingquiry go into the
whole matter and let their report come to
us. Let them appoint this Commimion
of Inguiry.

MR. DEPUTY-SPEAKER ! Please
go to the next subject and then conclude.

[ Interruptions)

MR. DEPUTY-SPEAKER : We cannot
costrol bim. ¥You cannot ask him to speak
in the way you think or [ think. He
has got freedom of thinking according
to the Constitution.

SHR{ SATYASADAN CHAKRA.
BORTY : What he speaks, he do= not
believe. Sir, he himself does not  believe
what he says. (falerruptions)

SHRI A.K. SEN : The college councils
of gt colleges have been abolished. {In-
terrupitons]  You come with me | come to
Shyampur  College in Durgapur dis-
trict.

Now, there are gt colleges whose Coun-
cils have been superseded because their
Professors and Teachers are nol to the
taste and choice of a parucular party.
{Irierruplions)

MR. DEPUTY-SPEAKER : I would
suggest to Mr., Somnath Chatierjes to
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[Mr. Deputy Speaker]

pote all thene points and ask his Govern-
ment to give a statement tomorrow,

{Tnterruptions)

SHRI SOMNATH CHATTERJEE :
Sir, is this new type of system of a parlig-
mentary debate that you are setting up
that allegations made against a State
Government will bave to be replicd to by
the State Government 7 There is a law
of jungle in all Congres-1 dominated
States. Let them give a reply- -+

MR. DEPUTY-SPEAKER : You
can reply to that.
{ Inservuptions)

MR. DEPUTY-SPEAKER : ¥You can
repudiate that. Therefore, this is not the
way 1o interrupt the debate. That is what

I said.
{Interruptions)

SHR! KRISHNA CHANDEA HAL-
DER ! Sir, do you allow this kind of de-
bate ?

MR. DEPUTY-SPEAKER : If
there are some charges against the Weat
PBengal Government, you can casily re-
pudiate those charges. But you should
not interTupt the proceedings of the House
bike this.

SHRI A.K. SEN : Sir, the former
Vice-Chancellor of the Caleutta Univer-
sty - [ Interrupicons)

SHR1 RAMAVATAR SHASTRI : 44
people were killed within § months in Bibar,

SHRI A.K. SEN : Sir, as a result of
this, the former Vice-Chancellor of the
Calcutta  1'niversity, the former  Vice.
Chancellor of the Burdwan  University,
national professors, noted writers, and
the former Chief Justice of the Caleutta
High Court have all come on the street
leading bundreds of intellectuals against
this - - (Interruplions)

SHRI KRISHNA CHANDRA HAL-
DER : Which pational Professor he is
referring to 7 (Interruptions)

SHRI AK. SEN : The former Chicf
Justice was arrested, the former national
professor, Dr, Nibar Ranjan Roy was
arrested.  Prof. Sen was  arrested. ...

(Interruptons) , , , WITRAY Sy e !hqu.t
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SHRI A.K. SEN : Eminent Professors,
writers of all-India Ffame, many M.Ps,
were arrested.  But they have tio cour
to keep them in jail for long beeause the
entire West Beogal will rise against them.
{Intsrrupitons)

SHRI SOMNATH CHATTERJEE :°

Sir, please allow me one  second
SHRI A.K,SEN :Siz, I am not yielding.

MR. DEPUTY-SPEAKER : He is not
yiclding,
{ Interruptions)

AN HON. MEMBER : Sir, nothing
should go on record.

SHRI A.K.SEN : We caonnot sit with
folded hands to -witness this sad drama
of destroving the whole State’s culture and
educatc and an effort to indoctrinate the
whole nation. The text-books are tailored,
teachers are tailored, the system of edu-
cation is tailercd for the party purpose..
This is pernicicus  to  the  extreme
[Interruptions) We must  raise our
voice in  protest and  point  this
out to the Housr and to the Govern-
ment. We shall be failing in our duty
if we do not do so. This, mad project of
indocirinating the whole State must
stop and education must be put on its
rails again and on the proper lines, India’s
culture has never been destroyed: - -
{Interriptions)

5HR] KRISHNA CHANDRA HAL-
DER : There is no Maruti culture in West
Bengal- - - (Interruptions)

SHRI AK. SEN : Unlike the civiliza-
tion of Egypt, Grecce or Rome which had
to be uncarthed from the earth, it s a
iiving culture, which bas flawn through
the centuries of history and even the
British could not cripple it. It is a very
weak Government which has the affront to
try to cripple it. This can never be allowed
to happen. We are there ; everybody is
there. If neccssary, we shall ail go there
and see that thiy is not allowed to be
done: - (Interrupiions).
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MR. DEPUTY SPEAKER : Pleasc sit
down. When you get an  opprotunity,
you can apeak,

SHRI A K. SEN : Il this project is

ursucd any mote, all 6f us will jump
tnto the fray and we must stop this made
project to be executed to its illogical
conclusion. . ., {Tnterruptions)

SHRI SOMYATH CHATTERJEE : 1
have persoanal regard for him, but today
he has taken advice [rom some ignarnmons
person.... {Inlgrruplions)

SHRI  KRISHANA CGHANDRA
HALDER: He has.,.(falerrupiions)

MR DEPUTY SPEAKER : Mr.
Ghatterjee has spoken ... Both of you
belong to the same party.  Pleasc  sit
down.

SHRI A K. SEN: I may assure the hon.
Member thzt na ignoromous persun has
instructed me, and a Member of Parlia.
ment is not ignoront s, far less Mr, Anand
Mukhopadhyay, who tis aiso wvitally
altected like any other Bengali or like any
other Indian.  Trisianot a problem of
Bengal alone, butitis a preblem af the
whole country and India’s future and no
party can be aliowed to subvert the whaele
states education system.. . (Iaterruptions)

MR. DEPUTY SPEAKER: No.
tnterr (ption please, you witl get a chance,

SHRI A.K. 5EN : I thank you very
much. Itis a very vital cause lor all of us
and | have no doubt that the House and
th: Country will be taking note of it.

SHRI AMRIT PATEL (Gandhinagar) :
Mr. Deputy Speaker, Sir before Iapeak on
the motion of thanks on the President’s
Address 1 would request the hon. Members
from the other aide to be ailent, so that I
<an apeak seriously on this matter, It seems
that they do not want us to speak at all.
Perhaps they do not get a chance outside
to mpeak and chat is why they want o
apeak more and more only in this forum.
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Sir, I always comsider the President's
Address a very important document of the
Government. We always give 2 great
importance to the ubservations made by the
President, whether  these were made last
year or this year,

The President’s Address has been
laughed and mocked at by the members
of the opposite side.

I would like 1o ask them : Why did they
tticipate at all ? Are they insulting the
resrdent or honouring the President ?

[ cannot help comparing the address
raade by the President last year and the one
he made just now, this year, Tie memory
is very short. At that time, our President
was concerned about the instability of the
Government. Now It is abvious that the
Government and the country are very
stable. Tnerefore, the Members on the
oppusite side are disturbing us. It is a
political point  which has nit been given
importance by the Members of this House.

Only a year back. we were worried about
the instability on the borders—because of
the A’ghan istue and Assam issueq—and
our Prezident had passed slecpless nighes
for § years and that was the reason why he
came out, on that particular occasion, with
the mention of inatability, The Prosident
waa concerned then but now he  feels assu.
red that in the course of one year, and In
the years ta come the fears and dangers will
be removed. I assure you that the events
that have happencd in this one year will
totally justify the confidence put in my
leader Shrimati Indira Gandhi. It is not 2
small achievemenl. Since wr want to talk
about the eomfidence. about duties, the op-
position leaders would nat allow us to work
at all {Irterruplions). If this in the way we
are going to carry on  our responsibility,
then God forbid. . | (Interragpitons)

Do we resnember that oply a fow years
back we wed to hear the word ‘Kichchri
Gavernment’ ? Now we have suddenly for.
gotten it we owe & lot ol responsibility to the
natjion.  We know exactly what we are
going 1o da.  'We have our own manifesto.
Chur guidelines are there and 20, we don't
want anything from these gentlemen. The
word 'Kichehri’ has already been established
agninst them. and nnt against us

Now, very interestingly I would like to
obecrve some characieristics of our great
speaker dramatist, melodeamatist, #%% and
a hera Mr, George Fernandes, ..

*¥Expunged as ordered by the Chair,



283 Pregident's

SHR1 BAPUSAHEE PARULEKAR
(Rainagiri): Is®® a parliamentary
word P

The point of order is about the word.. .
(Imierruptions)

SHRI AMRIT PATEL : If theee ia
a villainous, ., ... {Interruptians)

MR DEPUTY-SPEAKER : He has
pot  called anybody like that.

SHRI1 AMRIT PATEL : They have
torn this word out of context. {Interruptions).

SHRI BAPUSAHER PARULEEKAR :
He said Grorge Fernandes {Inisrruprions)
a **{Inferruptions) We want Speaker’s
orders.

MR. DEPUTY-SPAEKER : I will
ge through the proceedings,

SHR! BAPHSAHEB PARULEKAR :
I want a ruling frem you. I want your
guidance. I can describe all chese as#*
when they are all in fact are. [ am not
using that word, because that is  unparlia-
mentary. If von say that, T will sav
cveryone in a%% Am 1 permmitied to do it?

DR. SUBRAMANIAM SWAMY
You consult your books and let us know.
(Interrupiions)

SHRI SOMNATH CHATTER]EE
Can we say about some of them, that to
call them as*® is to insult thees

MR. DEPUTY-SPEAKER : I will
ge through the proceedings to find out
in whai context my friend had used thae
word. If it is, according to me, unpar-
liamentary—because in the context also I
must see—] will expunge it

SHRI AMRIT PATEl, : On that

int, I would like to say one more thing.

ore I could say whether®® s hero,
I mick 10 the word. I say about Mr.
George Fernandes*# the hero. He was
bero some years ago to his very Government
and he may look like®* i1oday. {Interrup-
&oms) Therefore,  the reference  without
context will not be proper. ({nterruplions)
1 was also to say about his dramatic arsi-
tude showing  catistics and fAgures and
@ying to givc an impresion (hat ke
i oexpert on econvinics. [ owould  like
to ask him since when haz he become
expert on tconomies and  atatistics. We
know that lately he has been talking like
this. But we know him as Bombay bsandh
cxpert | we also know him Maharashtra
bendh  specialist, alarmist and alo anar.
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chist, and if I may be permitted to use
1he ward, even terroeist. If such pervon a
15 talking in terms of dermocratic statistics
and showing books to the Houwse, this
and that, this is nothing but twisting of
facts and figures. The great** hero left
Bombhay and Maharashira and has come
tao Delhi. It is being talked in Bombay
of Shri George Fernandes in a very light
sense of humour and wit that the gain to
Bombay is a loss and headache to Delhi.
i Interruptions] When we talked abour this
headache and gain to Bombay, I was not
confining it 1o Mr. George Fernandes
alone; there are several hon. members on
the oppesite side who continously show
their irresponsibilty to the problems of
the country. I come from Gujarat. I
would like to speak on the subject itself
But since the Minister i3 going to make
a statemnent, [ will not oblige the opposi-
tion Members at the moment. We know
who are responsible for this situztion also.
We are not accusing them ; we are keeping
m.m because it i3 a serious atmosphere.
It could spread amywhere, if you do not
control it. It can damage the country,
even the fibre of our Comtitution and
everything. Therefore,  they should not
be permitted 1o deal lightly with the
problerns of Harijans and non Harijans.
When they say, Ahmedabad was burning,
what were they doing here ? They want
a statement from the Minister. They want
ta create confusion and chaos here so that
it can spread further in Ahmedabad also.
Is 1this the way vwou feel reiponsible
about the country * Is this the way
you  respond hers P (Jaterruptionr).

The achievem=nts of the Government
in otie year bhad been coumerated  a
mumber of times by my colleagues on this
side. The achievements ahout industrial
production, agricultural production  and
so many other things. They are not happy
about them. They do not like them
because they only come here to disturls
us. ] appreciate the right of the Oppositiva.
We do not say, no 1o it. But thar doe
not mean  that you must apeak at every
sentence, every comma and every full
stop. The members on this side of the
House arc getting exasperated. We  have
more things to say and contribute and
yet they think that they are the only prople
who can s That reminds me of an
English Play. I would like to quete that
English Play., 0" Six choracters 1 ssarch of
a Play. I reprat the words, “Six
characters in  search of a play™.
Normally a play has characters zul
here the characters are in search of a
theme. Something like that very much
applies to the opposition leaders here in the

mme. There are an many leaders and all

$sExpunged as ordered by the Chair,
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the leaders are sitting in thin House without
any mass following or any followers. (faterru-
plions)

These people are searching for masses.
({ nterruptions)

It is really a very pitiable case. In Bombay
only sometime ago in Bandra they held a
fox convention of the party. {Interruptions)

AN HON. MEMBER: Is that word
parliamentary? (Inlruptions)

MR. DEPUTY-SPEAKER: 1 will go
through the record. {frierruptions)

SHRI AMRIT PATEL: My suggestion. .
{ Intersuptions)

Thesc leaders without any followers, with-
out any audiencrs they want tocreate some-
thing. Where will they ga?

MR. DEPUTY-SPEAKER: How do
you say? At jcast thcy should have two to
three  lakh voters. It is their following.
{Intervuptions)

SHRI AMRIT PATEL: They are small
leaders  (Faleruptiots) In Bombay Shri
Bahuguna, who is not a Member of this
House, was standing on a big arra, and he
was asking all people to come because he
was going to inaugurate a Party known as
National Democratie Socialist Party. The
word ‘democracy’ and ‘sncialism’ are used
as if we do not know,. Lok Dal supporters
and Mcmbers of BJP also talk the same
language. Gandhiji’s name was also mentio-
ned. They always tatk the same thing
ShriBahuguna was talking about democratic
socialism. Thesr words themselves  ereate
confusion.  And I hope Mr. Bah guna is
nat represented in Parliament,  Otherwise
he willalso claim his right tospeak.  Again
the time to speak is reduced. There are
so many speakers, who want to speak.
A lot of time is taken by them. And
while they are speaking, they sprak about
democratic rule  and, socialism.  They
must certainly have some good behaviour
I am talking in detail about this. The
progress made during one yrar is before
us. I forgot one interssting point.  Mr,
George Fernandes was  counting the cost
of the recent Kisin Rally of our party.
Inste'd o counting the effection, love and
stnile o millions o farmers for Shrimati
Ind'ra Gandhi, he was cmcerned about
the cost of the Rally. [aterr plions)

MR. DEPUTY-SPEAKER. But he
in naot vielding. {Intarruplions)

SHRI SATYASADHAN CHAKRA-
BORTY : Plrase tell us the correce facts
about the tix charactrrs. I want to know
whether I stand correcicd or he is correct.
I want to know whether he has properly
guoted. Pleate say whal the correct title is.
(Interruptions)
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MR. DEPUTY-SPEAKER : I think
both of you are professors. He shoukd
give the correct things.

SHRI SATYASADIIAY CITAK LA
BORTY : 1 do not knowif he got the
correct information.  What have you

t to do with these six charactens.
9 it #ix characters in search of an author or
ia it six characters in search of a
theme ? [ want to get the correct facts.
{Interruption )

MR. DEPUTY-SPEAKER ¢ It isleft to
you io resalve.
{ Frierrupiions)

MR. DEPUTY SPEAKER : Owder
please,

SHRI AMRIT DPATEL : I the
professar wants mare details,
about the play andthe other characters,
I shall definitely oblige him, becae
far the first time, he has started learning
that there may be characters who may
naot have a play. 5o, they are feeling 1hat
they are leaders without followers and they
can never make anv contributions whatso.
ever. | Faterrupiionst 1 do not know whether
the opposition leaders are relly frienda or
whether they are just convenient friends.
Sometimes they lock like just coming jointly
for discussing z point but all the time T feel
they arc different characters and only for
convenience they move in here and disturb,

Now ahout the President®s Address, .,

MR DEPUTY SPEAKER : Yo have
taken more than 18 minutea,

SHRT AMRIT PATEL : 13 minutes
hive been taken by them and only five
minutes have been taken by me.

MR DEPUTY-SPEAKER ¢ There are
many tpeakers from your party.  You have
to be short.

SHRI AMRIT PATEL Bit
Mr. Chakraborty spoke for 46 minutes
vesterday and again he has managed to
apeak lor hall an hour today.

MR DEPUTY-SPEAKER : I want to
make it clear thar every party is allotted
a certain time. To your party some time
is allotted. That is being spread over
amongst the speakers from your party.
Nobody can take away the time of your
party and you cannot take away the time
of their party.

SHRI AMRIT PATEL : But they
snatch away my time ?

I started my speech on a very sober note
about the Presiclent’s rights, President's
duties and his observations. But every time=—
even Iast time it was like that—they take

itso lightly. They make a joke of it They
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[Shri Amrit Patel]

They wellus that we have to speak on these
lines. We know the Conatitution and we
undrrstand it. It is on the advise given by
thre Ptime Minister. But it doe not mean
that it it our opinion alone. No. because
the President gaes through the details ofthe
rogress of the nation in the year and then
ﬂc comes belore us, says observes and directs.
Therelore, with all the respect at my cem-
mand I thank the President for observing
what exactly happened last year and
what i there in store for us next year.

DR. SUBRAMANIAM SWAMY (Bom-
‘bay North Ea-t), Sir, Iriscto op the
motion, But T am sorry tosay that the mover
of the motinn and the seconder of the motion
are both miasing from the House. This
Housr has had a tradition that the person
who moves the  motion or the person who
seconds the motion should be present thro-
ughnut, because ultimately he has 1o reply.
1do not know on what basis he is going to
reply. Anyway I do realise that thercis a
great Jdeal of digenchantment in their paﬂ
itsel’ and not many of them are very m
tmpressed by the President®s Address, There-
fore, you can also aee  that the apeeches
made from that side have been really
repetition of  what they are saying in
propaganda meetings elsewhere.

The Pratident's Address has really to
take stock of the situation. 181y it honestly.
We are prepared to rise above parties pro-
vided the Address {s also a facutal account.
If the Address is an honest statement of
what is happening in the country
and what the Government proposes o du
then we will albo be reaponding the same
WIY If it is a propaganda piece, then we
will alwo have to point aut where it is pro-
paganda and where it in wrong.

1 do not want to go tos much into the
the factual part, But 1 must say that Mr.
Gadgil’s speech wan a great disappointment
becuase it was just the repeiition of the
propaganda points contained in their elec-
tian speeches.

It would be wrang for me to give statis-
tics in detail. Lot of statistica have already
heen presented. But the following statistics
are incontrovertible.

There is a 15 per cent rate of inflation.
‘They take satisfaction feom comparing them-
nelves with the last year which was a droughe
year. They say that last year it was 22 per
vent and now, this year it is less. Why do
they feel shy of comparing their porforma-
nee with the Janata rule ie. 19757-78 and
1978-79 ? IF they want to claim the credit
for what good work the Janala (Govern-
ment did, then they must also take credit
for what bad work wre did. They cannor

have it both waya that the good work
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was dene by tham and the bad work was
done by us. First of zll, the rate of infla-
tion was the highest in the world. And in
the last 13 months, there haa been no
possibility of any respite.

The siatistica given in the Economic
Survey siiw that the foodsiock which was
29 million tonnes when the Janaea Gavern-
ment went out of power, is 12 9 millien
tonnes oniy just now, Here, they may
quote the figures during the period of the
interim  Government headed by Shn
Charzan Singh. But we did not bring him
1o power. He was brought into power by
them. They were the midwives which gawe
birth 1o that Government. We tried to
have an abortion but we did not suceeed ;
we failed. It was they who delivered that
baby. that still-born Government. What-
ever that Gover did we 1 take
responsibility for that, But the fact of the
matter i that even when  that Govern-
ment left power, the foodstock was 17.4
million tonnes, These are the statistics
given in the Economic Survey. The for-
eign exchange that we left was Rs. 5300
crares. Today, they have Rs. 4500 crores
foreign exchange.  Trade deficit has
mounted ta Rs. 4000 crores.

SHRI GIRDHARI LAL VYAS (Bhil-
wara) : What about gold ?

DR. SUBRAMANIAM SWAMY :
Take gold. When we came to power the
stock of gold was 220 tonnes and when we
went out of power, it was 2fio tonnes.

SHRI GIRDHARI LAL VYAS : Gold
had bern sold by them.

MR. DEPUTY-SPEAKER : Every
body knows that.

DR. SUBRAMANIAM SWAMY : [
think, you should do some reading. Sir,
do I concede 10 him the fundamental right
to ignorance ? Or shall I have the right
to educate them ?

Here is Unstarred Question No. 1425
dated 20th June, 1585, Goid stock is given
here. It wasz22o lonnes when Janata
Party camr to power and 260 tonnes when
it went out of power. If they want 1o ron-
tradict it, they must quote and give the
source. But they do not produce thr statis-
tics and unfortunately, we tend 1o hear the
same old things.

Mra. Indira Gandhi made such a big
hullabaleo about the price of gold. It was
Rs. 1400 per 10 gram when they came to
power. Now, during the period of 13 menths
it has risen to Rs. 1700 per 1o gram. Why
do you not talk about that 7 Whe is respon-
sible for that ? They say, foreigners. When
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we were there, we wete reaponsible for that.
When they are there, well, forcigners are

responsible.

Similarly, the President's Address says
that there han been an improvement 1o
the production of key commodities in the
industrial sector. 1 will read the Economic

Survey and quote.

1 will read out from page 18 of the Economic
Survey as follows :

“The index of industrial preduction
for April-November 1580-81 has
increascd by merely 1.2 per cent
aver that in the corresponding period

of 1579-80.”

15 hrs.

And this is compared to Janata Govern.
ment’s performance where the average
is 9 percent rate of growth in these two
years. 7,2 per cent—where is the impro-
vement in the induatrial production ?
The poar President. ...

st frea T | sqve : SAT g7y
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{ Interruptions}

DR. SUBRAMANIAM SWAMY
8o, he must guote the source. Similatly,
on production, the President 2ays, ‘On
the production of key commoditiea there
has bueen significant increase’. T do not
want to take too much time en staiisics,
but unfortunately, the President—1 do
not blame the President in the sense that
the President i above  criticium,
but this in a draft prepared by the Cabinet
and I am sorry to say that this is the suate
of Cabinet’s knowledge, Here the data is
culled down from the industrial produe-
tion statistica and it is reproduced in the
Monthly  Repime  of the Indian Fconwmy
of the (ommerce Research Bureau, January
1981, It says, ‘the production on mining
and quarry for the year 1980 has gone
down by g.9 per cent. Production of
steel is down, production of sugar iz down,
production of cement ia down, production
of pig Jron js down. Production of
vanaspati ia down by 27, g per cent produg-
tion of allumim'um is down'. All thess
are negative.
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DR. SUBRAMANIAM SWAMY :
I stand by everything of what 1 way
here. These are the production statistics
for 1980 compared to 1979, and it i all
minus. I challenge them to controvert
it. These are the statistics. So, I would
sy that on the side of cconomy there has
been a dismal faiture. They should come
out openly and say 'we have failed’. §f
they ask the Oppasition to give our sugges-
tions, we are prepared to do so. I will say,
if you want to reduce sugar prices, decan-
trol sugar. If you want the prices of edible
oila ta cotne down, remove food zones.
We have got many solutions. The Janata
Government performed and showed you
how to bring down prices. Juat eopy the
Janata Party’s policies and vou will get
results.  You will be ahle w produce
econornic miracles.  This n the position
ms far as economy is concerned.

In the case of law and order what is the
situation ? There is not much said about
law and order. But from what we are hear-
ing we ate very shocked. We are very
sorry to hear that even®®. is out on
a bail from the Supreme Court
and the condition is, he cannot leave Bihae
and he cannot leave the country without
the permimion of the Supreme Court.
‘This i the position of®s. And he ia
in cellaboration with another
person whe i3 a luminary of their Party
and who 15 under a charge for having
obtzined loan from a bank by mertgaging
platorm No. t of Patna Railway statiom.
{ Interrupiions ), There are other
people in their party®®, I can give
you the names if you want. I am not
saying just like that.  (feterruptions’

SHRI G. NARSIMHA REDDY
{Adilabad) : Sir, may I know whethar
Dr. Swamy*s bank has accepted platform
No. t 88 a surety for giving a loan ¢
Which i3 the bank ?

DR. SUBRAMANIAM SWAMY 1
8ir, you can ask anybody in Bihar.

{Inicrruplions)

MR. DEPUTY-SPEAKER : Let him
reply to Mr, Reddy,

DR. SUBRAMANIAM SWAMY
Sir, it has come in the newspapess. If ha
wanty to know, wet would be happy to
give him all the details.

(Interraptions)

**Expunged as ordered by Chair.
8779 LS=10.
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MR. DEPUTY-SPEAKER : If he
wants to know further particulars, he
wants him to come to his chamber.

DR. SUBRAMANIAM SWAMY
Or to the local police station.

Sir, not only have they got such resour-
ceful people who can give platform No. 1
and get a loan on mortgage, but even- - -

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKA-
TASUBBAIAH) : I am on a point of
order. Dr. Subramaniam Swamy has
brought in the name of*%*.

In all fairness he should have given prior
notice to you. He isnota Member of this
House ‘o defend himself. He has given
a notice to you that he will bring
forward these names. You please
go through the record. That is against
rules and he should not have mentioned
the name of**,

(Interruptions)

DR. SUBRAMANIAM SWAMY :
If T were making an allegation, his point
is valid. I am only telling you that he is
on bail from the Supreme Court on a case
launched by Shri Kedar Pandey when he
was a Chief Minister.  (Inferruptiens)- - -
Ghafoor.

(Interruptions)

MR. DEPUTY-SPEAKER : I will go
through the records to see if there is any-
thing.

SHRI RAMAVATAR SHASTRI
Shri Abdul Ghafoor was the Chief Minister
from the Congress Party.  (Interruptions)

SHRI R.N. RAKESH (Chail) : He
is mentioning the decision of the Supreme
Court and nothing else.

MR. DEPUTY-SPEAKER : There is
a case of Supreme Court and he is on bail.
I will go through it.

DR. SUBRAMANIAM SWAMY
If the case is there you cannot remove it
from the record. (Interruptions). 1 can
give you.

SHRI CHANDRA SHEKHAR SINGH
(Banka) : I would humbly request Mr.
Swamy not to state facts about which he
is not sure and about which he has been
given only 509% of the information. He
must be 1009 sure of the facts before

* Expurged as ordered by the Chair.
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stating about**
august House.

on the floor of this
He mnst be careful.

SHRI SATYASADHAN CHAKRA-
BORTY : When Shri A.K. Sen was quoting,
why were vou silent ? (Interruptions)

MR. DEPUTY-SPEAKER : Because
you were speaking about him, you should
have informed us.

(Interruptions)

SHRI P. VENKATASUBBAIAH
This is not the method.

DR. SUBRAMANIAM SWAMY
This has appeared in the paper.

MR. DEPUTY-SPEAKER : What
has appeared in the paper, it may be true
or not. (Interruptions)

SHRI RASHEED MASOOD (Sharan-
pur) : Under what rule you can restrict
him ? He is stating a fact. He is stating
the decision of the Supreme Court.

He is not mentioning the rule under
which he is raising objection. (Interrup-
tions)

SHRI P. VENKATASUBUBAIAH :
I am not objecting to what Dr. Subra-
maniam Swamy wanted to say. But it should
be in accordance with the rules of proce-
dure. (Interruptions)

SHRI R.N. RAKESH : Under what
rule is this violation ?

SHRI P. VENKA TASUBBAIAH
You arec not a Deputy Speaker.

DR. SUBRAMANIAM SWAMY
May I answer him ? He is perfectly right
if I was making a charge or an allegation.
I am making a statement of facts. If he
wants to question the statement of facts,
he is under obligation to give you notice.

SHRI P. VENKATASUBBAIAH :
When an allegation or whatever it is made
against a person who is not a Member
of this House, he is not present to defend
himself, the permission of the Speaker
must be obtained. This is my objection.

DR. SUBRAMANIAM SWAMY :
Let the Home Minister deny that the**
is out on bail from the Supreme Court.
That would be better. Deny it.
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SHR1 P VENKATASUBBAIAH :
Your argument i3 extrancous. What I
say is- -« (Iaterrupiions}

DR. SUBRAMANIAM SWAMY :
1 am prepared to accept hin denial.
(Intarreptiens)

I donot want to go into the guestion
of their party rewarding hijackers, giving
thom  tickets, bringing people to the
Amembly and to  Parliament with ques-
tonable background. I will not go into
that. 1 do believe that in this country law
an order is  not ible if the police be-
Keves that the culprits have either the pro-
tection or are themselves the poluicians of
the Ruling Party. There is  unfortunately
an impression going round in this country
that this is in fact so. The case of Baghpat
is an oulstanding caws— what the station
House officer said there, "Nobady can do
anything to me because my protector is in
Parliament, in Delhi* and he named the

rotector aiso.  INothing has happened to

im. 11 is the si me thing in cvery state.
‘Thercfore, T would say that the law and
order question has to be addressed central-
Iy, Unfortunately, the President’s Addressy
tays nothing about that.

In Assam, they have not been able o
solve the problem. The Opposition has
given them an cxcellent way of selving the
preblem  that is, to hold tripartie dis-
cussinn, 1.#1 the apposition be there, let the
Government ke there and let the Assam
agitaiors be there.  Let us discuss the
probicem ;. let us  thrash it out
and find a solution. The Assam dssue
is a matter 1hat is capable of solution.
Mr. Morarji Desai of our Party had affered
them a way ow, ta come out of the diffieul-
ty. And what do they find? They find that
Mr. Morarji Desai becomes a central figure
and they are now avoiding to find a way
oul. How can they talk about QOpposition
not being  in a cooperative mood

AN HON. MEMILR @ What is your
sclution ?

Dr. Subramaniam Swamy ¢ We have 1o0'd
you to have a Irif]mrtile discussion. We do
not produce a formula for you like that.
‘There s no such thing like a mathematical
formula for Assam. It is something where
each person has 10 willingly join a solution
which can be arrived at by having a tripa-
rtite discussion.  The Government blames
Assami agitators; the agitators blame the
Government, We want a third party to sit
there so that a  discussion can take place
in front of everybody.

On the non-aligned wor'd, the “oreign
policy, we have sren what the Govern-
ment has donr in cne year. On 7th July, the
Government  recognised the Government
of KamPuchca, the Heng Samrin Govern-
ment. Tnere was widespread oppotition [rom
the non-allgned world. It was demonsirated
in the non-aligned Conference. 1 had put
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uestion asking, since India's recognition
of the Heng Samrin Government, how
many Governmenis have followed suit and
- ised this Government, to sce how
important India is. They did not give me
an answer immediately. They said, **The
information is being colleeted”. I am
happy that the Minister of Parliamentary
Affairs yesterday sent me  an answer in
fulfilment of the assurance and the answer
is that ®*since 7th July, 1980, that is, since
the Government of India’s recognition to
the Heng Samrin Governinent, no  ather
country has extended recognition to the
Government of the Peoples Republic of
Kampuchea.” Here is total isalativa of
India.

On Afghanistan. there was a discussion
on the question of India’s roles. 1 have got
hald of India's drafts, The draft had to be
changed. When they go 1800 it is an insult
to India. India had said in the drafi that.
“rthe non-aligned world expresses the need
to deescalate tension and seek a political
salutinn through peaceful means.”® That ia
all India wanted to say. But the non-
aligned countrirs gnt together and rejected
the draft. They d d not modify it.  They
rejected it and said, instead, that " The
non-aligend waorld urgently  calls for a
political sclution on  the basis  of the
withdrawal of foreign troops and
full respeet for independence, sovereignty
and territorial integrity and non-aligned
status of Afghaniman.” That s what
the non-aligned  countries  adopted.
This is the draft they presented and
adopted.  India was again isolated. I
would like to know in which area they
have made progress.  If they were to tell
us that, I would be happy.

Now, they have got problems. I do
not blame  for  having  created all
the problems. They must find  what
their  solution is. If they can tell us
that, I would be happy. They only say
that others are  creating problems.
The bon. Member, Mr. A. K. Sen, made
a speecch and gone  back to the Supreme
Court—I do not koow. But the fact
of the maiter is that when he was
speaking, a thought orcurred to me, as
ta are they not doing the same thing ?
I can give illustrations, In the Indian
Institute of Technology, Delhi, which is
an institutc of national importance created
by the Government of India, they are
doing precisely the same thing, what
they are accusing them of doing in Bengal.
They are doing it in the Delhi Univer-
sity; they arc doing it in the Jawaharial
Nehru University; they are doing it in
the Aligarh Musiim University. They
are doing it everywhere, Wz:y should
they single them out 7 They can have a
moral right if they do not do it. 1T am
prepared to give evidenee ; I am prepared
to give names.  But the shortage of time
restricts rme.
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The problem is that there i1 great
ferment in the country today.

Sir, we in the oppcsition have begun
to feel the tremors of public revolt. There
is revoll  everywhere. Farmers are on
revolt. We cannot keep quiet. The public
sector employees are on strike. We cannot
ignore that.  University students are in
uprising. We cannot ignore that.

Whal about the Harijans ? The Harijans
are today not safe in the Government.
What is happening in Gujarat 7 It is not
an anti-Harijan agitation therc. It is a
dasire of one of the Minislers of State here
to become the Chief Minister there and
the Chief Minisler there doct not want
to quit. Il is a fight between two people
of the same party who have taken d flerent
sides. That is why it has happened.  [Intera
niptions)

How can the people of Gujarat object to
teservations in posis ? They are objecting.
This originally staried with the medical
students.  But, today I find a general anti-
reservation  atmosphicre. Whyis it so 7
Who is fanning it ?

In Gujarat, the number of CGovernment
poats reserved for Harijans is, 6.84%,.  After

years, how many Harijans are Clasa T ?
Eia anly l.(ﬁi%. In Tamilnadu. it is not
good enough. In  Uttar Pradesh, 21%
posts are reserved for Harijans.  But, how
many Harijans are in Class T poats ? It is
only 4%. Only %49 are in Class [1. Only
8.4%, are in Class ITI. In Class IV only,
namely, sweeping and peon ete., the re-
servation is 16.4%,. Itisnot21% evenin
Class IV. Where  is  the question of
Harijans getting their undue share ?
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DR. BUBRAMANIAM SWAMI .
These are statistics given by your Govern.
ment.
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DR. SUBRAMANIAM SWAMY :
Is it a crime to go to Pakistan ?

I would like to conclude by saying that
when the Government says “‘Cocperate
with us”, what model do you adopt 2
Bengali ple are qguite right in
saying ““What are you doing in Bengal 7
Kashmir people are agitated. Their opp-
ogition is big. When Janata Party was m
power and when Mrs. Gandhi was in
opposition, what did Mrs. Gandhi say ?
She said that it was the duty of the opposi-
tion to oppote. If the Government is in-
capable of running the administration,
it should quit. That is what she said. Now
they want cooperation (Intsrrupiions).

1 am told that Mrs. Gandhi has a replica
which say; "See no evil, speak no evil and
heat no evil ' The opposition has translated
it to say “‘See no atrocities, Lhear no scandala
and speak no gricvences in the public.™
This ig the co-opcration they want {rom us.
We are not in a position to offer this kind
of co-operation when the country is going
down the hill we want to speak out and say
that thin Goverament is incompetent.
‘We want to oppose.  'We want to confront
this Government if it does not deliver the
goods.

They talk 30 much about foreign countries
I have to lock at the Economic Survey page
?)?. I am suprised 10 find that the amount

foreign aid is to be trebled. It was Rs.
460 erores during Janata rule in 197 7-78. It
remained at, Rs. 400 crores in  197g-79.
‘Then, it was Rs. 483 crores in 197g-80* But,
Last year, it has jumped again to R3. 1,459
crares.  This i3 im just one year of their
rule. This is the increase in  dependence.
S0 what 8 the solution ? I heard
Mr. Gadgil’s speech and was wanting
to find out what solutions he had to offer.
He tatked about the Westminster model
and faid that this was happening there and
that was happening there.  In other words
does he want wlatever happens there to
bappen here also ? Are we in favour of
that ? There is Her Majesty's Government
there ? Does he want Her Magesiy's Go-
nernmen® bere 7 Is that what he wants ?

If be wants to say ‘Presidental form of
Government™, he should have come out
openly and said what kind of presidential
form of Government. Even among Pre-
sidential governments, there are various
kinda of Erujdential governments,
"E'h: Amcricans have a presidential form of
Government.  Are they in favour of that ?
1 am not sure that they would want the
American presidential form of Govern-
ment, because, there the president has
lean Ix]wcrs than the Prime Minister here.
1 will give an illutration. Mr. Reagan has
just been chosen Prosident. Could he
;Fpomt his own Ministers ? He could not.

¢ could name them, but then they have to
go before their parliament and be subjected
to cross-examination ; a hott of guestions
are asked there about income-tax returma
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and about their private lifke also : they arc
aubjecied to a rigorous examination, and
only theac who pass that cxamination are
allowed 1o be confirmed. wculd Mes.
Gandhi allow her Minister to be subjected to
the same kind of examination 7 And if she
dots, how many of them would pass such
an examination ! All of them would fail,
in my opinion. Mayhke, Mr. Bhishma
Narain Singh might pass ; and if Kumari
Kumudben Joshi gives my apeech in the
All India Radio today, 1 will pass her also.
S0 bow mapny of them would passsuch
an examinaion ? There are 5o many checks
and balance in the American Presidential
sysiem.  Is that what they want?

T am afraid. they want Idi Amin's Ugandan
Presidential system. In 1di Amin's Ugandan
Presidential sysiem, the president is mot
only the president but he is also 1the Cemm-
ander of the Armed Forces, the Chief Justice
of the Supreme Court and also the Chairman
of the Fire Brigade in that country. Neow, do
they want that kind of prosidential system ?

MR. DEPUTY-SPEAKER : We are not
discussing the presidential system, but the
president’s Address,

DR. SUBRAMANTAM SWAMY : You
should have naid that when Mr. Gadgil was
spraking.

MR. DEPUTY-SPEAKER : You were
discussingthe presidential systexn. ‘Therefore,
I am saying that.

DR. SUBRRAMANIAM SWAMY

Mr. Gadgil spoke about the Presidential
system; he was discussing the Presidential
system, | ( frterrupiions)

PROF. MADHU DANI AVATE
When Mr. Gadgil was discussing the
Westzpinster rnodel, T asked him whetier
he was speaking on 1he Motion of Thanks
to President or vn 1the Motion of Thanks
to the British Queen.

MR. DEPUTY-SPEAKER : 1 only
wanted that Dr. Bubramaniam Swamy
should know that we are discussing the
President's Address.

DR. SUBRAMANIAM SWAMY .
I agree, Sir, But I have to reply to the
pointa, It ia Mr. Gadgil's motion,

Mr. Cadgil has disappeared.  'The secon-
der has come just now, Am I not entitled
to reply to what they have said? Mr,
Gld;ﬂ’l sptech camein the All India
Radio in & big way. I know, my speech
will not come. But his speech came.
Therefore, I have to rt_ﬁy. Otherwise,
what will people think? will think
that we have accepted it. I want to
know which Presidential system they want,
Idi Amio's or the Awmcican syslem.

(Iniersuptions)
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Therefore, I oppose this Motion of
Thanks on the President’s Address on
the grounds that, for one year, there has
been a dismal failure in the economic
sphere, they have produced no sclutions;
and secomdly, that th bave no
sineere intention to take this House into
confidence to solve the problems of this
country. In my openion, the sooner this
Government goes, the better it is for the
country.

SHR1 BANTOSH MOHAN DEV
{Silckar) : Mr. Deputy-Speaker, Sir,
after hearing Dr. Subramaniam Swamy.
]‘Fity hita because he had been stripped
oft from the presidentship of his party.
He had i:]lmnl.ll:neen III_;’i off from the
vice presidentship. He has been stei
off from the paﬁ)’ General Secre I:EI:
That is why he is frustrated. has

a  very imbalanced  spoech,

He has given a siatement in today's

E:pa against his own party After that
has made the speech.

I would recquest our Broadcasting
Minister that before he lzaves thin country
for his wrip to Pakistan, he should get
publicity. I am sure he would get a
encugh publicity in the T. V., a3 requested
by him to our Deputy Minister Smt.
Kumud Ben Joshi in his speech..

Sir the Opposition leaders and many
others have said so much against the
present Government.  They were  com-
plaining as to what had been done to
the farmers by this Government after
our party had come to power in the last
one year, 1 may tell them what is
going 1o be dane, what has been done
by this Government based on figures—
which have been published by Govern-
ment, I am referting you to the pro-
curement. The procurement prices for
wheat, paddy, coarsc grains, sugarcane,
cotton. soyabean and  sunflower wére
stopped  up significantly alter  this Gov-
ernment had come to power. The suppart
and the purchase operations for ccreals,
collon. potatos, onions etc, have increas-
ed this year. Paddy procurement js al-
ready over 4 6 million tonnes, The
overall agricultural production for 1980-
81 10 which Dr. Swamy was referring
to has gonc upto 189 over the produ-
ction of 197 duc to & onumber of
stepa 1aken to maintain supply of fertilisers,
pesticides,  aceds, developroent of irriga-
tion. etc. Thix is just to help the
farmers. 52 lakhs tonnes of fertilizers
products were imported to help farmers
—10 lakhs tonnes more than last year. As
against 14 lakh quintal of quality seeds
dmtributed in 1979-8o, a5 lakhs quintals
are beng disiributed in  1gBo-B1— an
increased of 809%,. Nearly 2- 4% million
hectares or sbout 6 million acres will

get irrigation in (980-81. 2 lakhs dug



299 Law and Order

{Shti Santrsh Mohan Drv]

welis, =-4 lakhs private tubewells,
aboo public tubewells and  energisation
of 4 lakhs pumpsets have been done in
1g80-81,

Rural development programme is
being taken up. So many things have
been done by this Government. You
have been i1clling that nothing i being
done, Shni Fernandes was  refer-
ring to agricullure. In 1980-B1, for the
first time. the Agricultural Prices Com-
missinn was asked to take inta account
the changes in terms  of trade between
agricultural and non-agricultural
sectovs while fixing prices.  Even after

tices were fixed, Government asked  the

PC. to rework them taking into
account the increane in cost of fertilizers.
This wis what was done by Mrs. Gandhi
for the rural peaple, the farmers. I would
nat ga into various other points. But I
would only like to say thai it is casy for the
hon, Members tn criticise but il is very
difficult to understand what is done by
the Government  in relation  to
the rural farmers unless they arc scricus
about their uplifiment.  Linguistic  reli-
gious and other minoritics in  Assam  are
happy. It was becuase of able leadership
of Mrs. Gandhi.

Mrs. Promila Dandavate has made an
as persicn about Mrs. Timur in the last
session that this lady who was going 1o be
the Chidf Minister of Assam., way celebrat-
ing the marriage of her daughter in Cal-
cutta out of fear. But, now, this same lady,
after beeoming the Chicl Minister has
created such situation that if anyone wans
w celehirate the marriage of his daughter
or son in Assam, there is no  defficuley.
Thal situation has bren created by the
ladv there.

Mr Deputy-Speaker, Sir, [ appreciate
the stand the C.P. (M) bad taken in
Assam. But, as far as the Janata Party,
the Lok Dal are concerned, .. ..

MR DEPUTY-SPEAKER : Just a
minute. You may eontinue later. The hon.
Home Minister wants to makr a statement.
Mr. Venkalasubbaiah, yon may make the
statement regarding the law and  order
situation in Gujarat.

15 24 hre
STATEMENT Re LAW AND ORDER
BESITUATION IN GUJARAT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OT PARLIAMENTARY
AFFAIRS (SHRI P VENKATA-
SUBBAIAH) :  Sir, the Government have
been viewing with grave concern and
anguish the recent  develepments in
Gujarat the students of  Medical
Colleges  have  bern  invelved  in
a ronflict over the matter of reservation
which has reaulted in  vuiloawe,  wrsvn,

FEBRUARY 24, 1981

in Gujarat {5t.) 300

oot and destruction of public and private
property. In this;process innocent and pre-
cious lives have been loat.

According ta the information received
fram the state Government, some me dical
students of B.J. Medical College. Ahm eda-
bad, placed certain demands before the
State Government on g1t December, 1980
concerning the system of reservation of
peats for Scheduled Castes and Scheduled
Tribes students in post-gradutale courses
in medical institutions. As a result of
discussions with student leaders the State
Government were prepared 1o consider and
meel their rrasonable demands. Govern-
ment made it clear that abolition of the
principle of reservation for  Scheduled
Castes and Scheduled Tribes students was
nol negotiable, since this is a2 part of our
policy to fuether the educational interest
of the weakers sections of the posple, and
in particular of the Scheduled Castes and
Scheduled Tribes —an  ohjective which s
enshrined in the Constitution and to which
this Government are also fully committed.

While some of the demands were still
under consideration of the Siate Govern-
ment some political parties and disgruntled
groups and anti-social elementz whipped
up the sentiments of the students
in the matter of abolinon of reservations
and this resulted in resort to violent acts
in Ahmedabad on jth January, 14981, In
retaliation, the supporters of reseryation
organised a counter agitation which aggra-
vated the situation. The trouble spread to
other places like Baroda, Mehsana and
Khaida and so far, 18 out of 1q districts
bave been affected,

‘With a view o resolve the problem, the
State Government had initiated discussions
with the student representatives and in
furthceance of this objective the State
Government also decided to set up a Com-
mittee ts eonsider the other demands
subkequently put forth by the Medical
Students like introduction of Tes'dency
systern, abolition of M Sc.  {Medical)
Course  and  cxpansion  of  hustel
facilities in different Medical Colleges.
The Btate Government are  also
consiantly endeavouring ta per-
suade the agitating students to come to
an amicable settiement. The leading citi-
zens, Dectors, High court judges and other
sanerelemnents have appealed 1o the students
to withdraw their agitation and restore
notmalcy.  Unfortunately some  intereated
elements have been trying ta exploit the
situation to  f{urther theic  own
designs. The  Central Government
have been roviding all necesary
amistance to the stale Governmeni o
cffectively meet the situation.

I would fervently appeal to hon’ble
Members of this august House and to
all shades of cpinian in the country to
strengthen  the hands of Government  in
creating conditions canducive to early
restoration  of normalcy  jn Gujarat
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MR. DEPUTY SPEAKER : No. I
am not permitting.
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MR. DEPUTY SPEAKER : How can [
‘hear all of you together. If you want 1o say
something you have to say one by one.

PRO¥. MADHU DANDAVATE
(Rajapur) Sir, 1 wish to point that T .
self requested the Minister for Parliamentary
Affairs alter ahri Bagri and others had made
the s tion, that the sta‘rment should
be — you may check the records —and
at that time the Speaker had said that after
the statement is made —of course, Goerge
Fernandes sy ted that d/scussion under
Rule 194 be :I‘zmrd It can be under Rule
193 or 1Bg—that issue is still in the posse-
mion of Speaker and the Speaker
has not  reflused the discussion,
He has kept the isue open. There-
fore as my hon'ble colleague Shri Bagri
has said there should be  a  discussion,
So, don't give any ruling that
there cannot be any  discussion.

SHRI ATAL BIHARI VAJPAYEFE :
Sir, we are within our rights to  demand a
discussion.  We  want discussion.  (/n-

terruptions.)

PROF. MADHU DANDAVATE
1 wanted to remind you that Speaker has
already commined that we can give notice

under Rule 195 or 184.
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MR, DEPUTY-SPEAKER : Plesas,
Listen. You have every right 1o ask for
details,. Mr. Speaker has already 1aid
about it, that he will allow a debate or a
discussion, It will b= considered by the
Business Advisorv  Committee.  Mr.
Speaker has agreed to 1ake this up and to
fix a date. You were also present in the
Hous= then. It will be dene by the Busi-
ness Advisory Comminiee,

SHRI DHANIK LAL MANDAL :
( Jhanjhmrpur) @ 1 am on a point of clan -
fication. Please allow me.

f ag srAw WTEaT @ WeT St @,
g W aure faar B, @ww ¥ gwe,
g faegw waw B wiv smafer 2

MR. DEPUTY-SPEAKER : W are
not discuming about the Statement. 1
am oot permining you. 1 will guote the
rule. You have been a former Home
Minister. The rule says :

‘A statement may be made by a Minisier
on @ matter of public importance
with the consent of the Speaker but
no guestion shall be asked at the time
the statement is made.’

SHRI DHARIK LAL MANDAL :e#

MR. DEPUTY-SPEAKER : This will
not go on record.

1 have called Mr. Vajpayee.

SHRI ATAL BIHARI VAJPAYEE :
{New Delhi) : Sir, I am not seeking any
clarification from the Home Minister.
We would like to have some carly discunsion
but this discussion should be held in a very

:
2
2
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(Shri Atal Bihari Vajpayec]

calm atmosphere. The situation in Gujarat
38 really very serious. This issue is a very
sensitive issue, if I may say so. Anti-reser-
vationist agitation has taken an ugly turn.
As Members of Parliament, should we not
behave in a responsible manner ?

MR. DEPUTY-SPEAKER : Surely.

SHRI ATAL BIHARI VAJPAYEE :
Otherwise, the repercussions will be
ver\av]dm}guomp;ra‘!lﬁs is &:’hat I feel. May
1, therefore, a) to the rulmg' party.
The Chief Mgﬁster and the Minister of
State should scttle their differences within
the party itself
(Interruptions)**

MR. DEPUTY-SPEAKER : No, please.
I am not allowing anybody.

Nothing will go on record.
(Interruptions)»®

MR. DEPUTY-SPEAKER : No. Don't
record it. It is not recorded.

(Interruptions)»*

15 40 hrs.

MOTION OF THANKS ON THE
PRESIDENT’S ADDRESS-—Contd.

SHRI SANTOSH MOHAN DEV :
Sir, this Government in Assam was formed
only recently. It is hardly 1/2 months old
and they have created a position whereby
the linguistic and religious minorities are
having confidence in this Government
and they are having a peaceful life now.
{Interruptions)

SHRI MANI RAM BAGDI: ---%#

MR, DEPUTY-SPEAKER : What-
ever Mr. Bagri has said will not go on
record.

(Interruptions) **

SHRI SANTOSH MOHAN DEV :
Sir, now a talk is going on for having a
discussion in Delhi. I request the Govern-
ment of India and the hon. Home Minister
to make sure that this talk isl held insuch
an atroosphere that there is no trouble
created here. The Parties like Bharatiya
Jenata Party, Lok Dal, ctc. were l:l'ying
to create troubles in Assam on the one han
and on the other they are trying to settle
the issue in Delhi. :E'hu should be taken
note of with great care. We have seen in
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Assam that thesc agitators at one stage
were agitating with the portrais of the
great leader of our country to prove they
are non-violent and this idea was given
by the Bharatiya Janata Party. We find
that the same y in their

Meeting had mentioned the idealism of
Gandhiji and they had exploited his name.
In the name of his idealism, the political
parties like the Bharatya Janata Party
are taking the name of the Father of our
Nation to achieve their own ends. There-
fore, Sir, if there is any discussion here in
Delhi, I would request the hon. Minister
that along with the Opposition and the
agitators, the linguistic minorities organi-
sations like A.M.S.U. and the CR.P.C.
should also be made a party to that talk.
1 would request the Government that
all sible  steps  should be taken
for the peaceful and regular conduct of
the examination which are going to be held
from gth of next month. The students
appearing for the examinations should be
allowed to take the examinations peacefully.
They have already lost more than one year.
I do not agree with those who say that the
Government is not effective. I will only
say that the trouble with the Government
is that there are so many §.D.Cs who are
working in this Government,

15 43 hrs.

[Srrt HARINATHA Misra in the Chair]

In my constituency I visited an area
only last week and I saw one of the officers
conferring  with onc of the opposition
MLA, who had lost the election a.ncij taking
dictation from him. There is nothing
wrong in conferring with him, but when
I tell him to do something in public in-
terest, he says @ “I cannot do it, I am
an SDC” he said SDC means, a servant
of the defeated candidate. This is the
position in Delhi and some other States
also. There a{;:d somth burecaucrates who
are being guided by the opposition people
and they are trying to finish and dmrl:yy
the goog work being done by this Govern.
ment, Unless we take care of these ‘ser-
vants of the defeated candidates’, I am
sure, this Government will have lot of
difficulties in administering and  doing
all the good work they are tyring to do.

With these words, I conclude and I
thank you for giving me an opportunity
to participate in this discussion.

SHRI B.V. DESAI (RAICHUR) :
Mr. Chairman, sir, I rise to support the
motion of thanks on the President’s Add-
ress moved by my friend, Shri V.N.
Gadgil,

#®Not recorded.
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While going through the President's
Address, we find that practically all
mapects of the achievemnents of the Govern-
ment for the last thirteen months have
been mentioned and my colleagues on this
side have enumerated so many statistics
to prove that the country is going forward
in respeet of production of almest all
items. Actually, I was reminded of some of
the items which were in short supply during
the Janta regime. Now we have bacome
sellsufficient in many of them : the pro-
duction has also increased, for exam
foodgrains, industrial products during
the last thirteen months, In fact,
our Government s very much handi.
capped because of the ofl crisis. The
oil crisis is a world phenomenon and
our ecenomy is in a difficult position
mainly because of the oil shortage and
high oil prices. We are in energy crisis
and in this context, there is a reference to
to solar energy, wind energy  etc. in the
President’s Address. These are all renew-
able types of energies, which the Govern.
ment want to explore. In this conoection,
I would like to make a suggestion here.
The bio-gas source of energy has not been
mentioned. It has been omitted in the
President's  Address. In fact, bin-gas i
one of the renewable energy items to
which our Government should give much
attention. We should have a survey
the entire country, we should find out how
many cattle heads are there and we
should take to bio-gas an a war footing
8o that our energy crisis is solved to some
extent.  Man docs not eat raw food;
he has to caok it. Thercfore, the basic
energy cansumption starts from cooking.
Let us embark on a programme for ten
years. We can see that community bio-
gas plants are created on the basis of the
maodel of water supply schemes ete. If
that is done, much of the energy crisia
in the wvillages will be solved. This will
alse be helpful in another way. Indiserimi.
nate felling of the trees will be stopped,
and this will give effect to increase forestry

Secondly, about the oil exploration,
very recently our Government has taken
a stand. Ideslogical inhibitions have
been put aside, and they have short-listed
34 companies of internationa' repute, and
probably we will be able to find sulficient
oil. Technical people, viz. geologists say
that the oil finds in South Africa and in
our western side of the country ie. in
Bombay High are the same in the matter
of chemical combinations. So, if we fnd
proper oil, if we become sclfsufficient
during the next 4 or 5 years, our cconomy
will definitely come out of the woods.

All the difficulties which we are en.
countering in our country, more than
75% of them, can ke attributed to the
o1l crisis. We did make a mistake in not
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taking into aceount oil exploration right
from the beginning. We had a jull be-
cause the oil prices in the foreign market
then were very low; and we were think-
ing of fals= economy, i.c. thinking that
the exploration of oil was uneconomic.
In fact, in a matter of such vital importance
we should net have taken sconomy alone
into comsideration. So, this has
remedied; and to-day our Government
has taken a very good stand by taking
this into consideration and short-listing
about 94 companies, who wil! probahly
get us oil.

In this connection, some of the things
menticned by some opposition Members
were of vital concern to us, The achieve.
ments of our Government, were being
belittled by the Oppaosition, especially
by our friend Mr. Fernandes. Of courss
he is, as usual, not here to listen, because
he is in the habit of only telling,and
not listening. But anyway, in his absence
I will say what I have to. . {faterruptions)
He continues to be my friend. Unfor-
tunately, does not have any connections
in Karnataka. He mentioned in his
specch that the Agricultural Prices Co-
mimission had announced a prlice of Rs,
13}~ per quintal for sugarcane in Septem-
ber. When the farmers fought againsc
this, they were shot dead in Karnataka
and so on. Actually, he has neither lands
in Karnatays, nor he culdvated
sugarcane. It is better that he tries to
understand what the price fixation policy
for sugarcane is.

The Agricultural Prices Commission
fixes prices. It is only the minimum
price attached to 8 5% recovery of sugar,
And when it is done, it is open for all the
State sugar factories, State Government
and the sugarcanc growers to sit together
and evolve a pricing policy, because
different sugar factories have got different
recovery rates. Apart from that recovery-
based one, suppose B 5% is the mimimum
rate for Rs. g/ it may be 10% or 10°§%
recovery; and naturally price will increase.
The cultivation of sugarcane in that
area will get more money.

Similarly, 65% is the levy sugar ; and
35% 1s the sugar sold in the open market.
8o, there is some profit aho. The sugar
factory owners will part with a portion of
the profit made out of that 95% to the
sugarcane growers. That is how prices
are fixed. It 1s not on the basis of agitation
of anything like that

1 ean mssure Mr, Fernandes that actually
today with the policy of the Government
telating to the agricultuwral producers—
including those of sugarcane—the agri-
cuhurists are happy ; and they are quite
grateful to the ruling party,
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He was mentioning that there was ane
area in Bangalore called Peenya. There,
labourers are id Re. 1f- per day.
! do not know where from he got it. 1 am
a resident of that area, He is a casual
visitor. If at all he wants to say some un-
truth, it should be nearer to truth at least.
FProbably, what they are doing ‘s that they
arc collecting Re. 1/- per labour either

r week or per day or per month. He

as got confused in that. What a great
confusion, that 106 during day time too ?
Then he said, 50 persons died ar some such
thing out of fire in Kamataka. 1 do oot
know where from he got the statisties.
{Interruptions) He said, 50 persons were
shot dead. Where did the shooting take
place and who are they, etc. ? He has got
this impression that if he says some
ﬁ;\m—-werybody should  aceept it.
(Intarruptions) What he feels or whatever
he says by way of some figure, his impression
is that we should accept it. 1 do not know
why dees he talk like this ? 1 am telling
you this thing because he told something
regarding Karnataka,

When he was the Minister of Industry
he conspired with the Minister of Steel
and Mines and he politicalised the  Vijaya
Nagar Steel Piant. He did the greatest
disservice to the Karmataka and to the
South. For God's sake, will he allow us
10 live in peace ? This country is big and
let him go out instead of that. I do net
know what to do about it. He says some-
thing or the other. It is nothing.  He has
neither the  industrial background nor
the agricu'tural background. Tde not
know what background has  he got.
{Imterruptions] He should not have told like
that.

Regarding Kisan rally and other things,
I thought with this massive kisan rally,
the uppesition would stop talking regarding
Kisans and their interests and agitations
at least for two years. The necxt day,
they were again talking about kisan.
I:Tn not knuw whether they have got
any interest in that.

Now I will go ro page 5 of the President’s
Address, It says, “The year 1081 is the
inlernational year of the disabled persons,
etc.” Mr. Fernandes utilized it in such a
way tosay as to all the members of the
Congress (1) including the Cabinet Minis-
ters—that they are all blind ; they have
beaten the blind people ; and they had
gone to Baghpat and what not.  ARer
hearing his speech on this item, I thought
the President would have been well ad-
vised to include the mentally retarded
people also in this. It would have been
better, if this was done.

There are two important  problems
which are confronted by this country.
The ofposition members in their heart
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to heart feel that we are progressing.
I know, for the sake of opposition, they
do oppose it. Let them da 1t. But there
are twa important items for which we
have to take care of. I think they will
alsy agrer with this. One is the arrest
of the growth of population. The second
is the nil exploration so that we should
become self-sufficient in oil. I these two
things arc taken cart of by uws, 1 think
we have crosied the hurdle.

16 hrs.

In this dircction, so far as oil explora-
tion is concerned, as I have alreadv told,
our Government has taken a stand of in.
viting the foreign companies which are
expericneed and [ think we will be able to
salve the problem. The second point is,
I was reminded again at times, occasionally
sorne persons by mistake use the  cortect
word, perhaps in a wrong way. He has
used ‘dynamic decade’.  Yes, it was dyna-
mic. Ewven previous decade also when our
country was ruled by Jawaharlal Nehruji
was a dynamic deeade.  Like that, afier
these ten to rwelve months.  this decade
also 35 dynamic. Let me again tell that if
in these two items which I mentioned,
te. oil exploration and selfsulliciency
in oil and arresting the growth of our
population, we arc successful, I think
definitely no power en earth can stop us
from becorning a super power by this dy-
namic decade which has staried from Janu-
ary onwards this time. With these words, 1
close iny speech.

DR. KARAN SINGH : (Udbampur) +
Mr. Chairman, before 1 comment pon
the contents of the Presidents Address,
may, with your pcrmission, say something
about the form ? It is a good system that we
have adopted that if e President reads
the Address in English , the Vice-President
reads it in Hindi and pice-persa. We
have a situation where it is a great imposi-
tion upon the Vice-President and as he
wrestled with the Hindi texe, it was a pain-
ful process for him as well as for the mem-
bers of Parliament. Hindi is a heautiful

language.

o IAE 5 fg=h ar g fawg
aTar FAw 9ES § WIT 97 §ag ®
EL T E R o e D T 4
wq @9z geEw A @ 2 o1 faae %
whefafy Magi g § N s@ § w8
fFfr @t wrr Al wdY &
fgmageTE AT T WA 0 §
fis g@i @31 W ¥ s fear  WiT
wor fogr, afes &0 =g fanw



309 Pregident's

g 3 fe gfa Gdy  ofdfwfae
#ft & — fell A o e ot
wi Fuaesfa s At feel ame ®
waHd gi—ar @) 73 ST wEET ¥
X agt AT g &, ey mar o 9wt
g oF gAa ¢ faf Hamwg &
egafa & aF qg=1 faar ao w=
¥ wré feamagears wga o frdm
¢ Ffprorwad A g WE
feft dft  gRT wmar smow &
HIT-HUT FC IR A0, qI T 29
wWEI HWRUF gRY T T MR
¥ 3y & o W gt gard
wegaET AT EE gey g )"

awrafa mgrg A F ww o
o 0 fasnr @ fe At arom &
wT, fadwi & WA, S A EA #
E

To wor g o adt @ e 1 Fw
ag atarm ot fe wrdtew § o e
fawx fgelt mrvas  gar a1, WA
mein  afafafa gga a wonE
FA T TAAT A AT FAT 4T W
T@r < ga A ferdy #) fawa aqrar a3y
% qaw gwa @ 7, fm ¥ g
fasme & w1 & @ wx & wgelt
am @ & ag wgm AT g )

Now, coming 0, .. (Interruptions)

Wt afg = W (arTwe)
agt aT o w fg=l o & afar o

To w9 fag : & @ frerdy
§ W /% mEarer Tvdy @

DR. SUBRAMANIAM SWAMY
You said, ‘ Speaker’, but not ‘Deputy
Speaker®.

¥fo w7 forg . e awt T @R
2 Al 0w & AW oqT oAl B @
AR w9 # ¥ w1 W fgedi
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DR. KARAN SINGH :1I suggest
that this may be taken into consideration,

The President, at the end of his Addrea,
has been pleased to say that it is clear that
the country ‘“is aver the hump ecconomi-
cally and s cially.™ All of us travel,
and I—have been travelling a great deal
in this the last four or Fve months
and 1 am very aorflzhtu say that this is
simply not correct. e economic a
distress and social turmoil in fact scem
to be getting more acute.  Whether it is
Gujarat, whether it is Assam or whether
it is Jammu and Kashmir , there is great
turbulence  whichk i3 at present  very
clearly visible to anybody who travels and
I think to say that onc is "out of the woods’
or has ‘turned the corner * or iy ‘over the
hump' is peculiarly in appropriate at this
moment, when it is clear that there are
many bumps, jumps and humps zhead
in the B8o's and we arc entering a very
difficult cra. Therefore, without dis-
playing any complacency, we should
really tackle the problems ahead. Within
the limited time at my disposal, there are
three points which I would like to place
before the House.

The first point was mentioned just now
by the previous speaker. There has been
gemendows economic development in the
last go years. [ do not subscribe to the
theory that the poor bave become poorer
and the rich have become  richer. What-
ever the statisticians may say, the cco-
nomic devc]upmcm is visible when we travel,
particulatly In many parts of northern
India. But the fact is, to a wvery large
extent the advantages of growth bave
been, if  not  negatived, largely
diluted because  of the population
explosion. Itis very clear that the popu-
Jation has grown tremendously. As
1 have said on several occasions in  this
House, the populatian of Australia is 13
millicn and 1t 18 a country two and a half
dmes the size of India. Ewvery year we
add one Australia te our population.
The census that has now been started —
the 1gB1 census—is going to give a very
rude shock to all our planners and  the
ecOnomiate.

At one stage , when I was associated
with this, we had made threc pessible
projections of India’s pepulation in the
year gopo, The most optimistic was 850,
the middling one was 25 and the most

esvimistic was 1000 million. I would
ike to point out that at the rate at which
we are going , we are probably going 1o
end up with population of joco
million by the end of this century.
You can yoursclf imagine what a burden
it will be and how it will be possible for
this country to susiain a popuilation of
that immensity. Unfortunawly, 1 do
not wunt to 1topen ald wounds, but one
of the greatest casualties of the emergency
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and post-emmergency period was family
ning. My distinguished SUCCRI0T
ad some very weird views with regard 1o
family planmng, so much so  that family
planning became a dirty words and the
Ministry 's name was changed to Ministry
of Family Welfare | 1 do not belong
to any political party at this juncture. But
I would plead with the all parties in this
House, please |, for heavens sake, have a
national corsensus oo family planning.
Da not make this a femic  isue. Do
not make this 8 political issue. I agree
that development 13 the best contraceptive.
But contraception i3 a very important
contribution towards devclopment. Let
us not forget that. Let there be a
national consensus. Let family planning
pnce again  gather momentum. Let  ua
enthuse the people and make them  realise.
Otherwise, with due respect, many of us
who are now in the House, may not be
here in the 213t century, but aur children
and grand children are going to  be here.
If we want the welfare of India,
this has got, to be given top priority like
defence, national integration, welfare of
the minorities, The MNational Population
Policy which was presented to this House
in 196 was onc of the most  important
documents ever accepted by this House,
I would plead that there should be a
national consuensus on this issue.

Another point on which a national con-
sensus iy necessary  relates to  electoral
teforms. There has been  a lot of talk
about electrol reforms.  The Chief Election
Commissioner, Shri §. L. Shakdher, has
made a number of concrete  sugges-
tions over the last few months, One  of
them is financing of elections by the State.
He has said :

“ 1 believe that if an election fund of say
Rs. 100 crures for a periwl of five
years is created initially, it will take
carc not only of Government ex-
penses on clections but also of the
the expenses incurred by candidates
and parties.”

Everybody who is here in this House knows
how dilficult it is to meet election expenses.
Whatever may be the ceiling, the faet is
that my consttuency ia 7000 sq. miles,
Shri Virdhi Chand Jain's constituency is
over 15,000 sq. mies. Shri Namgyal's
constituency is over 90,000 sq. miles.

MR. CHAIRMAN : Bur it is a fact
that larger is the constituency smaller is
the population.

DR. KARAN SINGH : But you have
got to travel. We have to keep in mind
the cost of diesel and petrol. Apart from
the size of the population, as you righdy
aay, it is just not poaible for anybody to
fight clection. You bave banned company
denations to political parties.
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How long can an individual go on selling
his property and jewellery to fight elections?
Where is the money going to come from ?
Then everybody says that our political
system is corrupt. Obviously it will be
corrupted when you need money and
when you need unaccounted money for
the election. Let us face this problem as
adults. Let us not brush this under the
carpet. Let us not pretend that it does not
exist. Everybody who depends upon un-
accounted money or black money, ob-
viously whoever gives it will demand a
price in return. Therefore, when  the
Chief Election Commissioner has come
out with a proposal I do not understand
why a national convention is not bcing
called ecither by the Prime Minister or by
the Chief Election Commissioner.

Another suggestion that the Chief
Election Commissioner has made is that
there should be a combination  of direct
elections and 50 per cent of proportionate
seats according to the votes. He has said :

“One idea I have advocated is that we
may have a combination of the present
system of direct election to 50 per cent
of the seats in the Lok Sabba and in
the Legislative Assembly of a State
from territorial constituencies, and as
for the remaining 50 per cent of seats,
they may be filled from the lists furni-
shed beforechand by the political parties
in proportion to the votes secured by
each in that State in the territorial
constituencies.”

1 am not going into the merits of it. It is
a matter which has to be considered.
My point is that this is the proper time.
One year has passed since the last elections.
Four years are still available to us. Let
cither the Prime Minister or the Chief Elec-
tionCommissioner himself call a conference.
Let us get a consensus on this . My own
view which I can put forward at some
length at some other occasion, is that
the talk of changing the present systcm,
I do not think is really desireable. For
30 vears now, and even before that from
the Government of India Act of 1935, a
certain parliamentary systerm  has deve-
lopted in this country. Any redical
change of this system may do more harm
than good. But that does not mean
that there are no weaknesses in this system.
There are grave weaknesses. One of the
gravut weaknesses is the electoral pro-
lems. I think, by national consensus
something can be done. These are the
suggestions made by the Chief Election
Commissioner, I have a few suggestions
of my own. Some of them are controversial.
Maybe I should make them or maybe I
should not make them.

MR. CHAIRMAN : Same is the case
with the suggestion given by the Chicf
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Election Commissioner. There can be
two opinions.

DR. KARAN SINGH : There can be
tro opinions. Let there be a debate on
that.

For example, one of my suggestions is that
voling cannot be left to the whims and
fancies of every citizen. Once in five years
you have to vote, After all, everybody pays
taxes, which is not left to his whims and
fancies. So why should it not be obligatory
on our citizens to vote? You have a situa-
tion where 40 per cent of your people vote,
somebody getting 20 per cent of the votes
is elected. After all, if we live as citizens of a
democratic country, why should we not fulfil
our responsibility also? We should. Voting
should be compulsory. That will have two
advantages. One is that the results will be
more closely, accurately reflective of the
public mind. Secondly, the votes of the
submerged sections and other sections who
are often not allowed to vote will also
become obligatory. This sounds odd
because in no democratic country today is
the vote compulsory. But I feel that in India
we have to develop a system which is suited
to our own genius. We do not have to neces-
sarily copy others. This is one of my concrete
suggestions. I have some other suggestions
which if an occasion arises, one can put
before the nation.

The final point that I would like to make
this afternoon is that everybody knows
about the turmoil in the North-Eastern
region, everybody knows about Assam. The
House perhaps is not aware fully of the ex-
plosive situ tion that exists in Jammu and
Kashmir. Just today mention was made
of the disturbances yesterday in Jammu.
My views on Jammu and Kashmir are well
known, I do not have to go into them I
have been head of that State for 18 yrars
and I know it intimately, I know it too well
to speak about it because once I start
speaking, where do I start and where do I
end, I do not know.

AN HON. MEMBER: Who has crea-
ted that State?

DR. KARAN SINGH : My ancestors
created the State.

AN HON. MEMBER: You have crea-
ted it

DR. KARAN SINGH: My ancestors
created it. I am proud of it. I am proud of
the fact that my ancesters created the State
and my father signed the Instrument of
of Accession whereby the State became a
part of India and that I was Governor
of that State for 18 years. That is my point.
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My friend is already getring agitated with-
out my having said anything yet about
the situation, which shows quite clearly
where the shoe pinches,

{ Inderruptions )

MR. CHAIRMAN: You need not take
it seriously.

DR. KARAN BINGH: May 1 make
this point? [ am not making this point with
any peraonal or political motive, I am
making this point to bring 1o the notice
of the House and the npation the fact
that it is a very dangerous situation. You
take, for example, Ladakh. Ladakh is the
most vulnerable and the moat sensitive area
in the entire country. The Karakoram
Highway is passing very close to Ladakh.
Now with Soviet troops in Afghanisian, the
big power rivaley has virtually, come up 1o
the doaratep of the State. Therefore, Ladakh
is an arca where you need special treatment
to be given, I know my friend will nnt agree,
he can have his say when be speaks. but my
own view is that if any area in India needs
to be a Union Territory, it is Ladakh. It
has got to be the direct responsibility of the
Government of India, it cannot be adminis-
tered either from Srinagar or from Jarmmu
because the probleniz are so tremendous.
10,000 square miles of Ladakh territory
are still wnder foreign occupation. ‘The
Karakoram Iighway s going across and is
plunging dewn in an area which legaily
belongs ta Jammn and Kashmir,

Let the Government of India and let this
House not be compiacent about the situation.
Let them not feel that all i well there
because it 5 not only a local problem, but
there are many international ramifications.
And as far as Jammu and Kashmir are
concerned, some solution has to be worked
aut g0 that both regions fecl a sense of belong-
ing, a sense of fullilment, some form of parity
of sharing of economic and palitical pawer
has got to be warked oul. In this connec-
tion, my suggestion is that the Prime Mini-
ster muat take the initiative to valla eonfer-
ence—if you like, a Round Table Confer-
ence—of all the intercsted parties and to
work out by agreement some system. It is
not a question of my attacking the National
Conference or the National Conference
attacking me. Our political views are well
known, but Sir, we are all citizens of this
nation. We must leave to our children not
a legacy of bitterness and hatred but a
legacy of national integration. T want to
place beforc the House these three points
—1. National population policy, 2. Electo-
ral reorm, and 3. The highly explosive
gituation in Jammu and Kashmir.
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»R. CHAIRMAN: You have placed
them efiectively and forcefully.
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T & fon ¥w &g e |
§ A aga g fE osw @t o
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ZaTE, § amr wET AT |
Here. 1 quate. It is in Vol XI, p. 290, Lok
Sabha Debates. He says:

“The country has advanced during the
last 30 years. Who can deny it | We can-
not say that ali that has been done has not
reached ta the people. If the country
would not have advanced, where we would
have been?"

This is what the then Prime Minister, Shri
Mourarji Desai, said when Dr. Subramaninm
Swamy and Prof. Madhu Dandavate were
there.

He has further admiited about the comn-
missions and all that. I will not go into
the details.
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FHIAR  GATHT, ATOGA  q6
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Here, T quote, It is in Vol. XI p. 290,
Lok Sabha Debates. He says:
“The country has advanced during the
las: 30 years, Who can deny it} We can-
not say that all that has been done has not
reached 1o the people. I the country
waouild not have advance, where we would
have been
This is what the then Prime Minisic:, Shri
Morarji Desai said when Dr. Subramanian
Swamy and Prof. Madhu Dandavate were
there.

He has further adminited about the coms

misions and all that, I will nat go into the
details,
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SHRI RAM ETHMALANI
{Bambay North wl) Mr.
Chairman, Sir, 1 rise to  oppose this
Motion. I wish I could support it, but
in all conscience I cannot. I have been
listening with rapt atiention the speeches
whichi have been delivered in support of
the  Motion, particularly the open
speech of my pood friend, Mr. Gadgil,

who made pathenie attempts to eombine
xome entertainment with  an almost
childish aueinpt 10 produce some  en-

Hghtrnment and the rest of the specches,
which I have vither licard or which T
have read. all tall in the same category.
The facis mentioned are imaginary. the
figures are manipulated, the  inferences
arr  absurd  and  when they  make
obscrvations on their opponents, they are
almost obscene. Sir, their speeches reiind
me of an appleant for an Insurance
policy who was 10 il up a long form and
when he came to the coluinn  which
asked “how ol! was vour father when he
died and what Jdid he die of", he did
nol wanl 1w dixlose the truth beocawse
his father was a2 murderer and he was
hangrd. Bo. lie very politely mentioned
in the Insvance form that hin  father
died at the age of G5 and he died while
 participating in a public function when
thr  platform  suddenly gave  way.
,Those are the kinds of les consisting of
half truths. which I have been lListening
for the last two or three days  when
this motion was being discussed. T do not
wish  to produce  any entertainment
of the kind which Shri V.B. Gadgil tried
ez do. He started his speech by a joke,
which 1 have been trying to understand,

but I have not yet. He mentioned a
joke which had a reference to the Prime
Minister's sear ; the other clement of that
jokc was that Mr. Charan Singh bad by
some method illegally used that seat ;
and the third element in the joke
was that Mr. Charan Singh had received
his punishment for having used that
se2t. ] do mot know what relevance
that joke has either to the text of the speech
or what the President told us a2 fow da;
ago. Bui I can only tell him that nobody
in my party is interested in the Prime
Minster’s seat, We are only interested
in her actions and the impact of those
actions upon the future of this country
and on the present economic, political
and social condition.
16- 59 hrs.

[Sem1  Crnmnramaxt PAxioraMi in the
Chair]

o qtad o wged: wOFT AT TITE

qWT LTAT 2 | WITET ATAT  FEED
FFATT GEM |

SHRI RAM JETHMALANAL :
My lcarned friend has just been ab
and we thought he would come back with
wime kind of restraint. . (Jaterruptions).
I am able tosee your Prim Minister
very <learlv, 1 will see her even in the
dark.

Both the mover of this mation and the
distinguished seconder  of the  mation
treated us to somr cconomic figures.
17 hrs.

The figures can be manipulated. The
first dilticulty about all these figures s
that Mrs. Gandhi and her Government
wish to compare her performance with
what happened during the later part of
1970-80. The Government wants us to be-
lieve as if that Governmient was a different
Government and wants to take credit
for being slightly better or slightly les
bad than that Government. 1 have always
mainwined and still raaintain il today

th-t Mrs. Gand's Government
was not installed in thit couniry in
January, 1980, it was instalied in this

country in August wember, 1970;
the aged man was gln;?zn half nfgt,l?e’
aging lady. It is thce Government which
she hersel”  ereated. a2 Goverrment
which was conceives in political corrug-
tion. a Governament which was nurfured
bv political corruption and the Govern-
ment which could ner sustain itsell be-
caute it was bereft of all 1alent ; and the
kind o talem that 1t picked up
was the talent without political integrity.
Therefore, it is no great credit o tlas
Government to keep om telling us
abour the of their comparative
_peefornance of 1079 and 1080, because
they are comparing their own  figures
with their own figures.
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[Shri Ram Jethma'uni]

The szcond difficulty in their Agures
is that, as I said, figurces can be manipula-
ted . You can go on talking about eco-
uamic production. you can go on  talking
about the industrial production and go
on talking about the coming down of
the prices and so on. Now, if you
have graphs of the economic developments
and one graph goes p and another gnes
dnwn, all that you hizve to dn is to stand
up on your head and everything which is
going up will show that it is going down
and evervthing which is going down will
shaw that it i going up. This iz what
my distinguished friends have heen doing
for the last three diys.

In answer, Twant oaly to rite to them
the concluion of a survsy made by experts
and whoe have puhlished their survey
not in a magazin~. which is favoursble
to the oppasition. but in a magazine
which was started by Mres. Ganehi herself
and with her blesungs continues 10 be
substantially pro-Mrs, {Gendhi. a  pre-
establishment paper. In the November
16-—g0 issue of fediz T dav, these econo-
wmists have published their report a-d
this report is with craphs and charts.

The report says :

@) poverament thal works s slowly
crealing an ccon®omy that doesn't.
Every time the wholesale price ind-x
drops a decimal point or two. Finaner
Minister Ramaswam Venkasaraman
tries to grab the Feadline with his
weary slogan of inflation having
reached 2 platcau. Bul the price
index has dropped oply to spyrt
agaln  ¥ith  renewed vigour and
1 hus now EOne ap by nearly 15 per
cml since Vepkataraman 100k over
from his embattled Lok Dal prede-
cestor,

Nearly all th= indicators are pointing
downwards reflecting a downturn in
the cconomy that is not apparently
copfined 19 any particular sector.
Acecurding 10 a special survey by
Butiness  Standard  ttthe ccopomic
crisis seem? 10 e deepening and the
industrial outlook is obscyre.”

1 do not want 10 read the whale of it;
but referring to food. itsays :

¢¢The war apart, the main p.oblems
&re nearer home. It is how almost
crrtain thatthe bump v harvest, ., |

which was rxpected and which was advers
tised im advance.

e .. ,witl not be the bang it was
expected to be and may just abomt
bring the harvests to around the
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figurc of 197R-7¢" that is. two ytara
ago. Since last year was a bad one
for agriculture, this may create the
impression: of mamive g-owth in farm
output nver 1979=8o0 hutt the fact
remans that there pas been noreal
growth at all and fosd p-oduction
remains what it was [wo vears ago.

The same goes for steel, .,

T can only humbly advise mv [riends,
in the jaterasts of the country, in the
interests of the party to which they briong
ang in the int~rests of the cause which
they purport to serve @ <‘Please don’t
shut your &yes tarey'ities like an ostrich;
don't bary vour head in the sand and
say : [ see no danger, Thear no danger—
and then go about shouting words of
praise which are highly undescyved on
the facts of performance of the Ministry.

Mr. Gadgil resorts tu some isturical
precedents, 1 may remind him of that great
empoeror Nerg who made the English langu-
age familiar with that proverb @ “Nern
was {iddling while Rome was buming.”
History rogords that he was a very ughy
specimen of humanity. He was thick-
necked pot-belied knock-kiead and as ugly
as any human sprcimen can be. But he waa
surroundred by syrophants broause he was
the emperior;  and the sycophants kept on
telling him morning, evening and night,
that he was a very handsome man and thet
the population of Rome could never b ins-
girod unti! it beheld his beautiful anatomy.
Such i3 the cffect of flattery that the em-
peror belived ity and he decided that he
should walk naked in the strees of Rome so
that the Roman population should be ins.
pired by the sight of his beautiful anatomy.
And he claimed to be a great rosician,
When not once did his harp ever produce
one not of harmony. It produred only dis-
cord. But the sycophants told him that he
was a great rmusician. 5o while Fom burnt
he kept liddling. But there was  one great
man in the history of even those days  the
Roman Empire ; and that was petronius §
his teacher Petroniows wrote a letter 1o him
saying: *Loak: you are neither beautiful
nor are you a good musician. Please beware,
All these peaple who are around you are
speaking untruth  to vou™. And Sir,
Petron® 8 had the good sense; after he =emt
that letter 10 the emperor, he took a blade
and cut open his artery so that he could
bleed to death before the wrath ol Nero
could decened on him,

T hopc this huge party of 950 amiabie
gentlemen  will produce one Petrosins
who has that moral comrage to grt up
and say thai things are not as right with
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the country as they s claimed to br;
and onr Prtronius who will tell the king
that he is naked and that he is nct as
beagtiful as he claims ta be Bul, un-
fosoun-tely, if you go on in this manner
only praising yourself, where praise is
nut due, you will have na prescription for
the country, because there can be no pres-
cription unless yoy have a correct diag-
notis. And if the diagnosis is not correct
I am afiaid you will all be bad physicians
and you will make the- dis=2s - wars® than
it hasever Beey in the past,

Youhave wrong methods b angpu-suad,
Mrs. Gandlbi disclaims to-day any inten-
tion of jpterfiring with oyr constitution
and the parliamentary form of Goverp.
ment. Sne has gone op record saying
that she had newer even thought of it
She had not done eveyn loud thinking
upon this topic. Th-re are t v p-Tsops
who Dy proxy as agents, earrv on  what
she discliimad any intention of doing.
One is the distinguished Chicf Minister
of the great  §tate from which I come Mr.
Antylay,the Chirf Minister cf Maharashtra.
Anather is my distinguished friend Mr.
Gadgil who nade that long specch  in
support of the Motien of Tl ks,

If you think thar th- paverty of thls
caunliry or the poverly ue Maharashtra is
Hoiug o be removed By som= Chiel Minister
u:mg to I:“n_n?un and spending thousands
ol tupees the prople's money in search
ot Chhatraparj Slzpv:ji h-lah::-qi sword;
and with thit swird you a“c going to
1ebujld the country, T think everybod
18 Wingin afool's paradis-. I am one o
thoie who believe that if the sward exists
in Loudon it sught to come to India.
But if it has to come to India. the Chief
Mintster, Mr. Antulay is nat the person
t0be scnt 10 London. He went to Logdon,
H.Cdlsgraccd himself and che Seaie 10 which

belongs ;h. disgracedtl: whele country.
Wlfhallthﬂcﬂortsthmhgmdrau:rmting
an impression that h= wasreallyin search
of the sword, he could succmed in getling
3 w0 mingtes inttrvie p with the pos
Junior Minister in the British Gabinet,
The _Chief Minister of Maharashtra met
the Junior most Minister in the British
Gabinet for two minutes. Within one
mnute, he was intide; the next minute
he was out. And allthat he was told was
that if you want the sword, ask the Indian
Gevernment t0 write to Her Majesty's
Government and the demand will be
copsidered.  He returned to this couatry
aftrr having spent the tax payens’ moncy
amd told his aydience in aharashtra,
alfalating awliencr of sycaphant who do
7ot have one  Prironious amogst them
that the yword was goaing to come back
te Maharashtra on the First of May.
othing of that kind is going 10 happen.
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Theae are the gimmicks. Thisisa Govern-
ment by gimmicks and # Goveroment
gimmick# 19 not going to solve the grave
problems of this country. If you alsm
belirve this kind Of gimmickry which T
have been voring. T am afraid we are all
in & very had state of affairs.

1 thought that the Prine Minister
herself witl at Irast take the things in her
hands. But of late it eeems that she. ..

wag  wwE W (W9ET)
aroEr ez F v oaf ¥ oW
T ¥ whaaraw e gt S @ E
am aEerE "7 forarsEt #v 5EAT
# 7 w73 § 1 ogafa F wfeamer
oA OFI

SHRYT RAM [ETHMALANI : I
thought that the Prime Minister under
these o stances knowing what the
cogntry is like,in which direction the coun=
try is going will ar least take the matter
inhrr uwn hands. [ deeplyregret that the
Prime Minister instead of attending te
theaffairs ofthe State has made it a business
of her 1ast few days of life toconcentrate on
the aflairs of the ather world. I have ne
objection to the Prime Minister trying te
make prace «ith her Maker. I have po
abjection 10 the Prime Minister trying
atane far hier sins. 1 per Iy believe
that sl hind a lot of sins t0 atone for,
but whar I object 10 is that  you cannet
make peace with your Maker at public
fxpms.  You vannot take a helicopter.
< Irizrruptian ;) she took helicopter and tosk
flowers and threw them upon the s@atue of
that great saint =2t public expense and
trying to make peace with God and aiope-
meat far sins at the expense of the public.

Sir, som- kind of irratiopal spiril, some
kind of unreasoned ignorant superstitioms
iyood has over takon the country. The coun=
try is already cmbedded in supsrstitian
and il it geiting worse.

‘I'HE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND

X
VENKATA-
SUBBAIAH) : The Prime Minister as the
legder i the nation, had gone there 1n
prace. Mr. Jethmalan: should also kumw
about it.

SHR! RAM JETHMALANI : I think
I showtd aot talk abewt the helicopte.
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q T WS A5 ;. FET R Al
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SHRI RAM JETHMATLANI : Mr
Chairman. you are  righi. [ think the
reference to the  helicopter  causes pai
and irritation, I shall aveid it. Bur let
me return to my friend. Mr.  Ciadol.
He told us about his stwily of th  Selsa
constitutional history and cthe British con.
stitutional  functioning. Un this point,
he was  trying 1o enl?ghtrn this  House,
I have 1 respect for him because he is
a friend of mine. Afier all. he belongs to a
profession to which 1happuon o belung.
And Sir, T have tried 1o study with geeat
Eympaihv what be sajd in the House. He

13t maicd that the Westminster  miedel s
now changing. So. we should not  stiek
to the Westminster  mode!  An LD
stuclent at the Government [ Ciollnge
where T happened to teach —and | am
batieally more a  teacher than a |awver—
would know that we never adopied the
Wesiminster malel except in o very limited
sense.  ‘The Westiminater  mle] creates
a soveriegn  Parliament.  We  creaced
non-soverign - Parliament and  subjected
the Parliament itself to constitutional yis-
“trai and ints in favour af the
‘individual's Fundamenial Rights, reatraints
‘rising out of the quasi ferleral struciiare and
‘o on and s forth, But in England the
Britisher is begining to see the virtues of
Indin's  Constitution : a Cuustitution
forged by a great galaxy of men which
included Pandit chru. it included a
vaan like Dr. Ambedkar, it weluded Shei
Alladi Kvishnaswamy Iyer it included
People on whose path we ar not fit 1o
‘tread, at whose feet we are not fit to sit.
That great  constitutional  document
ereated a systen of Fundamenial Righes
and ereated & system of judicial review.
The British are  beginning to ace that what
India created in the fifties is gostl today
for England and therefore, the British
Parliamentarians want the the  Parlia-
mentary Sovereignty of England should
be given up and they should create a sywtem
of Bill of Rights which shnuld be judicially
enforced in courts: and i England is begin-
ning to find aur Constitulion good, there
must be something fundanentally wrong
with the people of this countev-—particu-
larly the Maharashie Chicf  Minister
and Mr. Gadgil and propic of his  like
.and his typr—that they want ut to throw
mwav.

5ir, Mr. Gadgil then told us  something
that ler the cat out of the bag. He said
that the Frime Minister in England has
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become very powrrhul, so must our
He has guoted three instances when the
Prime Minister there dismissed Afinisters
without ioni in ad the fact
to the Cabinct. What 1 what to ask i,
has not thai happened in this country?
Do not the investigations into the immediate
past reveal ihat lot of actions of tremendous
impact to the country were taken without
erference 1o the Cabinet and have we not
seem  that 2 Minister is dismissed without
Cabinet consultation merely on the prob-
lem af sour milk used aver a diety. The
Primme  Minister of this country has been
exereiting great powers. There s no use
maying that we should give more power to
ths Prime Minister. (frierruptions)

PHOF. MADHU DANDAVATE :
Justify 1hose  dismissals,

SHR1 RAM JETHMALANI : He
told us and then as T said, he let the cat
out of the bag when he said, that Parlia-
ment in Fngland was supposed to be a
great forum and must evolve a consensus.
Of coursr, he forgnt his words ; he forgot
his linest  Because what he meant was
that the Parliament is a grand inquest
of the nation. Hr forgot the word
‘inquest’ and  said ‘great forum’ of the
nation. We will eonsider it as a great
‘forum®  of the nation. But one thing,
QOne role which the  Parliament of this
country—1 hope shall not give up—is
the role which has been thus described. “1n
a curious roundabout manner.  this i
one of th- greatest powers of the House
of Commons that of discovering and dis-
carding the charlatan so that he will never
be in a4 position to control the destinies
of the country.” Many people have
gone to the British Parliament, people of
reputation as great lawyers, grear trade

ionists, great husi n. greal  econo-
mists, but on the floor of the House
their intellectual hankeuptey and  their
character hankruptey have been discovered
and then thev were hounded out of public
life —and 1 hope that this role Parliament
would no: give up and thatis what Shri
Gadleil is pleading that it should. In this
Parliamen:. I think. we can challenge
every incompetent  bureaucrat  every
incompetent and_eorrupt Minister and raise

ne  the case of the Bhagalpur
blindings. Nobody says  that  the
Bhagalpsr hlindingt are  necessarily the
work of the new Government in Bikar
which has come to power. Bul in spite
of that, the gentlemen there somehow have
such a puilty comscience that they would
not zllow full expasure to take placc and
we find that the judiciary is bet

by kesping the records of the enguiry
fmmx “m“-ni WNot anly are the courts
hondwinked and subjecied to deception,
but what is worse, they are being subjected
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to a Campaign of malignment. One of
the Central Ministers, Mr Stephen and
the Chiel Minister of Bihar, the two of
them together, in a public statement
attacked the Supreme Court for tryin%
to interfere with the administration.
think it will be a sorry day, a ic day,
for this country when the poor blinded
persons cannot look for relief to the
Supreme Court of this country and the
Supreme Court is rendered impotent by
the machinations of these  corrupt
politicians.

A word about the field of foreign
relations. Much was said by the speakers
from that side that India is bathed in some
kind of glory after the recent conference
of non-aligned countries. Never has a
greater lie been uttered and never has a
more bogus claim bren made. On all the
three current  affuirs namely, American
hostages in Iran, which bhas fortunately
been resolved now, Iran-Traq conflict and
Soviet Union-Afghanistan issue, we have
adopted a posture of stinking  moral
cowardice. Thisgreat country of Gandhiji
and Jawaharlal Nehru, which prides
itself on religionand morality did not have
the courage to call 2 spade a spade and
our Prime Minister, Foreign Min ster and
all the cohorts in the Fureign Ministry
committed acts o stinking moral cowardice
by refusing to call the aggressor an age-
ressop and by refusing to call on the
aggressor to vacate the fruits of aggression.
But still my iriends on that side, insensitive
to international law, insensitive to the
claums of international morality, go about
tinging the praise of the Prime Minister
and her foreign policy. Much smaller
nations did better and compelled Mrs.
Gandhi to eat the humble pic.

I would like to thank the President
but I know that the Addressis nct S,
that of the President, It is realy
the statement of this incompetent Govern-
ment and, Sir, I cannot support this
incompetent Government,

*SHRI A. G. DAS (Jaipur) : Mr
Chairman, Sir, I rise to support the motion
of thanks on the Address of the President
to the Houses of Parliament.

Sir, ours is a great country : India
with a population of almost seventy crores
is b=set with many problems which threaten
to become more complex as the number of
our people increases. At this juncture, we
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should not criticiesc each other, but
regrettably [riends from the opposition
benches have done nothing but criticise
the Government. They are welcome to
point out the defects, but they choose to
obstract the welfare programmes through
destructive criticism. They have alleged
that the economy of the countryisina bad
shape due to the ipefficient functioning of
the ruling party. But, the boot, Sir, is
on the other foor. It is they who had
jeopardised the economy of the country
when they were in power for almost thrity
months. Congress had always given top
priority to the welfare programmes for the
good of the people which benefited the
people without any distinction of caste and
creed. It is a matter of regret that the
Janata Party failed to implement the
programmes when it wasin power. Enough
atfention was{noit] paid bythem to the mple-
mentation of the economic programmes.
Ineflective administration duri - the Janata
regime has led to misery for the people.
They left the economy of the country in
a shambles.

Congress brought freedom to the
country ; itstruggled for years to implement
?naé!y progralnnnchs for t}t; welfare [01 the

ian ¢, whereas the Janata la
behind in :Etir zeal for the geaple‘ %ca(}
iswhy the people removed them from power.
The House is aware of the fact that
Shrimati Indira Gandhi has always given
the topmost priority to the upliftment of
the downtrodden people. The 20-point
economic programme introduced by her
during the  Emergency benefited the
millions of our land and hyndreds of
thousands were rehabilitated. T am sorry
that  corruption increased during the
regime of the Janata party. It will take
sometime torootitout. We have promised
0 help the downtuodden under the
[eadlcrspljl%ﬁfthShr'hu:ati Gandhi. We will
surel e s and aspirations of
the yptople. Pe

I will appeal to my friends of the
opposition to rate with the Govern-
ment to make the promises of better-
ment of their lot which we made to the
people. It 1s our first tfmd foremost task
to remove poverty rom amongst us.
Slo%:u have been raised by the nn‘fmbcrs
of the parties oppaite to what the
Government is doing. But that is nothing
new | _And T do not believe in what
say. They should feel ashamed of their
misdeeds. Had they worked for the good
of the people when they were in s
their Government would not have psed.

*The original speech was delivered in Oriya.
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{Shri A. Q. Das)

The [riends from the opposition parties
whien they were the Janata Party did not
tire of proclaiming that they had resiored
democracy, the Tule of lyw and the dignity
af the Constitution. T must say, however,
that the restoratton of  undamental rights
alone would not solve the problems that
our people face t day. Wr must better
the conomic condition of the people.

While the Janata claimed to be the
1aviours ol democracy and champiopa of
the poor and the dowatrodden, it only
helped the rich, the blackmarketeers,
the hoarders and the profiteers who accu-
mulated huge amounts  of balck money
dur ng the Janata rule by adopting unfair
means. The Communist friends may
think difierently, but the poor werc the
oppressed dufing the Janata rule. They
are today shedding crocodile cears for the
poor, but the people know them for what
they are. They could have given some
good advice to their Government to help
the people which they did not. They
should cooperate with  the Government
w help to solve the probiems which the
country faces. They should not oppose
the Government mercly for the sake of
apposition.

They country ia proud of Shrimati
Gandhi who is implementing schemes lor
the upliftment of the Harjjans. It doees
not mean, however, that an expenditure of
Rs. 500 crores in five years would solve
all their problems. A special component

lan has been introduced and it would be
implemented in alt parts of the country.
It is high time to ensure a full-scale
implementation  of the schemes. A
sum of Rs. 100 creres has been carmarked
for this component plan during the year
1980-8: whereas only 75 crores has been
disbursed 10 far. I appeal to the Govern-
ment to 1pend the rest of the amount
fruitfully and at the carlicst possibie time
to easure that the Harijans are benefited
under the acheme.

A word about land reforms. It is
a progressive step but the Govermment
thould epsure that they are properly
implemented. Proper guidelines shauld
be issued to the States and theit Governors
and Cnief Minitter to ensure their imp e
mentation. I say this because some 0f the
Siates are not implementing ther: as they
should. There must be s3ome arracgement
to gyersee the implementation at the
State fevel,

Whereas the Congress is eager to
implcment programmes for the welfare
of the people, ithas always(aced opposition
from the vested jniercatatotheir progtessive
programmes like bank nationalisation, the
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abolition of the zaminadri system and
others. Butip spite of that opposition the
Gavernmant suycceeded in its intentions to
bring in progressive measyres.

I should like to touch upon the need
for providing employment opportunities
for the people. [ would like ta suggest
that an «conomic rehabilitation programme
should be introduced. All programmes
far creating more job opportunities  are
bsing run by the  bureaucrats in an
apathetic manaer and the Youth is unable
to beaefit from them. There is corruption
in the implemeatation of the programme
which should be checked ana the rural
poer must be helped.

We find that some families get all the
jobs whereas othera are not so fortunate ;
Gavernment should see to it that  only
oac m2mr rom a family gets job so
that job opportunities are evenly distribu-
ted. The same is the condition in the
matter of houses ; those wha have more
than ope house should be divested of
ad litional accommodation and it should
be taken aver by the Government for di-
tributiomy among houseless.

The retirement age of the Govern-
ment employees thould be reduced from
the present 58 years to 45. On reitrement
they can invest their retirement benefits
in agriculture or s mc other  vocation.
Thin  arrangement woula provide more
jabs to the millions looking for work.

There iy severe scarcity of perroleun
products in the country. The Govern-
ment are spending huge amounts for pro-
curement of these products irgm  abroad
and also for oil expl rati n in our own
country. Crores »f rupees worth { perrol

and diesel is consumed by Government
veticles. The number of such wvehicles
should be reduced te bring down the
{uel bill and the officers Should be advised
to use public tranwport instead of Govern-
ment cars.  If veliucles are to be given 1o
the Government officers they may be
%l‘o\'idcd with motar cycles or scooters,

hat would lead to & lot of saving. The
money 10 gaved could be utilised for better
pulposes.

Time bxing short, I shall anly mention
in pasing the need for augmenting the
production of electricity whether hydel
or thefmal. There must be a proper and
effactive use of our water resources.

With these words, Sir, [ thank you
fot the time that you have given me.

st gfg =2 %7 (aER)
aamfa wgrer |, wenfy wEEw ¥ o9t
ufqamw &2 ¥ qew owegw e



357 President's
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¥alr 1979-80 F WATEA H gL R
9g 1977-78 % wEWA ¥ 27 §fg
wgi ok gl & T gt Wiy et
s wE gu § o fEeg gH favamw
¥ f5 ogm 1977-78 & o wmfuw
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frsw  ofcfeafr 2 1 e

TEr § au A R 5

AT G ¥, @ &4l
fl"l'-aﬂ'-m| mw
feew ofer ®T  afe whw
wgEdt & o faw @8 0 afw
Al Y wEfaw g g g
qfr & WRow offefedt § &
M WS A 802 aed 1w
qfeffaal ¥ 7 @ g oW

g g0 @ ¥ f Az feg
g T i * fau 6 33 &
nmTe WA fear woar 0
fagn afiferfe & wEme e @a
wgt 4T 2-3 @ § wawe feaf day
AN aww wix  fdfeafy m
TR w7 & AT WiEm A
Fz e #Y fadm w7 8 ey
T =gy, #feT 7 @R oW
oW oW

gare agr fawsr % mm foafa
g @ iy HAsgmaew E#fF
faoreft F a1 z7 [ aE T @
st ot fde & 1 gwo ool
Wiz aeaR wew o g
W g dwifre  oF-33 A8 H @
FEE  OF  AG F 9@ | &
syR wif @we @ S @
o femin == o= gt ST & )
ofy Y o feafe & 0 g wffew
160 7@ gife faweit  fasdlt &
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100 mre affe  wRifra Bosl fm

FEBRUARY 24, 1881

Address (3) 360

&Y St | TS g 50 Fiae
o7y feafr & Y & 1 gafoo v
¥ AawR a e s W
ufm ® ¥ g & =W T
F

W ¥ a ¥ gg feafa g f
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fag & wax foart § fouw adr 7
ft g @t Fw ¥ w9 07 & fag
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arwar # guw fawa frr @ fE
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[ To FAMMRTERT T2T]
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FaeT 2 g fam e o & f&7 a0
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MR. CHAIRMAN: The House

stands adjourned till 11 AM. to-

morrow.
18.02

The Lok Sabha then adjourned tiil
Eleven of the Clock on Wednesday,

February, 23 1981 /Phalguna 6, 1902
{Saka).
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